Six Series Vol. IV No. 26 Monday, July 11, 1977
Asadha 20, 1899 (Saka)

LOK SABHA
DEBATES

(Series)

Vol. IV

[ July 05 to 15, 1977/ Asadha 14 to 24, 1899 (Saka)]

Second Session, 1977/1899 (Saka)

(Vol. IV contains Nos. 21 to 30)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS
(Sixth Series, Volume IV, Second Session 1977)"

'N.—E‘u, Monday, Fuly 11, 1977/ Asadha 20, 1899 (Saka)

' " CoLUMNS
rMu';'I_::.h»f.'r Sworn | I
(‘r:l Answers to Questions :

*Starred Questions No. 40§ to 407, 409 and 410 . I—30

Short Notice Question No. 15 ' ; 30—39
\Vrittcr‘l Answers to Questions : fibt

Starred Questions No. 408 and 411 to 424 . . i 39—60

Unstarred Questions No. 3013 to 3047, 3049 to 3077,

3079 to 3089, 3091 and 3093 to 3146 . . . . 60—197
Papers laid on the Table 197—99
Question of Privilege against Shri Kishore J. Tanna of Jamna Dass

Madhavji and Company, Bombay— . . . . 199—201
Demands for Grants, 1977-78—
Ministry of Industry— 201—230

Shri George Fernandes 202—28

Ministry of Labour— 229—362

Shri Vasant Sathe 231—42

Shri Ram Dhari Shastri 250—61

Shri Ugrasen 261—70

Sh’rimati Ahilya P. Rangnekar 270—80

Shri G. Narsimha Reddy . . . . : . . 280—84

Shrimati Chandravati . . . . . . . 284—89

Shri P. Thiagarajan 290—92

293-—306

Shri Y. P. Shastri

*The sign 4 marked above the name of a Member indicates that the ques-
tion was actually asked on the floor of the House by that Member. .



(ii)
Shri Vayalar Ravi
Prof. Shibban Lal Saksena
Shri Ahsan Jafri
Shri Manohar Lal
Shri K. A. Rajan
Shri Chitta Basu .
Shri Ram Awadhesh Singh
Shri K. Ramamurthy
Shri Harikesh Bahadur
Shri N. Sreekantan Nair

CoLUMNS
306—14

314—20
321—28
328—35
336—41
341—45
346—s1
351—S55
355—59
359—62



LOK SAB

HA DEBATES

—

LOK SABHA

Monday, July 11, 1977/Asadha 20, 1899

(Saka)

The Lok Sabha met at Eleven of the

Clock

[Mg. DEPUTY-SPEAKER in the Chair]
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Violation of Agreement by the Indian
Crafts Society, New Delhi

*406. SHRI KANWAR LAL GUPTA.:
Will the Minister of WORKS AND
*HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) who are the office bearers of
Indiap Crafts Society who held exhi-

bition at Windsor Place, New Delhi
in 1975-76;

(b) what action has been taken
against the Society for not paying

licence fee and not furnishing the

bank guarantee;

(c) what action has been taken by
Government against the Society for
violation of the agreement including
non-furnishing the audited accounts;

(d) how much amount was collect-
ed ang how much has been deposited
in the P.M.’s fund; and

(e) who were the V.LPs. who re-
commended the allotment of the land
to the Society?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Society filed a list
containing names of members of
governing Council for 1973, with the
Registrar of Societies, Delhi, List of
Office-bearers for 1975-76 was not
field. On the leiterhead of the
Society, on which it requested for
allotment of land on the 16th October,
1975, the following officer-bearers
were mentioned.

1. Smt. Kailash Kapoor—Presi-

dent,

2, Major Kapil Mohan—Vice-
President.

3. Shri Radha Raman—Vice-
President.

4. Shri H. N. Rathi—Secretary
General.

5. Shri M, L., Goyal—Secretary.

6. Shri Sagar Suri—Secretary.

ASADHA 20, 1809 (SAKA)
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7. Shri Sudhir Sareen—Treasurer.

(b) and (c). Since the Society did
not comply with the terms of allot-
ment, the occupation of the site by
the Society was unauthorised. Neces-
sary action is being takep ggainst the
society.

(d) No amount has been deposited
by the Society in P.M.’s Relief Fund.
The amount collected by the Society
is not known to Government.

(e) There is nothing on record to
suggest anything in this direction.

SHRI KANWAR LAL GUPTA:
If you see the'list, Shri Radha Raman

-is the former CEC, Shri Kapil Mohan

is the Director of the Maruti Mr.
Sagar Suri is the Director of Maruti.
Mrs. Kailash Kapoor might have
some relation with Mr. Yashpal
Kapoor. I do not know.

Il is a clear case of embezzlement
and misappropriation of lakhs of
rupees. May I know from the hon.
Minister that it being a criminal case,
does he propose to file a case with the
police so that action may be taken
against them? Secondly, I want to
know why no action was taken by
the Government when there was un-
authorised occupation by the society,

SHRI SIKANDAR BAKHT: The
Law Ministry has been consulted,
They have, of course, declared that
the possession of the Society was un-
authorised. Necessary action is being
taken in regard to the default of the
Society.

SHRI KANWAR LAL GUPTA:
My pointed question was whether he
proposes to file a case with the police
and what is the gefinite action that
he proposes to take.

SHRI SIKANDAR BAKHT: I can
tell him the definite action that we
can take at the moment. According
to the Act which governs the regis-
tration of Societies, no penal action
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is possible. The land was given to
the Society on a licence fee of Re. 1
per month which jt did not deposit.
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SHRI SIKANDAR BAKHT: 'I‘hera
are so many questions which the hcn:l.
Member has put. I would like to
wnswer one by one. Firstly, as to
what were the conditions on whicH

the land was given, there were a
number of them.
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20 HFET, 1975 ¥ 15 I, 1976
aF T 2 E oTE, T @O
T ¥ 1 oF g ¥ fredr 751, F e



9 Oral Answers

' gdmw R fr e we wgdw g
FoAT FT AT ¥ T T AT | Feamw
TTFT 9T @, WX gH Aqw FIA §
fe uffafams ar 30 wiw & T
& 7€, AfpT TweEwT W dex 7 WS
w1 fegr wmr, o i SETSwA 9@

g s w9 w7 fr W weafes
gy & fF wear I frar w7 7a)-
TIAAT F A 9IX AFAA 7T ;T
FEIET F 7f, a7 IT FT 9T 7T A1

g @

&t waT WS q@| : W w3 e
I T AA F FeAr FT foram, a1 F
sraar wrgat § fr foa oo & awd
Fr4AEr T N, A6 f@awms wT AW
FHAE A FLQR T IO IATL R
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¥ U® 1 TE, AOH FAY IqAA § @A
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AN HON. MEMBER: Hg is evading
the question.

SHRI SIKANDAR BAKHT: No, 1
am not evading the question. In fact,
I do not know the date.

SHRI JYOTIRMOY BOQSU: The
hon. Minister has talked about Mrs,
Kapoor. Would he kindly enlighten
this House as to whether Mrs. Kapoor
happens to he the wife of Shri Yash
Pal Kapoor, a close and confidant of
Mrs. Indira Gandhi the former Prime
Minister of this country?

SHRI BSIKANDAR BAKHT 1 am
trying to locate Mr. Yash Pal Kapoor
and fing out if she is his wife. ~
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SHRI K. SURYANARAYANA: As
far as grabbing of land is concerned,
I want to know whether any officer
concerned has raised any objection;
if so, what is the reaction of the con-
cerned Minister who was incharge of
those days?

SHRI SIKANDAR BAKHT: It was
very late in the day that the DDA on
the 2nd January, 1978, wrote to the
society that they had not fulfilled any
condition of the allotment of land and
that they should do new. Even then
the society did pot d o anything.

sit gfoer e fart : ag @
mnﬁtwaﬁmg&m
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Frfaw w@aT &, AT 78 W i A
o 7 @, afew a8 wer faeay |
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AT At F 9T IATA IF G
Aifer <l &, < Ty T AR 9T WY
IAF FIC A § AT G, M FEEE
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st ferwat Te ;@I IF F&EL
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I 797 74 7\ food g T
¥ waraedr ¢ AR fog afea @)
#3 wod wraa Bvew @ f7 €0
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FHAE! HT ATAAT

SHR]I SHAMBHU NATH CHATUR-
VEDI: May I know, if the occupa-
tion was not authorised under rules,
the society, would be deemed to be
trespassers and prosecuted for cri-
minal trespass?

SHRI SIKANDAR BAKHT; Now it
is not possible to treat them as tres-
passers as a letter, though late, ™as
already been issued regarding heir
possession from 20th October to 30th
April, 1876. 2

sft TrAAtw gy ¢ & ag S
arear § fF 9 ST | ol F A
¥ ah wf g—faar geede & wea
X & Az gewy Weoew 1 faar m@r
¢ sk zo wiafrear & o @
g% &, =T =€) AT IT WEY F ey
¥ ot Tt oY, StEr e X aear
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T @ Y, W v g an
N W fagfoe w< fagr swaem

. [

SHRI SIKANDAR BAKHT: It does
not flow from this Question.

=t gvgw Wi ¢ W dSF ¥ AN
TE ¥ 09 qeew on §, fowd amm
fram a2 &, w0y 3=+ foo fafiee
qFET 9 wAfgsa e & wT A
AR ¥ FATAFT Fodt F1 THTT FA
T IT TFTAL FT7 T FAX & are F
feaaedt & 7

SHRI SIKANDAR BAKHT: It does
not flow from this Question.

st awaw maf : SATERE WEIET,
¥ oo ST ATEAr g warw #Y
HTcAT § wAfawa =31 o AT qaw
IEF T wrar @)

MR. DEPUTY-SPEAKER: It does
not directly flow from this but the
hon. Member’s question has been
taken note of. ’

Butter Oil from E.E.C./Western
Countries

*407. DR. MURLI MANOHAR
JOSHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether it is a fact that large
consignments of butter oil had been
received by the Indian Dairy Cor-
poration asg free gift from the Euro-
Pean Economic Community or some
Western countries;

(b) if so, the names of the coun-
tries and the quantities received from
each country in 1875, 1976 and 1877
together with the terms on which
this was received;
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(c) whether butter oil wag sold
first at Rs. 70 per 5 kg. by the Mother
Dairy and then the price was raised
to Rs. 85; and

(d) if so, the reasons for increas-
ing the price?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
A consignment of butter oil has been
received by the Indian Dairy Cor-
poration as free gift from the Euro-
pean Economic Community.

(b) The supply of butter oil was
received from the European Econo-
mic Community and not from indi-
vidual countries in the EE.C. From
the EE.C. in the year 1974-75, a gift
supply of 2,590 tonnes of butter oil
wag received, Another consignment
of 3,000 tonnes of butter oil is ex-
pected to be received shortly.

This has been gifteq to Govern-
ment of India under Food Aid Pro-
gramme of E.E.C. gnd the sale pro-
ceeds of butter oil are to be utilised
for financing dairy development pro-
jects.

(¢) Yes, Sir.

(d) The price of butter oil was
originally fixed at a low level to test
consumer acceptance for this new
product. The price was subsequently
raised keeping in view the prevailing
price of edible oil and ghee to ensure
that there may be no cornering of
stocks and other mal-practices like
mixing with ghee.

.DR. MURLI MANOHAR JOSHI:
Very important questions arise from
the statement the hon. Minister has
jusl now made. Point” number one
is this. He says that this was a free
gift. May I enquire, when the Euro-
pean _Economic Community -gave us
a free gift, whether this powder was
tested chemically to see if it was fit
for human consumption. Secondly,
you say that it was shipped. Who
paid for the shipping and if we did

ASADHA 20, 1899 (SAKA)
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it, whether jt was paid for in foreign
exchange.

Thirdly, you have said that the
price was kept as low as Rs. 14 per
kilogram in the beginning for testing
the acceptance of the consumer. That
meang you wanted to make it a per-
manent feature of the Indian human
society. You want us to consum?
here butter-oil which is surplus and
which js unfit for human consump-
tion in Western countries. Is the
Government of India acting as the
Sole Selling Agents of the E.E.C, that
it should test the acceptability of its
products in the Indian market?

Another point js this. At the time
the price was fixed at Rs. 14 per
kilogram initially, there was no
shortage of edible-oil in the country.
Then why was such a price fixed?

SHRI SURJIT SINGH BARNALA:
My Hon. friend hag frameq many
questions. Firstly, he has mentioned
butter-oil powder. It is not a powder.
This is mixed with skimmed milk for
recombination to be wused as milk
subsequently. We have beep getting
this as a gift, as mentioned earlier,
under the Food Aid Programme uf
the EEC. It js not that we are beg-
ging for it: it is given under the aid
programme given to various coun-
tries and we also get some of it. Now,
a huge quantity was lying with us
and it was not possible to supply it
as milk because it had become unfit
for being used for recombination, but
it could however be used for direct
consumption as cooking medium. It
was only for that reason that it was
sold in the market. Because it could
not be recombined it does not mean
that it was unfit for human consump-
tion. It was fit for this purpose and
that is why it was being sent here and
that is why it was brought into the
market and sold.

DR. MURLI MANOHAR JOSHI:
The second part of my question
about the price has not been -
answered.
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SHRI SURJIT SINGH BARNALA:
We get jt free up to the port in Europe
and from there we have to bring it
here.

DR. MURLI MANOHAR JOSHI:
Now, is it a fact that a consignment
worth crores of rupees was destroyed
in a fire at the godown jn Bombay
and if so has any enquiry been held
in this respect?

Secondly, it has been brought to the
notice of various Members of Parlia-
ment through the press that some-
times spoilt butter-oil was mixed
with milk and supplied to the consu-
mers through the Delhi Milk Scheme—
that is, butter-oil which was spoilt
and unfit for consumption was mixed
with the milk and sold.

SHRI SURJIT SINGH BARNALA:
Regarding the last part of the ques-
tion, it is not a fact that it had become
unfit for human consumption at the
time when it was mixed with skimmed
milk and supplied to the people.

So far as the first part of the ques-
tion is concerned. I will require
separate notice so that I may find
out whether there has been any such
incident -or not.

st foora wwre wogdtm ¢ & Wl
Aheg ¥ ST wgan § Fr wav ag O
2 T og oY g W e & &Y 9T faean
2 9a g dar T e arr § ST T
Fowr 3F ? e og ww = 7 fog
0 A F w1 3 o wrw o feedt W
P o F v v g & W F A
2 W g e ¥ W e AR
Taoofr fires =W wEd W W qAT
Sater qrdY fore ®C Ja¥ T I9T I
NN #Y A & A Fad dar wTT
w7 ‘qg wAttee ¥7?

it gona fag agamn @ I@ T
wgw Sar 44w fear g9 9 W@
o1 g F o T AT W = fe
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foes & amq faem &7 3% g@ a1 *<
9T Smar )

The amount realised from that sale
is used for cattle and dairy develop-
ment. It is not used for any other
programme but for this very pro-
gramme pf improvement of cattle and
the dairg through which we supply
milk to the public.

SHR1 ANNASAHEB P. SHINDE:
We are g great nation and a self-
respecting nation. 1 appreciate the
concern of the Government of India
to import this butter-oil for the time
being, but I would like to know whe-
ther the Government would like to
review the entire policy of accepting
gifts like this, because these gifts al-
ways have some intention behind them.
As a self-respecting nation we should
not accept such gifts. As is tnown
to the hon. Members and the hon.
Minister, when = great calamity, an
earthquake, took over China, they
réfused to accept any gift from any
couriry as a self-respecting nation?
Will the Government of India like to
review the entire policy of accepting
free gifts from other countries?

SHRI SURJIT SINGH BARNALA:
As far us I know, the offer for this
aid was made when my hon. friend
was there in the Ministry.

SHRI C. M. STEPHEN: The ques-
tion ‘is whether the Government
would review the position and ‘he
must answer that.

SHRI SURJIT :SINGH BARNALA:
We -are desaling with the legacy that
we have inherited. Fér the time ‘be-
ing, the same policy is being pursued.

HHRI XKRISHNA CHANDRA HAL-
DER. 1 “wodld like 'to "Rhow frem the
hon, Minister, wHén 'the butter oll ‘was
offered to ‘our courtry, when énd how
much was received and -when it was a
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iree gift, why it was not distributed
free through the many charitable
institutions in our country.

+ SHRI SURJIT SINGH BARNALA:
In so far as the quantity received js
concerned, in 1974-75, we received
from EEC 2590 metric tonnes and
from WFB 8212 metric tonnes. In
1975-76 we did not receive anything
from EEC, but we received 7165
metric tonnes from WFP. In 1978-77,
we have receiveq 1782 metric tonnes
only from WFP. It was not sent for
distribution through charitable insti-
tutions, as it was meant for augment-
ing the milk production in the coun-
try and that is what is being done.
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SHRI P. RAJAGOPAL NAIDU: We
got the butter oil as a gift....

SHRI JYOTIRMOY BNSU. We are
trying to catch your eye.

SHRI P, RAJAGOPAL NAIDU. ....
In that case, why should you price it?

SHRI SURJIT SINGH BARNALA:
We wanted to get money put of it for
improving the dairy industry and the
milch cattle.

MR. DEPUTY SPEAKER: Next
question—Shri Mavalankar, not here.
Shri Nawab Singh Chouban.

fet v myrar I AT H@Ew
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§ oI wem qaT AT
T v g ?

foen, &9 weUTM WX @A
R (e wamw w=F W) : 7GRy =
agrar 37 § fou, = gl -
a4, 7% faedt aar =7 = §wm,
g @1 T@ weae € o @ 3@
darerd & waw g 1 & fe=ly
frRuem & fAew, awTiwe  aWr
TEATET WSITIAT AT FOWT wemer
& 1 dmfs Tar aEdE weTEET
S ¥ AT ¥ 9T FT A
2250-2500 877 § | ®Ew fE=y
A & fRes #1 Fa99E 1500~
2500 &1 4250 &Y fadw Ja+ *

72

st 7 fag dgw @ IUTenw
#gET, 1960 ¥ Tgafa & wRwTTER
@ AN T ge 41 W 99
qRT FoqAT #1 1 o7 fF T@ AN w6
AT @eqr J4r faar s qar
WE A Weae g IR AWy F
ot famn smon fesy &7 AE fear
Wt | W AT & WEET H qOIHTAE
weer aAar ae—3Fe feA aF ag
AT T AR ATE H A TG GHT | FY
s #1 faduwrerg # faemar mar wi
w1 fRwmew &1 gud faemr w@r
# ST AR § T ACHEIC TW A
# a9 @ ¢ F o amarE
9T A9ATAT STH T IWF WA FY
¥FeQ &7 a1 fear w1g ? afe dEr
oA @ & @ AT R oA )
frr e @ e ?

-

o WaTq a7; oox : H4 wgr g fF
W F® I T § W A g §

ag Ja% JqEI | w&mm#

uvt $% A FE THAT |

JULY 11, 1977

Oral Answers 20

st Aara fag Agw : w1 oW
Agieg auea g fF e 1 w17 fafww
warear § faawr gur q2r & W) I
#E wgEW JU gEEw TE g 7
fet o &% W U9 WieT q O
g JEF1 gATE ®Y ¥ #HW @@ & fAw
AT AT AEIET F OTH TEY Ay & BF
W T FY QO FAAAATEHYT FA0@T I
I IqE AT FATH gt &7 Fo |17
faar srdr T 3% weger w1 FH<Q FT
zort e o 7 % @y e g R AT
TaT o @7 R AT A ? afe A W
W & a1 =T 417 Q6T FIA FT AT
g ?

ITo FATT FT o7 : & 7« Fq-
FAT

DR, HENRY AUSTIN: Will the
hon. Minister please let me know
whether efforts are being made to
promote regional languages in States
where Hindi is in vogue under the:
three language formula. There is a
feeling that adequate steps are not.
taken to popularise regional langu-
ages under the three language formu-
la.

DR. PRATAP CHANDRA CHUN-
DER: I respectfully submit that this
charge is not correct because about
Rs. 1 crore. has been offered to the:
State Government fer the purpose
of publication of books in regional
languages. Apart from that we find
that there are other institutions for
promoting regional languages. @ We
have a society for promotion of mod-
ern Indian languages sponsored by
the Central Government.

SHRI JYOTIRMQY BOSU: Is one’
crore of rupees for the whole coun-
try? I am seeking clarification,
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MR. DEPUTY SPEAKER: You
please take your seat.

SHRI JYOTIRMOY BOSU:.I want
to know. ...

MR. DEPUTY SPEAKER: You have
already said that. He will answer.

SHRI C. N. VISVANATHAN: How
many institutions are running in
Tamilnadu for Hindi Prachar Shaka
and how much money is being spent?

DR. PRATAP CHANDRA CHUN-
DER: I would like notice for the de-
tails.

For the information of this House
I may say that Central Hindi Direc-

torate is running correspondence
course for teaching Hindi through
Tamil. Originally it was planned for

500 students. Now there are 4000
students learning Hindi through cor-
respondence course through the me-
dium of Tamil

SHRI JYOTIRMOY BOSU: The
hon. Minister said rupees one crore.
Is this sum for the whole country or
for g particular State? If it is for a
particular State, which is that State?
Rs, one crore for 600 million people
for the development of regional lan-
guages is a ridiculously jow amount.

MR. DEPUTY SPEAKER: He re-
quires notice.

SHRI SAMAR GUHA: As per Con-
stitution Hindi has a double status.
It is a national language as well as
an official language, All languages
are national languages. I have no
grouse whatever is spent for the de-
velopment or promotion of Hindi as
it is an accepted official language of
our country. Will hon. Minister give
us the break up of the figures of the
expenditure for improvement and
development of other national langu-
ages in our country?

DR. PRATAP CHANDRA CHUN-
DER: I require notice for that.
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SHRI SAMAR GUHA:
Minister could say that he would
+ reply later on. There is no-question
of giving notice. My query comes
from the previous question put to
him. Will you direct the hon. Min-
ister to say that the information
would be furnished later?

The hon.

MR. DEPUTY SPEAKER: He will’
furnish it later. He himself said.

SHRI SAMAR GUHA: He said he
will need notice. I asked for fur-
nishing information. These two are
different things. Information should
be given, not asking for notice.
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SHRI K. LAKKAPPA: It is a very
sensitive issue. We can’'t have con-
troversy. Our friends said that equal
respect shoulg be Eiven to all the
languages, and that Government
should also promote all languages
equally, A sort of shift is given by
the present Government. The other
day Mr. Raj Narain said something. 1
.am happy that the hon. Prime Minis-
ter rightly interveneq and said about
it. Any sort of imposition of any
language would create sharp reaction
from southern States., It is an im-
portant question. 1 want to know
whether the hon. Minister will give
attention to promote all the langu-
.ages along with the national langu-
age, Hindi. Will he promote them
and also spend money for promoting
these regional languages? 1 want to
know about the reaction of the gov-
ernment on thig important issue.

DR. PRATAP CHANDRA CHUN-
DER: Answer to this question will
alse cover answer to some of the
points raised by Mr. Jyotirmoy Bosu:
Rs. 1 crore for each regional langu-
age is paid. This is done through
autonomous State Textbook Board set
up in the regional language area. It
is for each regional language.

SHRI M. KALYANASUNDARAM:
May I know  whether the amount
spent for development of regional
languages is for translation into re-
gional languages? What are the steps
taken for propagating regiona]l South-
Indian language (Tamil, Telugu, Ma-
layalam and Kamnada) in the North?

DR. PRATAP CHANDRA CHUN-
DER: There is the Institute for De-
velopment of Modern Indien Langu-
ages which is being supervised by
the Indian Government. Apart from
thet help is given to each regional
language for text-bhook writing in
the regiona) languages.

8o, that is for the promotion of
texi~books for the study by the stu-
dents.

JULY 11, 1897
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SHRI M. KALYANASUNDARAM:
Sir, my question has not been an-
swered.

SEVERAL HON. MEMBERS: rose

MR. DEPUTY-SFEAKER:
of you get up simultaneously,
body can answer,

SHRI M. KALYANASUNDARAM:
Sir, my question is: what are the
steps taken by Government in the
Hindi region for promoting the South
Indian languages?

DR. PRATAP CHANDRA CHUN-
DER: Sir, in the three-language for-
mula, a suggestion has been offered
to the State Governments for the in-
traduction of the Scuth Indian lan-
guages in Hindi area. But, then, it is
for the State Governments to carry
out the direction.

If four
no-

As regards the regional languages,
apart from the institutions run direct-
ly by the Central Government, there
is Sahitya Academy which also en-
courages the regional languages by
awarding prizes to the writers who
have been writing in a better way in
those regional languages. Moreover,
prizes are also being awarded to the
people writing in their mother-
tongue. They have also been writing
in Hindi. In this way, 3 lot of en-
couragement is being given to all the
different modern languages in India.
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Mechanization of Agriculture

*410. SHRI P. K. KODIYAN: Wwill
* the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) steps Government have taken
to further mechanise agriculture.

(b) whether Government have
taken concrete steps to increase the
inputs in agriculture; and

(c) if so, the facts thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). A statement js laid on the Table
of the Sabha.

Statement

(a) Government have adopted a
policy of selective mechanisation,
which, without seriously affecting
employment opportunities in agricul-
ture, can help farmers to lake to in-
tensive cropping with higher yields
from the same land. Most of the
agricultural machinery required by
farmers is being manufactured in the
country. Since it is not possible for
small farmers to own many such
machines, agro-service centres and
‘custom hiring centres are being set
up for giving such mechines on hire.
Srpall and marginal farmers are pro-
vided subsidy on improved imple-
‘ments in selected areas under the
Small Farmers’ Development Agency
Programme, Drought Prone Areas
Programme and Tribal and Hill Areas
Development Programme.

(b). and (c). Important steps taken
by the Government to increase the
availability and consumption of ma-
Jor inputs, namely, seeds, fertilizers
and pesticides and irrigation water,
are as follows:—

-

“SEEDS

) .
) ‘Keepx_ng in view the expected in-
crease in the requirement of quality
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seeds for major cereal crops in the
coming years, Government have evolv-
ed a national programme which seeks
to integrate the various stages of seed
production, from research institutions
to farmers’ fields, and provide neces-
sary infrastructural facilities to rcater
to seeq processing, storage, quality
control and marketing. Under this
programme, it is intended to broad-
base and diversify quality seed pro=-
duction and also to build up a reserve
stock of seeds for use during periods
of inadequate availability. Program-
mes are also being drawn up to
strengthen the facilities for produc-
tion of vegetable seeds and seeds of
commercial crops.

FERTILISERS

To meet the rising demand for fer-
tilisers, the total availability is being
increased by expanding the level of
production in the country and ar-
ranging necessary imports. The im-
ported fertilisers are stored in over
‘800 buffer points in the country,
Efforts are being made to oben addi-
tional retail outletg in the interior
areas, which now -number about one
lakh, so as to make fertilisers easily
favailable to the cultivators. The
State Governments are also being
encouraged to set up composite in-
put distribution centres, so that far-
mers may get seeds, fertilisers and
pesticides under one roof, wherever
possible. An Intensive Fertiliser
Promotion Campaign has been taken
up in the current kharif season in
68 selected districts, where the level
of fertiliser consumption is low at
present, but the potential -for increas-
ing the consumption is good.

PESTICIDES

The manufacturing capacity of the
pesticides industry as well as con-
sumption of pesticides has consider-
ably increased over the years. All
plant protection materials are, by and
large, easily available within the
country through approximately 52000
sales points. Subsidy under wvarious
schemes is being given to small and
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marginal farmers for the purchase of
plant protection equipments. Finan-
cial assistance for ground and aerial
‘spraying against pests and diseases
-of commercial crops is also being ex-
tended to the farmers.

IRRIGATION

Realising the important role of ir-
rigation programmes, efforts are be=
ing made to accelerate their imple-
mentation to the maximum extent
possible. The Public Sector outlays
are being 'supplemented by institu-
tional funds in the case of minor ir-
rigation. For 1977-78, it is expected
that an additional irrigation poten-
tial of 1.79 million hectares from
minor irrigation and 1.3 million hec-
tares from major and medium irriga-
-tion would be created.

SHRI P. K. KODIYAN: Sir, the
"hon. Minister has made a written
‘Statement. From the statement, I
find that Government have adopted a
-policy of selective mechanisation,
which, without seriously affecting
-employment opportunities in agricul-
ture, can help farmers to take to in-
tensive cropping with higher yields
from the same land.

Now, Sir, we find in relation to
mechanisation, that it is confined to
a small section of the rural peasants.
"So far as ordinary peasants are con-
cerned, they are not even getting the
improved implements; they are not in
a better financial position. Though in
the statement it has been stated that
agro-service centres are being set up
to cater to the requirements of the
small farmers, the fact is that 3 num-
ber of small marginal farmers in our
country are denied the benefit of
these modern agricultural imple-
ments. On the other hand, the
mechanisation which is confined to
‘selective areas often leads to unem-

ployment among the agricultural
workers,

So, my question is about the two
-aspects of mechanisation—use of agri-
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cultural machines like the harvester
combines in the State of Punjab and
Haryana has often led to increase in
unemployment among the rural wor-
kers. This is one aspect. The other
aspect is the one to which I have re- '
ferred just now, namely, the inability
of the ordinary. farmers, marginal
farmers and other rural sections of
the society, to use the improved agri-
cultural implements.

I want to know whether Govern-
ment are taking any serious steps in
order to reduce the unemployment as
far as possible....

MR, DEPUTY-SPEAKER: If you
go on extending this question, then the
Question Hour will be over.

SHRI SURJIT SINGH BARNALA:

As my hon. friend has pointed out, I
had mentioned that holdings all over
the country are growing smaller and
smaller; already we have about 13
million holdings with an area of 1 is
equal to 2 hectares and 13 million
holdings between 2 is equal to 5 hec-
tares, That ig why larger machines
cannot be purchased by the farmers
and operated by them. So we have
started agro service centres. At pre-
sent there are 2900 agro service cen-
tres from where they can hire
machines. Similarly there are 310
centres of state agro industries cor-
poration; they are also working. My
hon, friend also pointed out about
harvesting. Machines used in Pun-
jab and Haryana and he says these
cause the problem of unemployment
of agriculture labour; that is incor-
rect. The machines are used to va-
cate the fields so that the next crop
may be sown after that otherwise the
season would be lost. People are in
a hurry. In Punjab and Haryana
there is no problem of unemployment
of agriculture labour as such in har-
vesting season.

SHRI P. K. KODIYAN: With re-
gard to agriculture inpdts the hon.
Minister has mentioned a series of
steps, I want to know whether any
steps are being taken to reduce the
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additiona) irrigation potential proposed
to be created in the next year {rom
major irrigation is about 1.3 miilion
hectares. Will the additional irrigation
potential be utilised by the farmers
fully?

SHRI SURJIT SINGH BARNALA:
So far ag the first question is concern-
ed, while replying to the debate in
the House on the demands, I had
mentioned that for this crop (i.e.
Kharif) we are not in a position to

. reduce the price of fertilisers. How-

ever, we are keeping  watch on the
prices. Regarding the second ques-
tion, I have mentioned that about 3
million hectares of land is being
brought under irrigation, small,
medium and major. I shal see that
maximum utilisation is made of this
entire land under irrigation. Our
effort is to utilise as much as possible
all the existing irrigation facilities,
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SHRI SURJIT SINGH BARNALA:
That does not arise out of this ques-
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SHORT NOTICE QUESTION

Discussion between TUS.A, and
U.SS.R. on limitation of Military
activities in the Indian Ocean

+

SN.Q. 15 DR. MURLI
JOSHI:
SHRI VAYALAR RAVI:
SHRI V. KISHORE CHANDRA
S. DEO:
SHRI CHITTA BASU:

MANOHAR

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's attention
has been drawn to a news-item pub-
lished in the Statesman of June 29,
1977 in which it has been reported
that the Governments of US.A. and
U.S.SR. have discussed the question
of limitation of military activities in
the Indian Ocean region; and

(b) if so, the reaction of the Indian
Government thereon?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) The Government of India hope
that the dialogue will continue and
the participants will adopt a construic-
tive and positive approach to the pro- -
blem and achieve results which would
facilitate the establishment of the
Zone of Peace in the Indian Ocean in
accordance with the U.N. resolutions.
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~ DR. MURLI MANOHAR JOSHI:
It is a very important queseion re-
lating to Indian security. May I ask
the Minister to inform the House
whether the opinion of the Indian
Government was sought at any level
at any stage by any of these two
Buper Powers regarding this vital
matter and if so, what steps the Gov-
ernment of India are taking for main-
taining Indian Ocean as a zone of
peace either singly or in conjunction
with the littoral countries directly
related with the Indian Ocean?

SHRI ATAL BIHARI VAJPAYEE:
Sir, it depends on the Super Powors
viz.,, the USA and the USSR to ar-
rive at an agreement so that Indian
Ocean can be made a zone of peace.
India is being consulted informally.
Our views are well known and when-
ever the occasion arises, we have im-
pressed upon both the Super Powers
the desirability of expediting the ne-
gotiations in this regard.

DR. MURLI MANOHAR JOSHI:
Now in view of the development of
the very dangerous weapons like
fneutron bomb and laser beam ie.,
death-ray, what precautions are the
Qovernment of India taking for safe-
fuarding the misuse of these wea-

Pons from the military bases gituated
in Indian Ocean?

SHRI ATAL BIHAR] VAJPAYEE:
This hardly arises out of this ques-
tion. If there iz demilitarisation in
the Indian Ocean and if there is an
agreement between the two Super
Powers on the limitation of the arma-
ments, so far as the Indian Ocean is
cdoncerned, T hope this danger, which
my hon. Friend is pointing out, will
not be there.

SHRI VAYALAR RAVI: It ijs sur-
‘prising that the Minister leaves the
entire question of peace in Indian
Ocean to the Super Powers viz, the
USA and the USSR. It is primarily
and basically a matter concerned with
the littoral States especially India.
Right from Ethiopia upto Australia
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there are 8 military bases of the
United States. There is a real threat
to the littoral States from these mili-
tary bases. Soviet Union, in the 31st
Session of United Nations Assembly,
declared that they do not have any
military base in the Indian Ocean. It
is for you to wverify. The TUnited
States are holding 8 military bases
especially very close to India like
Diego Garcia where they have extend-
ed the run-way to 12000 ft. They
have even threatened to use the new-
ly developed neutron weapons. How
can you leave this matter to those
two States ulone? In this connection,
I would like to know from the hon.
Minister whether it ig a fact that the
United States are negotiating with
Bangladesh to have a naval base at
St. Martin Island, Then India will
be covered by two very close naval
bases maintained by the United States
and it is a real threat tp the peace.
What is the reaction of the Govern-
ment of India to it? Secondly, I
would like to know whether the Gov-
ernment of India will take continuous
initiative and leadership to mobilise
the forces of littoral States to see
that the entire demilitarisation and
the demolition of the military bases
in Indian Ocean is done.

SHRI ATAL BIHARI VAJPAYEE.
I entirely agree with the hon. Mem-
ber that it is the littoral and hinter-
land countries which are vitally con-
cerned with the question of Indian
Ocean being made a zone of peace.
The overwhelming majority of the
littoral countries have made their
views known through the United Na-
tions,....and the forum of Nonalign-
ed nations. We would like all bases
in the Indian Ocean to be dismantled
and all military presence of the Super
Powers eliminated. But we have to
face facts ag they are. It is for the
Super Powers to come to some sort
of agreement on this question. So far
as the pressure of the littoral and
hinterland countries is concerned, it
ig being felt. I think it is the pres-
sure of the Non-Aligned Group and
other countrieg which has led to the
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negotiations by the Super Powers on
the Indian Ocean question. I hope
the talks will succeed and the Indian
Ocean will eventually become 4 zon2
of peace. So far as the question of
« America acquiring a base jn the Bay
of Bengal is concerned, I am sorry
I have no information at the moment.

SHRI VAYALAR RAVI: These ne-
gotiations are not regarding military
bases. They are about keeping it
as a zone of peace. How do you de-
pend upon these negotiations?

SHRI ATAL BIHARI VAJPAYEE:
I am not depending on anything; I
am only depending on the strength of
my country.

SHRI VAYALAR RAVI: I have not
made any insinuation. I am sorry I
have been misunderstood. ] want a
clarification. ...

MR. DEPUTY-SPEAKER: Shri
Chitta Basu.

SHRI CHITTA BASU: May I know
whether the Minister is aware of the
fact that (a) there has been a fresh
rise in the US build-up in Diego
Garcia, (b) there have been voyages
of US fleet consisting of nuclear-
powered aircraft. carrier task force
and P-3 task force, and (c) there has
been new acquisition of bases in Ma-
sirah by USA, even after Mr. Carter’s
declaration about demilitarisation of
the Indian Ocean? In this conext, may
I know whether the Government of
India js considering to express firmly
and unequivocally the opinion that
the USA should 1mmed1ate1y dismantle
all the bases in the’ Indmn Ocean and
stop all voyages into the Indian Ocean
“in order to create a pre-condition for
"demilitarisation of the Indian Ocean
"and successful conclusion of the USA-
USSR talks? Secondly, may I know
whether the attention of the Govern-
ment of India has been drawn to an
opinien expressed by tha Institute
for Defence Studies and Analysis of
our country in an article contributed
by Mr. J. P. Anand and pubhshed in

1421 1.S-—2
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the Tribune of 2nd February, which
reads as follows:

“The Soviet Navy sends one suad-
ron in winter months, compared to
an annual average of three task
forces hy the US Navy. The Soviet
aim, accordmg to some western
analysts, is political rather than
military. The Soviet presence is
basically reactive and defensive in
nature.” -
May I know the reaction of the Gov-
ernment to this opinion expressed by
the Institute of Defence Studies?

SHRI ATAL BIHARI VAJPAYEE:
Sir, I am grateful to the hon. Member
for all the information that he has
given to me. ] have glso read the
article in Tribune. So far as the
question of developing facilities in
Diego Garcia is concerned, the Gov-
ernment of India is aware that re-
cently $ 7 million have been allocated
for the extension of Diego Garcia by
the United States of America.

The hon. Member referred to Mu-
sirah. Masirah is an air base in Oman
built by the United Kingdom. The
U.S.A. is reported to be negotiating
for using these facilities for its air-
craft. So far as the question of India’s
position being made unequivocably
and unmistakably clear, I do not
think that there is any doubt in the
world .about India's position a&hd I
hope the hon. Member will not have
any doubt in this regard,

SHR] JYOTIRMOY BOSU: RN TN
the hon. Minister kmdly tell us'that
in spite of the fact that the United
Nations had ndopted a Resoh:tlon
very clearly ststing that Indmn Ocean
should® be kept'as a zone of peéace,
the Americans are building up without
any restraint in Diego Garcia nnd in
many ofher places. If you get the
map of the world defence; you - will

‘be able to see the military bu;.ld-up

that they are going through. In that
context, would you kindlv tell us what
pressure has the Gévernment of India
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put-on the United States of America
to include China in the dialogue in
keeping the Indian Ocean as a zone
of peace.

SHRI ATAL BIHARI VAJPAYEE:
Sir, India would like to use persua-
sion instead of pressure in interna-
tional affairs. So far as the question
of China is concerned, India will be
happy if all Big Powers and major
maritime powers including China join
hands in making the Indian Ocean a
zone of peace.

SHRIMATI PARVATHI KRISH-
NAN: The hon. Minister said that it
is between the two Super Powers to
come to some kind of arrangement.
When it is absolutely clear from the
statement made by the Soviet Jnion
at the U.N. General Assembly when
the Resolution referred to by Mr.
Jyotirmoy Bosu was being discussed
that they have never had and have
no intention of having military bases
in the Indian Ocean and the only
thing is that they need this highway
for the European part of the USSR
to have sea connection with the far-
eastern part of the USSR, I would like
to know how it is that the Minister
said that informal discussions have
taken place when in the joint Indo-
Soviet communique issued during Mr.
Gromyko’s visit in  April, 1977
there is a specific reference to the
Indian Ocraan, where it says:

“The two sides reaffirm their
readiness to participate together
with all States concerned on an
equal basis and in conformity with
the generally recognised rules of
international law in efforts leading
to the early establishmest of the
Indian Ocean as a zone of peace.
Both sides stand for the elimination
of all existing military bases from
the Indian Ocean and the prohibi-
tion of new ones.”

MR. DEPUTY SPEAKER: I would
appeal to the hon. Members not to
keep on giving quotations.
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SHRIMATI PARVATHI KRISH-
NAN: It was necessary because of his
saying ‘informal consultations’.

MR. DEPUTY SPEAKER: If you
start quoting in the Question Hour, it
will be difficult. ®

SHRIMATI PARVATHI KRISH-
NAN: This has arisen out of his refer-
ence to informal consultations. Since
this discussion has taken place before
the issuing of this communique, what
has the Indian Government done, irom
its side, to pursue the commitment
that is there in this communique, viz.
that efforts will be made in order to
have a conference of the littoral
States on equal footing, in order to
bring about a solution? It is not only
the Super Powers—as he calls them;
I do not call them so—which are con-
cerned.

SHRI ATAL BIHARI VAJPAYEE.
I do not see any contradiction in my
reply to Dr. Murli Manohar Joshi,
which was in the context of talks
which were held recen'ly between the
USA an@ TUSSR. India has been kept
informed informally about the talks;
but the lady Member referred to the
joint communique (Interruptions)—
most hon. lady Member. For a bache-
lor, some ladies are more honourable
than others. But all the lady Mem-
bers in the House are honourable—
after the visit of the Soviet Foreign
Minister. On the guestion of Indian
Ocean; our views coincide—both
Soviet Russia and India agree that
all foreign bases should be dismantled
and foreign military presence elimi-
nated. So far as question of calling
a conference of littoral countries is
concerned, I am afraid no useful pur-
pose will be served, unless all the
great powers and major maritime
users agree to join such a conference.
A Committee of the United Nations is
working in this direction. I hope the
efforts will succeed and such a con-
ference will take place.

DR. HENRY AUSTIN: Is the Gov-
ernment aware of the statement
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issued by the Australian Prime Min-
jister Mr. Fraser recently after his
meeting with the U.S. President that
the military preparations being made
in Diego Garcia will be continued?
‘We know that some time afier the
American President had assumed
.office, he js on record as sying that
the installations in Diego Garcia
would be dismantled. But after this
interview with the Australian Prime
‘Minister, it seems he has softened hisg
position; and he is also on record now
as saying according to report that
those installationg ‘will be maintained.
The Moscow. talks have been, not for
the purpose of dismaniling them in
Pursuance of his earlier statement,
but only for maintaining the status
quo, or perhaps for having a modus
vivendi with other powers, to keep
the status quo—if I can put it that
way. This is not an isolated question.
It has been mentioned in the declar-
ation of the Independence of Djibouti
by France that they will maintain a
military force there. (Interruptions)
There are reports from Iran that they
have negotiated with the U.S. to get
seven airborne radar sysems. All
these are connected with Diego
Garcia. Also, in Pakistan it is stated
that. 25 nuclear processing installa-
tions are going to be set up as part
of a phased programme.

MR. DEPUTY SPEAKFER: What is
your question?

DR, HENRY AUSTIN: Is the Gov-
ernment aware of the fact that the
decision of the UN. to keep the
Indian Ocean a zone of peace is com-
vletelv ignored by the escalation of
military preparation in Diego Garcia?

SHRI ATAL BEHARI VAJPAYEE:
I have seen the statement made by
the hon. Prime Minister of Australia,
to which the hon. Member made a
reference. T would like to say that
President Carter has never promised
to dismantle Diego Garcia. All that
he has promised is that there should
be demilitarisation and that there
should be limitation on the military
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presence of big powers in the Indian
Ocean.a

SHRI JYOTIRMOY BOSU: Who
will check all that?

SHRI ATAL BIHARI VAJPAYEE:
So far as the littoral countries are
concerned, the resolution of the
United Nations is there and we would
welcome if all bases are dismantled.

SHRI SHYAMNANDAN MISHRA:
I want information nn three aspects
ef the matter. The first one is whe-
ther the objective before the Work-
ing Group set up by Moscow and
Washington remains complete demi-
litarization of the Indian Ocean zone,
as declared by President Carter, or it
is now limited to stabilising the
status quo, or achieving a freeze of
the balance in the Indian Ocean. The
second is whether it is the Govern-
ment's opinion that there is less of
competition now in the Indian Ocean
area. ‘Thirdly, I want to know whe-
ther the two Super Powers have ex-
pressed any desire to hold talks, con-
sultations, with India on this separ-
ately.

SHRI ATAL BIHARI VAJPAYEE:
At the beginning, President Carter in
a statement on March 9, 1977, indicat-
ed that he favoured the demilitariza-
tion of the Indian Ocean and listed it
among the questions to be taken up
by his Secretary of State in Moscow.
The talks were held between June 22
and 27 but no formal statement has
been issued after the talks. However,
the Soviet news agency Tass issued
a statement, which brought out that
the two sides discussed “limitation of
armaments in the Indian Ocean” and
that they “agreed to meet again”.

SHRI SHYAMNANDAN MISHRA:
So, it is down-graded?

SHRI ATAL BIHARI VAJPAYEE:
Yes, that is what it appears. It is
very difficlut for me to say anything
definite on the second point.
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SHRI SHYAMNANDAN MISHRA:
The third question remains unanswereg
whether the super-powers have ex-
pressed a desjre to hold separate con-
sultations with India on this subject,

SHRI ATAL BIHARI VAJPAYEE:
Both Super Powers haye had consul-

tations with India separately,

SHRI KANWAR LAL GUPTA:
There are two parts to my question.
According to our Government’s infor-
mation, what is the present military
strength naval base etc. of USA and
USSR in the Indian Ocean? Second-
2y, the hon, Minister has just now
stated that he will be happy if there
is agreement. I cannot agree with
the hon. Minister on this, because they
can agree on the limitation of naval
base; that is possible. So, can he
assure this House that the Government
will not be satisfied unless this
zone is made completely a peace
zone?

SHRI ATAL BIHARI VAJPAYEE:
May I reply to the second part of the
question first by saying emphatically
“Yes”? India will not be satisfied
with anything less than the Indian
Ocean being made a zone of peace.
But so far as the details of the ships
in the Indian Ocean or the relative
strength of the big powers is concerneg,
I am sorry, I do not have the details.

WRITTEN ANSWERS TO QUESTIONS

Kutzh Desert

*408. PROF. P. G, MAVALANKAR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the desert of Kutch is
steadily extending soutlwards in the
Saurashtra region of Gujarat;

(b) if go, facts thereof;

- (c) whether the State Government
of Gujarat have prepared certain
schemes and projects to arrest such
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an extension of the desert and
whether the proposals have been for-
warded by the State Government to
the Centra] Governmer.t for their
urgent consideration, approval and
financial asgistancn; and '

(¢ if so, Government's response
thereto?

THE MINISTER OF AGRICULTURE
A"D IRRIGATION (SHRI SURJIT
SiNGH' RARNALA): (a) and (b). On

- "“a gvailable information:

the basis of .. -
i general terrain
and appraisal of the S

conditions of the desef: B
Kutch, it is felt that the de;®rt of
Kutch is not showing any perceptiu_.""
indications of movement southwards in
the Saurashtra region, However, there
are problems of salinity ingress along
the Runn Border. During the sum-
mer, winds from the desert carry dust
and clay particles laden with salt an'd
deposit the same on fertile inland agri-

cultural tracts. J

(¢) The State Forest Department is
implementing a programme of affores-
tation along the borders of Runn of
Kutch. The plantations are being
raised from the beginning of  First
Five Year Plan. An area of 28697 ha.
has been planted up upto the end of
IV Plan, to serve as a buffer green
belt to protect marginal fields against
deposition of fine salt-laden dust par-
ticles picked up from the Runn by
strong winds. The Fifth Plan target
is planting up of 5000 has of additional
area at a cost of Rs. 4120 lakhs.
There is no afforestation scheme in--
side the Runn as experiments done so:
far have not proved successful under
the conditions prevailing in the Runn.

The State Government of Gujarat
have sent the following prapgsa]s:l— T

(i) Provision of irrigation -facili-
ties in Kutch, Saurashfra and large
. tracts of North Gujarat. - ._.ey. .

(@) Close plantation of Prosopis
julifiora which reduces the salinity
thereby making the area suitable
for ralsing agricultural cropa.
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(d) The proposals of .the State Gov-
ernment are under consideration.

Agricultural Service Recruitment
Board

*411. SHRI DHARAMVIR VASI-
SHT: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to gstate:

(a) the date on which Agricultural
Services Recruitment Board was
constituted and on whose advice;

(b) the functions of the Board;

(c) the method of assessing the
merits of the agricullural scientists
together with the number of officers
selected during the last three years;
and

(d) whether selectiong of the Board
were invariably accepted by the Gov-
‘ernment, and if not, reasons there-
for?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)): (a) The
Agricultural Scientists Recruitment
Board was set up as a result of the
decision of the Government of India
on the recommendations of a group
of Ministers appointed by the Central
Cabinet under the Chairmanship of
the Minister of Agriculture, the late
Shri Fakhruddin Ali Ahmed. The
Board came into existence on the Tth
December, 1973.

(b) The functions of the Board,
which is an independent recruiting
Agency for the Indian Council of
Agricultural Research, are:—

(i) to make recruitment to posts
in the Agricultural Research Ser-
vice and to such other posts and
services as may be specified by the
President of the Council from time
to time;

(i) to render such other.assist-
ance to the Council in personnel
matters intluding promotion, as
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may be required by the President;
and

(iii) to advise the Council in dis-
ciplinary matters relating io person-
nel recruited/appointed either by
the Council itself or in consultation
with the Board,

(c) A statement giving the requi-
site information is laid on the table of
the House.

(d) Yes, Sir. Recommendations of
the Agricultural Scientists Recruit-
ment Board have been accepted by the
President of I.C.A.R,, who is the Con-~
trolling Authority for Agricultural
Research Service.

Statement

Appoinuments to the Agricultural
Research Service are made by—

(a) direct recruitment to Grade
S-1 of the Service in the scale of
Rs. 700—1300 through open compe-
titive examination;

(b) Lateral entry through adver-
tisement and interview; and

(c) promotion on the basis of me-
rit, irrespective of occurrence of
vacancies through a system of five-
yearly assessment of performance
of the existing scientists.

2. The Agricultural Scientists Rec-
ruitment Board have held two compe-
titive excminations so far gnd have
selected 897 scientists for Grade S-1
of the Servicee The Board have
also selected 510 scientists for wvarious
higher grades of the Service by ad-
vertisement and interview. As these
se.ections were made post by post,
only the names of the scientists who
were found most suitable were re-
commended for appointment to the
Council by the Agricultural Scientists
Recruitment Board,

3. As regards appointments by pro-
motion, irrespective of occurrence of
vacancies, the Agricultural Scientists
Recruitment Board have taken up the
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first five-yearly assessment of all eligi-
ble scientists of the Service, So
far, the Board have recommended
promotion of about 430 scientists and
are considering the case of several
hundred more scientists. The assess-
ment is being done through Commit-
tees of eminent scientists belonging to
various disciplines. Emphasis in the
assessment is being laid on the con-
tributions gnd achievements of the
individual in relation to the require-
ments of the job and the duties
assigned to the post for which he was
recruited. The documents which are
taken into consideration while mak-
ing the assessment are—

(i) Five-year Assessment pro-
forma filled by the concerned scien-
tists ana reviewed by the senior
scientist under whom he worked;

(ii) Research Project File main-
tained by the scientist;

(iii) Bio-data and career infor-
mation of the scientists; and

(iv) Confidential Character Rolls
for the past five years.

Opportunity is also given to the
scientist to appear before the Assess-
ment Committee for a personal dis-
cussion if he so desires. The discus-
sion is not of a routine or formal type
of interview to judge the theoretical
knowledge and academic calibre of
tunity to him to project his work
but is intended to provide an oppor-
the scientist, and achievements during
the period under assessment as
well as to clarify and elaborate any
specific aspect of his work.

Imcrease in number of Seats in
Engineering College in
Maharashtra

*412. DR, VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether there is a big increase
in the number of students passing
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Inter fFicience and XII standard.
Exams., ;n Maharashtra during 1977-
78; .

(b) whether the sanctioned strength
of seats in Engilicering Colleges of
Maharashtra is insufficient to accom--
modate the increased demand; and

(c) what decision Government have
taken on the proposal by the Maha-
rashtra Siate Government to increase
the number of seats in Engineering
Colleges?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Yes, Sir,

(c) The matter was discussed with.
the State Government to whom cer-
tain suggestions were made, In the
light of these discussions, the State
Government is working out the details
of increasing ‘the intake for this year.

Crop Rotation

*413. SHRI K. LAKKAPPA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Scientists of Haryana
Agricultural University are of the
view that continuous crop rotation im.
pairs the soil fertility if balanced
fortilisation is not done; and

(b) if so, facts thereof?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) In the trials conducted by the
Scientists of Haryana Agricultural
University, in plots which received
Nitrogen and Potassium only, wheat
grain yield continued to show a down-
ward trend, from 20.3 q per ha in
1971-72 to 13.4 q per ha in 1975-76. In
plots which receiveq the three major
nutrients namely Nitrogen, Potas-
sium and Phosphorus, the yields were
above 323 g/ha. So also application
of Zinc sulphate at 25 Kg per ha, in
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addition to NPK, gave on an average
additional vield-of 3 to 5 q/ha of
wheat, over the application of full
doses of NPK.

The above data illustrate the need
for judicious and balanced fertilisation
of crops.

Government Accommodation for emp-
loyees owning houses

*414. CHOWDHRY BALBIR
SINGH:
SHRI MEETHA LAL PATEL:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION be pleased to state:

(a) whether Government have al-
lowed the house owning employees
of Cer.tral Government to retain their
Government accommeodation;

(b) whether certain associationz of
employees of Central Government
have protested against this decision;
ard

(c) whether Government p}opose to
reconsider this decision?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The house-owning
officers are eligible for allotment of
Government accommodation orn cer-
tain terms and conditions.

(b) Yes, Sir.
(c) No, Sir.

Rehabilitation of refugees in Anda-
man ang Nicobar Islands

*415. SHRI SAMAR GUHA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:
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(a) whether many refugees from

~.. former East Pakistan, who have been

kept for years in different refugee
camps made repeated appeals to the
Government for their -rehabilitation
in Andaman and Nicobar group of
Islands;

(b) whether the Central Govera-
ment had constituteq a very high
powered Committee to study in depth
the issue of rehabilitation of former
East Pakistan refugees in Andaman
Islands; ] A

(c) whether that Committee re-
commended to the Government for
taking steps to rehabilitate 150,000
refugees by 1972 in Andaman Islands;

(d) if so, facts about the recom-
mendation of the Central High Power
Committee and the extent of imple-
mentation of its recommendation; and

(e) the present policy and pro-
gramme of rehabilitation of East
Pakistan refugees in the Andaman
Islands? .

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. Some repre-
sentations were received from refuge-
es of two camps, viz., Deoli and
Tawa Projects, for rehabilitation in
Andaman Islands.

(b) Yes, Sir. An Inter-Departmen-
ta] Committee was constituted in
1964.

(¢) No, Sir. That Committee re-
commended reclamation of Jland in
Andaman Island for rehabilitating
about 6250 families of migrants/re~
patriates by the end of IVth Plan.

(d) The Committee also recommen-
ded for subsequent Plans the reclama-
tion' of land for resettlement of
about 10,000 migrant/repatriate fami-
lies.
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The upto-date extent of i mplemen-ation is as below: |
Name of Island Area reclaimed Families uettled
(i) Middle Andaman . . . 2050 acres 339 migrant families frc m fc ymer
East Pakistan,
(ii) Neil . . . ) . 1090 acres 100 migrant families from fc rmer
East Pakistan,
(iii) Little Andaman . . . 2284 acres 381 families (366 migrant
familics frcm furmer East
Pakistan and 15 repatriate
families from Sri Lanka),
TOTAL . 5424 acres 820 families

(e) The present policy is to under-
take rehabilitation only to the extent
lang is released for deforestation for
this purpose, which is regulated by
consideration of ecological factors.
During the current financial year, 415
acres of land have been released to
rehabilitate sixty migrant/repatriate
families jn Little Andaman.

Hites allotted or sold to All India
Congress Committee

*416. SHRI SHIV SAMPATI RAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number and other parti-
culars of various sites allotted or
sold to All India Congress Committee
and its different wings;’

(b) the price at which sold or the
rent being charged for the sites soO
allotted or sold;

(¢) whether Government have en-
sured that this price or rent is not
too low;

(d) the extent to which the AICC
or their different wings are in arrears
of rent or have not spo far paid the
sale price and the stepg taken to re-
cover the same; and

(e) whether Government propose
to look into each such case of sale or
allotment and take appropriate action,
and if so, the particulars thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (e). 7792.251 sq.
metres of land in Dr. Rajendra Prasad
Road institutional area was allotted
to Jawahar Bhavan Trust for All India
Congress Committee Headquarters
and bungalows No. 3, Raisina Road
and Nos. 2 & 4, Dr. Rajendra Prasad
Road were sold to them,

In addition, a number of residential
units were allotted on rent to A.I.C.C.
and its wings as per statement enclos-
ed.

Land was allotted at the rate of
Rs. 149.50 per sq. metre and the bun-
galows were sold at the depreciated
cost mentioned below:

(iDRs. 96,2124- for 3,
Road.

(ii) Rs. 1,18,980/- for 2 & 4 Dr.
Rajendra Prasad Road.

The rate for land is too low. Resi-
dential units were given on rent as
per policy of Government and devia-
tions made have been indicated in the
statement laid on theTable of the
House. [Placed in Library, See No.
LT-860/771.

Raisina

Premium for land, depreciated cost
of bungalows and ground rent for one
vear have been paid by the A. I, C. C.
for the Dr. Rajendra Prasad Road ins-
titutional area plots. They are, how-
ever, in arrears of rent to the extent
of Rs. 30,161.21 in respect of the
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buildings renteg out to them by this
Ministry. Necessary action is being
“aken towards recovery of the arrears.

The Government propose to look
jnto these cases and take appropriate
action after the examination is comp-
lete.

Uniform Service Conditions of Univer-
sities’ employees

*417. SHRIMATI AHILYA ) =
RANGNEKAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are con-
sidering to form uniform gervice con-
ditions/rules for non-teaching em-
ployees of the Universities a]l over
the country; and

(b) if so, when and details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) Does mot arise.

wen 3w fz=t usg waEd & val
R av-arert
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# fastwr F1@ F fauv wrEvgwamy
# grm gk & 1 7g faafy amra
T & zafar fafa 7 ew w99
% faqr fedy faiw #3793y
#1 w&7 - @@ & ) guforaia &
d7y ¥ fafrwmefF sgiarss
IgersEaT STEHfaE Farg 97 AN T FEr
2\ TgwEw, mer At fofd & gu
F79 & fq0 ITTHIW qEHTT ¥ wAY
faaré w@m Frgwn foor & fome
FIE & qEY F 5 qAGT AT T AT
Ty ¥ 9 €97 7 afg v

1971 & WRA-T% T& & I W@
faw & woonfaai w1 gAatw

* 420. =t W EATT TACER| 7T
frafo, orare aar gfe ®k gTaiE
T ag Tar &Y Far w3
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(F) 1971 & w1 33 &
g5 fm & e woomdf v s
W\ Fai-Fei I wrovmd fafai
TEET 74T §; .

(@) &=z §LFT T A WA=
fagi 9T feaTr arfas =39 far

@ R

() a1 z7 wrordt forfad & oY
¥ THIT 7 I & fag o 7 fasm
F g egamar Y€ §; wWw

(7) #ar =7F Tavdy &7 & THIA
FI AT AT F R FrAT @7

faatnr sl grEw aur qi@ Wk
grate HEt (st fawee @)
(F) WAt 899 1971 F Tvam-
req fag & Taw W TeeE
& afvdt & ® 74,753 aofwr
oo A AfEat ¥ ¥ 53,117
AT TF  F ATEAT, FATHL 9T
wE e § qaTT s § 549
an aamss fa&4t & fofa #
TS AET@AT 4T F% W@ &)

(@) roRgTT qAT A F
fafasi # = feenfom safemat =
TEd HEEAT NI FA F (AQ
ATHT 250 ATE@ Y ATES @9
fFrsr® #

(a) &3 & feafa & gu mTm
7 faearfoa  aafee grear qur awma
gfga oifeeaa @ed & gware €1
gafog 37 & w@rft gEfe ¥ fao
AoAg fAR Ayt fraf Foew
arRfaM T o & fag 9 deemg
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" d @ A wE E e fafrdd
. #HY FmaT A EFFA WA C |

TiET # TeE I AT ¢ Ffy
qar a-fase § gEwr qfawr w
& § T@H gU a9l 99 afiq Frorar

mMaT ™ §4N

*42]1. %t WTTFE! WA UEA ¢
w1 gfe wtr faxn§ 58T a7 T9m *°
Far T4 f:

(¥7) 1 g Na7 dq Ao,
sy e aa a7 & fod wraws
gaeAY & W) afe &, A gee gaia
¥ gaTr g W9 FTA ¥ fAr v
fear o < &;

(T) =T T qoAT ¥ wETEET
FY srFeqr wivad F@ &7 7€ § A}
T A% far ¢ gz fegr s g
st T 7f7 g Fr =T FEHEIT FT T AT
§ ArAETaE wWETEal #Y sqaeqr w3
#7 fa=me @;

(w) = w1z 7 FE faww
AvsraT FaTE § fora® ww ey A< AW
 @O"E #Y ATIAT T AT qE; AL

() a¥ 1976-779¥ 1977-78
& FIOW T AT &1 o w1 &
far s ¥ foawm = forar & @ar
forer 9 o T WX qur AW H T
ot Y Ty & oy v auw fatter
v ar &7

wfy wix feard w5t (st g
fog @emen) : (%) ¥ (%), o
T 92 9% <@ faar w0
faaw

(¥) s g1 e i@ dgE &
wog! feer 1 @ an Wl % fay
9 Wik vl 7 afegi & fod Qe
fraehy &1 @ womar & §@ga ¥

¥ 100,000 M= ¥ sua Fqrfow
FA N CF NEATAE A 7L & TE
FTEHT ST qCHT, FY IR fmrat
1z G 97 arw 99 wmEm F afiw
Prfea fear o1 @ &) SRR
¥ w7 ¥ 812 §gat (60 W' 100
" % F) & foad ot smi 9%
28 afawa, IT AT & FHA F fow
20 sfawa agr qadE oF wfeETE
et & sy wrq &gat & ford 50 afroa
TH|ETAAT 31 91 @ § | s qfafoer
arzTfas i waa qury ¥ fod gofma
T 9T 33 Sfawag wifas agmar
# IUeEH B | TLAFA AF =L A7
TR FT @ & vy g dF &
g & & wo frawy & g faar &
arfs sgeTr a1 & wfr TEw fi7
gual & Fww F fAu g & g9
FY sgFeqr 1t ST @ | gy gAfaw
g foaama fmm ot afiawa a9 sfw
¥ fau wgar fFr o ot a7, qafaw
gferame qdaT F<F F1 A g7 4T &
TH FTAFT T 23747 3% & foy w=wey
#Y syaeyT, faeare 9@’ & sfwe,
FIATEATeRT: arfged & Fzor wrfe Se-
garens 9aTy fREr s @ &

(&) =@ awg 7 ¥ ST AW A
T oty & oy ol qeme g
WIS FT @I F ©7 F W FE F AT
oF wry gorr-dt framd A} &1 W
FISEAT § WATAGT B €Y1 FY WA
T & sfader wfafwr geaw g @
¢ form® seiww & s ¥ amar qx
aFdt § 1 qUIfy W 9T wmat W
¥ IR § fay anfes s O
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wgTfaaTeE, SraTaTEl a1 S, "raT-
Wy afeal, 0 afedl, g gamEl
aifs ¥ g =@l ¥ Fo At
gfedomre s s ¥ fag saw
fFr st @ &)

() < & feerr = T
fawm & Stfa—a qete s swfaar
gt A # g Tw qf@er &
OARET FOWH F A ST
qEAT WX IeEaT ¥ wrEg TE
wry €, foew aex e oW d9a w7
AAT Q3T F7AT W Wi @1 afee-
T8 WX 9T F ¥ favafeemeai 7 o
WAL i §aE F FEY AAT F7 w0
A F FE Ay fEar )

(a) gr=di 99 a€fy FeAT H
‘OF W@ M A7 GEAT FT AT
FTY FT Ty TAT WAT § 1| 1976-77
¥ wfae 567 @17 We A9 @gai wy
= 16,328 #X frfwm ¥ af
TH-HEAT 102,71 W ®q4 411
1977—-78 ¥ TYT 25,000 FFAT #Y
AT w0 w1 sy fuifa
T g1 1977-78 ¥ wfw fEr
I Aty wEal & far @ o are
Ts-wgraat F ark # feafa ot s
grfY, s e #<7 a oAf<aY
¥ TO-HEEEAT ¥ WEH O HM O#Y
Yy
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Grant ¢o Sri Aurobindg Centre, Delhi

. *422. DR. KARAN SINGH: Will the
Minisier of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government have
sanctioned a grant for ‘the proposed
Sri Aurobindo Centre in Delhi; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir. However, dur-
ing the last three years a sum of Rs.
25,000/- has been given to Sri Auro-
bindo Society for the development of
its library.

(b) Does not™arise.

Per hectare yield of sugarcane

*423, SHRI K. MALLANNA: Will
the Minister 6f AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the per hectare yield of sugar-
cane at present in the various States
in the country; and

(b) the steps Government have
taken to encourage the small farmers
to grow more sugarcane so far as
the question of distribution of seed
is concerned?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). A statement is laid on the Table
of the Sabha.
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Statement

(a) Average yields of sugarcane in
tonnes per hectare in important sugar-

cane-growing States of India during
1975-76 were as follows:—

» State

Yield (Tcnnes per hectate)

Sub-rropical region

Assam . . . .
Bihar . . . ) )
Haryana . . . .
Madlya Pradesh ., , , .
Punjab - . : .
Rajasthan . . . .

Uttar Pradesh

Wert Bengai
Tropical regivn

Andhra Pradesh . B . .

Gujarat

Karnataka . . . .
Kerala . . . ] v "
Maharashtra . . . .
Orissa . . . . . -
Tamil Nadu . ) . .

ALL INDIA AVERAGE . . .

. - 37°0
. . 367
. - 432
. . 308
. . 537
. . 388
. . 40" 1
. . 585
. . 695
. . 552 .
. . 75°9
. 53°9
L] L] sa"
. . 650
- . 95.5
. - SI-2

(b) The sugarcane-producing States
and the Central Government have
various programmes relating to
sugarcane development. Seed pro-
duction of approved varieties of cane
and distribution thereof to the cane-
growers is the most important com-
ponent of these programmes. These
are supplemented by the sugar facto-

ries also in many areas. All these
schemes benefit primarily the small
sugarcane-growers,
The programmes are:—
(i) State Governments under

their normal sugar-ane development
pProgrammes raise sugarcane nurse-
ries for distribution of seed cane of
improved varieties to cane-growers,
most of whom are small farmers.

(ii) To supplement the efforts of
the State Governments, the Govern-
ment of India have also launched
a Centrally Sponsored Schéme for
sugarcane development during the
Fifth Five Year Plan. The Scheme
envisages development of sugarcane
in a 2,000 hectare area around each
sugar factory in the sub-tropical
sugarcane belt and 1,000 hectare
area around each sugar factory in
the tropical belt. Saturation of the
entire area covered, withdistribu-
tion of healthy seed cane of approv-,
ed varieties once every 4 years, iz
the most important component of
the Scheme.

(iii) Most of the Cooperative-
Sugar Factories, whose membership
consists predominantly of small far-
mers, extend facilities by way of
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arranging production credit to their (,,) W @ e % 9T

member-growers. The production S o &
«credit covers purchase of seed cane 31 9%, 1977 W 'ﬁ'ﬂtﬁ HAEAE H A

also. 40 W@ Heh = AF ¥ O wfew

AT aq ¥ wqrET A 9
(iv) Some of the public sector and Aol -

joint stock sOgar factories also ex-

tend facilities to cane-growers for .
sugarcane cultivation, by arranging .
loans from nationalised banks, re- Veeranam Water Supply Project in
coverable at the time of cane sup- Tamil Nadu
B 3013. SHRI S, D. SOMASUN-
DARAM: )
SHRI M. KALYANA-
SUNDARAM:
‘WA qa R *F qg grarfaa Will the Minister of WORKS AND
= . - HOUSING AND SUPPLY AND RE-
WK e g w e HABILITATION be pleased to state:
(a) the findings of the Expert Com-
*424. A T o Far Er? mittee set up by the Government of
R faad qdr ag a9 7 FIAOF& Tamil Nadu in regard to the efficacy
fF: of the pipes being wused in the
« ' Veeranam Water Supply Project and
also in proceeding with the utlllty of
(%) 31 ®wE, 1977 +t AT the scheme; . y

g fror & am gafag w3y

(b) whether the scheme would be
g &1 fopaT & 4r;

speedeg up/abanc'loned;slowed down;

3 (c) if the scheme is to be speeded
(E) 3§ 1976-77 & IRM AR up, the target date fixed for comple-

swde aqr 7, 1977 ¥ g fovqar @ wg - tion of the project; and

T fwar wgr; #ww

‘a
.

(d) the capital investment so far
made and that which is yet to be in-

(w) wda &g fqoa & o vested for completion?

QT 31 7, 1977 F fraw A ar THE MINISTER OF WORKS AND
N oF 79 § whuw wafg & e & HOUSING AND SUPPLY AND RE-
919 937 gur qr? HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Techni-"
. cal Committee has observed that the
v WY ferard w5t (‘ﬁ guilalﬁrg VACRETE technology is inherently
aaTent) . (F) Wi @ sound. It has, recommended the con-
frarr & MR ¥ 31 WE, 1977 #Y tinued used of the VACRETE techno-

- . 1 with adequat .

T pp—" g ogy with adequate safeguards
HIT AT 62 ATH HIZHr = 9 ﬁE However, divergent views have been
qeT 97 expressed about the VACRETE
; tEChnology by the Consultants appoin-
ted by the UNDP/WHO Team on
(&) 1976-77 & 1T 49 dr@ Pre-Investment studies of Madras
W 29 r‘r‘g w1 §TgTT fHaT w77 971 ) Water Supply and Sewerage, who feel
i T nf 1977 ¥ T ;TE T that_the quality of about 60,000 metres

. of pipes already manufactured with
Y o gy fear aqr ) VACRETE technology is inadequate
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to allow their use under high pressure
segment of pipeliné, Adviser (PHEE)
in the Ministry of Works and Hous-
ing has also suggested that the project
can be reactivated on the basis of in-
digenous technical know-how and
technology well tried out in the coun-
try and that the 60,000 metre pipes
already manufactured could be utilised
in the last reach of the conduit to-
wards the city where the pressure
will not be so high. The whole mat-
ter relating to the reactivation of the
project, is under the active considera-
tion of the State Government, who
will take all these views into account.

(c) After the decision is taken ap-
proximately thirtysix months would
be needed to complete the project
from the date of recommencing the
work on it.

(d) So far, Rs. 22.68 crores have
been spent on the project. Revised
estimates of costs are being worked
out by the State Government,

Fishing Harbours in Gea

3014. SHRI EDUARDO FAIEIRO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
slate:

(a) whether Government have
planned to set up any fishing harbours
in Goa; and

(l_:) if so, the broad oputlines of these
prejects and progress made ip this

regard?

THE MINISTER OF AGRICUL.-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir,

(b) The Fishing harbour is design-
ed to facilitate operation of 250
mechanised boats of size ranging from
11—16 metres. It envisages construc-
tion of breakwaters, 440 metres of
wharf, slipway with side slipping ar-
rargements ang shore facilities such
as auction hall, water supwly, roads,

ASADHA 20, 1899 (SAKA)
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buildings ete. The project is estimat.
ed to cost Rs. 289.36 lakbs.

The Government of Goa have been
requested in January 1978 to confirm:
availability of the site and acceptabi-
lity of designs and estimates relating
to the project proposal. The matter
is reported to be still under conside-
ration of the Government of Goa.

Shortage of Exercise Books

3015. SHRI VASANT SATHE: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government are aware
of the acute shortage of exercise
books; and

(b) if so, what action is being taken
to ensure supply of exercise books to
the students at reasonable prices?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). No Reports from State
Governments about shortage of ex-
ercise books have been received. How
ever, to ensure easy availability of ex-
ercise books to students at the opening
of academic sessions, 30120 tonnes of
white printing paper has been alloited
to State Governments/Union Territo-
ries for the quarter April-June, 1977
for conversion into exercise books. The
paper mills have also been advised to
give top priority to the reguirements
of the educational sector and to step
up the production, if need be, in order
to ensure that there is no shortage of
exercise books.

U.G.C. Grants for Furniture and Build-
ing Expansion to Private Managed
Colleges

3016. SHRI DURGA CHAND: Win
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:
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(a) whether no grant is given by
the U.G.C. for furniture and building
expansion to privata managed recog-
nised colleges in Himachal Pradesh,
Punjab and Haryana;

(b) if so, the reasons therefor;

(c) whether the U.G.C. is contem-
plating to give such grant; if so, the
details thereof and by when the grant
will be given and to what extent; and

(d) the amount earmarked for the
purpose during the current financial
year?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUNDER):
(a) to (d). The University Grants
Commission provides financial assis-
tance to Colleges for their development
programmes. All Colieges, whether
managed by Government or Private
Bodies, are given this assistance pro-
vided they fulfil the conditions of
eligibility laid down by the Commis-
sion relating to enrolment, faculty
strength etc. The Commission’s assis-
tance is available for construction of
buildings, books and equipment, faculty
improvement etc, No s2parate grant
is given for furniture, but in the case
of teaching accommodation, and
library and laboratory buildings,
10—20 per cent of the cost of cons-
truction is accepted for proyiding
furniture in such buildings.

The Commission has so far approved
the building programmes of 15 Col-
leges (8 in Punjab, 6 in Haryana and
1 in Himachal Pradesh) involving a
total assistance of Rs. 15.97 lakhs dur-
ing the Fifth Plan period. Prior alloca-
tion is not made by the Commission for
assisting Colleges in each State but
proposals, as and when received, from
the Colleges through the Universities
concerned, are considered on merits.
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Training of Farmers en methods of
Irrigation in Arid Areas and Dry
Farming

3017. SHRI G. Y. KRISHAN: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Associated Cement
Companies (ACC) Organised a prog-
ramme to train farmers on methods of
irrigation in arid areas and dry farm-
ing practices under its Village Welfare
scheme at itg Wadi Demonstration
Farm in Karnataka;

(b) whether Government are satis-
fied with its achievements regarding
its media of lectures, demonstrations
model designs, group discussions and
films; and

(c) if so, whether Government pro-
pose to introduce this scheme in other
States also?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Associated Cement Companies
(ACC) is a private organisation not
responsible to the Government of
India. The Government have receiv-
ed no specific information about the
training in question organised by them
in Karnataka.

(b) and (c). Do not arise in view of
reply to part (a)

Irrigation Facility for Fooq Produc-
tion in Andamap and Nicobar Islands

3018. SHRI MANORANJAN BHAKTA;
Will the Minister of AGRICULTLIRE
AND IRRIGATION be pleased to
state: : i

(a) the irrigational facilities provid-
ed for increase in agricultural preduc-
tion in Andaman and Nicobar Isiar'lds;

.- i

(b) whether Government propese to
undertake any scheme for providing
irrigational facilities in single " ’crop
grower Agriculturists of Andaman and
Nicobar Islands; and o

A sy
(c) if so, main features of the
Scheme?* - °
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (BHRI SURJIT
SINGH BARNALA): (a) Some irri-
gation Tacilities are being provided in
Andaman and Nicobar Islands through
nmiinor irrigation works during the last
three years.

(b) and (c). Six schemes, envisaging
hydro-power generation, irrigation and
water supply benefits are at present
under investigation. Details of these
Schemes will be available after the in-
vestigations are completed and decision
to implement them are taken.

An amount of Rs. 10_lakhs has been
provided in the Fifth Five Year Plan
of Andaman and Nicobar Islands for
minor irrigation programme compris-
ing construction of wells, installation
of pumpset, small lift irrigation
schemes ete.

Reqguests from States for Additional
Foodgrains

3019. SHRI K. PRADHANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether a number of State
Governments have requested the Cen-
tral Government for additional
foodgrains allocation to tide over the
existing shortages in their respective
States; and |

(b) if s0, the action Government
have taken thereon?

‘THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) Yes, Sir.

(b) The demands of the State Gov-
ernments/Union Territories for wheat
and milo are being met in full. Con.
sistent with the overall availability of
rice in the Central Pool, maximum
possible allotments of rice are also
being made to the States/Union Terri-
tories to meet their reasonable re-
quirements of the mublic distribution
syatem.

421183
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ffafmafnr wow aar faezafaensa

3020, =t TWATH FEAA
st s fag wfan
T faverr, amer weaor s Hepfa
HefY 98 FaTX I T FO F

(%) 2w & wrwamwed g
faafer s aar famfaaesd
w7 quw-qas, feet § W F Tl
wg & W

(@) smrefy fmr & ¥ aTFR
F1 frax feay a7 Gifmafor s
T favafraras @ &1 § A &
Fgi Fgr @ JET !

foenr, &wT weaTwr WX depfa
Wt (w0 v ww wax) : (F)
T st agqr- freafraea &
Th ge-waw feaor @wur e 9
W T} ) [venmEm § TEn o
ifqd wer gEAr-661/77)

(=) dfawad 1977-78F T
¥ Ta7 FhfEd w0 w9 faw-
fraer @9 FT F1E TWE FET
T & faarodie 7@ &

Subsidiseq Housing Scheme for Plan-
tation Workers

3021. SIIRI HAREN BHUMIJ Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state;

(a) the amounts sanctioned by the
GCovernment of India to the State of
Assam for loan and subsidy under
Subsidised Housing Scheme for Planta-
tion Workers for the financial years
1976-77 and 1977-78 respectively;

(b) the amounts utilised- so far and
the number of Plantation Workers who
had been given loans and subsidy dur-
ing the above flnancial years;
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(c) what is the basis for giving
such loan and subsidy under the
Scheme; and ’

(d) the present position of the
availability of funds?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKANDER
BAKHT): (a) In 1976-77, a sum of
Rs. 7.00 lakhs as loan and Rs. 8.00
lakhs gs subsidy was sanctioned to
the Government of Assam for the
implementation of the Subsidised
Housing Scheme for Plantation Wor-
kers. In addition, the Government
of Assam had at their disposal, the
unspent balance of Rs. 9.42 lakhs
as loan and Rs. 16.02 lakhs as sub-
sidy out of funds released in earlier
years. As regards 1977-78, the State
Governments have been requested to
indicate their requirements of funds.
Allocation of funds will depend
on the programme of works and the
requirements of funds during this
years by the State Governments.

(b) A sum of Rs, 22.78 lakhs as loan
and Rs. 25.02 lakhs as subsidy have
been ulillse by the Government of
Assam during the year 1976-77. Upto
31-3-1977, the cumulative total of
amounts utilised by the Government
of Assam was Rs. 136.59 lakhs as loan
and Rs. 77.17 lakhs as subsidy and
sanction was given by the Govern-
ment of Assam for construction of
8608 houses. Funds under the Scheme
are given to the Plantation owners
through the State Governments for
construction of houses, and not
directly to the Plantation Workers.

{(¢) To help the planters to meet
their statutory obligation under the
Plantations Labour Act, 1951, to pro-
vide rent-free accommodation to re-
sident plantation workers, funds made
available to them for construction of
houses for their eligible workers to the
extent of 87% per cent (50 per cent
as loan and 374 per cent as sub-
sidy) of the actual or audited cost of
construction or the precribed ceiling
cost, whichever is the least.
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(d) In the budget for 1977-78, a..
provision of Rs. 2.10 crores has been
made for the implementation of this.

Scheme in the whole country.
-

Approach to World Bank for Financing
the Dlii-.llr Plan

3022. SHRI MADHAVRAO SCINDIA: .
Will the Minister of AGRICULTURE.
AND IRRIGATION be pleased to
state: ' '

(a) whether Government propose to
approach the World Bank for financing

‘the Dastur Plan' for generation of
power and control of floods in the
country;

(b) if so, the steps so far taken by
Governments; and

b
(c) the reaction of the World Bank
thereto?

‘THE MINISTER OF AGRICULTURE-
AND IRRIGATION (SHR1 SURJIT
SINGH BARNALA): (a) Dastur Plan
is conceptual. ‘There is no proposal for
seeking assistance from the World
Bank for the schemes envisaged in the
Dastur Plan.

(b) and (c). Do not arise.

Reclamation of Alkaline Soil

3023. SHRI SATISH AGARWAL:
Will the Minister of AGRICULTURE
& IRRIGATION be pleased fo state:

(a) break-up of area of alkaline
soil existing in different States and
whether there has been an increasee in
its total area and if so, reasons thereof;

(b) whether Government propose to
draw a scheme to reclaim such land
and {f so, its salient features; and

(¢) whether Government are aware
that excessive use of chemical ferti-
lisers in agritulture cause a gradual
rise in m=king the soil alkaline and
steps proposed to check it?

‘THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No detailed
survey has been carried out, but it is; .
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eslimated that the total area under
alkali soils in the country is approxi-
mately 2.5 million ha. Out of this, Uttar
FPradesh alone has nearly 0.9 million
ha.; Punjab has 0.45 million ha.; and
Haryana 0.35 million ha.; and the re-
maining 0.8 million hectares is distri-
buted in other States.

No evidence is available to indicats
that there has been any further in-
crease in the areas under alkali soiis.

(b) Yes, Sir.

The Department of Agriculiure has
taken up a Centrally Sponsored Scheme
on Pilot basis for reclamation of alkali
soils during the current Five Year
Plan. TUnder this, an allocation of
Rs. 7|- crores has been made for re-
claiming 64,000 ha. of alkali soils in
the States of Uttar Pradesh, Punjab
and Haryana. The programme has
been undertaken in those areas where
sufficient water of good quality is
available on assured basis.

The Scheme provideg for 50 per cent
subsidy towards the cost of amendment
maiterial to small and marginal farmers
having land holdings upto 3 ha. and
25 per cent subsidy to others. In
addition, the State Governments are
expected to provide 25 per cent subsidy
from their own resources to bolh the
above categories of farmers. The re-
maining cost of reclamation work .will
be borne by fhe farmers themselves.

(c) No Sir. On the other hand,
use of Chemical Fertilisers such as
Ammonium Sulphate has been found
useful in reclamation of alkali soil.

DELHI UNIVERSITY EXAMINATION
RESULTS IN NEWSPAPERS

SHANKERSINHJI
VAGHELA: Will the Minister of
LEDUCATION, SOCIAL WELFARE
'AND CULTURE be pleased to state:

(a) whether it has come to the notice

3024. SHRI

of the Government that the Delhi Uni- -

versity results of varin‘us gxamina-
. (N .-’-

DAJC N S S 1

tions do not appear in all the leading
newspapers: and

(b) if so, the facts thereabout and
the steps proposed to be taken to
ensure that all the results of Delhi
University appear in all the leading
newspapers’

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and(b). According to the informa-
tion furnished by the University of
Delhi, copies of result notifications of
the University are seni regularly to all
the leading newspapers in Declhi for
favour of publication. The newspapers
are further reguested that if for any
reasons it is not possible for them to
publish the results, they may, at least,
give in the news column, the names of
the examinations for which the results
have been declared, so that the stu-
dents may contact the institutions con-
cerned to whom the resull notifica-
tions are also sent for display at the
notice board. Copies of the result noti-
fications are also sent to Special In-
formation Bureau, Samachar, Yuv
Vani and Youth Bulletin for giving
wide publicity. -

Profit and loss of the Gujaranwala
House Building Cooperative Soclety,
Delhi

3025. SHRI RAM KANWAR BER-
WA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the total profit and loss of the
Gujaranwala House Building Coope-
rative Society, Delhi ag revealed by
Audit Reports from 1967-68 to-date;

(b) the total amount credited to
the Development Fund of the So-
ciety;

(¢) whether Government gre aware
that this amount is being utilized by
the Society for purpose Iother than

_Development of land; e 1 _

T .
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(d) if so, steps being taken by
Government to ensure that the said
amount is not spent hy the Society
for purpose other than the Develop-
ment of land for the left out mem-
bers of the society?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). Information
is heing collected.

National Seeds Froject

3026. SHRI S. R. DAMANI: 1vill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the full facts about the National
Seeds Project set up with the aid of
the World Bank;

(b) the work done so far under
ithis project; and

(c) whether the Agriculture Min-
istry and the Planning Commission
are now viewing it with disfavour
and, if so, the reasons thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c¢). A proposal for setting up/
assisting State Seeds Corporations in
Punjab, Haryana, Andhra Pradesh
and Maharashtra with necessary sup-
porting facilities/programmes was
posed to the World Bank,

The project contemplates certified
seed production in compact areas
having distinct production advantages,
by the State Seeds Corporations with
the active participation of share-hold-
er growers. It would produce seeds
of identified cereals and other major
crops for consu.mptfon within the
States as well as for sale to other
States. It seeks to encourage indivi-
duals and cooperatives desirous of
producing/processing certified seeds.
The project would provide funds to
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create enlarge/strenthen necessary
infrastructure for production, pro-
cessing, quality control, storage and
marketing of seeds to cater to {he in-
creased requirements in the coming
years. The projec proposals were
appraised by the World Bank and
negotiated. These were then also
considered by the Planning Commis-
sion and the Ministry of Finance. In
the light of their views, the revised
project is now under consideration of
the Government of India.

Removal of restrictions imposed on
building constructions

3027. SHRI VAYALAR RAVI:

SHRI N. SREEKANTAN
NAIR:

SHRI K. KUNHAMBU:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether due to the restrictions
imposed on building construction this
activity ig at a very low speed in the
country,

(b) if so, whether Government pro.
posé” to remove the restrictions im-
posed on building constructions; and

(¢) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) No restrictions have
been imposed on building construc-
tion. However, immediately after :he
enactment of the Urban Land (Ceil-
ing & Regulation) Act, 1976, there
wag a slackening in the building ac-
tivity throughout the country.

(b) and (c). The guidelines to the
Urban Land (Ceiling and Regulation)
Act are under review with a view to
take such administrative measureg as
may be required to give an impetus
to. the huilding activity, without vio-
lating the Act.



73 Written Answers
Development work in the Triloki
Colony, Delhi

3028. SHRI KACHRULAL HEM-
RAJ JAIN: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to gtate:

(a) the progress of development
work in the acquired area of the Tri-
loki Colony (Bapu Park), Kotla
Mubarakpur, Delhi;

(b) when the development work
of the said acquired area is likely to
be completed;

(¢) whether the development work
for the non-acquired area of the
said colony is also being contempla-

ted; and

(d) if so, how it is proposed to get
this non-acquired area developed, es-
pecially when the coloniser has not
compleiled it for over a decade much
to the detriment of plot/house own-
ers?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) No developmerit work
is in progress in the acquired area
known as Triloki Colony (Bapu Park),
Kotla Mubarakpur,

(b) Does not warise.
(¢) No, Sir.
(d) Does niot arise.

YWifrafor svrst ¥ afes

3029. st fTAT wed o EaT
forerr, wamt wewror it weefar welt
qg FATY FT FAT FGOT

() war dur Freera firar ma &
fir Farer Y et 5y SoRForafiom i
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Pending inter-State water disputes

3030. SHRI C. K. CHANDRAPPAN:
Will the Ministér of AGRICULTURE
AND IRRIGATION be pleased td
state:

(a) whether Government propose
to initiste any new steps to settle
the inter-State water didputes which
are pending for several decades; and

(b) if so, details thereof?

THE MINISTER . OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Thé approach of thé Government has
been to resolve, water disputes by
negotiations. Efforts in this direction
are proposed to be intensified in fu-
ture. Government is also keen to-
évolvé in consultation with  States
suitable modalities for expeditious set-
tlement of water disputes.

(b) The matter is under examina--
tion.
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Registereq Hcuse Pui'din-  Coopera-
tive Socleties in Delhi not allotted
land

3031. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of House Building
Cooperative Societies registered in
Delhi which have not been allotted
lang so far; and

(b) the reasons thereof?

THE MINISTER OF WORKS AND
HOUS: 4G AND SUPPLY AND RE-
HAZ2ILITATIO~N (SHRI SIKANDAR
BAKHT): (a) and (b). The infor-
mation is being collected.

<t o & e w &t

3032. »it wiyar quat: w1 PN
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Survey regarding Unauthoriseq and
Unrecognised Schools

3033. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND LUL-
TURE be pleased to state:

(a) whether Government have con.
ducted any survey regarding the
unauthorised and unrecognised schoolg
in the country;

(b) if so, the details thereof State-
wise; and

(¢) whether Government are
aware that particularly primary
schools run by the private manage-
ments are very costly and their mana-
gement is also not satisfactory?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) There is no such classifi-
cation as unauthorised schools but
only unrecognised. A sample study
was undertaken by NCERT in Hydera-
bad, Secunderabad and Delhi and an
attempt was also made by NCERT
to collect information about unrecog-
nised schools in the Third All-India
Education Survey but the infor-
mation cannot be said to be complete
for the reason that these institutions

are under no gbligation to furnish in-
formation.

(b) The information in respect of
the number of unrecognised schools
and enrolment as supplied by the
States/Union Territories under Third

.
L
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All India Educational Survey jis laid
on tne Table of the House. [Placed
in Library. See No, LT-SBZ/?'I].

(e) It is generally true that Primary
Schools run by the Private Manage-
ments are cosily as compared to Gov-
ernment Schools but it is not possible
to make a general statement that
their management is not satisfactory.

Former Executive Councillors of Delhi
in Occupation of Government Accom-
modation

3034. SHRI ANANT DAVE: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) the names of former Executive
Councillorg of Delhi who are still in
occupation of Government ‘accommo-
dation;

(b) the monthly rent being charg-
ed from each of them and since when
each of them is residing there after
paying market rent; and

(c) steps taken to get the accom-
modation vacated from these persons
‘under the Public Premises Eviction
Act?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
‘BAKHT): (a) The following former
Executive Councillors of Delhi are
still in occupation of Government
accommodation: —

1. Shri Radha Raman
2. Shri Mange Ram
‘3. Shri O. P. Behl

" (b) Shri Mange Ram is liable to
pay market rent at the rate of Rs.
923 per month with effect from 4th
May, 1975. The other two will have
to pay market rent with effect from
6th May, 1977 at rates which are
under assessment.

ASADHA 20, 1899 (SAKA)

Written Answers 78

(c) Eviction proceedings against
all the three have been initiated under
the Public Premijseg (Eviction of
Unauthorised Occupants) Act, 1971.

Demands of Workers of Modera
Bakeries, Edappally

3035. SHRI K, A. RAJAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the workers of Mod-
ern Bakeries at Edappally wen! on
an indefinite strike since 3rq June
this year to press their demands; and

(b) if so, what are their demands
and the measures taken to settle the
dispute?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) A statement indicating the de-
mands and the measures taken by
the Management to settle the dispute
is attached.

Statement

(b) The main demands of the Co-
chin Unijt of the Modern Bakeries
Employees Union are as follows:—

1. Revision of the pay scales of
the employees,

2. Enhancement of D.A., House
rent allowance, transport subsidy,
canteen subsidy and certain other
allowances and alsp payment of
City Compensatory allowance.

3. Change in the working hours
of the office staff, increase in the
number of days of casual leaves,
holidays etec.

4. Introduction of promotion po-
licy and upgrading after a certain’
number of years of service and in-
troduction of incentive bonus.

5. Grant of house building loan
and the children education allow-
ance.
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2. In an effort to settle the dispute
conciliation proceedings were initia-
ted but they have failed. Thereafter
discussions were held with the work-
men representativeg in Cochin which
also did not yield any result. The
Company has now set up a high
powered committee to further nego-
tiate with the representatives of work-
ers Union/Federation on their charter
of demands and thege discussions are
in progress.

World Bank Assistance for Irrigation
Projects

3036. SHRI P RAJAGOPAL
NAIDU: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the number of irrigation pro-
jects in the country for which the
World Bank is giving assistance; and

(b) the names of the projects?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). Two major irrigation pro-
ject; namely Godavari Barrage and
Nagarjunasagar Project in Andhra
Pradesh are receiving credit assistance
from the World Bank. The agree-
ment for assistance to Nagarjuna-

sagar Project includes command a:‘ea,

development.

The World Bank is also providing
credit assistance for the following
projects: —

(i) Rajasthan Canal Command
Area Development.

(ii) Chambal Command Area
(Madhya Pradesh).

(iii) Chambnal
(Rajasthan).

Minor irrigation works form a com-
ponent of the International Develop-
ment Association credit projects ope-
rating in the States of Andhra Pra-
desh, Bilar, Haryana, Karnataks,
Madhya Pradesh, Tamil Nadu, Uttar
Pradesh amd West Bengal.

Command Area
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Expulsien of President, Students”
Union from JN. Universily

3037. SHR] SAMAR MUKHER-
JEE: Will the Minister of EDUCA-
TION, SOCIAL -WELFARE AMND
CULTURE be pleased to state:

(a) whether Government are aw-
are that the President of Jawaharlal
Nehru Uriversity Students’ Union
Shri D. P. Tripathi was expelled
from the University by the Vice-
Chancellor for exercising his right to
attend the Academic Council Meeting
in his capacity exr-officio member of
the Council;

(b) whether Government propose
to probe into the violation of Uni-
versity academic norms by the Vice-
Chancellor; and

(c) if so, the steps taken so far?

THE MINISTER OF EDUCATION,.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the infor-
mation furnished by Jawaharlal Nehru
University the term of the Students
Union of the Jawaharla] Nehru Uni-
versity expired on the 22nd October,
1975. The ex-officio membership of
the Academic Council held by the
President of Jawaharlal Nehru Uni-
versity Students’ Union, therefore,
ceased on that date Shri D. P. Tri-
pathi, the retiring President of the
Students’ Union was informed accord-
ingly on the 6th November, 1875.
When the Academic Council assembled
at 400 pm. on the %7th November,
1975 to transaet its business, Shri
Tripathi came and occupied a seat
and caused disruption despite repeat-
ed renquests from the Chair to leave
the Council meeting. Thereafter, he
gathered 25 or so of his supporters at
about 445 p.m. and raised slogans
near the venue of the meeting of the
Academic Council. Cansequently, the
Vice-Chancellor ordered hig suspen-
sion from the rolls of the University
for a period of six months with im--
mediate effect.
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(b) and (c). Do not arise.

Uniform retirement age for College
Teachers

3038. SHRI OM PRAKASH TYAGI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether his Ministry has re-
ceived representations for introduc-
ing & uniform retirement age for all
college teachers in the country; and

(b) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) In the scheme of revision of
salary scales, communicated to the
State Governments, it was suggested
that the age of superannuation ecf
teachers as well as Principals nmmay
be 60 years and it has left to the
State Governments who are the com-
petent authority in this matter to take
the final decision. Since the ultimate
responsibility for the maintenance of
collegeg is that of the State Govern-
ments, the decision in this matter is
left to them.

AE TR & fag T ave W@
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Subsidiary Corporation in Kerala

under Plantation Corporation of India
3040. SHRI M. N, GOVINDAN
NAIR:

SHRI C, K, CHANDRAPPAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Plantation Cor-
Pporation of India has prepared a com-
prehensive Scheme for the expansion
of Cashew Cultivation in 30.000
acres of land in Kerala;

(b) if so, whether a subsidiary cor-
poration ig proposed to be formed
under Plantation Corporation for the
've;y purpose of this new Scheme;
an

(¢) whether the State Government
or the said corporation have sought
for any financia] assistance for this
Scheme from the Union Government?

THE MINISTER OF AGRICUL-
"TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (¢). No Corporation has prepared
any such Scheme. However, keeping
in view the urgent need for increas-
ing indigenous production of raw
Cashewnuts, the Government of India
‘have themselves formulated and sanc-
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tioned a Centrally Sponsored Scheme,
for raising cashewnut plantations in
85,000 hectares of private lands and
60,000 hectares of Government lands
in different States. Under this sche-
me, a total Centra]l assistance of Rs.
1.25 croreg to the Government of
Kerala has been approved as subsidy
for plantation of cashew in 25,000 ha.
of private lands and 10,000 ha. of
Government lands, in Kerala, in a
phased manner over a period of six
years.

Area under Sugarcane Cultivation

3041. SHRI JYOTIRMOY BOSU.
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state acreage under sugarcane 2ulti-
vation, State-wise, during 1974-75,
1975-76 and 1976-777

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): A
statement giving the estimates of area
under sugarcane, State-wise, during
1974-75 and 1975-76, is enclosed. Firm
estimates of area under Sugarcane
during 1976-77 is not yet available.
However, an idea of the likely increase
or decrease in area in 1976-77 over
1975-76 in different States, based on
preliminary estimates, is given in the
enclosed statement.

Estimaters of area under sugarcane during 1974-75 and 1975-76 and Ekely change in 1976-77

over 1975-76.
Area (thcusands Likely
ctares) increase
State (+) or
1974-75 1975-76 Decrease
Fing] (=) in
Estimetes) 1976-77
over
1975-76
. (Percent-
age)*
Q) (2) (3) @
Andhra Pradesh . 1951 135°6 (—6'9
Assam . - 41'9 41°2 (4)10°1
Bihar R s s w w . 140°7 1337 (+)7°4
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Gujarat . . . . . 408 3777 (4382
Haryana b : . 161 4 159°'0  ( +)6-1
Karnataka 1241 131-3 (—)3-7
Kcrala . 95 94 ('—}II‘O
Madhya Pradesh : & . = 807 69:1  (+)50
Maharashtra R . 185-2 216'8 (43265
Oris:a . . . . 44'0 46'0 (4330
Punjab " 1230 11570 (=56
Rajacthan . 51°3 40°1  (+.4°4
Tamil Nadu . . . 160° 4 1549 (+33-3
Uttar Pradesh 1491°5 1450°4 (4,06
West Ber gal . . . 290 29'3 (454
Others . . . B 15°6 202 (4,22
All-India . . zf94- 2 27897 (4330

*Besed on preliminary figures given in the all-India scccnd estimate « f ¢ vguicere, 197€-77,
which ccvers the period upto the middle « f October, 1976.

Conversion of old system of allot-
ment of land on lease basis to
Free-ho.d Basis

3042. SHRI RAMANAND TIWARY:
Will the Minister of WORKS AND

HOUSING AND SUPPLY AND RE- .

HABILITATION be pleased to state:

(a) whether there jg a proposal
with the Government to convert the
old system of allotment of lanq on
lease basis to free-hold basis;

(b) if so, whether it js not a fact
that such a step will push up the pri-
ces of the land; and

(c) if so, the reasons therefore, re-
medial measures proposed to be
taken in the matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-

HABILITATION (SHRI SIKANDER

BAKHT): (a) Yes, Sir.

(b) and (c). All aspects of the
matter will be considered before tak-
ing a final decision.

Import and distribution of Fertilizer

3043 SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased tp
state:

(a) the total quantity of fertilizer
imported by Fertilizer Corporation
during the last three years year-wise;

(b) the mode of distribution of im-
ported fertilizer to the States; and

(¢) the quantity supplied to Gujarat
State during the last three years year-
wise?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Fertilisers are not imported by the
Fertiliser Corporation. These are im-
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ported by the Government of India
and are handled at the ports by the
Food Corporation of India so far as
non-potassic fertilisers are concerned
and by the Indian Potash Ltd, so far
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was potassic fertilisers are concerned.
Based on berthing of vessels, the
following quantities of fertilisers.

were imported during the years 1974-
75 to 1976-77:

JFigures in tcnnes)

Year Total In term: of
quantity
in terms of
material
N P K
1974-75 . . . . . . « 34,50,563 8,83,773 2,80,997 4,37.218
1975-76 . . . . . . . 32,52,199 9,50,394 3,36,805 2,67,143
1976-77 . . . . . - 21,40,662 7,49,984 22,768  2,77.803

(b) After assessing the total net

requirements of the States, Union
Territories and Commodity Boards
before the commencement of each

manuring season, i.e., Kharif or Rabi,
a consolidated Supply Plan for indi-
genous and imported fertiliser is pre-
pared. In this Supply Plan, indigen-
ous production is first allocated to
different States. The gap between
the total net requirements and the
estimated indigenous production dur-
ing the season, is met by imported
fertilisers. The potassic fertilisers,
j.e., Muriate of Potash and Sulphate
of potash, are entirely imported from
abroad and distributed by M/s. Indian
Potash Limited, The non-potassic

fertilisers, as per the Supply Plan, are
allocated to the States. Union Terri-
tories and Commodity Boards, who in
turn reallot the same to the institu-
tional agencies and private parties.
On the basis of the reallocations by
the States/Union Territoriegs Commo-
dity Boards, despatch instructions are
given and financial arrangements
made by the reallotees and Food Cor-
poration of India supply these ferti-
lisers.

(c) The following quantities of
fertititers (in terms of nutrients)
were supplied to Gujarat State by the
Central Fertiliser Pool during the
years 1974-75 to 1978-77:

(Rigurcs in frnfies)

Year In terms  f
N P K
1974-78 . . . . . . : 28,685 14,924 74
1975-76 . . . , . : . " . 3,594 704 .
1976-77 e e e e e e e e Tars 915 9
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)

The abave quantum of K was pre-
:sent in the complex fertilisers suppli-
ed by the Popl. The halance of the
fallowing Potash consumption of the
State during last three years was

ASADHA 20, 1899 (SAKA)

Written Answers 90

supplied by Indian Potash Limited
directly and through complex manu-
facturers (in the form of complex)
and mixing/granulation units:

(Figures in t nnes)

1974-75
1975-76 . - . .
1976-77

12,590
6,840
13,270

Allpcation ot,_ ﬂlmls for urban deﬁelop-
ment in Andhra Fradesh

3044. SHRI M. RAMGOPAL
REDDY: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the Central Government
have received any request from the
Andhra Pradesh Government for
allocation of funds for urban develop-
ment in the State during the current
financial year; and

(b) if so, the details thereof and
Government’s reaction thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) Yes, Sir,

(b) The State Government had
proposed an outlay of Rs. 246 lakhs
for urban development in the State's
Annual Plan proposal for 1977-78, and
after discussions, the Planning Com-
mission had approved an outlay of
Rs. 230 lakhs, leaving the break-up
to the discretion of the State Govern-
ment. This outlay includes an ar-
marked outlay of Rs. 74 lakhs for
environmental improvement of slums
which is part of the Minimum Needs
Programme.

i

In addition, the State Government

has sent proposalg for assistance under

the Integrated City Devalopment Pro-
gramme for Hyderabad and Visakha-
patnam urban areas and for taking up
projects for the Hyderabad Secunder-
abad city under the Six Point For-
mula Programme. Their request is
for central assistance to support a
total programme of Rs. 577.70 lakhs
for Hyderabad-Secunderabad city and
Rs, 207.84 lakhs for Visakhapatnam.

Assistance to the State Government
is dependent on the appraisal of the
progress of the on-going schemes.

Completion of projects undertaken
during international women’s year

3045. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the projects undertaken
during the International Women’s Year
for the welfare of women have been
completed; and

(b) if so, what are the on-going pro-
jects and when Government propose to
complete them?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The programme
for International Wiomen's Year as
drawn up by the National Committee
on the International Women's Year
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wag focussed mainly on a mational
public awareness campaign to make
the role and rights of women recog-
nised and understood by all sections
of people. Educating the people and
changing wattitudes is a complex and
long term process and it is continu-
ing.

2. However, a few projects did get
started in International Women's Year
as shown below:—

(i) Functional Literacy for
Women in the age group of
15—45 years,

In the experimental scheme of the
Integrated Child Development
Services, it was decided to
attempt to implement a
scheme of functional literacy
for women. The Scheme im-
parts training in health and
nutrition, education, child
care and programmes of sup-
plementary income like kit-
chen gardening, poultry keep-
ing, animal husbandry etc.
and is now being implement-
ed in 2628 centres in 31 pro-
ject areas. 43168 women are
reported to have been covered
by the Scheme in 1976-77.
An amount of Rs. 57.50 lakhs
is provideq for the Scheme in
1977-78, the amount spent in
1976-77 being Rs. 22.25 lakhs.

(ii) The Scheme for assisting
voluntary organisations in the
construction  of Working
Women's Hostels was liberal-
ised in January 1975. The
quantum of assistance for
construction, given by the
Central Government was rais-
ed from 60 per cent to 75
per cent from January 1975,
and this pattern is continuing.
The expenditure on the Work-
ing Women’s Hostal Scheme
rose from Rs. 52.40 lakhs in
1974-75 to Rs. B81.80 lakhs in
1875-76 and to Rs. 90.04 ]akhs
in 1976-77. An amount of Rs.
181.50 lakhs is provided for

. 1977-78.

(iii) A scheme of assistance to
voluntary organisations for
- provision of creches for child-
dren of working and ailing
mothers was finalised during
the International Women's
Year. In 197€-77, a sum of
Rs. 25 lakhs was sanctioned
as assistance covering 19050
beneficiaries (Children).

Ban on prostitution

3046. SHRI SAUGATA ROY: Will
the Minister of EDUCATION. SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government propose to
ban prostitution in the country; and

(b) if so, what are the plans for re-
habilitating the prostitutes?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) There is no such proposal

(b) Does not arise.

World Bank assistance for the Upper
Krishna Projects

3047. SHRI RAJSHEKHAR KOLUR:

SHRI TULSIDAS DASAPPA:

Will the Minister of AGRICULTURE

AND IRRIGATION be pleased to
state:

(a) whether there has been any pro-
gress in negotiation in respect of
World Bank assistance for the Upper
Krishna Project in Karnataka between
Government of India and the World
Bank;

(b) whether the Government of
India is giving substantial assistance
for gccelerating the Upper Krishna
Project work; and

(c) if so, when ang how much
financial assistance was given?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
An Appraisal Mission of the World
Bank is expected to visit the Upper
Krishna Project in September, 1977.

(b) and (c¢). An advance plan as-
sistance of Rupees two crores was
provided to the Government of
Karnataka during 1976-77 with a view
to accelerate the tempo of works on
the project.

“grerdl” ATAw wW W & gray
w1 TR g

3049. ¥t ¥YT W AR : FT
gfw sk faurd dar o7 aar & Fav
Fat fF5 o

(%) #ar @7 F Aw g fF
‘GRTHFA ATAE FH G FT OF grdv
m"rmﬁag’tzzsrﬁi‘rfmwa
g

(@) afz g, @ a=C T Sy
fomgdft a=ma & fag #1 FrdETEY
I g

(7) =1 feae & W1y ETRT
Fa% faar @ 7 wm @ § o
Fg AT AT A & w1 Tgmar
T o @ @ ; A

() =1 a7 TERT I
gufira % fasramy & o r Jamwy
§ qoqa fear g 7

wfy wic faard &t (st gooia
fag awmra) @ (%) s af

(@) “g=TwA" armw gudr v
qTEdz & T @Y | T FH A gUAT A
S w713 ¥ oY femiw 25-6—77 #r
feeelt fafega & f3ow & o
fear ar | fefeam & ~ gfasfal &
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(fot fafsame & wdafrs ww-
fafeer aemese Y wmiws @) goar
FY qowT AT FI& G 1 gEIT frar
fr OF aTad #, safe ow i ¥ faaq
afeqen  (FwuTeT %F9T) @ T Er
T fomsT S® gaear § gowr A gy
AT gY, ATHET & ¥ qIT ZAT &Y %
HE I & | W9 TH g4Ar AT AT

UG S

() wFTTF ara fgEme & e
& 7 & greww ¥ F1E fooe &80 &

() st & 1

facsit ®1 dle wao dto wE\FE ¥
gow iww smar

3050. st ww Ay gmaETET -
Far frator st srEw qar qfq st
gAate Hdt ag F@arT Fr AT 39 o

(%) a7 9T FrafaeY afaw q@aa
srarfaat #1 faeet awx fam #1 faar
mwr # W7 fm 7 o oL E
franfaat ax grem & & femm &

(@) =1 = T & Framy
BT qF T AHET ¥ ANAH @Y £ W
faeetY fawrar grfusTor #1 aifas foey
9T WA FT @ £ HT

(7) afz &, &Y 57 a2 F gowTC
T T FTAATET FT TGN E P

frafer sk wEwm T qfa s
grate A (st feawea @ew) : (F)
faeett Aere femr gy Freiifaa & mow
oite 3 F A ¥ o feafa &1 qar
aTaT o @y & 1 7 gfsa e
¢ fF e Fmwr v weafe 92 qEwT
TR E |
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(@) faeat fawma rfewzo g
BT AHET FT qraST fHI-ET WHIT 9<
foar w1 @1 | feet  faww
wfusor  fafgel & gqae @
mfer fe<l ) we@W F@ ¥
TR g fava fonfea far
AT |

() S (@) * WA gm
q= MW IEAT |

Subernarekha Mu'ti Purpose irrigation
ang flood control project

3051. SHRI s, KUNDU: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the details of Subernarekha
Multi purpose irrigation and flood
control project;

(b) how much of flood water will
be controlled at Jaleswar in Orissa
and at further down stream of the
Subarnarekha river;

(c) whether any construction work
of a Dam at Chandil on this river has
been started, if so, details thereof; and

(d) whether the scheme has been
sanctioned and what is the flnancial
implication on the three “States of
Bihar, Orissa and West Bengal?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Subarnarekha Multipurpose Pro-
.ject of Bihar envisages the following
works:

(i) A masonry dam on the
Subarnarekha river near
Chandil.

JULY 11, 1877
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(ii) An earth dam near Icha on
Kharkai, a tributary of Sub-
arnarekha.

(iii) Two barrages—one on Subar-
narekha near Galudih and the
other on Kharkai near Bhua.

(iv) Canal system from the two
dams and the two barrages.
The scheme, estimated to cost
about Rs. 129 crores, envisa-
ges annual irrigation to an
area of 2.185 lakh hectares,
regulated supply for meetingz
the industria] and drinking
water requirements in Bihar
areas and flood moderation
benefiting West Bengal and
Orissa areas.

(b) A flood storage of about 493
million cubic meter has been pro-
posed in Chandil reservoir out of a
gross storage of 2000 million cubic
meter. No. flood storage has been
provided in the reservoir on Khar-
kai. It is estimated that a peak flood
of 0.20 lakh cumecs will be moderated
at Jaleswar except in rare case of
synchronisation of peak floods of
Subarnarekha and Kharkai.

(¢) The work on this project has
not yet started.

(d) Clearance of the project will
be considered after an overall agree-
ment js reached between the concern-
ed States, namely, Bihar, Orissa and
West Bengal. An agreement has been
reached between Bihar and Orissa.
An understanding at officers’ level
between Bihar and West Bengal has
also been reached on the use and
development of some of the river
basins common to the two States in-
cluding Subarnarekha. This is being
examined in consultation with the
two States and the Damodar Valley
Corporation as the agreement involves
use and development of Damodar
waters. The financial implications
will be decided after the final agree-
ment is reached.
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Agricu:tural Scientists Recruitment
Board

3052. SHRI R. L. KUREEL: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government have
taken all necessary precautions/steps
to ensure and uphold the independence
of the Agricultural Scientists Recruit-
ment Board; and

(b) if so, whether the Minicter (Pre-
gsident of I.C.AR.) issued any direc-
tives in this behalf?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) Yes, Sir. Orders have been
jssued that the Agricultural Scientists
Recruitment Board being an independ-
ent body appointed to assist the Indian
Council of ‘Agricultural Research,
is to be treated in the same way as
the Union Public Service Commission
and that there should be no inter-
ference with its functioning.

Dealings of F.C.I. Officials with
Farmer

3053.' SHRI CHAND RAM: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

¢ (a) whether the price of wheat has
fallen below the support price
announced by Government;
. cieban

(b) whether the officials of Food
Corporation of India in connivance
w1th the traders are cheating the far-
mers by way of rejecting the wheat
and allowing traders to buy at low
?rice: and
' (c) -if so, the remedial steps taken to
ensure-fair dealings with farmers?

1421 LS—4.
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{THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The support price of Rs. 110/- per
quintal announced by the Govern-
ment is for fair average quality of
wheat and the Government procur-
ing agencies ensure that the price for
fair average quality does not fall be-
low this level,

(b) and (e¢). No, Sir. However,
senior officers of the Food Corporation
of India are keeping a constant watch
on the procurement operations with
a view to eliminating mny chances of
malpractices on the part of its staff.

s agert @t fae st 6
WX T & qew w awar afw o

3054 it A<feg aew : W=
wfw site faaré &@ 7§ a@rT & g
war fF e

(F) srrd sgwrr A faw
FTOHY, AL TXW T aA¥ 1976—77
ot 1977-78 ¥ fwami ¥ fFa=r
T gwder wm, et & A T
F1 wea faar wm ¥ A feaw feam
aﬁwmmaﬁfwmrgu’hw
ofer feart @ ar ag fem #Froot &
feamt ®1 wEY & wf & qar ag ofw
.98 F9-a@% & Sy

(@) %7 37 faa A% & 5«
@ & wgqar w2 &, afz fawr 9 H
mr@ta‘tﬁufaﬁfa‘a‘arw
E‘T W 3-» - :7__- SRR RO |

L

“ - (w) & fra ® gATET AY, 15E%
farmrFew ey sm @& ? a0

~ whE WY faarg W (i, gesha
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¥ 8.95 wra fa@ewr wwr @dver, or;
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1977-78 W oW w AT )
8.60 sra feew ¥ yeal #1 praw
foar ar wwT & 1 904 femml W
s w1 g T faar mar § W T
4.2 @ ¥4 F1 gEE R S
& 1% Feft &1 At § a7t # froae
o & T 4w Y @ & A
Y far w1 &, S @ &F £y syaEan
& s, ASt w1 o w7 fEar
RULSL

(@) ug fa= gifv ax == @ &
foor ad 1971-72 ¥ &0 FT @ B
q’i’(aﬁm!ﬁgaﬁﬂm’tﬂaﬁ
fegr smar &

e ofr s wqai
H
1971-72 35.64
1972—-73 N . 53.61
1973-74 . . 61,27
1974-75 : 47.63
1975—-76 43, B6
24201
(wears 1
Tadr fEr-
g F2Y
g€)

ot o= ifa‘tﬁ: 112. 21 919 =99
& g

(7) oF daadfx ga7 =t faer
wrdar farc fear e ¢ Rt Fade
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-
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gaTwar 7k & freat # wfa-
wwmﬁﬁz#&%m&sz
~ feoidze & ofdy § mfus #mar &

+ A & AW & g A faan
TR | W FEEe ) wraifaa fEar
o1 @ ¢ arfe e %) food @ wifua
QT ATTEEAE: 31 qU R A
L e |

Centres/Schools in ILT, Delhi

3055. DR. RAMJI SINGH: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE b~ vleas~
ed to state: .

(a) what are the geparal .uaget
arrangements of the different Centres/
Schools created by the Board of Gov-
ernors in the 1. I. T, Delhi;

(b) what is their output in terms
of applied research for the nation;

(c) whether these Centres/Schools
are mentioned for exchanging foreign
visits; and

(d) if not, whether Government
propose to place on the Table of the
House the contributions made by the
different Heads of the Departments in
I. 1. T.7

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A statement js attached.

(b) The work done in these Cen-
tres and Schools hag been utilised in
flelds like electronic systems, micro=
wave components, bio-chemical engi-
neering, radar systems, instrumenta-
tion, and bio-megica] engineering.

(c) The Centres/Schools are meant
for carrying out inter-disciplinary re-
search activities, For the develop-
ment of two Centres, there are col-
laboration programmes with the Swiss
and Norwegian Governments which
include exchange of visits.” In the
case of other Centres/Schools the need
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" for exchange of visits is taken care I 1, T., Delhi which were placed on
©of under other approved programmes. the Table of the House on 12-1-1976
and 3-11-1976 respectively,
(d) Heads of the Dgpnrtments/ Statement
Centres/Schools are appointed for a
specified period from among the Pro- The Board of Governors of the LLT.
{éssors. The research papers, books Delhi allocates provision for the Cen-
published by the Heads of Depart- tres and Schools and reappropriates
ments and other faculty members of funds from one Head to another as
the I. I. T., Delhi during 1874-75, and when need arises. The provision
1975-76 are mentioned in the Annual allocated by the Board for 1976-77
Reports of 1974-75 and 1975-76 of and 1877-78 is ms under:
' (Rs. in lakhs)
Name cfthe Centre/Sch-c1 Allccatic n 1976-77 All¢ catic n 1977-78
Recurring Ncn- Recurrirg Non-
recurrirg recurring
1. Centre f r Eneigy Studies . - .. 12:00 30'00
2. Industrial Trib~} gy Machine Dynamics &
Maintenance Engg. Centre . 1+50 350 1'55 3+ 50
3. Bin-Chemical Engg. Research Centre . 221 1'43 2-48 1°20
4. Bio-Medical Ergg. Research Centre . 2-00 o- 80 239 o' 50
5. Instruments Design Devel- pment Centre . 747 2°50 749 2'00
6. C-mputer Centre . 7* 50 8-64 7-03 150
7. Scheol of Material Science & Techneld gy . 1-80 250 2:07 1°50
8. Sch.ol of Systems & Manag:ment Studies 100 o' 30 1-12 e
9. Sch-ol of Bic-Sciences B 07§ 040 0'91 030
10, Centre fcr Applied Research in Electrc nics .s . 2°05 P

(Funds are provided by Ministry of Defence & Ministry of Railways.)

Grants to Krishak Samaj any Political Party for the misappro-

3056. SHRI GANANATH PRA: priation of this amount; and
.DHAN: Will the Minister of AGRI-

CULTURE AND IRRIGATION be (d) whether the accounts of the
pleased to state: above grants are being audited re-

gularly, if so, whether any irregulari-
(a) the total grantg given to ties have been found therein?

‘Krishak Bama#j in various States

during the period 1975—77 (Financial

Years); THE MINISTER OF AGRICUL-
A TURE AND IRRIGATION (SHRI
(b) whether the amounts have SURJIT SINGH BARNALA): (a)
been properly utilised; to (d). Information is being collected
and will be placed on the Table of

(c) whether uny report has been the Sabha, as soon as it is received

Teceived by the Government against from the State Governments.
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seaT T ¥ ATt & wafue fwt
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91 WX I Wy iy weeam afwws

U & frmel & mAe ateenw wfw qur
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fear wely 1 wpfa & 3@ @ W
" fagem frar T a1 | Aer daw e
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g1 ag gwraqr € ¥ afe g= ga=ew
Y AT & A g T 9T a9 F O &Y
gt FfFT w7 Y F0 F SO
1976=77 % FIq 429 AT &C &
g4 fFe 9T % 1 1977-78 ¥ fac
searfaa afteam 200 s/ =g &
W TH TOIW FT 198 0-81 F T &Y |
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Import of Tractors

3060, SHRI P. M. SAYEED: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the present Govern-
ment intend to impor{ tractors ta
meet the demands for the same; and
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{b) if so, from which country and
their number?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir.

(b) Does not arise.

Supply of electricity for domestic use

3o61. SHRI R. K. AMIN; Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether there is aoy proposal
to supply electricity for domestic use
to the resident of Sultanpuri Resettle-
ment Colony;

(b) if so, the reasons for stoppage
of work regarding laying of cables;
and

(¢) when Government propose to
restart the work?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY'AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) Yes, Sir.”

(b) The work has not started yet
since financial arrangements have not
been sorted out.

(c) Does not arise as the work has
not started yet.

Taea ™ § e faad gy aaqa &
ara w1 fraffoa soan

3062. =Y #WYST WTer @@w : T
gfy st foard @t o8 Ty & Far
Far fv

(%) w1 ToeqTE & wm@e e
AT IET F ATHY F AT WY T
afe e Y 2z & faffa <@ &
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Ceiling on Agricultural Land

3063. SHRI DHARAM VIR
VASISHT: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the ceiling on agricul-
tural land was fixed by the former
Government on other considerations
ithan the expert advice of leading
agricultural experts including Punjab
and Haryana Agricultural Universi-
ties;

(b) whether no marked rise in
Agricultural production has taken
place as a result of lowering of ceiling
of agricultural land; and
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~ (c) whether Government pro~ose
-to review the results of the policy?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Fixing the ceiling on agricultural and
holdings lies entirely with the State
Governments. However, on the basis
of the recommendations made by a
conference of the Chief Ministers of
the States held in 1972, the Central
Government jssued national guidelineg
_on ceiling on agricultural land hold-
ings suggesting among others the vari-
ous levels of ceilinz applicable to
varioug categories of land. In fram-
ing the guidelines, all relevant factors
including the social and economic
were taken intp consideration. Keep-
ing in view the fact that the recom-
mendations flowed from the consensug
amongst Chief Ministers of the States,
it was not considered necessary to
invite and examine the expert advice
of agricultural experts including Pun-
jab and Haryana Agricultural Uni-
versities.

(b) and (c). As agricultural oro-
duction js affected by a number of
factors such as cultivated area, irri-
gation, inputs like fertilisers, improv-
ed seeds, adoption of improved tech-
nology, land reforms, price policy and
weather, it ijs not possible to give a
precise quantitative idea of the effect
of! a single factor such as lowering
of ceiling of agricultural land on pro-
duction. It may be, however, men-
tioned that since 1972-73, despite flue-
tuations from year to year, the agri-
cultural production has registered a
generally increasing trend as will be
seen from the following figures:

Index numher of agricultural production

(Base : Triennium end’ng 1961-62= 1on)

1972-73 . . N f 1204
1973-74 - d . . 1333
1974-75 - . . . 128 -6
1975-76 . . . . 148 -6
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(For 1976-77 firm estimates of pro-
duction are not yet available. How-
ever, the total production is likely to
fall compared to 1975-76, nevertheless
it is likely to remain higher than in
any of the other preceding years).

i

. to be allotted ceiling surplug

The fundamenta]l justification of
ceilings on agricultural holdings is
more equitable distribution of land
resources. A number of persons who
had no land or very little land were
lands

. and thereby enabled to improve their

inecomes. The ceiling law jis basically
an instrument of social justice and
there is no proposal to review it.

Famine-like conditiop in Andaman
and Nicobar Islands

3064. SHRI MANORANJAN
BAKHTA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether Government are aware
that due to heavy crop failure this
year famine-like conditions prevail
in the rural areas of Andaman and
Nicobar Islands, ang if so, the reliefs
provided to the farmers;

(b) whether a Kilo of rice is sold
at Bakultalah, Middle Andamans at
the rate of Rs. 5/-, if so, action taken
to bring down the prices; and

(c) whether pesticide supplied by
Agriculture Department last year
was of inferior quality and resulted
in large scale uncontrollable pest
attack and if so, the measures taken
during this year? .

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c¢). The information has been
called for from the Union Territory
Administration which is still awaited.
It will be laid on the Table of the
Sabha when received.
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Forest Corporation for Andaman and
Nicobar Islands
O B I

3065, SHRI MANORANJAN
BHAKTA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government propose
to implement the proposed , Forest
Corporation for Andaman and Nico-

bar Islands expeditiously anq if so,
main feature thereof;

" “(b) the programme to be under-
taken for the year 1877-78; and

(c) whether proposed Plantation
Corporation for Andaman and Nico-
bar Islands is likely to be set up?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Andaman and Nicobar Islands
Forest and Plantation Development
Corporation Ltd. with an approved
outlay of Rs. 1.70 crores in two years
in the first phase had already been
set up in January, 1977 under the
Companies Act, 1956. It aimg at har-
vesting of forest resources of the
Islands to the maximum  extent,
marketing of timber and other forest
products and re-stocking of harvestcd
areas with valuable species with arli-
ficial and natural regeneration

promoting the setting up of
based jndustries.

and
wood

(b) During 1977-78 it is proposed
to extract 15,000 Cum of timber.

(c) The Andaman and Nicobar Is-
lands Forest and Plantation Develop-
ment Corporation will handle both
plantation and forest operations. Ae-
tion is being taken to establish Red
Oil Palm Plantation Corporation as a
subsidiary of the said Andaman &
Nicobar Islands Forest and Plantation
Development Corporation.
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Central AID for Dairy Development
in QOrissa ..

3066, SHRI K. PRADHANI: Wili
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the State Government
of Orissa has approached the Central
Government to seek financial assis=-
tance for the dairy development in the
1()ri::sa State; and

(b) if so, quantum of the help
given by the Central Government as
well as by the World Bank in this
regard?

- '"THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). No proposal for dairy deve-
lopment has been received from the
State Govt. of Orissa by the Central
Government. Provision is, however,
available for dairy development in
the State under a Cenlral Sector
Scheme.

Merit-cum-Means Scholarships

3067. SHRI SHANKER SINHJI
VAGHELA: Will the Ministar of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the number of merit-cum-
means scholarships awarded by the
Central Board of Secondary Educa-
tion, New Delhi in 1976-77 to meri-
torious boys in the Higher Secondary
Examination, 1976;

(b) the nameg of students whom
this sclr}olarships have been awarded:

(c) the
scholarships;

(d) the criteria of getermining the
eligibility for the award of this scho-
larship; and ¢

(e) whether all those to whom the
v y Scholarships have been awarded since
been paid the amount of scholar-
ship? - -

particulars about the
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) In 1978-77, 70 students
have so far been selected by Central
Board of Secondary Education for
award of Merit-cum-Means Scholar-
ships under the National Scholarships
Scheme of the Ministry of Education
administered through the State Gov-
ernment/UT Administrations. The
Examining Bodies make the provi-
sional selection of students on Merit-
cum-Meiins basis and furnish the list
to the fitate Governments/Union Ter-
ritory /.dministrations,

(b) A list is laid on the Table of
the House. [Placed in Library. See
No. LT-663/77].

(c) The National Scholarships are
awarded on Merit-cum-Means basis
on the results of the Final Schoul
leaving Examirlations and are tenable

till the completion of 1st degree
course;

(d) the main criteria of eligibiliiy
is:—

(i) Parents income should not
exceed Rs. 500/- per meonth.

(ii) The candidates should not b=
in receipt of any other
scholarship.

(iii) Candidates should be pursu-
ing further studies in recog-
nised colleges/institutiong of
India.

(e) Responsibility for payment of
scholarship is that of the State Gov-
ernment or the Union Territory Ad-
ministration from whose jurisdiction
the student has passed the examina-
tion on the basis of which he has
been awarded the scholarship. In-
formation about actual payment is
being collected and will be placed on
the Table of the Sabha,
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Rules for Admission to Kendriya
Vidyalayas

" 3066. SHRI SHANKER SINHJI
VAGHELA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleaseq to state:

(a) whether Government have
changed rules for the admission _ to
Kendriya Vidyalayas;

(b) if so, the particulars thereof;

(c) whether there is great rush for
admission to Kendriya Vidyalayas;
and

(d) whether there is any proposal
to increase the number of these
schools, and if so, to what extent?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER); (a) Yes Sir. The rules for
admission to Kendriya Vidyalayas
have been revisedq from the current
academic session,

(b) Subject to the candidate suali-
fying in the admission test, the criter-
ion of admission shall be the number
of times the parent has been transfer-
red during the preceding seven years.
Children of Civilians in defence Sec-
tor and defence personnel in civilian
sector are all eligible for admission to
these schools.

(c) Yes Sir, particularly in matro-
politan cities.

(d) Every year the Sangathan startg
12 new Kendriya Vidyalas (8 in
Defence Sector and 4 in Civil Sector),
I+ addition, the Kendriya Vidyalayas
are £l27 opened in Campuses of Govt.
of India Undertakings if they agrece to
bear the entire expenditure on them.

Gujranwala House Building Coopera-
tive Society, Delhi

3089. sHRI RAM KANWAR BER-
WA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
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REHABILITATION be pleased to
state: & -1

(a) the total amount at the dis-
posal of the Gujranwala House Build-
ing Cooperative Society, Delhi a5 on
31st March, every year since 1975, the
amount spent by the Society every
year and the purpose for which the
amount wag spent;

(b) the amount spent on develop-
ment of land in Part I, Part I[ and
likely to be spent on the development
of additional land; and

(¢) when the developmerit of addi-
tional land is likely to be completed
and allotted to the Members of the
saciety?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHAT): (a) to (¢). Information is
being collected,

faeet mwrad gror wed wiwwre §
frg my feeeht Ame fam & oww

3070. Wt awee fag @ v
foraty, arwt weamm At depfr oo g
qFAH #T FIO F4 F

(7) faeelt somas ¥ faeslt 7o
frm & fean e wod wfge § fag
g

(=) =% =reor fras famgsr ax
I 93T & ;

(1) %71 w T faewt @ =
= wgrdy w3 fagr mr §; o

" (%) afe &, &Y g@¥ @ FTOT
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Cotton Production

3071. SHRI S, R. DAMANI. Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the targets fixed and actual
production of cotton each year during
the current five-year Plan;

(b) whether any time-bound na-
tional programme has been drawn up
for increasing the per acre yield; and

(¢) if go, facts thereof and how and
where it ig being implemented?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION
SURJIT SINGH BARNALA): (a) The
information is given below:

Year Target Producticn
(lukh balses of 170 Kgs. ezch)

1974-75 - . . 72"”‘- 7185

1975-76 . . . 7200 61-0I

1976-77 - ’ . 75-00 Official
esrimates
nor yet
available.

(b) and (c). In order to supplement
the efforts of the State Government in
increasing the per acre yield and also
the total cotton production, so as to
achieved the targeteq production of 80
lakh bales at the end of ne Fift
Plan, a Centrally Sponsored Scheme of
Intensive Cotton- District Programme
js being implemented. During the

ASADHA 20, 1899 (SAKA)
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Fifth Plan this scheme ig in operation
in the important cotton-growing States
of Punjab, Haryana, Rajasthan,
Gujarat, Tamil Nadu, Andhra Pradesn,
Modhya Pradesh, Uttar Pradesbh,
Karnataka, Maharashtra, Orissa and
West Bengal. Under this Scheme, be-
sides giving 100 per cent assistance
for the appointment of gtaff, the Gov-
ment of India is giving subsidy for
strengthening cotton seed multiplica-
tion programme, production of nucleug
and foundation seed, hybrid seed
production, plant protection equip-
ments, Kapas grading centres, demo-
nstration, etc. In addition, an Inte-
grated Cotton Development Project
with the assistance of the World Bank
is also being implementeq during the
Fifth Plan in the States of Punjab,
Haryana and Maharashtra. On the
recommendations of the Special
Group on Cotton, Edible Oilseeds and
Pulses, Government of India are con-
sidering a scheme for suitably subri-
dising the operational charges for
aerial spraying of pesticides, parti-
cularly for the benefit of gmall and
marginal farmers, during the current
season. Besides, the existing Inten-
sive Cotton Distt, Programme js pro-
posed to be further extended to 7 new
rainfed districts, for producing mainly
medium staple cotton.

Import of Foodgrain Under PL-480

3072. SHRI VAYALAR RAVI:

SHRI N. SREEKANTAN
NAIR:

SHRI K. KUNHAMBU.

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Government have
decideg to stop the import of food-
grain under PL-480;

(b) if so, the reasons therefor; and

(c) the total quantity of foodgrain
so far imported under PL.-4807
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
ang (b), There is no proposal for the
import of foodgrains from U.S.A.
under PL-480 arrangement during the
current year.

(c) The total quantity ~f {-odgrain
importeq under PL-480 between 1956
ang 1976 is of the order of about 59.4
million tonnes.

Poor People Living on Pavements in
Big Cities

3073. SHRI VAYALAR RAVI:
SHRI N, SREEKANTAN
NAIR:
SHRI K, KUNHAMBU:

Wil] the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleaseq to state:

{a) whether millions of poor people
are still living on pavements in big
cities of India;

(b) if so, the total estimated num-
ber of such poor people in cities
(Corporations); and

(¢) the steps proposeg to be taken
to provide housing facilities to them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) ang (b). No up-to-date
statistics of the number of people liv-
ing on pavements in cities are avail-
able.

(¢) The State Governments and
local bodieg are competent to formu-
late projects for providing accomoda-
tion to the shelterless people by cons-
tructing night-shelters ag has been
done by the Municipal Corporation of
Delhi,

Alternative Plots to Plot Holders in
Lond Residential Area

3074 SHRI KACHRULAL HEMRAJ
JAIN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
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REHABILITATION be  ©pleased to
state: .

(a) whether Government are con-
sidering to give alternative plots to
those plot holders who were allotted
plots of land in Loni residential area
and in whose case some dispute has
arisen with the priginal owners of the
land in  Pitampura  Residential
Scheme where plots are available and
where for allotment of plots of land,
new applications have been invited;
and

(b) if so, the particulars thereof and
if not, the particular reasong when
p'ots are available in Pitampura Resi-
dential Scheme and these poor low
income group people have already
paid full amount of the plot more than
a year back and even the lease has
also been executed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The matter is
under consideration.

Representation by S.C./S.T. Employees
for Promolion of National Seeds
Corporation

3075. sHRI MAHI LAL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to refer to
the reply given to Unstarred Question
No. 1002 pn the 20th June, 1977 re-
garding percentage of Scheduled
Castes and Scheduleq Tribes in
National Seeds Corporation and state:

(a) whether some employees be-
longing to Scheduled Castes and
Scheduled Tribes in National Seeds
Corporation made representations for
promotion and they were being neg-
lected in spite of availability of due
opportunities for their promotion; and

(b) if so, the action taken or pro-
posed to be taken in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI

SURJIT SINGH BARNALA): (a) .

120

/

Two employees of the National Seeds :



121 Written Answers

Coxkporation belonging to the cate-
gory of Scheduleq Castes have made
representations for promotion. In
one case an employee belonging to
the Scheduleg Castes on promotion
wag posted to Ahmedabad. He re-
presenteq that he wag unwilling to
leave Delhi; as such the promotion
could not materialise. It is not al-
ways administratively feasible to post
pei1sons to stations of their choice. A
second representation from ¢ Schedul-
ed Caste employee of the Corporation
wag against his not having been select-
ed for thre post of Assistant Seeds
Officer. Promotion to thig category
of ovosts from the next lower grade
can be made irrespective pf the em-
ployee’s interest seniority, on the
basis of merit subject to his meeting
certajn standards which have been
prescribed. The employee digd not
meet up to thege standards. He would
be eligible for consideration on—

(i)attaining the minimum stan-
dards. 'y

(ii) in the norma)] course on
attaining adequate seniority.

(b) Ag the claims ang representa-
tions of Scheduleq Castes ang Sche-
duled Tribes employeeg are given due
consideration, the question does not
arise, b

e
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1 2 3 4 5
4. fwsit 15 5 8
5 AT 15 —_— 12
6 &fFar 4 —_ 4

7 wafwan 23 3 18
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Entry Tickets for seecing Historical
Monuments

3077. SHRI K. MALLANNA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether in most of the cities
there is a ticket to see the old Histori-
cal moruments which is beyonq the
approach of common man due to
which a number of visitorg are de-
priveq of seeing the important
Historical places; and

(b) if s0, whether Government pro-
pose to exempt the people from this
ticket system and make it free?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) In accordance with the
Rules frameqd under Ancient Monu-
ments and Archaeological Sites and
Remaing Act, 1958, ap entrance fee of
fifty paise is charged from the visitors
at 26 centrally protecteq monuments.
On Fridays no such fee is charged.
Persons upto the age of fifteen years
are, however, exempteq from the pay-
meént of the entrance fee.

(b) At present, there is no proposal
to stop the levy of entrance fee at
these monuments,

e g qfedtemr
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R ¥ S A 9 A o aty
g dfga s & s A gfafea

g st g gfeEdaTw Wik

ot aig i T & dqrC AT g )

o wge F1 frwtor,  forea
gyt sma 396 FOT ¢ @,
A ¥fearam@r & | =50
o & gaa  wfasm fafo-asd
R A E faad woreqw Frex
F 204 frerfer =T W,
mmm qEq 7gLFT 189 fFwesex
W, | foge T8 FT 152 faeniex
Wit WX faqTor gomTet #2900
foeefitfrer wmr ofsr &1 wox
faecor someft, et st SO W)
wWder  mgt ¥ 135 ¥ 189
feefizr & F @ & s
A ®T FTH W9 @R QU faww
€F 9C 5. 94 e AT T fawrs
WHET FT  §FH ERIT | TH wY
g ¥ 4. 43 9w dwSaT #Y s
waw fearsnaer @ Ak oA,
1977 9% FQA: 2. 78 ATE FFAX
N R & onf @ ) TOr-TE
176 w0y wqw *rwparf s A
Yt H W, 1977 O WOUWT 152
WY s aw e ® ¥ 1977-
48 & fAT 16. 00 0% ¥y Fmaifa
feq T & '

TO-At ¥ wewg W fmor
4 gEfear wragE & 1 W H
Ty eI & 256 feenier W A
faator soet & 4000 fFEmEER
T/ W w1 o omfaw g
21 g8 g & 10 feemiler WK
50 feerdyzT wmr  ® e AvefA
o fgy s amw g faan o q@ T @
S wwarg g9t aqr famwor  sorsy
¥t swfrararwr § 1 TRy
#T 220 FAT WY FT FAATAT ST
Fr gAAT AW, 1977FF 16.50
FOT Tqar @s  fEar o wFT 9T
1977-78 ¥ a§ & fow awe ¥
12.00 #T Togr T@t I g |

(@) vroeqr wgT & famfr 0
I FwewdFr faqg w o=m oW
ad-aTT s iﬁiﬁ:mm%

ag o (@

&9Q)
1955—-56 2.64
1956—57 2,88
1957-58 : 25.176
1958—69 78.76
1959-60 577.81
1960—61 662,09
1961—62 785.78
1962—-63 655, 41
1963—64 494.19
1964-65 530.57
1965—66 454.11
1966—67 497.00
1967-68 299.01
1968—69 631,70
1969-70 799.12
1970-71 739. 29
1971=-72 939,06
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1 2
1972-73 1101, 30
1973-74 1196.60
197475 1643.94
1975-76 2236. 45
1976-77 2462.00

w 16,815.95

() T A of@eET &
gafaa<r-arat & faator & fao fadwi
faqer dweat ¥ ®r% wgrgar s
T g ¥ Afew weahdra fawre
g (%1€ €Y Q) F A qgL TAA
#ga & farm & faw 830 1@ TR
FT OF Hor faar ar, faad g g-
egta  fadra /9 gra 31-5-1977

A% 264 9r@ TW & wfagfa £ af
v |

AT Fsqast d@a st i agraar

8080. »it wvwsr wrE : AT
foen, W™ wemwr sk dfa
HAT Tg qATA HT FIT F49 16 ©

- (F) T “sTA wogAet g9
mErgT fegt & 4% s gE-
FAT FA®C A fa<fra qgraar qgqr
g & fau g st ama KU
g

" (=) afzgl, @ T@rEET X
WA FT AT FSIAAT  FAT WX
AR TG FSTAS! EaDeAr TeT-
wd F @ Ag gW A & A
Trﬁmz"raﬁg .

H ?(n) gfg gf, a1 SuFr s AT
yfoah

Written Answers 128

frwr, o wswr wie  dewf
HEt (Towamewsr WAz ) : (¥F)
o, agY, | qurfa qArE, 1976 ¥ AT
FEqaAT du, ¢ facat & FoLIAT FAT
q ¥Fsqadr T Sfwaw qur w{-
1T ®% @ ® fog £ T agraar
3Y T AT AT gWT 9T |
a9 FTHAAY T ATIF HHRHA
& fawrod W fRar AT o9r
FFRAT 7 W QX &9 & gfaffaai &
ga  faarx faad fear qar &9 A

. gF @f ofdemr 9@ FW@ Y

grg & Y oW &9 F s g €

(@) = (7). ——dWa ARew
FEFEHT A AT A Faga«T Fer &
HTW  qqT Srared & fay fafew
FIH I § | IFiA AT TSAAT
g9 7 feeet w1 fa<dg @g@ar @
& & 1 saky gu fagor ¥ faan
Tar g

faaoor

[ WA & FSqASAT FAT F FTAN
FYT Sreargw & fAq &M ATTF ﬂ'*-'ﬁtﬂ'
gra famfafas saa s 70 F1—

(i) =rFraqT gra f&7 g Eraram
Yaguse g g M &
fafs Wil & Foqme For

- @ fafas e fagma 1

(ii) TOITTT FSTAET BAT FY
wwa wdr feedt (®
a9ET g AF & | wH-
T F Afayam# aoeIa-
T FSLAAT FAT FY AT
freni #r  foed, TmRIL-
TITEE, WY a9r  Sal-
wfadEa o3 gqE | TTA-
T SET FSTAHT FAT AT

oy W wifedl ot ST O &
qF fadie, g fom dar fear
mw™rE o * o
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FSIAAT FAT FT a7 fweRi Y

qIas wsIaAT wfaqret &
THATHIT |

(iil) Fsqasy For * oWfT ¥ @

& FEqTAT 74T safFAqy 1 fagiw
Faaet F wr winT fag
TR

(iv) TR N3 FATHT & G

V)

qqr STEAET F fag wargdr /N
OQF FIH47 1 ¥; JIAAT R
HTNT, FETAAT FT 7 37 fHewy
®IT Fr "qar $H" qqv I
# ‘T BIar’ # ¥4 FATH
sforaor 741 F5IIAT ATZFT FX
Far & faa g a9 fa=0q
|qgraqr o sy g1 g fawg
|gaar (%) T& wsgaAr gfa-
qrg 7% & foq, () 37 FA0
¥ wfe @y I amT gawt
& gfreror & foq aar (1) AE-
qre ¥ Wal § 9 g9 F fag
g1 mraray a6t § g7 g=T Y
Fgradr ¥ fAq wsgadr =T AT
e fwedt #1 W q& FIT &
qEq= g )

AFEH A 1971 ¥ feeeit § S
Brar fareT Ay #1 qrasT
Fear 1 38 g8 § I IFR
FT qETANT BT FSAAT FAT
& gTerA fFar 747 | wEEAT
1972 ¥ *syaent fageT &1
wze fwar forad gedt a1 A
BT F5IIAT HAT HY Fq@ R
1 wxgT fwar war )

(vi) 1972 ¥ wsrEd A wEw

AR qEE AR wsTrwal
N st ¥ wir foar foaad
qeerTy at axg ¥ sfafafa
wsgaraat sxfaa i a2

1421 LS—5.
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(vii) 1972 % smfom wfas Wi

qEtEl WX Fegafaat 1 squE
#F T IC HHISH A WIAT
Fogasraar ®t fafww et ax
& faaomens gfeasr swwfoa
T W @G HHEHT I
“TAwr BT’ 9 Um gag
(MTITR) ST @

(viii) =+ { Fogaelr FAT F aga

¥ w9 faRe @l w1
srega AT fawg g afsw Faw
¥ fog g, 2q fvar gwr &,
BRWTE #T AEE 6T FT

|qEIIAT F |

II. (i) Mg Ares  w+Ear
1969-70 & W<\ F5Yq«t &9, 7§
faweft 1 faita agwaaT y29 @ E |
Y Ay ey a7 & —

-

Tv rfer I
(=) -
1969-70 3,000 WEATIHT & Fa=
& fog
1970-71 3,000 WEATIHI & e,
TS &1 qTHAY
1 9 a & faT
1971=72 5,000 WSqA®HI & Fa
& fau ok 29
ferETa s
¥ fera
1972-73 2,000 FSIaeT AT F
Faq WX qrAer
giza & faq)
1975-76 2,500 &M@ amg =X
FEYAAT  FTHA

gdzx & faw
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1975-76 ¥ A & A dOA
aeE wEEdt ¥ foeelt ¥ “wSgAS
fadex = sfoewr s wEaw
A FY QAT F A IS SO
faar, fiae® 83,000/—var 1 afauw
mifes qr 1 §9 & sfafafugt & amg
] qroar 93 faure famw frar
W 9% 77 1 AEEYE # o 7
TEY T a9 HT TF 75 qfFro-n TgT
F@ & fog gomg & 7€ Sfew 59 7
aETEdT #1 £1E 7€ g omT AE Aoy |
aqrfy, 3T 1976—77 F o fasia
T % faq swrt w1 ArgaT AT
oY ¥ 3% w0y o faare FA & fag
wifafaa gaar d9x & fag a0y fFar
T | FE X WEIETHT F 9@ FT FUE
T AEY WA |

(ii) 1974-75 & T wFHEHT
A foodtt ¥ UoEA™ F FIIA AT
MY AT ATA F GTHAT FLEA A IJAH
SRIAT F qatETE & gFeg § 5 @9
& for fadfaa wrgarT & &9 % 500/-
®a F T AAT F

C.B1. Interim Enquiry Report against
Ex-Chairmap and Ex-Vice-Chairman
and other Officers of D.D.A,

3081. SHRI KANWAR  LAL
GUPTA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to re-
fer to the reply given to Unstarred
Question No. 17 on the 13tr June,
1977 regarding C.B.I. inquiry against
ex-Chairman and Ex-Vice-Chairman
of D.D.A. anqd state:

(a) the details of allegations of cor-
ruption and mal-practices, in a!l the
four matters mentionegq in the
answers of aforesaid question;

(b) when did C.BI. receive the
c?mplaints against Chairman and
Vlce-Chﬁiﬂ'ﬂa:n and other officers;

JULY 11, 1977
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(c) the names of officers and the
charges against each of them;

(d) has
report; and

C.B.1. given any interim

(e) it so, the details thereof and the
action taken by Government thereon
and reasons for delay in completing
the inquiry?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). A statement
is attacheg herewith.

(c) The allegations are mainly
against ex-Vice-Chairman, Delhi De-
velopment Authority as mentioned in
the statement attached,

(d) Yes, Sir,

(e) The details of the jnterim re-
port are given in the statement at-
tached herewith,

Statement

(a) and (c¢). The details of allega-
tions of corruption and mal-practices
in all the four matterg mentioned in
the answers of the Unstarred Question
No. 17 replieq to on the 13th June,
1977 regarding CBI inquiry against
ex-Chairman and Ex-Vice-Chairman
Delhj Development Authority.

(i) Release of land known as Dilkush
Bagh Kothi from acquisition:

Shri Jagmohan, Vice-Chairman,
DDA, illegally releaseq requisitioned
plot known as “Dilkush Bagh Kothi"
measuring 2 acres on G.T, Road to one
Shri Chadha of Messrs Chadha Indus-
tries of Subzi Mandi, Delhi. ‘The
release of plot wag in contravention
of the Land Acquisition Act, 1894,

(i) No_n-mintemnce of accounts in
respect of Kichripur resettlement
colonies:

There is no account of Kichripur re-
settlement colonies, The Engineering
Department of the Delhj Develop-
ment Authority have pocketed a large
amount..
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(iii) Collection of funds for the for-

. mer ruling party through misuse of

officia] position:

Shri Jagmohan, ex-Vice-Chairman
had been collecting funds for Congress
Party through misuse of official posi-
tion.

(iv) Carving of additional plots in
colony known ag Vasant Vihar:

Additiona] plots in Vasant Vihar
were carved out with ulterior motives.

(b) When did CBI receive the com-
plaints against Chairman and Vice-
Chairman and other Officers?

The complaints mentioneq above
were receiveq by the CBI in April-
May, 1977,

(e) The details of the interim report
as given by the D.D.A.;

The C.B.I, has stateq that with re-
gard to the allegations mentioned at
(i) and (iv) above no meterial was
forthcoming to substantiate the alle-
gations, Hence the cascs relating to
these allegations have been closed.

As regards the remaining allega-
tions, the position as stated by the
C.B.. is as follows:—

Allegation (ii): Non-mnintenance of
accounts in respect of Kichripur re-
settlement colonies:

The allegation was foﬂl:and to be
vague and not specific enough for
precise verification by the C.B.L

Allegation (iii); Collection of funds
for the former ruling party by the
» €xr-Vice-Chairman, D.D.A.:

The allegation was found to be
vague and not specific enough for
Precise verification by the C.B.I

ASADHA 20, 1899 (SAKA)
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Market value of the Plot and the
Building allotted to Board of Trustees
of Jawahar Bhawan

3082, SHRI KANWAR LAL
GUPTA; Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to re-
fer to the reply given to Unstarred
Question No. 82 on the 13th June,
1977 regarding sale of Bungalow to
Congress Party and state;

(a) whether Government recover
the market value of the plots and the
buildings allotted to the Board of
Trustees of Jawahar Bhawan Trust of
All India Congress Committee;

(b) if not, why not;
Government propose

(c) whether
to acquire them;

(d) who are the members of the
trust; and

(e) who ordered to allot the afore-
saig houses to the trust; was there any
political pressure?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). According to
existing policy, full market value is
recovered from political parties for
land. In respect of buildings, de-
preciated cost is recovered. Initially,
land was allotted to Jawahar Bhawan
Trust at the market rate of Rs. 598
per sq. metre (Rs. 500 per sq. yd.).
Subsequently, the market rate was
fixed at Rs. 149.50 per sq. metre
(Rs, 125 per sq. yd.), for the reason
that commercial use of the building
on the site in the institutional area
was not permissible.

(¢) The course of action to be taken
is under consideration.

(d) According to thre information on
record, the under-mentioned were
the members of the Jawahar Bhawan
Trust:

Shri D. K. Borooah
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Smt. Indira Gandhi "
Shri Uma Shanker Dikshit
Shri Syed Mir Qasim
Shri V. P, Naik
Shrj Siddhartha Shankar Hay
Smt. M, Chandrasekhar.

(e) The allotment had the approval
of the then Minister for Works and
Housing. I 4

Cultg__rll Delegations sent Abroad

3083 PROF, P. G. MAVALANKAR:
Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any cultural delega-
tions were sent abroad during the
years 19756 and 1976;

(b) if so, full facts thereof;

(¢) the actual and concrete benefits
if any, which accrued to the country
on account of the said visits; and

(d) the total cost in Indian and
foreign currencies incurred in this
regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CIIANDRA CHOUN-
DER): (a) Yes, Sir.

(b) A statement js laid on the
Table of the House. [Placed in Li-
brary. See No. LT-664/77.]

(¢c) The visits and performances of
Indian artists and exhibitions of
Indian Art and Culture avroad
‘through our Cultural Exchange/Acti-
vities Programmes helped in present-
ing an image of India’s cultural herit-
age abroad. Besides, these visits and
performances are expected to have
promoted mutual understending and
closer relations with foreign countries,

(d) Rs. 50,85,394.77 Indian currency,
_Rs. 2,38,748.00 in foreign cur-
' rency.

JULY 11, 1977 ~
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English as Compalsory Language in

Schools

-

3084. PROF. P, G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government propose
to have a uniform policy regarding
the teaching of English as a compul-
sory language in all the schools
throughout the country; and

(b) if so, how and when?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Under the 3-
language formula which is in force the
third language should be English. It
can be introduced in Class VI or ear-

ligr or later depending on local con-
ditions in each State, '

Fmfas agr awFAier meTAE W@

3085. »it wav@ Fag =gm :
741 fovem, vt wemwr W @l
HAT 98 FAA FY HI7 F 4T

(%) *aravETe %7 fa=me gorfas
TAT THATHT TeaTa=t WG F HeAT
T Fa ¥ F ¥ afwa &
I FEEFAR §

(@) [Fo dmfas aar awdra
weITAE! WTEN H F® HIEl  HI
fraeer s ja1 sera @ o &
weow faww #1 fgey # 9= WA
qEAR] FT THUA WHEES

(w) =fz g, @1 dwfas qar  aw-
i oifonfes werEEr s
#1 w9 awg| qrafea | femr smoaw
a1 Ia &1 [grifew wew s e
R
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(w) ¥ar aovre &1 g s fa=e
g fF, o%Fa s & w6
g1 ®1 WUA Foeal F fAate
¥ A9 @Faar Em & Hegey
FqT QT ¥ FOEL Fq4, WAl
TqT FAqqaT A Ary ?

i, A wFoMr Wk GewlA
H0 (¥ro waw ww www) . (F)
¥ (9) wWETA TIT AT WW FHfAH
el A fAgfFa F3& 19758 wmamr
1 gmrea fear mar ar 1 weRw
2500 &7 ¥ frgaw v 9¢ fageer
f&fy wa & Fqr IAFT % fawraTsaer
®FE O

g J fAge fre o swefers
gzent ¥ § @17, fafrcar-mes, sfw,
aar Iofaady & fagay & fagwsr &
¥y ey fadoman o faway #
TEE WRA FT QT | w"
WMt T fqeast A4T mWTEW &
3T FIA FY FIAGHAT gHNY, FFTC
frotg &

®iM At uar'i"tuﬂ AT,  FroTEr
i fgdt wifgen asem, wam

3086. »t 7a@ fag wtgr :FT
fre, wam weaw ARy derfa
At g TAIT I FAT F 07w

(F) SAFAa@g ¥ T ATt
& A PO ATTD q=rioOnt weaT
Fraorat AR fedr e @R,
gavr #Y foaar gagm et fae
agmaT &

(7) ag s few-fem #raf

% fao feor wmar ar sk TFEEr
st W4T @

(r) Far WEA FuT F I9-
FIT  FISTRT  HATAT T AGTIOEF
eI w1ey gree fawr war §;

(w) foeft &1 F&  FTA ATl
fer-fer @eardi # waEm fer
™ o9r ;WY

(¥) wfasy @ g@as #Y geqrel
1 AT A FT JIAAT F ST T
2 7

fen, avw weawr W wepfa
#t (¥10 WA =ww w_Y) : (F)
q (m). faaor 1 ¥ femm mar @
S AT qe qX T@ET T § o [
wa # @ mar g fed  wEr

qeEr-665 77] |

(o) faerr, wlx Fwrsr  Foamor
HaTg A wAET ST §T U
ﬁm%ﬁmﬂﬁﬁmn
¥ fear mgr @ WY AW gew 9T @M
mr g ) [doem & vermar g0
Ffed g=a1 TEA-665/77 ] |

(¥) =@ warem #1 ‘@ #
gafr & fau wafees fet aeamat ®t
ggrEaT” AT ¥ W wfee®
fa=dt deai #1 wgw faw oA & 0
o A F gema a7 fg e
anit ¥ fag froes wamd =9,
it ey Wit et §  gEAwTeEl WK
araATEE # eqmar &, fat
Fe R fermmy fafe o weTd
T, STy WeTHT & arfger w7 fEy
A{aR  afgd weIwMa FIA 9T /A
Wi & for ot feelt & faTe W
FEIC ® AR HE I F q@ET
g ¥Ffog wEm =wa @
@ra =mw & 75 9% ¥ "AWR W
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weqw fag sma § 1 frgma faww
ael ® @gd =a ¥ 60 gfawa w1
afgsaq 50,000/~ F9T F  HWHER
g Tafea® @aTdi 1 wad WISA
Wt @gT frroma g

Memerandum from students of Col-
lege of Science, Indian Veterinary
Institute

3087. SHRI P. K. KODIYAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the students of the
Post graduate College of Animal
Sciences, Indian Veterinary Institute,
Izatnagar have recently submitted a
memorandum urging the Government
to give university status to the insti-
tute; and

(b) if so, decision taken thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. Government have received
a memorandum from the students of
the Post-Graduate College of Animal
‘Sciences, Indian Veterinary Research
Institute, Izatnagar, requesting 4he
Government to either confer Deemed
University status on the Institute or
affiliate it to the Rohilkhand Univer-
sity, Bareilly.

(b) The proposal for confering
Deemeq University, status to the Ins-
titute is under consideration of the
University Grants Commission.

In the meanwhile, the Rohilkhand
University, Bareilly, under whose
territorial limitg Post-Graduate Col-
lege of Animal Sciences, IVRI, falls,
has arranged to eonduct the M.V.Sec.
Examination in July, 1977,

JULY 11, 19T
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Construction of undergroung Shop-
ping Centre at Connaught Place
New Delhi.

3088. SHRI P, K. KODIYAN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the New Delhi Munici-
pal Committee’s prestigious project
for construction of an underground
Shopping Centre at Connaught Place
is being executed in violation of the
Delhi Master Plan and without the
approval of the Delhi TUrban Art
Commission; and

(b) if so, what action has been
taken by Government in this respect?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) A report hag been called for
from the New Delhi Municipa] Com-
mittee.

1.C.AR. and Agricultural Scientists .
Recruitment Board

3089. SHRI DHARMA VIR VA-
SIST; Will the Minister of AGRICUL.-
TURE AND IRRIGATION be pleased
to state:

(a) whether he received complaints
against the Indian Council of Agri-
cultural] Research (ICAR) and Agri-
cultural Scientists Recruitmenrt Board
from Indian Agricultural Research
Institute, New Delhi;

(b) whether the name of the Direc-
tor General, I.C.A.R. was als) involv.
ed in the complaints;

(c) the action if any taken in the
matter; and

(d) whether views of other insti-
tutes numbering twenty-seven were
placed before and considered by Sov-
ernment before taking decision in
(c) above?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No
camplaints have been received from
the Indian Agricultural Research Ins-
titute against the Indian Council of
Agricultural] Research (ICAR) or
Agricultural Scientists Recruitment
Board. Representations have, how-
ever, been received from individual
scientists as also from the Scientific
and Technical Staff Association,
1.AR.l, New Delhi, on wvarious mat-
ters relating to ‘he service conditions
of the scientists and technical per-
sonnel of the Institute. The major
demands made in these representa-
tions are for (i) scrapping the inter-
views for five-yearly assessment of
scientists under the Agricultural Re-
search Service, (ii) upgradation of
Grade ‘S’ Scientists (Rs. §50---900) 1o
Grade S-1 Scientists (Rs. 700—1300)
of the Agricultural Research Service,
and \(iii) revision of the scales of
Heads of Divisions on the mudel of
U.G.C. scales of pay.

(b) Yes, Sir.

(c)In so far as the representations

regarding the scrapping of interviews.

are concerned, it has since been de-
cideq that while ‘interview’ will pot
be compulsory, opportunity should, at
the same time, be providedq to the
scientist to appear before the Assess-
ment Committee for a personal dis-
cussion if he so desiregs to enable him
to project his work ang achievements
during the period under_ assessment.
In other words, the scientist himself
can decide whether or not he wishes
to have an opportunity for discussion
with the Board. As regards the up-
gradation of Grade ‘S’ Scientists and
the revision of the scale of pay of
Heads of Divisions, the demands are
under consideration of the Council.

(d) The decision to make the inter-
views optional was taken in consulta-
tion with the Agricultural Scientists
Recruitment Board ag provided in the
rules. Consultation with the ICAR
Institutes was not necessary.

ASADHA .20, 1899 (SAKA)
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Lommiitee on Development of
Agriculture \
3091. SHRI SAMAR GUHA: Will the
Minister of AGRICULTURE AND IR-
RIGATION pe pleassed to state:

(a) whether the Government an.
nounced publicly that developmert of
Agriculture should be the key-note
of its planning for national cevelop-
meént:

(b) if so, whether the Government
have set up any Expert Committee to
study the problems and requirements
related to structural and policy
change in regard to development of
Agriculture all over the country;

(¢) whether the Government have
thought over the issue of quantum of
allocation of fund for the purpnse;
and

(d) if so, the principles related to
the expected plan and progromme of
development of national agriculture?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir. The
Government accords primacy to agri-
cultural development.

(b) to (d). Keeping in view the key
role of agriculture in the nation's life,
the outlay on  agriculture and allied
services, including cooperation, ferti-
lisers, irrigation, flood control and
power for agriculture, has been enhanc-
ed from Rs. 2,312 crores in 1876-77 to
Rs. 3,024 crores in 1877-78, or an in-
crease of about 31 per cent. The Gov-
ernment have not set up any expert
Committee as such to study the prob-
lems and requirements related to
structural and policy changes in regard
to the development of agriculture  all
over the country. However, the re-
cently reconstituted Planning Com-
mission is expected to undertake de-
taileg exercise relating, inter-alig to
structural and .policy changes as also
the resource allocation required for the
development of agriculture within ithe
framework of the national plan for
overall economic development.
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Multi Crop Agricultural Lang

3093. sHRI SAMAR GUHA ; Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have
made any study of development of
one-crop agricultural lands into two-
crops and three-crops agricultural
lands during the last three years;

(b) if so, Statewise fligures of such
study;

(¢) whether Government have
drawn up plans for conversion of one-
crop lands into two-crops and three-
crops lands by extending facilities
for irrigation; and

!

(d) if so, main features of such
plans and Statewise break-up of such
projects?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). No
study as such of development of one-
crop agricultural lands into two crops
and three crops agricultural lands has
been made. However, information on
area sown more than once is available
annually as part of land use satistics.
The latest available data on area sown
more than once for the years 1972-73
to 1974-75 are given in Statement laid
on the Table of the House, [Placed in
Library. See No. LT-666/77.]

(¢) and (d): A number of agricultu.-
ral programmes included in the Plan,
particularly those relating to the ex-
pansion of irrigation facilities, Com-
mand Area Development, extension of
area under High Yielding varieties in-
cluding short duration varieties and
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extension Programmes including
National Demonstrations, contri-
bute to the development of
multiple cropping. The main

features of the irrigation plan are:
expansion of irrigation facilities through
major, medium and minor irrigation
schemes and conjunctive use of surface
and ground water. The programmes
are estimated to have resulted in the
creation of irrigation potential of 7.0
million hectares during the last three
years. State-wise break-up is given
in statement II Jaid on tha Table of
the House [Placed in Libory. Sece
No. LT—666/71.]

Identical Pay Scales of Employees of
Universities

3094, SHRIMATI AHILYA P. RAN
GNEKAR: Will the Minister of EDU-
CATION, SOCAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government are con-
sidering to prescribe identical pay-
scales for the employeeg of all the
Universities; and

(b) if so, when ang details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)
(a) and (b). On the recommendations
of the University Grants Commission,
the Central Government has suggested
revised pay scales for the following
categories of employees for adoption
by the Universities including Central
Universities with effect from 1-1-1977.
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4,
Universities including Central Univer sities with effect from 1st January, 1973:

Teachers :
Lecturer . . . . .
Reader . . . . .
Professor , . . . .
Library Staff -1
L brarian , . . . .

Rs.

700 —=40—TI I00—5§0—I 600
1200—50—1300—60—1900
1500—60—IB00—100—2000—I125/2—2500

L

(i) 1500—60—1800—100—2000—125/2—2 500}

(ii) 1500—60—1B00—100—2000

Dy. Librariany . . . - I100—§0—I6ON
Asstt, Librarian . . « 700—40—I100—50—I300 .
Dascumantation Officer . . (i) 1100—50—160°%

(il) 700—40—1100—50—1300"

Dir:ctor/[asteastor of Physical Education (i) 1100—s50—1600Y

(ii) 700—40—1100—5n—1300
(lii) 700—40—1100
(iv) 550—25—750—EB—30—500

(v) 425—15—500—FEB—I5—560—20—702

While communicating these revised
scales for acceptance, the State Gov-
ernment were given an option to modify
them after taking local conditions into
consideration, and also to implement
them with effect from a date later than
1st January, 1973.

The Central Government has no pro-
posal under consideration to prescribe
uniform scales of pay for other cate-
gories of employees in all the Universi-
ties in the country,

Trade Union Rights to Employees of
Universities

3095. SHRIMATI AHILYA P. RAN-
GNEKAR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government are con-
sidering to extend trade union rights

to the employees of the Universities
in accordance with the recommenda-
tions of the National Labour Commis-
sion; and

(b) if so, when?

THE MINISTER OF EDUCATION,
SOCIAI. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The National Commission
on Labour and not recommended any
amendment to the Trade Union Law as
far as trade union rights of Undversity
employees are concerned.

(b) Does not arise.
aww & wifaw et @ fagy it e
fiegrasit wfw w1 wrie
T € ¢ T S— = T — -
3096. st g ™« : w1 fawty
ok waw awr gfa W qrafn oo
qg FATY Y FAT FT

- y—
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(F) ITRW FERFR (TH)
wgawrHr fa H& () wlawdq
Sy @ wfafaw F oweary g
wfw #a (Fra) wledha afw i3,
frax afeard #t ¥l weeR W
aifgs e & feed aat # fegrn
afr [N ATEF vy qfq @
T § ®wR waw afka) #)
fradft wfe & 7€ & ;

(@) #ar faar Advas =t
FMYT AGHT & [AF  TET  H AR
wfedm fpam  #1  aq fasta w0
e § & ar sEA aqF F¥  AI9r
F oo wfdry wfw § & Fa=
20X 25 % §AFA  F HE I[FT
AT AT 8 ; AR

(w) afzx &, @ sar sfwd=
fFami & fRq zadt s wfw
qafr g 7

faator ok mwram aar gfa =@k
qrata @t (st faweaxr  wEw)
(F) w0 wam@q & U8 IIAeW FAAT
& HAGI, IATAIN  FHT A qWY
12,12,014 Td of@d ® wramw
T wAre s fauw &

qfft, o=t WX ATaTfeT @==i &
AR M oF TFF qATAAT § AR
fom ®am 100 Foe & F7 9qfx
afr gF® 9 I¥F  100~—150 FIAS
wfr & wraes ¥ fag e qwaT war )
HTETH 1 & HTEEA 3F I FY T8
wfy & afx awr wErQ qfw, A
qT wfawas 51 a0 FIF F FhROTH-
ey sy Aifer qft W) owfag
yfrmfas & 1+ A, 1976 ¥
I TAM FOwEr ¥ Arew fond ¥
AR 1976 ¥ W a%, 11,88,134
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qftar<i 1 WA WA & gieET
& faq wig 991 ¥ 15,082.90 -
WA qfi aar s567.30 AT
wiaq aff 1 3941 fwarwar ar )
@Y 23,880 9fary F wrfza
W & s Rr wad & fq7 e
R § 930g feqrwar §

(&) #1T (7) . IAT AT AWER
¥ wraeas o7 797 ¥ fag wdw
fear war 2 s s # e
N oar Wy &

anme faaa & faael & Ssaam

3097. = _WW WX et :
1 fam, Tam s W @erfa
HAY qg FOH BN FAT FA F

(%) #a1 7rx faam, faesht =7
forer fawmr =Y FqawET A oAy
FAT § ST 7T TRT T WA TTFIL
gra wR fea wm §;

(=) = vyl & Faar forasy
ft Fav g 3 faerfor & 4
ar w% fer 17 § 95 20 whem
AVFUA AT # gIEAT AW AF ALY
% 7€ =z afz &, O =@F w=T FTOT
%

(1) #av w=at F Frdest, afes
fadast, agras forar wiasrfat qar
39 firar wfgwifat & SaarT 27 7€,
1970 @47 1 S9ad, 1973 ¥ qoeAT
oy 7€ fer @ ;) WK

(w) afx g, @ I9% =T w0
g2
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\
fora, wwrw weamw st d@epfa W
(¥t A =wA wFA) < (F) A, &

(@) FF7vaTT ATy W< few oy §
T FYqwT 9% &F 20 Sfaww FE N
AW FEAT AW F foar v €

() =g mmwer fesdt awe g
& wifasrfat & fasrerds 311

(%) wo 7& I3a1

1 w1 gad feew & A ¥ gadaw

3098. =t JTIAT WIAT TS :
1 glw Wi fe=rd g&t ag I A7
Fq7 F4 fF:

(%) ar fagre & qur feqa wrvea
e wqera ofteg & oF 7 &
I W F FE woat ¥ fag 9w
gl feedi & a § waww fear
T e wt & FE 0w @
geeg fawrt § AT ga* wgaar g
=4 T faar @ §;

(@) afz &, &1 w7 @ear & +%-
ifeat £ g=ur F@gTy & fog g &
T FEAET F F7 fqAw

(W) 1 W FE F gaOW I
& o 7 @t fir Su=ew g WIC A &Y
. 6N, AT

(7) =1 gTEe w7 %W AR K
HE ITATICHF IIA FL FT

27

v wix faar @t (s} goia
fag azamr) : (%) <t &, s
wizdta Fiw wAaarT afteg 1 oF &2
qat (fagre) & & o v s g
gt & fag w1 faomga: fage o
¥ foq 7 1 g fewi & fasfaa
A & faqg wadgT T @ B
¥z #, ©F ITTF AWK 0F Qg
faardt ¥ wamar A wyEE™ 9 FH
T AT UF g9 faardr o &1 gafa
TAF fqary & @y FE F9F FHATA

T A 9% Agr AT v g e W9

qX &% ¥ forg g Y amr gfeard
£\ wreda gy wagar afag & qar
F72 ¥ wfafem, Tee ofw favafaaram,
g Fr fage § wAAgTE A FY
arfens farard & /R wrdw wfw
gaFaT afees g& sgm@ar 29T § |

(@) =& ¥ & g ATARYT T
& Tl geg gaedY agHl A1 @ &
fao uw @y fawrY F19) 21 foae o,
Iy ¥ w9 &7 fawr< grm, e Ay
IIgFT |ETAAT &V AT |

(7) gar #1 T wgEE
qINT FA FA-® 7T Y & 1 foe o,
Sz Ff favafaarm, o @ fo=i
# arfa e AT SR AAFETGT F
ISENT AT FATA F AT HAT
21 T U I F wenr et/
FITHFr=zAT qETH F w9 F @gar
I FT WTFEE )

(7) == ¥ § g WU FA
# foo wEwas FHafE ot gaie
g FY sqaeqT 71 T g | W@y FiY
uyaaT ofeg g8 ¥ ¥ mEwTT
HTETT 1 7947 FA & ¢ 9@ wY
HTAEHAT EHIT IIGHRT FGH ISTAT |
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Nationg] Institute for Mentally
Retarded

3099. DR. KARAN SINGH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government have any
proposal to set up a National Insti-
tute for the Mentally Retarded; and

(b) if go, the details thereof?

‘THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) The main object of the Institute
will be to sponsor or conduct research
into all important aspects of the edu-
cation and rehabilitation of the re-
tarded and to train personnel. It may
also have provision for producing ins-
tructional materials and teaching
aids.

Periyar Sanctuary as  Tiger
Sanctuary in Kerala

3100. DR. KARAN SINGH: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the suggestion of the
Steering Committee, Project Tiger
that the Periyar Sanctuary in Kerala
should be included as the 10th tiger
sanctuary has been accepted by Gov-
ernment; and

(b) if so, from what date the deci-
sion is likely to take effect?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The proposal
is under active consideration of the
Government.

(b) In view of  (a), question does
not arise.

A
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National Park in Kashmir

3101. DR. KARAN SINGH: Will the
Minister of AGRICULTURE ' AND
IRRIGATION be pleased to state:

(a) whether Government have re-
ceived any proposals for setting up a
national park in Kashmir gpecially
devoted to the rapidly vanishing
Kashmir stag (Hangul); and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No, Sir.

(b) Doey: not arise.

Extinction of the Bird Named Great
Indian Bustard

3102. SHRI SATISH AGARWAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the birg named as
‘Great Indian Bustard’ is badly threa-
tened to extinction in India and the
areag where it is located today;

(b) the causes of decay in its po-
pulation and ~ whether Government
propose to protect it; and

(c) if so, the estimated populaticn
of this bird at present?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) 'The Great
Indian Bustard is endangered.

It is now found in a very scattered
population in Rajasthan, Madhya Pra-
desh, Maharashtra, Karnataka and
Gujarat.

(b) The causes of decrease in its
population are due to the increasing
human pressure on land for cultivation
ete.,, which has reduced the habitat
available for fhe bird and also their
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large size makes them an easy target
for the trapper and poacher.

Government have included this
species in Schedule I of the Wildlife
(Protection) Act, 1972 which affords
legal protection to the bird. There is
a sancluary for the Great Indian Bus-
tard in Karnataka and proposals for
other sanctuaries are being actively
pursued,

(c) As no census has been carried
out so far, it is not possible to estimate
its population.

Desert National Park )

3103. SHRI SATISH AGARWAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the proposal gf Desert
National Park is shelved and if so,
reasons therefor;

(b) how many times Central ag-
encieg toured the proposed venues of
the park in Rajasthan along with
their name and gist of their recom-
mendations; and

(c) whepn this scheme is likely to
be finalised and its salient features?

'THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) A proposal
for the creation of a Desert National
Park is under consideration of the Gov-
ernment.

(b) Central Government represen-
tatives visited Rajasthan on three
occasions. Their names and gist of
recommendations are given in the
attached statement.

(c) The scheme can be finalised only
after a scientific survey of the area,
tentatively identified by the Inspector
General of Forests, is carried out next
winter.
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The salient features of the scheme is
the selection of a representative desert
area having adequate remnant popula-
tion of desert founa and flora.

Statement

1. Shri Ranjit Sinh, formerely
Deputy Secretary, in the Ministry of
Agriculture and Irrigation (Depart-
ment of Agriculture), visited Rajas-
than in January, 1974 along with
other officers of the Rajasthan Gov-
ernment. They proposed a rectangu-
lar area of land east of the Barmer-
Jaisalmer road situated north and
south to Devikot village which is 43
km. east of Jaisalmer on the above
road as a suitable site for the Park.

2. Shri K. S. Sankhala, Director Pro
ject Tiger, Ministry of Agriculture and
Irrigation (Department of Agriculture),
visted Rajasthan in  December 19875
and proposed the area to the west of a
line connecting Sahgarh in the North
and Danana in the South extending to
the International border.

3. Shri S. K. Seth, Inspector Genersl
of Forest, visited Rajasthan in Febru-
ary, 1977 and identified a tentative
area ‘between Sam in the east and
Shahgarh in the West which will re-
quire to be floristically and faunisti-
cally surveyed next winter before the
proposed boundaries can be finalised.

fasat goa dywar & o w1 qEw

3104. st fTAx W . F@T
wia Wik faar s g T # Fav
Far f& = g w1 faur feodt
T arwar ¥ faed a1 f 71 7w
FE R E?

gig srx faarf st (s geonta
fag aearen) ot W€ faesh g
grwar gra fafafoe o & 7o & F0
FL w7 $:18 wEara fa=wrod A )
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Subjects on Preservation of Wild Life
in Schools/Colleges

3105. SHRI D. B. CHANDRE
GOWDA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pieased to state:

(a) whether there ;s any proposal
under the consideration of Govern-
ment for introducing a subject on
Preservation of Wild Life in Schools
and Colleges; and

(b) if so, the detailg thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir, not as a subject,
but this concept has been given em-
phasis in the teaching of biology at
various stages in school education,

(b) Does not arise,

Selection Grade Posts in Primary
School Teachers in Delhi

3106. SHRI K. A. RAJAN: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer to the reply given to Unstarred
Question No. 3156 on  3rd May. 1974
regarding Selection Grade posts for
Primary School teachers in Delhi and
State whether any step has so far been
taken to remove the anomaly created
with effect from September. 1971 on
introducation of Selection Grades for
Primary School Teachers and Head
Masters of Delhi Schools?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
The matter is still under consideration
with Delhi Administration.

Exploratory Fishing Project pear
Bombay

3107. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:
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(a) whether there is an exploratory
fishing project near Bumbay;

(b) when was it gtarted; and

(c) its results?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) It was slarted in October, 1946.

(c) The Project has surveyed the
ground fish resources of about 3.2 lakh
sq. km. of the sea around the Indian
coast and published the resulis ot
‘surveys in the form of bulletins. These
bulletins give information on the qual.-
ty and distribution, in space and time,
of the ground fish resources availab.e
and the type of fishing vessel and gear
suitable for their exploitation, upto 50
metres depth around the coast. Select.
ed surveys have also been carried oul
in farther areas and the results ace
published as bulletins from the Projuct.

'The Project maintains an extension
wing to advise the fishing industry om
matters relating to off-shore and deep
sea fishing and provides sea time
qualifying service for marine fishing
operatives.

Release of land to Dandakaranysa
Development Authorlty

3108. SHRI P. RAJAGOPAL NAIDU.
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Orissa Government
agreed to re'ease an area of 16,000
hectares of irrigable and cultivable
land in the Potteru Irrigation Project
area to Dandakaranya Development
Authority;

(b) whether the Government are I
re-gettling new migrants from former
East Pakistan; and '

(c) the cost of the barrage at Surli-~
kondg across the river Potteru?
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THE MINISTER OF WORKS ANL
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Yes, Sir.

(c) Rs. 167.76 lakhs.

Grant-in-aid tg the Rajghat Samadhi
and Gandhj Smriti Samithi

3109, SHRI P. RAJAGOPAL NAIDU.
Wiill the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government are pay-
ing Grants-in-aid to the Rajghat Sa-
madhi and the Gandhi Smriti Samithi;
and

(b) if so, the amount given every
year?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) Rajghat Samadhi Committe:
Records are available from 1963-64
and information is furnished accord-
ingly.

Year Gront-in-
N aid given
Rs.
1963-64 . . . : 84,600
1964-65 152,700
1965-66 134,020
1966-67 212,500,
1967-68 237.847
1968-69 . . . 269,862
1960-70 . g - g 380,413
1970-71 532,379
1971-72 500,000
1972-73 532,300
1973-74 611,000
1974-7% 700.000

- i —
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Year Grant-ir -

aid given

1975-76 . £40,c00
1976-77 902,C00

Gandhi Samithi

1972-73 . . o 115,000-
1973-74 500.C00
1974-75 - . . . Nil.

1975-76 160,000
1976-77 280,cco

e g & fer wwa-im
& drw amat

3110. =t ATy @3 . wT
gfw sz fawf =&t ag sarT &7 Far
w1 fa :

(%) @ gier & & af faeclt ®
T oA wa F Aty gf oAt §
TeYT AL F1 wgrmary €09 gra
|graar X #Y quww #1 af 4Y; q7

(=) afz g, & @7 @17 3ar
? AT U1 Mg F9 A% T I v
qEIEAT § 7

S b
gia sl fewf st (st goia
fag aen) @ (%) #k (@), '@
faraw g £ AT WA & = aE feest
H g1 & A€ qrerefye gy 2€ &1 Afe
AT AgL qf@ie & gefad
frafosat Y, gaufn Igssy g oo
93T, 1983-84 A% 7T fFU oA v

FTawT T\
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Irrigation Scheme in Bihar

‘3111..SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
Ppleased to slale:

(a) the number of major and minor
irrigation schemes as approved by the
Central Government for the year
1977-78 which have not been imple-
mented by the State Government of
Bihar; and

(b) the reasons for non-implemen-
‘tation of the schemes and where these
.schemes stand at present?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). Out
-0f 11 major and medium irrigation
schemes approved by the Planning
Commission from April, 1976 to June,
1977, the Bihar Government made pro-
visions for ¥ schemes but have not
made any provision for implementation
of two schemes viz. Pandarwa Re-
servoir and Orni Reservoir in the:r
.annual plan for 1977-78.

The clearance of minor irrigation
schemes does not come under the pur-
+wiew of the Central Government.

Special Registration Scheme for
allotment of D.D.A. flats

3112, SHRI SUKHDEO PRASAD
VERMA: Will fhe Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(a) the total number of applications
registered with D.D.A. during special
registration schemes meant for allot-
ment of D.D.A. flats for MI.G. and
L.LG. which are still pending for
allotment of flats; and

(b) the time by which they =are
likely to be covered?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) In the Special Registra-
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tion Scheme of 1973 meant for persons
belonging to Scheduled Castes and
Scheduled Tribes, the number of re-
gistered persons awaiting allotment
are:

M.IG. 58
LI1G. 386

1
(b) In about a year.

Auction of D.DA. Plots

3113. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government are con-
sidering to give up the present Policy
of auction of D.D.A, Plots meant for
MIG. and LI.G. and

(b) if not, the reasons thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The residential plots
meant for Low Income Group and
Middle Income Group are allotted
only by draw of lots and not by auc-
Lion,

(b) Does not arise

TAT W AT AR QTEEH e

3114 =t wx Fag wf @@= @ W=7
i sitx fang @l ag T # gar
Far f&

(¥) =T FIHEX FT HAGAT FY
ferarR T & fag e & 91 wq-
T ¥ wrfaa O &7 faa g uix
afy gf, At Fg 9X W IgH Fq aH
wrfae fod s Y gesmEET §;

(&) 2@ & mowelt * foaer
feei sT I@RAgrAT & ; WX
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Central ajg for minor Irrigation in (a) the total amount earmarked by
West Bengal the Central Government for providing
irrigation facilities in West Bengal
during 1971—77;
3115. SHRI JYPTIRMOY BOSU:

Wil]l the Minister of AGRICULTURE (b) the yearly amount ear-marked
AND IRRIGATION be pleased to for minor irrigation projects in that
state: -7 State; and

142) LS—6
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(c) the results achieved?

e

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Ir-
rigation is a State subject and funds
for irrigation schemes are provided
in the State Plan. The outlay pro-
vided for irrigation schemes in the
State Plan of West Behgal for the
period 1971-72 to 1976-77
about Rs. 86 crores.

comes to
In addition cen-
tra] assistance over and above State
Plan ceiling, released during this pe-
riod, is as below:—

Year Amount Purpose
(BRs. in Crores)

1973-74 . 7-20 For Minor Irrigation
Schemes under ad-
vance action for sth
Plan.

1975-76 . For Kangsbati Irrl-

1976-77 . o so gation project.

(b) The yearly amount provided for
minor 1rrlgation in the Stnte Plan of
West Bengal during the periog, 1971-
72 to 1976-77 is as below:

Year Approved
outlay
(Rs. in crores)

1971-72 . . . . 450
15:1‘.:-73 . . . . . 5§88
1973-74 . . . . 515
1974-75 . . . . 6-40
19:75-76 . . . . q’- 50
197677 . . . . 1350

JULY 11, 1977
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(c) An giditiong] irrigation potens
tial of about 6 lakh hectares is esti-
mated to have been created from ir-
rigation schemes taken up during this
period. '

Expenditure incurred on the construc-
tion of Parliament House Annexe

3116. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-,
HABILITATION be pleased to state:

(a) the total expenditure incurred

on the construction of Parliament
House Annexe;
(b) the progressive  expenditure

year-wise since the commencement of
the construction of the building; and

(c) the break up of the expenditure
incurred in furnishing, air-condition-
ing, elgctrifying and in proviqing
lawns, etc. together with progressive

yearly expenditure on each of these
items?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI S[KANDAR
BAKHT) (a) The booked expendi-
ture upto end of March, 1977 is
Rs. 3,73,29,506 (including departmen-
tal charges). Some bills are still out-
standing. The total expenditure on
the work is expected to be Rs.
3,75,99,000 (including departmental
charges).

-

(b) As per Statement I,

(¢) As per Statement II, ¥
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Progressive expenditure year-wise since the commencement of the construction of the buslding

Year Civil Electrical Horticultuie
Rs. Rs. Rs.

190 8-69 - . . 36:443 s .
1969-70 " . 14,68,631 - )
1970-71 . . 45,570,219 . .
1971-72 . 85,37,451 3,33,071 .
1972-73 . ) 1,08,62,715 22,12,354 .
1973-74 . 1,68,31,785 62,40,902- 8,238
1974-75 - . 1,93,85,280 87,20,964 1,22,742
1975-76 2,48,99,475 1,09,38,399 2,60,619
1976-77 2,57,98,070 1,12,60,292 2,71,144

Statement IT

Break-up of the expendituce incurred in furnishing air conditioning, electrifying and in providing
lawns, etc., together with progressive yearly expenditure on each of these items

Year Furnishing Air-condi- Electrification Horticulture.
tioning
Rs. Rs. Rs. Rs.
)

1971-72 . .. . 3,33,071 .
1972-73 . . .e 16,07,214 6,05,140
1973-74 .. 30,13,609 32,27,923 8,2 33‘
1974-75 - . 40,97,359  46,23,605 1,22,742
1975-76 . 45,38,945  63,99,454 2,60, 619
1976-77 . . 23,29,846*  45,98,153  66,62,139 2,71,144

*The total expenditure on furnishing since 1973-71lis Rs. 23,29,846/-—The expenditure-
is

on civil works is worked combined for building and furn

ing work and furnishing cannot be furnished year-wise.

ing. Henceseparate figures for build-
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Air-conditioning of Parliament House
Annexe

3117. SHRI JYOTIRMOY BOSU:
Wil] the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Centra] air-condition-
ing of the entire building of Parlia-
ment House Annexe was planncd
initially;

(b) if so what steps were taken to
jmplement the said plan for air-condi-
tioning the building;

(c) the reasons for not air-condition-
ing the upper floors of this building:
and

(d) whether Government propose
to provide central air-conditioning to
these floors also?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) The question does not arise.

(c) the scope of air-conditioning
work sanctioned initially was limited
to the basement, ground floor and
the first floor only and those have al-
ready been centrally air-conditioned.

(d) A proposal with an estimate
for Rs. 39.71 lakhs for air-condition-
ing the balance portion of the build-
ing has been submitted by the Chief
Engineer (Electrical), CPWD to
Government for sanction. This is
under examination,

Factories Manufacturing Sugar
through Vacuum Pan Process

3118. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

rl

(a.) the number of factories manu-
facturing sugar through vacuum pan
process opened since 1871;

JULY 11, 1977
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(b) the number of such factories,
State-wise in the private sector; the
public sector and in cooperative sec-
tor; and

(c) the optimum-+ nanufacturing ca-
pacity of each such factory and the
actual annual production thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Fifty nine.

(b) Of the fifty nine factories forty
seven are in the cooperative sector,
six in public and six are joint stock
factories.

The State-wise break up is set out
in Statement 1. Laid on the Table of
the House [Placed in Library. See
No. LT-667/77].

(c) The information is furnished in
Statement II. Laid on the Table of the
House [Placed in Library. See No.
LT-667/77].

White Revolution

3119. SHRI RAMANAND TIWARY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether there is any time
bound programme with the Govern-
ment to bring ‘White Revolution in
the country’; and

(b) if so, the main features thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) From the base level of 23.2 mil-
lion tonnes in 1973-T4 milk produc-
tion is planned to rise to 28.6 million
tonnes by the end of 5th Plan.

-
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Guidelines to State Governments for
Sanctieming Building Plang

3120, SHRI RAMANAND TIWARY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Central Govern-
ment have issued any guidelines to
the State Governments fotr sanction-
ing building plans on vacant lands
in excess of the ceiling prescribed
under the law; and

(b) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Yes, Sir, a
copy of the guidelines issued with
the Ministry of Works and Housing's
Circular letter No. 1/50|76-UCU dated
the 31st December 1878 is laid on the
Table of the House [Placed in Lib-
rary. See No, LT-668/77].

Allotment of Plot to Kulachi Hansraj
Mode] School, Ashok Vihar, New Delhi

3121. SHRI DURGA CHAND: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the D.A.V. College
Managing Committee, New Delhi has
urged upon the Delhi Development
Authority for the allotment of ad-
joining plot of Kulachi Hansraj Medel
School, Ashok Vihar, New Delhi;

(b) if so, the main demanq made
by the Committee;

(c) number of students in the
school and the area of land of the
séhool building; and p

(d) whether Government have de-
cideq to allot the adjoiming plot to
the school; if go, the factg thereof?

ASADHA 20, 1899 (SAKA)
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes; Sir.

(b) The main demand of the Com-
mittee is for allotment of additional
land measuring about 3 acres.

(¢) The number of students is re-
portedly 2215 and area of the land of
the school building is 1.46 acres,

(d) No; Sir.

Progress of Narmada Irrigation Pro-
jects

3122. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) broad details of the wvarious
minor and major irrigation projects
cleared in relation to Narmada Wa-
ters;

(b) whether the work on
projects has been started; ang

these

(e¢) if so, what is the progress?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Pending a decision of the Narmada
Water Disputes Tribunal on the Nar-
mada water dispute, and without
prejudice to the claims of the party
States before the Tribunal the party
States of Gujarat, Madhya Pradesh,
Maharashtra and Rajasthan agreed in
March, 1975 that Gujarat may go
ahead with Karjan, Sukhi, Heran
and Rami irrigation projects and
Madhya Pradesh with Kolar, Bichia,
Sukta and Bichhua-Latia projects
subject to the usual scrutiny and ap-
proval by the Government of India.
The table below gives the broad de-
tails of the projects of Gujarat_and
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‘Madhye Pradesh so far cleared by the
Planning Commission:

—_—

Name of Project Sanctioned Benefit
Estimated (‘oo0’ ha.)
T

Cos!
(Rs. lakhs)

GUJARAT

Rami . 61-00 1-323
Sukhi 2311-00 2125
Karjan . 3720-00 61-97
MADHYA PRADESH

Bichia 12400 2:00
Sukta . . . 49300 19-00

Tn addition the following two ma-
jor projects of Madhya Pradesh in
the Narmada basin were approved
‘by the Planning Commission prior to
the setting up of the Narmada Water
Disputes Tribunal:

Estimated Benefirs.
Cost )(‘ooo' ha.)

Name of Project

(Rs.lakhs
Tawa . + 7928 -00 33200
Barna 129700 63:20
() and (c). While construction

work has not started on Sukhi and
Karjan projects of Gujarat, work on
the construction of an earthen dam
for the Rami irrigation project is in
progress. Rami project is expected
to be completed by the end of the 5th

Plan. Works on the Bichhua and
Sukta projects has recently been
started.

TAWA: The work on the dam is
complete upto the crest and spill-way
gates are expected to be erected by
next year. The works on the canal
system are in an advanced stage.
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BARNAY The work*is in an ad-
vanced stage. F¥rection of gates and
4 spans of spill-way bridge is expect-
ed to be completed by the end of
July, 1977 and the entire project by
1977-78.

-

Import of Foodgrains

3123. SHRI M. RAM GOPAL
REDDY:
SHR] C. K. CHANDRAPPAN:
SHRI S. R. DAMANI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
state:

(a) whethey Governmeni propose
to import foodgrains during the cur-
rent year;

(b) if so, the quantity of food-
graing proposed to be imported and
the countries with which negotiation
are being held in this regard; and

(c) the reasons for import?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). In the context of the comfortable
stock position, Government do not
intend to import foodgrains during
the current year. However, about
1.8 lakh tonnes of aid wheat from
EEC and Belgium against their 1975-
76 Food Aid Programme, which could
not be supplied last year, is expected

to be shipped and received during the
current year, N

" Registered Persons with DDA

N
3124, SHRI SHANKERSINHJI
VAGHELA: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) the number of persons regis-
tered with the DDA for the allot-
ment of flats. and plots of land under
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various categories i.e. low, middle
and high income-groups;

(b) since whep the first parsop in
various categories ig registered with
the DDA and the reasons for not
.allotting him flat or plot of !and.

(¢) the price of g flat gt the time
when the registration was made and
the price of a flat of various catego-
ries now and the particular reasons
for which the prices were fixed so
high; angd

(d) the particular steps proposed
to be taken to wipe out the list of
the registered persons by allotting
them suitable flat or plot of land at
an early date?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) There is no registra-
tion scheme for the allotment of plots.

The number of persons registered
with D.D.A, under various catego-
ries for allotment of flats are, how-
ever, as under.—

M.IG. . . . . 23868
L.I1G. . . . . 20866
Janra TP . 19273

64007

(b) First scheme for allotment of
built up flats was opened in the year
1969-"70.

The reasons for non-allotment of
flats to the old registered persons are
inter-alia as follows:—

(i) The registered persons have
not been lucky in the draw of lots
for allotment of flats;

(ii) In some cases, the allotment
is not availeq of because the loca-
lity offered is not preferred by the
registered person; and DR T
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(iii) In gome cases, surrenders of
allotments have taken place be-
cause of the floors being not of
their choice,

(d) The price of flats of LIG and
MIG categories at the time of first
registration was announced as likely
to be as follows:—

(i) LIG—Rs. 12500-Rs. 22000.

(ii) MIG—Between Rs. 25000 and
Rs. 30000.

The present price in respect of LIG
and MIG flats is as follows:—

(i) LIG—Dbetween Rs, 44300 and
Rs. 50400.

(ii) MIG—between Rs. 61700 and
Rs. 79500,

The price has registered upward
trend due to increases in cost of la-
bour, cest of building materials and
enhancement in the cost of land.

(d) Delhi Development Authority
has decided that priority and prefe-
rential treatment will be given to
those persons who have got them-
selves registered in the first and se-
cond registration schemes. Thus it is
expected that the backlog will be
cleared within a period of one year
or so.

Irrigation Projects in States
under construction

3125. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether number of irrigation
projects in the States are under con-
struction for the last 25 years;

(b) if so, the names of these pro-
jects and at what gtage of construc-
tion they are;
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(c) whether Government have
taken any decision to complete these
projects within a schedule; and

(d) which new irrigation projects
are to be taken up in Kerala for 1977
and which are to be completed by
19807

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (¢). The
works under the following projects
taken up in the pre-Plan or Ist Plan
period are in progress:

1. Kosi Barrage and Eastern Kosi
Canal (Bihar).

2. Mahi Stage-I (Gujarat).
3. Kakrapar (Gujarat).
4. Bhadra (Karnataka).

5. Chambal Stage-II (Madhya Pra-
desh and Rajasthan).

The position in respect of these pro-
jects is given below:

Kosi Projects: The Barrage has been
completed. Irrigation potential of about
3.0 lakh hectares has been created
against the ultimate potential of 4.34
lakhs ha. Works on the Canal system
are in progress.

Mahi and Kakrupar: The Projects
are substantially completed. With the
construction of Kadana Dam on Mahi
and Ukai Dam on Tapi, additional
works required in the canal systems
are being carried out.

Bhadra : The Project is substanially
completed. Some additional works in-
volving construction of storages in the
command area have since been incor-
porated in the scope of the Project and
are in progress.

Chambal: The project is substan-
completed. Some improvement works
required due to problems of water log-
ging and weed growth are, however,
being carried out.

It is pmoposed to complete these pro-
jects Yty the end of the Fifth Plan.
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(d) In addition to the seven on going
major irrigation schemes, the following.
3 new major and 3 new medium irri
gation schemes in Kerala will be under
implementation during the current.
financial year:

MAJOR :

1. Muvathupuzha.

2. Chimani.

3. Idamalayar.
MEDIUM :

4. Karapuzha.

5. Attappadl.

6. Meenachil.

As per the present indications the-
following on-going projects are likely-
to be completed by 1980:

1. Chitturpuzha.
2. Kuttiadi.

None of the above 6 new schemes is
likely to be completed by 1980.

Drop out at School Stage

3126. SHRI C. K. CHANDRAPPAN-
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURI
be pleased to state:

(a) how many schoo]l going stu-
dents boys and girls belonging to age
group of 5—16 years, have completed
middle school in last three years;

(b) the drop out of boys and girls
in the tame age groups from the sc--
hools ip last three years;

(c) how many boys have opted for
technical training in last three years;
and

(d) how many had completed it?’

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
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(DR. PRATAP CHANDRA CHUNDER):

(a) This Ministry collects enrolment
figures of School going children. Ac-
cording to the available information,
about 650.73; 663.55 and 6£4.79 lakh
children were studying in classes I—V
(6—11 age group) during 1974-75,
1975-76 and 1976-7T7 respectively. The
enrolment in classes VI—VIII (11—14
age group) was 155.63; 161.95 and 172.12
lakhs respectively during this period.

(b) The requisite information for the
last three years is not available. How-
ever, according to studies made some-
times back, only about 40 per cent
students enrolled in class I reach class
V and 25 per cent reach class VIII

(¢) According to the available infor-
mation, as many as 47,291; 48,769 and
50,270 students were admitted in
diploma courses of technical institu-
tions during 1974-75, 1975-76 and 1976-77
respectively. The enrolment in Tech-
nical and Industrial courses was
1,03,958; 1,37,742 and 1.35,388 respec-
tiv’ei‘v-for 1970-71, 1971-72 and 1972-73.

(d) As many as 16,887; 20,141 and
25,145 students completed technical
diploma courses during 1974-75, 1975-76

and 1976-77 respectively. The number
of passes from ITI's and other Techni-

cal Institutions of school standard was
27,346; 34,437 and 33.750 respectively
for 1970-71, 1971-72 and 1972-73.

Master Plan for East Pak Refugees

3127. SHRI SAUGATA ROY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the Government pro-
pose to fully implement the Master
Plan for East Benga] refugees pre-
pared by the previous West Bengual
Government and submitted to the
Centre in 1973; and

(b) it so, details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Hon'ble
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Member's attention is invited to the
reply given to a Lok Sabha Unstarred:
Question No. 2544 by Shri Priya Ranjan
Das Munsi on 8-3-1875. As indicated
in the reply, a Working Group was
set up on 2-7-1975 under the chairman-
ship of Secretary, Department of Re--
habilitation, to go into the details of
residuary problems of rehabilitation in
West Bengal. The report of this Work.
ing Group was submitted on 10-3-1976:
and its recommendations, by and large,
have been accepted by the Government
as detailed below:—

(1) The on-going rehabilitation:
schemes already included in the 5th
Plan should be continued. There are
five schemes involving an approxi-
mate expenditure of Rs. 6 crores.

(2) Additional resources to the-
extent of Rs. 6 crores (in addition to:
the amount indicated in (1) to cover-
about 3 lakh agriculturist families in
9 districts under the Small Farmers.
Development Agency/Marginal® Far-
mers and Agricultural Labour
schemes should be provided in the
5th Plan.

(3) Required funds will be pro-
vided for the development of 1,008
colonies of displaced persons men-
tioned in the Report.

(4) Specified colonies of migrant
squatters which came into being after
the 31st December, 1950 uptil the
25th March, 1971 may also be ac-
cepted for regularisation and right
and title to land conferred on such
squatters (15 thousand families in
175 colonies will benefit from this
measure).

(5) The scheme of remission of
“4ype’ loans i.e. loans given for land
purchase, non-contributory house
building, agriculture and small trade
may be further liberalised to ensure
complete removal of the burden on
account of these loans. This would
mean remission of approximately
Rs. 6.38 crores and about 2 lakh
families will benefit from it.
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(6) An outlay of Rs. 1.52 crores
should be provided for medical faci-
lities for new migrants to cover ex-
penditure on 337 Non-T.B. beds, 103
T.B. beds and 2 Chest Clinics.

Rehabilitation Programme in Andaman
and Nicobar Islands

3128. SHRI MANORANJAN BHAKTA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pieased to state:

(a) whether Government have any
rehabilitation programme in Andaman
and Nicobar Islands; if so, the main
Jproposals;

(b) the total expenditure to resettle
‘one ex-Service man family at camp-
bell Bay; and

(c) the total expenditure to resettle
one Eas; Bengal migrant family in
Andamans?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. During V Plan,
it was estimated that 2200 families
from former East Pakistan migrants
and repatriates from Sri Lanka (in
equal proportion) would be settled in
Little Andaman, and 400 families of
ex-servicemen would be resettled in
Great Nicobar. The work of reclama-
tion, however, was suspended for about
2 years as the then Prime Minister
wanted ecological aspects to be examin-
ed by an International expert before
undertaking any further deforestation
in Andaman and Nicobar Islands.

In the current financial year, 415
acres of land have been released for
reclamation in Little Andman for settle-
ment of about 60 migrant/repatriate
familles and 525 acres in Great Nicobar
for settlement of 50 ex-servicemen
families.

(b) - and (e). Asg the expenditure is
still being Incurred on their resettle-
ment and for providing various in-
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frastructure facilities, it may not be
possible to indicate the expenditure
per family of migrant/repairiate and
ex-serviceman.

.

Selection Grade to Teachers in Anda-
man and Nicobar Islands

3129. SHR] MANORANJAN 13HAK-
TA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government have fully
implementeq the Kothari Commission
recommendation which provideg Sel-
ection Grade to teacherg in Andaman
arnd Nicobar Islands; if so, how many
P.G.T. G.T.T., and Senior Teachers
were given selection grade in Anda-

man and Nicobar Islands, category
wise; and
(b) whether still some P.G.T,

G.T.T. and Senior Teachers are not
given Selection Grade though eligible,
their numbers category-wise and the
reasons therefor?

THE MINISTER OF (EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). The requisite information
is being collected and will be laid on
the Table of the Sabha in due course.

News report re, Anomalies in Scientist
Inductions into Ars

3130. SHRI VASANT SATHE: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the attention of the
Government has been drawn to the
news report appearing in ‘The Times
of India” dated the 14th June, 1977
under the caption, *“Anomalies in
scientist inductions into ARS”; and

(b) if so, the reaction of the Gov-
ernment to the various observations
made therein and the action taken/
proposed in’the matter?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) Under the procedure laid down
by the Indian Council of Agricultural
Research, the existing scientists em-
ployed in various Institutes were re-
quired to furnish their bio-data and
other particulars in the form prescrib-
ed by the Agricultural Scientists Rec-
ruitment Board for induction into the
Agricultural Research Service. Since
most of the information required by
A.S.R.B. had already been obtained by
the then Director, IARI, in a somewhat
different form, from the scientists of
his Institute, the A.S.R.B. initially
agreed to undertake induction of IARI
scientists on the basis of imformation
available with the Institute. Subse-
quently, however, it was found that in
some cases, it was not possible for the
Board to induct scientists on the basis
of information obtained by the Direc-
tor, LARI It was, therefore, decided
in December, 1976 that the scientists
who were not inducted in the initial
phase should submit their- bio-data
afresh in the form prescribed by
ASRB. Most of the scientists com-
plying with this requirement have since
been inducted into the Service with
effect from 1-10-1975, the date of initial
constitution of the Service. The induc-
tion of scientists 'who have not * yet
submitted their bio-data in the pres-
cribed from will be undertaken -as soon
as they make available complete in-
tdrrn‘ation required by the ASRB.

The A.S.R.B. functions on the pattern
of the U.P.S.C. and does not intimate
to the I.C.A.R. the basis of its recom-
mendations. All their recommenda-
tions in regard to induction of ICAR
scientists into the Agricultural Re-
search Service have been accepted by
the Minister (Agriculture and Irriga-
tion) who in his capacity as the Presi-
dent of the Council js the Controlling
Authority for the Service.

ASADHA 20, 1899 (SAKA)
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Government Accommodation for Cen-
tral Government Employees in Delhi

i

3131. DR. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the total number of Central
Government employeeg in Delhi and
the number out of them allotted Gov-
ernment accommodation;

(b) the number of Government ser-
vants who are having their own
houses and have got Government ac-
commodation in pursuance to recent
and earlier orders; and

(c) whether Government would for-
mulate some plan in the near future
-hy which Government servants in
Delhi rendering 10 years gervice be-
come entitled to Government accom-
modation, and if so, the main features
thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) The number of Central
Government employees in Delhi/New
Delhi eligible for general pool accom-
modation is 1,00,587, Out of these,
41,522 have been allotted accommoda-
tion.

(b) 1553 house-owning employees are
now in occupation of Government ac-
commeodation.

(e) It is the intention of Govern-
ment to provide accommeodation to 80
per cent of the eligible employees in
Delhi/New Delhi during the course of
next 20 years. To achieve this, a per-
spective plan has been taken up to
construet 1,700 houses in Delhi every
year subject to the availablility of
funds. As on 31st March, 1877, 3,713
quarters are under construction and
during 1977-78, it is proposed to take
up construction of 3,098 quarters.
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Parliament House Annexe (¢) No, Sir.
3132. DR. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS (d) Yes, Sir,
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to (e) An additional estimate for-
state: Rs. 39.71 lakhs for ajr conditioning of"

(a) the total cost at which the
Parliament House Annexe was got
constructed and the authority by
which this decision was taken;

(b) when this building was com-
pleted and handed over to C.P.W.D.

and what is its annual maintenance

cost;

(c) whether Government received
complaintg of embezzlement in the
construction of this building and if
so, whether the same were got in-
vestigated and found true;

(d) whether it is also a fact that
basement to first floor of the build-
ing ig air conditioned and the rest
on which the gtaff is accommodated
js not air conditioned; and

(e) by what gime the whole build-
ing is proposed to be made air con-
ditioned and if not, the reasons
therefor? '

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILTTATION (SHRI SIKANDAR
BAKHT): (a) The booked expenditure
upto end of March, 1877 is Rs.
3,73,29,506 including Department
Charges). However, some bills are
still outstanding. The total expendi-
ture on the work is expected to be Rs.
3,75,00000. Sanction for the amount
was accorded by Lok Sabha Secre-
tariat vide their letter No. 9/1/68-WG

dated 19-8-1974.

(b) The building was completed on
15th December, 1975. Annual expendi-

ture on maintenance is:—

Civil Rs. 1,38,800

Horticulture ... Rs. 70,303
Electrical .. Rs. 1,82,708

the upper portions of the building has.
been submitted by Chief Engineer
(Electrical), C.P.W.D. to Government.

:;u- sanction. This is under examina-
on.

R AT € feuar qdts waa

3133. &Y w@are : Far frator e
T 4 qfer Wik gata Aot ag @
TEH # frorT TR ¥ 239987, 1976
¥ AATATHT T9T §&IT 1189 F IAT
¥ eaeg ¥ ag aaTy A g AT o

(%) war foesht fasra sifascor
fon ¥ = el & FTmm AR e ¥
IR F @ v #r¢ foly & foar @

(@) afx g, &t wrev-are, fridw
¥ ¥ O T FTEET F g s
e fratfa frar war &, ik

(w) afz wmr (%) ®r Te<
THETCHF g1, at fasrex ¥ war FTor §,
wa f T a7 s ) @ Y
#1 srafen v = Foig agd f ferar o
TR

ffer st wmame @ar qfa s
grate @t (st fawae @) @ (7)
ﬁ:ﬁlfﬂﬂlﬁﬁ'ﬁ'l

(@) wrfm T s & fag
7ea fratfa 7 fear mar @ 37 we-
frat & T § =T oFa A o @
§ orgt e Fraificn w< fedr ma &
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() 7w wr Frator w% s a3

iz war § @ar A st & fag
e fraifea fear srwr @

Production of Food Grade 0il From
Rice Bran

3134. SHRI G. Y. KRISHNAN: Will
‘the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is any proposal
wrder consideration of Food Corpora-
tion of India for a plan to promote
.production of food grade oil in India
.from rice bran;

‘(b) whether it is alsp a fact that
the Central Food Technological Res-
«earch Institute (CFTRI) at Mysore
has developed a process to prevent
.rice bran from becoming rancid; and

(c) if so, whether Government are
satisfled with itg programme ang if
.80, further sieps Government propose
to take in thig regard?

THE MINISTER OF AGRICULTURE
LAAND IRRIGATION (SHR! SURJIT
,SINGH BARNALA): (a) Yes, Sir.

(b) Yes, Sir.

(¢) By installing Rice Bran Stabili-
-sers, FCI have succeeded in producing
Bran oil with low Free Fatty Acid
-content in their Sembanarkoil Solvent
Plant. This oil was sold to the Vanas-
pati Industry at a premium price com-
pared to the price of Industrial grade
oil. Further research, development
and extension work is being planned in
order to promote this technique.

Fo To To & gFrtaltw TR &
gz & art § °f Of

3135. »ft =W FErATET ¢ AT
Trafor vk v aqr gl sk
gaafa wdT ag Fary & FI FO fF
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(¥) =ar &o o Qo el FT
Az g ¥ qw=rq afcfeafagt & ana
BIAT Arer safeq & we W Afeat
#! gEiafed <@ faedlt § aEL I
a7 §;

(=) afzgi, ar waraTFL TET
qfifeafoat & af #Afs faifa 5F
geaiafa FHel F1 ¢q AT A& @ IO
syfeqat & am wrifew F<F Y w0
aeqaT FT W §; AR

(w) afz =i, a* T@F =T FIIO
g7

faafer sk wram aa gl Wi
gaaiq w5 (st fasat aem) : (F)
faeet fawra sriasor fraat & w7aTT,
faeely Fasrer srfireor & % a0 o@S
FT AT T A@ALT ¥ @R F w1
F1 FT F gAfa § agr af wrEd &1
wqar wr§ afcqr 7 @ A I§F FrAT
gacfasrr #t faast afomer feg
gafasrdr whifras, 1956 & & 78
¢ | faeelt fawre srfgarcor ¥ Q& waaTor
s aquic 2 g

(&) <, 7

() =z ifa & g s@T FIFT
HAeq® TE qHAAT |

Rajasthan Canal Project

3136. SHRI SATISH AGARWAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) when ig the Rajasthan Canal
Project expected to be completed and
what will be its estimated total cost:

(b) why is its progress slow;

(c) whether the French or  Iran
Governmentg come forward to finance
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the project; if so the outcome of the
proposals; and

(d) whether Government are gware
of gross misuse of funds in the pro-
ject by engineers and contractors; and
do Government propose to inquire
into the game?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The Engineer-
ing works on Rajasthan Canal Project
are scheduled to be completed by
1983-84 subject to availability of funds.
The estimated cost of the Project is
Rs. 396 crores at the 1975 price level.

(b) In the earlier stages, the pro-
gress on the project had been slow
due to constraint of resources. This
is no longer the case. Against an
average annual expenditure of about
Rs. 4.8 crores during the five-year
period preceding the Fourth Five-Year
Plan, and an expenditure of about
Rs. 9.5 crores during the Fourth Plan,
the annual expenditure during the first
three years of the Fiftly Plan has been
about Rs., 21 crores and the outlay for
the current year is Rs. 28 crores.

(¢) There has been no proposal from
the French Government to finance the
project. However, Iran has shown
interest in assisting the Stage-II of the
Rajasthan Canal Project, and the pro-
posal is under discussion between India
and Iran.

(d) The Government of Rajasthan
have reported that they are not aware
of any gross misuse of funds on the
Project by Engineers or contractors.

Diversion of Rajasthan Canal Water

3137. SHRI SATISH AGARWAL: Will
the Minister of AGRICULTURE AND
IRRIGA'TION be pleased to state:

(a) do Government krow of a
move to divert the waters of Rajas-
than Canal Project and not Jet it
reach the targeteg end of canal upto
Ramgarh in Jaisalmer district;

~ - JULY 11, 1977
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(b) what is the merit of taking up
Lift-Irrigation Scheme out of the-
waters of Rajasthan Canal; hyw many
such schemes are in hand and what
is their progress; and

(c¢) are Governmenf's experts con-
wvinced over viability of diversion of
such waters; will it not create dupli-
city of efforts delaying the original
plan of irrigation in desert?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c¢). In
1974, the National Commission on
Agriculture, in their Interim Report
on Desert Development, had suggested
recasting of Stage-II of Rajasthan
Canal Project to cater to 3.1 lakh hec-
tares of comparatively thickly populat-
ed (about 10—40 persons per square
Km.) and developed flat lands by lift
irrigation to protect maximum number
of people against the ravages of recur-
ring drought and excluding unsuitable
and sparsely populated (about 3 per-
sons per square Km.) area of 2.10 lakh
hectares from the command of Stage-
II served by gravity flow. To consider
this suggestion, the Government of
Rajasthan constituted a committee of
experts and got prepared a detailed
approach report for the Project. Messers
Water and Power Development Con-
sultancy Services (India) Limited who
were entrusted with the work of survey
and preparation of the Project Report
under the overall guidance of the above
committee, submitted their report at
the end of 1976, recommending the-
inclusion of 5 lift schemes in Stage-II
of the project:

The Government of Rajasthan after-
taking into consideration this report
and various economic and other aspects
including the maximum opportunities
for employment and in consultation
with the Government of India, decided
that under Stage-II of the Project 5
lakh hectares be covered by flow and
2.6 lakh hectares by 5 Lift Schemes
with maximum lift upto 60 metres as
against only 6 lakh hectares under flow
proposed in the original Project. The:
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Rajasthan Main Canal will, however,
be constructed upto Ramgarh in Jaisal-
mer district ag originally planned. The
Project Report of Stage-II of Rajasthan
Canal Project as recast is under ex-
amination of the Government of India
and the survey work of these 5 lift
schemes is in progress.

The Rajasthan Canal is now gche-
duled to be completed by 1983-84 sub-
ject to the availability of funds, The
development of irrigation as now pro-
posed is not expected to create any
duplicacy of efforts and the original
plan of irrigation in the desert is not
likely to be delayed on this account.

¥o Qo dio witT At sitafaat

3138. =t gt faww : w7 wfw
s faand #elt a8 TaT #) HI7 #F
fw :

(7) mregaarg fs do wl-
fraw ®wrawe 9 framl #Y qoeTs W
et &, mrfaa @ (W SwewT o A
qew oty fear m@T ar ok 99 ag
SWTIErT & 7% & WIT afw g, o
@ & T FTOT E ; AR

(&) =1 &R frami ) &% aa7
X IEAHT WIT FeAmt wiefagt v
Iqegar giafiaa s & fag waww
fRraor@Eakafeg draa?

wfr wie fowrf wW (st gooim
fag aten) (%) =g wfAEw
TR W § a4TT FRaT STaT & agr @
AETa W AT & | qG TF A1HT AT
aoft & gare fFaT o aTeT SEE & aar
FEF1 ®1 gratfad W 3w F =T S
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FREZ TIY FIETA HT waA1E 5T Smar
2, St g¥ geuTTe qefadr w fRT were
FT § | ¥ Goifaat Wiy ' fw,
T / 1 ¥ w9ar [ W TG HiwT-
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(2) sFe-wreT o OO F1 &
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¥ I FT THT TWIF @
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framt &t 39w a0 &
TAH WATAT, AQTAT TATHI A
I HET #T qSAT TFA F
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gaTE arafRFar & HTER 9T
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~(5) dH qur W FE Wl
N iz * fae Feaml Y
WO 3T R I FT 1 G
g

wgr @ *rearfr swfaat F1 AT
g, T TR a SEAF g faat §
s feql @ § s 9% qmw I A
Fawa 52,000 faaze #=t w1 oF foega
I T 1 AT @R AT gF qAr
Fmffas wx @ 2 fFras w=a
JNEEA 9T FS WEAW  dreArdr
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Mafadt ¥ gadt/eard fogsw & fog
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Books of 20 Point and 5 Point Prog-
ramme Prescribed as Text Books

3139, SHRI ANANT DAVE: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) the number and names of hooks
on 20 point programme of the former
Prime Minister Indira Gandhi and 5
point programme of Sanjay Gandhi
prescribed as text or reference books
in various schools and colleges of the
country; and

(b) the facts thereabout and the re-
-action of Government in this respect?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAF CHANDRA CHUNDER):
(a) According to information available
with the Ministry of Education and
"SW, a book on 20 Point Economic Pro-
grajmme and the 5 Point Programme

itled “Pragati Ke Path Par” was
rublished and prescribed by the Delhi
_Administration in December 1976 as a

JULY 11, 1077
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supplementary text book for Classes
9 and 10 for schools in Delhi.

(b) Originally, instructiongs were
issued by the Delhi Administration that
question(s) carrying 5 marks should
be set from this book. But the instruc-
tions were subsequently withdrawn by
the Delhi Administration on 24th
March, 1977.

Complaint against the Gujranwala
House Building Cooperative Society,
Delhi

3140. SHRI RAM KANWAR BERWA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether any complaint ‘has
been received by the Registrar of Co-
operative Societies, Delhi that the
Gujranwala House Building Coope-
rative Society, Delhi is making altera=-
tions and additions in the List. of
names of the left out members of the
Society who are yet to be allotted
plots and for whom additional Iland
has been allotted to the Society by
Government; and

(b) if so, the nature of the com-
plaint and measures being taken or
proposed to be taken to safeguard the
interest of the left out members who
are waiting for allotment of plots for
the last 18 years and so?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The Deihi Administration has
made an enquiry, Appropriate actjon
will be taken according to law.

wredtr o= W afag

3141. =it gx faww : =7 wfw
Wt faarf Twt 72 TaTy &Y FIT FE&
s :
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- (%) =1 wrelta 777 oty gy
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Persons Sent to U.K. for Training by
11.T., Delhi

3142. DR. RAMJI SINGH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether two persong from
"LLT., Delhi were sent to UK. for
training; if so, the nature of training;
and

(b) whether it is the policy of
Indian Institute of Technology to get
persons from LILT. trained in toreign
countries? .

P &

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)

1421 LS—1T. LA
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(a) and (b). The Government of India
have collaborative arrangements with
the Government of U.K. for the
development of the IIT Delhi. Initially,
the scheme of collaboration was establ-
ished for a period of three years viz.,
1968—70 and was subsequently renewed
for a further three year period from
April 1971 to March 1974. In April
1974 the agreement was extended for
a further two year period ending March
1976. The present agreement of col-
laboration commences on 31st April,
1976 and is valid for a period of five
years.

The purpose of collaboration is to
assist the LI.T. to serve the needs of
Indian Industry, as defined in- the
Government of India’s plans, through
projects of research and develepment.
The collaboration is also meant to
assist the LLT. in developing its edu-
cational role.

From 1.4-1976 upto date, seven per-
sons were sent to U.K. utilising the
provision of visits under this agree-
ment, for training in University Ad-
ministration, and operation of N.C.
Machines, and for discussion with the
British authorities.

Final Decision regarding Abolition of
Lease of D.D.A, Flats

3143. CHOWDHRY BALBIR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer to
the reply given to Unstarred Question
Na. 89 on the 13th June, 1977 regarding
abolishing of lease on® D.D.A. flats and
state:

(a) the time by which final decision
to abolish lease of D.D.A. flats and
to make them free hold will be taken;
and

(b) whether the pricing policy of
these flats will be applicable only to
the flats sold by D.D.A. in December
1976 and January 1977 or also to the
flats sold in the earlier years? ’

IO
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT); (a) No decision has been
made in this regard and it is not possi-
ble to indicate any time limit.

(b) No decision has been taken yet.

ﬁoﬁot{oﬁﬁﬁ!‘ﬂﬁﬁﬂfm

w1 W
3144. NN e fag 0w
fom for v smame avan gfer it qade
Y Tg FATA HY FIT F @ 5 ¢
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(@) 7 9t wfaag qag arw }
FarFTO g ? 3

pig wix fewrd it (st goia
Fag wxtatar) @ (%) s (&) qar
awr § fr 4 73 Frafasaial g #9-
For & gfq ad @t ST F TWEA 8
o quft frafe fFgr aq & aw=
#1 g A & o7 Fd, 1977 A
frafa & wiwel 1 famga ==y gxger
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wn ) sfufas i sagfeat § @
Y @WIET §T7 T = g )

Tl
———
PAPERS LAID ON THE TABLE

12.25 hrs.

DETAILED DEMANDS FOR (GRANTsS OF
MINISTRY OF SHIPPING & TRANSPORT
FOR 1977-78

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table a copy of the Detailed De-
mands for Grants (Hindi and English
versions) of the Ministry of Shipping
and Transport for 1977-78. [Placed
in Library. See No. LT—648/77].

Foop CORPORATIONS (2Np AMDT.)
RuULES, 1977

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg
to lay on the Table a copy of the
Food Corporations (Second Amend-
ment) Rules, 1977 (Hindi and Eng-
lish versions) published in Notifica-
‘tiun No. G.S.R. 413(E) in Gazette of
India dated the 25th June, 1977,
under sub-section (3) of section 44 of
the Food Corporations Act, 1964.
[Placed in Library. See No. LT—
649/77]. :

ASADHA 20, 1898 (SAKA)
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NOTIFICATIONS UNDER CUSTOME ACT,
1962

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962: —

(1) G.S.R. 427(E) published in
Gazette of India |dated the , 1st
July, 1877, together with an ex-
planatory memorandum.

(2) G.S.R. 428(E) published in
Gazette of India dated the 1st
July, 1877, together with un ex-
planatory memorandum.

[Placed in Library. See No. LT—
650/717].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I am on a point of
order. Under Direction 2, sub para
2, unless the Speaker otherwise dir-
ects on any particular occasion, the
relative precedence of the classes of
business before the House specified
shall be in the following grder:—

(i) Oath of affirmation

(ii) President’s Address to be
laid on the Table.

(iii) Obituary references.

(iv) Questions including short
notice questions. :

(v) Leave to move motions for
adjournment of the business of the
House.

(vi) Questions involving a breach
of privilege.

(vii) Papers to be laid on the Table.

I have given notice of a breach of
privilege under rules 222 and 223.
So, I should be allowed to raise it
before the papers are to be laid.

MR. DEPUTY-SPEAKER: 1 think,
you have yourself answered it ‘unless
the Speaker otherwise directs’. So,
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I direct that papers should be laid
on the Table. s

SHRI JYOTIRMOY BOSU: Then
you have to tell today that you are
going to supersede your earlier dir-
ection number two.

MR. DEPUTY-SPEAKER: When I
called for the papers to be laid, you
did not stand up. After it was call-
ed, you stood up. So, I think the order
will be that after the papers are
laid, you can raise the point.

DIPLOMATIC AND CONSULAR OFFICERS

(FEEs) AMDT. RULES, 1976 AND

NOTIFICATION UNDER DIPLOMATIC AND

CoNsuLAR OFFIcERs (FEES) AMDT.
RuLEs, 1976

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): I beg to lay on the
Table—

(1) A copy of the Diplomatic and
Consular Officers (Fees) Amend-
ment Rules, 1976 (Hindi and Eng-
lish versions) published in Noti-
fication No. G.S.R. 817(E) in Gazette
of India dated the 15th October,
1976, issued under section Bof the
Diplomatic and Consular Officers
(Oaths and Fees) Act, 1948. [Pla-
ced in Library. See No. LT—651/
17].

(2) A copy of Notification No.
G.S.R. 922(E) (Hindi and English
versions) published in Gazette of
India dated the 16th December, 1976,
issued under the Diplomatic and
Consular Officers (Fees) Amend-
ment Rules, 1878. [Placed in Library.
See No. LT—652/77].

i
el

12.27 hrs.

QUESTION OF PRIVILEGE

AGAINST SHRI KISHORE J. TANNA

OF JAMNA DASS MADHAVJI AND
COMPANY, BOMBAY

JULY 11, 1977
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) ; Under rules 222/223,
I hereby seek your consent to raise
a question involving w breach of pri-
vilege of the House. I wish to raise
this today at the+ appropriate ,.time
(vide directions) after the question
hour. The facts of the case are as
follows: :

Shri Kishore K. Tanna of Jamna
Dass Madhavji and Company Bom-
bay, one of the firms against whom
serious charges of economic offences
and malpractices have been correctly
levelled hag written a letter to the
Editor of the Times of India and got
it published in the issue today. The
relevant rtion which is related to
my privilege motion reads as follows:

“While we do not mind any en-
quiry against us we feel that the
official action in publicising the
names of the firms without any
proved charge against them js un-
fair, It seems to be a politically
motivated cheap gimmic.”

This refers to the reply the Com-
merce Minister, Shri Mohan Dha:ia,
gave in response to my compelling
insistance on the floor of the House
during the debate on the Demands of
the Ministry. He did not do it suo
motto. I also gave a notice to the
Lok Sabha and also wrote to the Min-
ister insisting to get fullest details
about the criminal misappropriation
of our precious foreign exchange of
about 600 crores of rupees by 13 firms
dealing in oils. In the list of names
this firm’s name should also be seen.

The unwarranted criticism and in-
sinuations made in the letter under
reference clearly amounts to a breach
of privilege of the House where it
is the right of the House to get fullest
details on matters of public impor-
tance and therefore, this action is mo-
tivated and deliberate. The writer
of this letter has shown contempt of
the House und. for this serious mis-
deed, -he should be brought to book
immediately and that could be Jone
by referring the matter to the Pri-
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vileges Committee unless of course,
they tender unconditional apology and
get it published for three consecutive
days within a fortnight from the date
of this letter.

MR. DEPUTY-SPEAKER: [ am sei-
zed of the matter. I have just re-
ceived the papers and I am consider-
ing them. It will be brought to the
House tomorrow,

SHR]I JYOTIRMOY BOSU: I have
given notice of.... (Interruptions),
MR. DEPUTY-SPEAKER: Giving

notice does not mean that you just
get up.

SHRI JYOTIRMOY BOSU: The per-
sons connected with the Internation-
al Society for Krishna Consciousness
Ashram are CIA agents. Some of
the persons were ordered to leave
the country but they are still here.
A shooting incident took place in the
Ashram in which 24 persons were
injured. Since the External Affairs
Minister is here, he can say something
on this.

MR. DEPUTY-SPEAKER: We are
getting information on this.

SHRI VAYALAR RAVI (Chirayin-
kil): Many of the Members have
given calling attention notices and
short notice questions regarding hand-
ing over Bangladesh refugees by the
BSF. Please admit it as calling atten-
tion.

MR. DEPUTY-SPEAKER: We have

discussed this matter several times
in this House.
12.30 hrs.

‘DEMANDS FOR GRANTS 1977-
78—contd. -

o= . - L =
'Mr;us-rny OF INDUSTRY—contd.

MR, DEPUTY-SPEAKER:»W¢ shall
res‘ume discuss’ion on the Demands

L i o e
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for Grants ''in respect of Ministry of
Industry. Shri George Fernandes.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): Mr.

" Deputy-Speaker, Sir,(Itam glad that

my introductory remarks have found
approval from all sections of the
House. The support extended to the
basic thrust of our industrial policy
by all the hon. Member who partici-
pated in the debate has given me
considerable encouragement. Certain
points have been raised whicn do
not pertain {o my Ministry. I <hall
refer them to the concerned Minis-
tries, particularly, the Commerce Min-
istry and the Energy Ministry.

Some hon. Members of the Cong-
resg Party have joined issue with me
for my saying that there has been a
kind of degeneration, of three de-
cades of devastation of our economy.
Their case is that the country has
progressed in the thirty years dur-
ing which the Congress Party has
ruled. Nobody denies that there has
been progress in this country. But it
is all a matter of how one looks at
it. The British ruled this country for
150 years and during those 150 years,
they built almost a thousand kilomet-
res railway lines every year. In the
thirty years during which the Cong-
ress Party ruled, it was only about a
hundred kilometres per year. I won-
der whether you would say that the
country progressed much sooner under
the British rule than under the
Congress rule....(Interruptions).

MR. DEPUTY SPEAKER:
please; don’t interrupt.

Order,

SHRI GEORGE FERNANDES: The
British built ports and the docks,
the telephone and telegraph installa-
tions and they even built this Par-
lmment House. I wonder whether one
would like to _say that that' was the
Progress because while they were
bm]ding these things, making pro-
. gress in_certain spheres they were

"Mowd with the recommendatlon of the Vice-Presldent ract{ng as Presf-

dent _'__-'a- Y\ ren T !"_
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also devastating the country in cer-
tain other areas. During the last 30
years, this is precisely what has hap-
pened. I do not wish to go into all
those statistics today which we have
been debating in this House for years
on end and, particularly, in the last
three months. ... (Interruptions), 1
know it hurts people.

SHRI VAYALAR RAV] (Chirayin-
kil): We have our sympathy for your
ignorance,

SHRI GEORGE FERNANDES:
When the country got Independence,
there were 35 crores of people in this
country....(Interruptions).

MR. DEPUTY-SPEAKER: Please
don’t interrupt. All of you please sit
down.

SHRI GEORGE FERNANDES: I
knew that it would hurt. But I did
not know that it will hurt so much.
(Interruptions),

I think they should make up their
mind whether they would like anyone
on this side to be responsible or whe=
ther they would like tg say that there
has been progress. (Interruptions)

MR. DEPUTY-SPEAKER: If Mr.
Ravi, Dr. Henry Austin and others
stand up and talk like this, then I
will ask everything that you say to
go out of record. (Interruptions)

SHRI VAYALAR RAVI rose—(In-
terruptions)

MR. DEPUTY-SPEAKER: Unless
the Minister yields, you cannot in-
terrupt.

SHRI GEORGE FERNANDES: It
is a question of standard; it is a ques-
tion ag to how one looksg at it. If
by increasing unemployed every year
by 2.8 milllong ig progress, then there
hag been phenomenal growth. That
is a question of standard. You admit
that youw increased employment at the
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rate of 2.5 millions. Then you say
that every developing country has
to go through this. This ijg your
standard. I am sorry, I do not accept
that as progress. That is precisely
the point that I am trying to make.
(Interruptions), JIn the last ten years,
for instance, the consumption of pul-
ses, which is the only thing that pro-
vides protein to the poor in this coun-
try has gone down Pper capita from
about 60 ounces per head to 35 ounces
per head. If you believe this ig the
progress and phenomenal progress,
our standard of progress jg different.

In the last ten years, the per capila
consumption of cloth has come down
from 50 metres per head to 31 1/2
metreg per head. If you believe that
is the progress, then that js not our
concept of progress. So standards dis-
fer, and it is in every sphere of our
national life.

The number of people living below
the poverty line has been going wup.
If you believe that this is the progress,
good luck to you. The pumber of
illiterates in this country has gone
up. If you believe that thig is the
progress of the country, then that is
your standard. So, when I talk of
progress, I speak both in an abso-
lute term and in terms of comparing
our progress with those of other ccun-
tries. Mr. Venkataraman took an
exception to a point that I made
where I cited statistics to say that
progress has been 4 per cent in the
industrial sphere. I suppose indus-
trial growth which is about half qof
what the progress of the developing
countries has been is much lower
than the standard you set for your-
self. He said, this is not true and
that India's progress has been more
than that of any other industrially
developing country lon earth that
has attained independence gince 1947.
M. Venkataraman ig very wise and
very able administrator. He was Min-
ister of Industry in Tamil Nadu, I
think, for ten years. He was also a
Member of the Planning Commission
for five years. I do not know what
authority he generally relies upon
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for hig information, for hig statistics

I have here a Report of the World
Bank (1976). Between 1985—1975, the
industrial production in all the deve-
loping countries of the world was
about 9 per cent. It is on page 96.
It is admitted that it is 4 per cent in
this country. If you have any other
authority, Mr. Venkataraman, I would
certainly like to be enlightened on
this.

SHRI VAYALAR RAVI: If you look
to the World Bank's Report......

SHRI R. VENKATARAMAN (Mad-
ras South): What I said wag that no
country which became independent
after 1847, after the Second World
War, had built this kind of industrial
base, forging, casting, steel-producing
capacity as Indis had done. I was
not comparing the rate of develop-
ment between one country and an-
other, because, these percentages are
all very illusory. It has happened
in another case also: there was an
occasion where it was said that the
number of nurses had increased
from one to two, and the report said
that it had increased by a hundred
per cent. Therefore, when you say
9 per cent or 8 per cent, it is from
the base. If the base is small, the
mere fact that you had a few things,
say four or five, may '‘be even 50 per
cent or a hundreg per cent. Even
now I say this ofh the authority which
you can check that there is no coun-
try, which has become independent
after the Second World War, which
has anything like our HEC, anything
like our MAMC, anything like our
steel plants. Do not compare with
Japan and others.

SHR] GEORGE FERNANDES: May
I quote this from Mr. Venkataraman's
speech? This is what he had said:

“If you compare with any coun=-
try which has become independent
after the Second World War, you
will find, no country in the world
has achieved a rate of industrial
progress and industrial develop-
ment as India has been.”

ASADHA 20, 1899 (SAKA)

D.G., 1977-78 206

While the debate did throw up a
number of new ideas and Suggestions
on how to achieve our goals of in-
dustrial development, jt also heiped
me to gain an insight into the minds
of the Members of the Opposition. It
wag quite amusing to see them find
out the contradictions that existeq in
the Janata Party and in the Janata
Government. And more amusing was
their attempt to draw a distinction
between the Minister of Industries on
the one hand and the Prime M:nis-
ter, the Home Minister and the Fin-
ance Minister on the other. These are
old habits which keep lingering. There
was a time when Pandit Jawaharlal
Nehru was very good but Mr. Morariji
Desai was very bad, Shrimati Indira
Gandhi was very good but some one
around her wag very bad. These are
old habits. I was thinking that, with»
the passage of time or with people
moving from one side of the House
to the other, some of the habitg at
least would die, but they do not seem
to.

Sir, there are differing views in
our Party. Ourg is a democratic
party. We are running a democratic
government. For instance, there are
differences among us on how the
erstwhile dictator should be dealt
with—very sharp differences. There
are differences among us whether
there should be a communication sa-
tellite in the orbit or not—very sharp
differences. ‘But this is what makes
us really strong. This is the nesence
of democracy. This is what makes
us strong—these differing views, where
there is an interaction of opinions
and ideas. I hope, they will learn
that ‘Indira is Indis", that kind of
thinking where one person knows
the best, one person knows every-
thing, there is only one leader and
the rest are just to be excepted, is
what ultimately goes to weaken =
political movement and a government.

So, if there are differences among
us, those differences do not come in
the formulation of a policy. What I
have spoken before this House jn so
far as our industrial policy is con-
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cerned, are not my personal views;
they are the views of the Govern-
ment; I spoke here for the Govern-
ment; I did not speak here as an
individual.

Sir, the opposition has cautioned
me about the various dangers that
are lurking around as we go ahead
with our industrial policy. They have
particularly warned me about the
big business houses and the multi-
nationals. I do not want to under-
estimate the power and the reach
of both the big-business houses and
the multi-nationals. But I would like
to say, without being immodest, that
they do not worry me at all. We, on
this side of the House are made of
much better stuff than that. These
big business houses and these multi-
natiomalg will not worry us. I lnow
the big business has a way of ope-
rating: they believe that everyone
is available for sale. But, Sir, none on
this side is available for sale—and I
think they know it too. And if there
are people who are incorrigible and
who still believe that they will be
uble to manipulate things the way
they had manipulated them in the
last thirty years, I am afraid they
are in for a very bad experience.

As far as the multi-nationals are
concerned, I know how powerful they
are. In fact, they tried to gain con-
trol of the Government right here
in Delhi. My friend Mr. Vijay Kumar
Malhotra prevented one of them com-
ing in. It was a Coca Cola man. (I
think someone that side is particu-
larly concerned about Coca Cola).
There were two pictures when I was
being driven from the jail to the
court. .In those days, there were two
pictures, both with folded hands. The
person whom Mr. Vijay Kumar Mal-
hotra prevented from coming in was
there on the streets of Delhi with
folded hands, along with another
picture, also with folded hands, ask-
ing the people to vote the multi-
nationals into this House. But the
multi-nationals have been defeated,
right jhere in’'Delhi, in Amethi and
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even in Rae Bareli. Therefore, in so
far as their effort to influence this Gov-
vernment is concerned, I think the
people themselves resolved this ques-
fion in March this year, 1 am however
aware and I am getting to know of
a number of deials which have been
struck with the multi-nationals. I
am trying to go into them and, as
and when something very interesting
shows up, I will come before this
House and let the House know what
the multi-nationals have keen up to in
this country during the last several
years,

But there is however one class of
parasites, and these are the ‘con’ men
or the ‘fixers’ who operate even to
this day. You see these men operate
in the corridors of the Parliament
House and of the Ministries. These
are the men who blackmail the offi-
cials; these are the men who try to
bully them or try to brow-beat them
and get things done. They cater to
the human weakness of those in
authority: they now how to get
things one. I am aware of the acti-
vities of some of them and I am try-
ing to unearth the activities of some
more of them. I only want to say at this
juncture that we shall take care of
them. We do not want to allow tham
to operate in the corridors of power
in this Capital.

Now, my hon. friend Shri Unni-

krishnan spoke about p. 56 of the
Report. He was very particular
about mentioning p. 56 of the Re-

port on the working of this Ministry
till March this year. He referred to

.

the enquiry against the Birlas and he '

said that how T deal with this gques-
tion will be a touch-stone. Sir, this
enquiry commission—the Sarkar Com-
mission—was set up in 1970, and this
is the eighth year of its functioning.
Each year, Rs. 2 lakhg were budgeted
for this enquiry against the Birlas,
"and ‘we ‘have already spent a crore
and ‘2 half: but the enquiry is still
on! why is this so? It is because the
termg of reference were so framed
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that one can satisly public opinion cn
the one hand and Birlas on the other.
I am now told that this will be a
touch-stone! In other words, what I
am supposed to do about this Sarkar
Commission has to be within the terms
of reference, so wide and so varied
that they will go on and on!

You throw back on me now and say
that this will be my wouch-sione.
What do you want me to do? The
Commission has done a lot of work; it
has gone through 9,000 files out of
11,000 files produced before it, or
which they have been able to collect.
1 hope, it would only be a matter of
time, Despite all the problems
faced by this Commission, we shall
be able to do something worthwhile and
be able to expose the misdeeds of big
business in this country through the
findings of this Commission.

SHR]I O. V. ALAGESAN (Arko-
nam): Do you propose to alter the
terms of reference?

SHRI GEORGE FERNANDES: It is
very difficult to do that and start the
whole thing afresh. The Cummisson
has been in existance for 8 years and
altering the terms of reference would
not be an exercise that wruld give
us any result. But I want to assure
the House that we shall do all that
is possible and see that no one gets
away with crime,

We want the industry to grow; we
want it to expand and produce more
and we shall give all the encourage-
ment that is necessary to see that in-
dustry grows, expands; and produces
more. But, if there is any trans-
gression of law, the reaction from the
Government will also be equally sharp.
We do not want industry alsc to com-
mit crime. Earljer, during the Question
Hour, there was a discussion about
the economic offences. If a man picks
somebody's pocket of a hundred rupees,
it is a criminal offence, but if one cheats
the share-holders, loots the exchequer
and if he denies the workers their
jobs, that is a very respectable act
which is called an economic offence.
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We would like te change the stan-
dards, we would like to change these
values and it is necessary to change
the standards and values. If a poor
man picks someone’s pocket of Rs. one
hundred, it is a eriminal offence, but
if someone else robs the share-holders
of crores of rupees by mismanage-
ment of 3 company and diverting the
funds to the various other companies
and loots the exchequer of all the pub-
ic funds that have beeu put into the
industry, it is necessary to re-examine
whether this is to be called an econo-
mic offence, or this is also a crime of
the same variety, or magnitude as
when a pick-pocket or someone else
robs someone on the street, or in fuct
of a much bigger magnitude.

Here, I will give you a very typical
case, Shri Madhu Limaye, in his speech
referred to Jaipur Udyog. Jaipur
Udyog is quite a big cement produc-
ing unit, with almost half a million
tonnes or a little more. Now, this is
a sick wunit and the Government is
running it. The main reasons for its
sickness, as detailed by the State
Bank of India and which was quoted
by Shri Madhu Limaye are:

(i) “Continued fall in production
arising out of neglect of essential,
preventive and maintenance repairs
of the plant over a number of years.

(ii) Paucity of funds arising out
of large scale diversion of funds
through their sole selling agents,
BOPL. .

(iii) Managerial misdemeanours
in the areas of sales,. purchases and
expenditure. The management pur-
sued policies and practices in-
consistent with the interests of the
company.”

This is the State Bank of India's report.
Since this report was made and since
the government got itself involved
with the affairs of Jaipur Udyog, cer-
tain other matters pertaining to the
transactions of Bharat Overseas Ltd.
have also come to-light and they are
very serious. We will examine this
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whole question of Jaipur Udyog and
take certain far-reaching decisions...

SHRI K. A. RAJAN (Trichur):
6000 workers are in distress,

SHRI GEORGE FERNANDES: Just
now the plant is working and it is now
working to its full capacity.

But, as I said, a lot of other things
have come to light and we ghall take
certain decisions.

Shri Madhu Limaye also referred
to National Rayons. 7 his matter is
very serious—the National Rayon's
affair. .. (Interruptions) I will examine
the various issueg that have been rais-
ed in regard to this company on the
floor of the House and at the level of
the government, appropriate decisions
will be taken, But that is ore mure
illustration how big business operates
and how influential big business are,
because the man who is managing this
company or rather mismanaging this
company is Sachir Kapadia, a Director
of Maruti Ltd. I can now understand
how serioug the Congress Members
were when they were warning of the
reach of the big business.

So, the Modi's have also been refer-
red to in the course of the debate
and some of their own actions earlier
in so far as Modi Rubber is concern-
ed and since then their dealings with
National Rayons have been referred
to. Sir, I am examining this entire
case and will inform the House of the
findings at the earliest... (Interrup-
tions).

Then, about Coca-cola. In fact, even
now Congress Members are agitated
about Coca-Cola....

SHRI SHYAMNANDAN MISHRA
(Begusaral): Which drink does the
hon, Minister prefer?

SHRI GEORGE FERNANDES:
Neither,
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): Neemou pani.

SHRI GEORGE FERNANDES:
The Coca-cola problem is not just a
problem which is a problem of multi-
nationals. It is also a much wider pro-
blem of priorities and planning, of
the concepts of progress and of the
standards of progress which the pre-
decessor government had.

Coca-cola has reached almost all the
villageg of the country, But there are
two and a half lakhs villages in
this country which still do not have
drinking water. That was planning,
that was progress.

Just two and n hnlf lakhs vilages,
Mr. Ravi.

SHRI VAYALAR RAVI (Chirayin-
kil): Many members on thig side
including Ministers did not approve
of Coca-Cola. They opposed Coca-
Cola. You can go through the record.

SHRI  GEORGE FERNANDES:
But they are very powerful.

SHRI VAYALAR RAVI: Agreed.
They are powerful.

SHRI  GEORGE FERNANDES:
Ultimately they managed to get a
ticket right here in the capital.

Two points have been made with re-
gard to Coca-Cola. One is that a li-
cence has been given and the other is
that some money has passed under the
table. I can assure the House that
no licence has been given and if there
is any evidence or any material which
can give any clue to the transfer of
money. I shall be happy to have it in=
vestigated provided I get some clues.
At the moment, excepting the state-
ment made here, I do not have any
other information in my possession.

13.00 hrs.

't
Mr. Venkataraman talked about
cement production. I had referred to
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cement as one of the major cons-
traints while I was discussing the
various problems which confronted us
when we discussed our industrial poli-
cy. He said that cement production
will fall ghort of the targets set by
the Planning Commission. I am
afraid this is not so. The Planning
Commission set a target of 23.50 mil-
lion tonnes, with actual production
of 20.8 million onnes in 1978-7), i.e.,
at the end of the Fifth Five Year Plan.
This target, will materialise. My griev-
ance is that the target itself was in-
adequate. During the current year
there will be a shortage of 2 million
tonnes of cement because of this hap-
hazard planning. In the Draft Fifth
Five Year Plan the targeted capacity
in 1978-79 was fixed at 29 million ton-
nes. But when the Plan was finalis-
ed I am sure Shri Venkataraman is
aware of that, these projections were
reduced and they were brought down
from 29 million tonnes to 23.50 million
tonnes, with actual production of 20.8
million tonnes. The earlier projections
were realistic, the subsequent ones
were not. It is because of these un-
realistic projections and subsequent
modiflcations that were made, the
country will have to face shortage of
cement. The present Government
would seriously consider ways
and means how this mistake can
be rectified and how we solve the ce-
ment problem,

Shri Unnikrishnan was deeply per-
turbed about Government’s attitude
to the Public Sector. I have in my
introductory remarks set at rest all
fears, imaginary or otherwise that
people had entertained aobout our ap-
proach and attitude to the public sec-
tor I can only reiterate that in our
scheme of things the public sector has
a very important role to play in the
economic and industrial development
of this country. There are deficiencies,
as I have said, and there are ineffci-
encies also so far as the public sec-
tor is concerned, It shall be our
endeavour to see that whatever those
deficiencieg and inefficiencles are, they
are removed and the public sector does
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play its rightful role in the economic
development of thig ccuntry. And hece
I would like to make a special appeal
to the workers and to the manage-
ment of public sector enterprises.
‘While, I shall work out in consulta-
tion with them the plan that has t¢
associate workers with the manage-
ment of these industries, 1 would also
like them to have a total innovative
approach to see that production tar-
gets are fulfllled. We are having prob-
lems in some of the units at the mo-
ment and I would like to iake this
opportunity to appeal to them to see
that the targets are fulfilled even
while resolving all the disputes and
even while we work cut new plans
and programmes to associate them to
the management of these sectors.

We propose to enlarge the Manage-
ment Development Institute of Heavy
Electricals Limited, It was an Institute
that was concerned with Training,
Management and Workers in this one
big public sector enterprise, But now
we propose to convert this centre for
continued education to cover the en-
tire public sector. This centre would
catch not only the executive of the
public sector enterpriseg under the Mi-
nistry of Industry but would also pro-
vide periodical courses for the workers
representatives on their respective
rolls.

Shri G. Narsimha Reddv had ob-
served that out of 5 cement projects
prepared by the Cement Corporation
of India, only three had been cleared.
I am happy to announce that the
Government have now cleared the
remaining two projects. These would
be set up at Tandur and Adilabad
and orders for certaln materials and
equipments for these (wo projects
could be placed in September and
October of thig year.

A point was raised as to why Gov-
ernment should import wrist watches.
Somebody suggested that we were
now concerned with importing some
kind of luxury items. In the current
year we have given permission to
HMT to import one million watches
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.in completely knocked down condition.
These watches will be jmpoerted from
the collaborators of the HMT in Japan,
the Citizen Watch Company. They
will be marketed undey the brand
name of the HMT watches, HMT Citi-
:zen; and they will be assembled in
various units of the IIMT particu.arly
in Darjeeling in West Bengal, where
we are setting up units for assembly
of HMT watches.

"SHRI SHYAMNANDAN MISHRA:
"What is the difference in cost? What
is the difference in the price of the
two, your own watch here and this

one which you bring in a dismantled
condition?

SHRI GEORGE FERNANDES:

"There should not be any difference in
the price.

SHRI SHYAMNANDAN MISHRA:
Then what is the use,

SHRI GEORGE FERNANDES:
There is a deficit of watches for the
country’'s present-day needs.

SHRI SHYAMNANDAN MISHRA:
My point is this. If there is no differ-
ence in the price of these two, what
is the use of importing the watches in
a dismantled condition?

SHRI GEORGE FERNANDES:
I will explain it. We need 5 million to
6 million watches a year. This vear's
requirement is 5.6 million watches.
Production is not adequate to meet
our needs. Our production this year,
1976, would be 1.26 million watches
both in the private and public 3ec‘tors.

= www fag wdfen (Tern) ¢
ﬁaﬂ:gﬂﬂﬁtﬁ%mﬂ%ﬁmfwt
g s =R gw & feRwY ¥ wfewi
Haret agY 9, faRey 9 sfeat &
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. SHRI . GEORGE, FERNANDES:
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Sn far our Wwatch requirements were > -
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largely met partly from' indigeRous
production and partly by permitting
smuggling. Nothing was done over
the years to see that the capacity of
the watch industry was expanded.
HMT had technical know-how, exper-
tise and manpower. The private sec-
tor also had expertise ang manpower.
But nothing was done over a period
of years to see that India is selfsuffi-
cient sp far ag watches are concerned.
On the contrary those who were
smuggling watches into India were
considered very respected men, who
even worked as campaign managers
of certain persons of a certain politi-
cal party. We now propose to increase
the capacity in our own HMT unit. In
the meanwhile this year we are im-
porting one million watches in com-
pletely knocked-down condition and
assembling them here. We are in fact
setting up a number of assembling
units.

SHRI MOHD, SHAFI QURESHI
(Anantnag): The point is whether it
is worthwhile to import watches in a
dismantled condition or to have it im-
ported as a whole. Mr. Venkatara-
man was speaking about providing
more employment and at the same
time not increasing the cost of produc-
tion. If you assemble them here your
cost will be more. If you compare
the price of the two your watches
will not be able to sell. Smug-
gled watches will have a ready
market in the country as the price of
smuggleq watches seized by Customs
and then released for sale would be
less.

SHRI GEORGE FERNANDES:
I shall have that matter examined.

SHRI D. D. DESAI (Kaira) For
the initial tralm.n& it is necessary to
p:ck up tempa of larger production.
That is Why CKD watches are being
imported, ,

.,‘.-'-.-

SHRI | GEORGE FERNANDES
"We are “just now. ‘importing it in order
' to_meet the immediate” requirements.
We are setting up eleven watch as-
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sembly units in this country. We are
setti,ng' them up in Sikkim, in Goa,
in"U.P., M.P., Meghalaya, Maharashtra
Tamilnadu, PunJab Kerala, Orissa and
Andhra Pradesh.

The above umits are a part of the
expansion programme of HM.T. to
increase their watch-manufacture,
from one million handworn watches
tso three million per annum, in 1980-
1.

In the meanwhile, I would like to
work out a crash programme so that,
within the next three years, India is
made self-sufficient in so far as our
domestic watch requirements are con-
cerned.

SHRI R. VENKATARAMAN (Mad-
ras-South): If that is so, why did the
Finance Minister put the watches in
the negative list?

SHRI GEORGE FERNANDES:
We will examine that. I shall find
that out. On the other hand, let us
first meet our domestic requirements
of watches and then let us talk about
export. We have been exporting too
many things to meet our own reguire-
ments. I think, we should stop this
practice. A question was raised about
the HM.T. project in Gujarat. A
project is being set up by the Gujarat
Industrial Development Corporation,
a Government of Gujarat undertaking
in collaboration with the Hindustan
Machine Tools Ltd.

The H.M.T, will have 25 per cent
of the equity in the Gujarate State
Machine Tools Corporation. The cost
of this project will be about Rs. 11
crores. Possession of land for this
project has been given to the company
by the Government of Gujarat only
a few days back. The -construction
will commence in August 1977 and we
expect the production to commence
in January 1979. This is a further
proof, to those who are concerned
about tke government not being keen
particvlarly about the public sector,
of expanding the public sector to
which 'this. Government is committed.
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SHRI VINODBHAI B. SHETH
(Jamnagar): Small scale industry has
died due to excise.

SHRI GEORGE FERNANDES:
That is a different question,

Another question was asked as to
why the WIMCO, a foreign majority
company was dominating the field of
the small scale industriea. WIMCO:
has been operating in this coumtry for
several years. They have five fac-
tories with a capacity of 5,000 million
boxes per annum. But Sir, the pro-
duction of matches has now been re-
served for the small-scale sectors since
1970 and, as at the moment, while
WIMCO has thirty per cent of pro-
duction in this country, the remain-
ing seventy per cent of production is
taken care of in the small-scale sec-
tor.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): The question is.
not only of reservation of the produc-
tion in the small-scale sector but the
question is: while large companies are
able to buy soft-wood at a concession--
al price of Rs. 5/- per ton, this con-
cession is not extended to small-scale
sector. They buy this wooq at Rs. 20
per ton. The concession has been
allowed only for protecting the big
manufacturing industries. Therefore,
I want to know whether this aspect
will be gone intp by him or not.

SHRI GEORGE FERNANDES:
We will go into this aspect to find out
under which circumstances, the:
WIMCO was given this special con-
cession. In the meanwhile, in the
current budget, the small scale match
units have been given further con-
cessions in excise duty of 55 paise per
gross of boxes. ‘There is now the
problem which the small scale units
face. That relates to the paraffin wax
which they need. The Ministry of
Petroleum and Chemicals is coneerned

with this. There have been certain
problems. =~ o

1
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The Health Ministry has raised cer-
tain objections against the produc-
tion of inferior quality paraffin wax
.on the ground that it would find its
way as wrappers used in food indus-
try, ete., which would be injurious to
health. To relieve the temporary
shortage of good quality paraffin wax
the government will consider imports
by the small scale sector if such re-
quests should come from them.

A point was made that while in the
.course of my observations I had
laid tremendous emphasis on the
growth of village ang small scale sec-
tor, in fact statistics and figures in
the budget documents show something
-else; certain figures were quoted.
So far as allocations to small, rural
and cottage industries are concerned,
there has been an increase of 40 per
cent in the proposed outlay for 1977-
78 over the revised estimates for
1976-77; from Rs. 41.2 crores in 1976-
77 the outlay has been increased to
Rs. 55.9 crores in 1977.78. In addition
for handicrafts, handlooms and seri-
culture looked after by the Ministry
of Commerce, the allocations have
been increased to Rs, 27 crores in
1977-78 from about Rs. 13 crores in
1976-77. 1t is more than a 100 per
cent increase. On the other hand the
total investment in the planned sche-
mes for large, medium industries in-
cluding heavy industries under the
Ministry of Industry during 1676-77
wag Rs. 127.99 crores ang it was rais-
ed to Rs. 180.35 crores for 1977-78 in
the interim budget presented to Par-
liament. This has since been reduced
by Rs. 1245 crores and funds have
been allocated to small scale and the
rural sector. In addition, in order to
improve the finfra-structure in the
rural areas an allocation of Rs. 20
crores had been made to accelerate
the programme of approach roads; a
further allocation of Rs. 40 crores had
been made to provide drinking
water in the rural areas. I do not
know how the critics of this policy
fot the Idea that while the thrust was

JULY 11, 1977

D.G., 1977-78 220

for rural development, and for small
scale industries development, in fact
the figures were to the contrary, That
does not seem to be 80 if one were
to go through the budget proposais
carefully. *

In 80 far as small scale industries
are concerned, 1 had said that we
shall examine certain sectors which
we shall completely reserve for the
small scale industry. There has been
some criticism that small scale indus-
tries were corrupt and sell in black
market sorce of the raw materials
that are given to them. There may
be blacksheep in the small scale in-
dustry as there are blacksheep in va-
rious other sectors also. But our
commitment is to see that this sector
grows, that this sector is encouraged.
We shall take positive steps to see
that certain additional areas are re-
served Tor the small scale sector dur-
ing the current year.

SHRI R. VENKATARAMAN: m
the 1976 Finance Bill there was an in-
vestment allowance of 25 per cent
given to small scale industries but in
the present Finance Bill all the small
scale industries do not get this invest-
ment allowance; only those which are
not governed by the negative list will
get. Therefore the investment allow-
ance which was given to small scale
industries has been reduced. That is
why we said that emphasis has not
been laid on small scale industries.

SHRI GEORGE FERNANDES:
Sir, in addition to these, whatever
are the constructive suggestions that
come from the other side each one of
them: will be examined and where-
ever it is appropriate, it will be acted
upon,

’

SHRIMATI PARVATHI KRISH-
NAN: May I then make a construc-
tive suggestion? When he is talking
about small scale industries there is
excise duty that has been levied on
the hosiery industry which is mainly
a small scale industry and on which
thousands of workers are dependent
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and which are mainly in the smaller
district towns in the country where
they do not have any protection. This
excise duty is not levieq on those who
are producing ready-made cloth.
Therefore this being a constructive
suggestion, will the hon. Minister
use his good offices to persuade the
Finance Minister to withdraw that
excise duty when the Finance Bill
comes up for discussion and also the
duty on the Beedi Industry to which
my colleague ang leader Shri M. N.
Govindan Nair has referred.

DR. SUSHILA NAYAR (Jhansi):
May I draw the attention of the hon.
Minister to the matter of a small scale
industry? After the Budget was pre-
sented, the excise duty on copper
scrap was increased from 45 per cent
to 120 per cent. This scrap is needed
for chemical industry for insecticides
and things that are necessary for our
sgriculture in the country. The result
of these duties are that the scrap
will be 20 per cent costlier than
pure copper and about 30 to 40 small
scale industries in Pune and other
places will be wiped out as a result
of the excessive financial burden. Will
the hon, Minister see to it that the
excise duty is withdrawn?

SHRI GEORGE FERNANDES:
I think the hon. Members will use
their persuasive powers not only with
me but also with the Finance Minis-
ter. (Interruptions).

All that I am saying is that there is
a time to take up every issue. I am:
not admitting anything else. There
are issues which pertain to Commerce
Ministry relating to handloom and
hosiery sectors and they should be
raised during the discussion on the
demands of that Ministry.

SHRIMATI PARVATHI KRISH-
NAN: We did raise.

SHRI GEORGE FERNANDES:
My point is that Shrimati Parvath:
Krishnan should use her persuasive
powers at the appropriate time when
the demands of the concerned Minis-
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try are taken up. A reference has been
.made to a number of sick units. Mr.
Halder referred to a large number of
units in Bengal. There have also
been references to the BIC and the
TAFCO. Members from all sides have
made references to the sick units
in Bombay, Bihar, U.P, and Tamil
Nadu and in every State. I can only
assure the House that shall apply my
mind to each of these cases and take
immediate steps to resolve the prob-
lemg faced by the workmen of these
units in particular and by the industry
in general. Here 1 may be permitted to
do some loud thinking. I am wonder-
ing whether the workers employed
in these sick units could be persuad-
ed to take over the management of
these units. We shall give them all
the assistance that they would ~get
otherwise. We shall give them all the
financial assistance. Let the workers
have a committee of Management. We
shall give them any expert advice
that they need.

We can have a representative of
the government on the committee of
management. I think the stage has
come when the workers should comie
forward to take this responsibility. I
am not making this suggestion because
the units are sick and someone has to
run them. Where because of misma-
nagement a unit becomes sick, I do
visualise a situation where the workers
by taking over the management
may be able to show to the industry
and to the country that they are in a
position to manage better than so-
called industria] houses.

SHRI N. SREEKANTAN NAIR
(Quilon): The Cashew Development
Corporation of Kerala has on its board
of management only representatives
of workers and it is working very
fine. -

SHRI] GEORGE FERNANDES:
Mr. Nair is only substantiating my
point. Therefore, I would like the
trade unions in these so-called sick
units to come forward with any sug-
gestions they may have in so far as
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their own running these units is con-
cerned.

SHRI AMRIT NAHATA (Pali):
The working class of this country has
always thrown a challenge that most
of the sickness of the mills is due to
mismanagement and if an opportunity
is given to the workers they would
show it by managing them proper-
ly. Suppose in a particular sick mill,
the workers come forward ang take
up the management and run it
successfully, would the minister think
of handing over healthy mills’ ma-
nagement also to the workers?

SHRI GEORGE FERNANDES:
If this is a suggestion, I have no
hesitation in accepting it. In fact, 1
would like to see the growth of the
workers’ sector in the country where
workers do run the industries and
show they can do it far more effi-
ciently than what the big business
has been doing over a period of time.

PROF. R. K. AMIN (Surrendra-
nagar): Regarding the sick mills, the
State Governments have followed
different policies for different indus-
tries. Is this not the time to evolve
a comprehensive policy so that the
State Governments and the Central
Government may follow the same
policy in regard to all industries?

SHRI GEORGE FERNANDES:
I do not think any umiformity in this
matter is possible. As I said, I am
only indulging in some loud thinking
and I am making a suggestion to the
workers. At the moment we have
about a hundred sick units queueq up
wanting to be taken over here and
now. It is a question of relources.
Where there are such problems both
of money and management, I am mak-
ing a suggestion that if the workers
are prepared to run the industries,
the government would provide them
with all the necessary exoertise and
inputs to see that they run those in-
dustries,

A point was made about import'of
capital goods. Some members expres-
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sed concern that we were going to
import capital goodg and machinery
when indigenous industry is starved
of orders. Mention was made parti-
cularly of the textile machinery. The
Department of Heaw:r Industry pro-
vides most of the capital goods re-
quired for various industries. I want
to assure the House that imports will
be allowed onlv if our own industry
is nol in a position to provide the -
requisite machinery. In no other case
we shall allow the import of machi-

nery. But where our industry -
unable to provide machinery
at the right time and at a cost

which is, shali I say, reasonable in
such a situation i.e., where we are
concerned with the growth of indus-
try, it will be necessary for us to per-
mit such imports. But nothing will
be done to hurt our indigenous indus-
try, if the industry is able to meet
the requirements of the industry,
at the appropriste time. Suppose we
need a cement T]ant—this is by way
of illustration; I know it would not
be necessary for us to import cement
machinery—and we need machinery
to do it, and our industry is unable to
provide a plant for the next two
yvears. | am sure no one, ng matter
what his convictions are, wouid say
that one has to wait for two years to
be able to put up a cement plant. This
is the size of the problem. But
we will not, if our cement plant pro-
ducing unit is in a position to provide
the machinery tomorrow, say that this
industry will be starved and that we
are going to import machines. That
will not be the policy of the govern-
ment.
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Many other specific questions have
also been raised; but I do not think
it will be possible to answer all of
them here. DMembers have referred
to under-utilization in the tractor in-
dustry ang the power-tiller industry
as also to the working of the Mining
and Allied Machinery Corporation and
of the Lagan Jute Machinery Co.
I have noted all these points; aud
where necessary, action will be taken
and I shall also inform the Members
who have raised these points, of the
decision taken in re@ard to these
questions.

Lastly, I will refer to the problem
of backward areag and their develop-
ment. Mr. Purna Singh suggested
that we should treat the entire North
Eastern region as one backward re-
gion for purposes of development.

Other Members who participated in
the debate have also spoken of their
respective States, regions and even of
districts or constituencies. Yesterday
I was in Patna and I heard legislators
of the Bihar Assembly discussing the
question of  industrializing their
State and their own respective cons-
tituencies, anq speaking about the
problem of backwardness in their res-
Pective areas. In terms of investment
by the Central Government, it may
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come as a surprise to my colleagues
from Bihar when I say that the lar-
gest investment by the Government
of India is jn Biff@l" .As on 31st March
1976, it was Rs. 1882 crores; and yet
Bihar is the most backward State in
the country. Madhya Pradesh has a
Central Government investment of
Rs. 1366 crores; and yet it is also one
of the most backward States. And
Orissa which vies with Bihar for he-
ing in the list of States that aré
backward, has the third largest in-
vestment by the Government of India,
viz., Rs. 619 crores as on 31st March
1976. I am giving these figures to
point out that declaration of an area
as backwarqd and pumping in of money
into the big industry, is not going
to find the answer to the problem
of unemployment or of development
of these areas.

So, the whole investment pattern
has to be changed, and that is the
thurst that is contained in my intro-
ductory remarks. While heavy indus-
try is required, and heavy industry
would be sustained, yet in the coming
years our emphasis will have to be in
the rural sector, small-scale sactor ang
the village sector.

Any investment of a lakh of rupees
in the big sector provides employment
to four persons only, and there
also there are always complaints that
people from other States come to their
States and take away these jobs,
because some of these jobs are skilled
jobs. The larger the investment, the
more sophisticated the plant gnd you
need skilled people who may mnot be
locally available. They come from
other parts of the country and there
is local complaint that the employ-

ent generated has bgen taken away
by the skilled people from outside.
So, an investment of a lakh of rupees
provides employment to four persons
in big units gnd in small units the
same investment provides employ-
ment to 20 to 25 persons, whereas in
the rural ang villages sector we are
able to provide employment to 60 to
70 persons with the same investment;
sometimes more but never legs
Therefore, when we discuss back-
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wardness and when we refer to the
fact that the Centre should have a
policy, that we should declare a parti-
cular area backward and put in more
money, that money, instead of going
into large scale and big industry,
must go into small-scale, rural and
cottage industries,

One of our problems in the indust-
rialisation of the country is that of
planning Industrial planning so
far has taken particular care of a
small segment of our people. We
produce may be for 50 million to 60
million people. Those were the con-
sumers in mind when one discussed
the industrial policy, generally speak-
ing, as to what are the needs of this
particular segment of our population,
which is about 10 per cent or may be
even less than 10 per cent of the
people, ' The rest of the people have
not existed, so far as planning was
concerned, so far as industrial deve-
lopment was concerned. They have
no purchasing power, they do not
figure in any of the schemes, in any
of the programmes or plans that
have been outlined for the past seve-
ral years. So, we would like now to
pursue a policy where the purchasing
power is no more concentrated in the
hands of a few, where the whole eco-
nomic  development and industrial
policy does not act in a manner in
which every year 10 lakhs or 15
lakhs of people are raised from cer-
tain standards of proverty and
brought to standards .of, may be,
affluence or may be a certain
standard of living. This is how
things have been every year we
have attended to 15 lakhs to 20 lakhs
of people, and the rest of the people,
may be a crore of people each year,
are condemned to a life of destitu-
tion. They have no purchasing power
and you do nothing to increase their

purchasing power. In your industria].”

policy, there is no scope for additio-
nal employment, no scope for further
expansion of employment for the
h.uge market of 600 million people,
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which is expanding at the rate of 12
millions a year. It would be possible
only if the purchasing power is taken
into account, is diffused, so that it
goes into the hands of a larger num-
ber of hands, and #l:is would be possi-
ble when industries in the rural, vil-
lage and small-scale sector are en-
couraged, and this will be our effort
in the coming years.

When one discusses backwardness,
1 do not want to suggest that there
are g few States in this country which
alone are backward. Take Mahara-
shtra, where Bombay has perhaps
half the wealth of India. But, just
across the creek, Konkan is just as
backward and poor as the poorest
backward districts of Bihar, This is
a fact.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Do
not forget me.

SHRI GEORGE FERNANDES:
Orissa is generally categorised as a
backward State. When one discusses
backwardness, Orissa invariably
comes to one's mind, even though, of
course, you do not look backward.
Therefore, it is not only a question
of certain areas or certain States but
it is a question of the entire country.
So, what I have stated in my intro-
ductory speech about this new thrust
in the rural areas and in the small
scale sector, that will guide us.

*1 am grateful to the hon. Members
for the many suggestions that they
have made in the course of the
debate. I want to assure the House
that in the coming days we shall im-
plement a policy which makes it
possible for us to remove that back-
wardness, that poverty which has
been the bane of our country. I
hope, Members will cooperate with
the Government in fulfilling the
various tasks that we have set before
ourselves in so far as our industrial
policy is concerned.
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in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3l1st
day of March, 1978, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 62 to 64 relating to

MR. DEPUTY-SPEAKER: Now, I
put all the cut motions together,

All the cut motions were put and
negatived.

"MR. DEPUTY-SPEAKER: The
-question is:

“That the respective sums not
exceeding the amounts on Revenue the Ministry of Industry.”
Account and Capital Account shown The motion was adopted.

Demands for Grants, 1977-78 in respect of the Ministry of Industry voted by Lok Sabha.

No. of Nameof Demand ~ Amount of Demand for Grant Amount of Demand for Grnnt
Demand on account voted by the House voted by the House
on 30-3-1977
I 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. :
MINISTRY OF INDUSTRY
62. Ministry of Industry 1,05,87,000 . 2,11,74,000 .e
" 63. Industries 7,98,60,000  B80,04,89,000 15,87,37,000 147,74.79,C00
26,42,56,000  25,85,55,C00

64. Village and Small Industries. 12,81,28,000 10,82,78,000

MINISTRY OF LABOUR

MR. DEPUTY-SPEAKER: The
House will now take up discussion
and voting on Demands Nos. 68 and
69 relating to the Ministry of Labour
for which 6 hours have been allotted.

Motion moved:

“That the respective sums not
exceeding the amounts on Revenue

in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charge that
will come in course of payment
during the year ending the 31st
day of March, 1978, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos, 68 and 69 relating

Account and Capital Account shown to the Ministry of Labour.”

Demands for Grants, 1977-78 in respect of !kesxrbl';a;ury of Labour submitted to the vote of Lok

No. of Name of Demand Amount of Demand for Grant Amount of Demend for Grant

Demand on account voted by the House  submitted to the vote of the
on 30-3-1977 House
1 2 3 4
Revenue Capital t .-  Revenue Capital
Rs. Rs. Rs. s.
' MINISTRY OF LABOUR
68. Ministry of Labour . . 28,33,000 e 56,67,000 .-
69. Labourand Employment .  22,46,00,000 3,15,000  44,76,00,000 6,31,000
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MR. DEPUTY-SPEAKER: Hon.
Members whose cut motions to the
Demands for Grants have been cir-
culated may, if they desire to move
thei. cut motions, send slips to the
Table within 15 minutes indicating
the serial numbers of the cut motions
they would like to move.
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Now, the discussion will go on till
about 6.30 and the Minister will reply
tomorrow. 1 think that is the best
arrangement that we can have. Shri
Sathe.

SHRI VASANT SATHE (Akola):
Let me begin by, first, welcoming to
this portfolio a young, dynamic and
balanced person as Labour Minister,
I believe that this is a vital and im-
Pportant portfolio particularly in view
of the fact that one of the major
planks of the Janata Government is
employment and that is immediately
connected with Labour portfolio.
Therefore, I am hopeful that the hon.
Minister would be able to pursue a
elear-cut policy with the infrastruc-
fure that he has in hig Ministry, wijth
the various reports that ara thare
with the Bhagwati Committee’s Re-

So, we have in this Ministty today
a fair enough picture of the pro-
blem of unemployment and also of
the ways and means, of tackling it
providéd the hon. Minister is able to
implement the programmes and poli-
cies which they themselves have
announced.

I would like to take this question
of employment and particularly re-
lated to various machinery that they
have, such as, the employment ex-
changes and the working of the
various institutions, It appears from
the Report, Part II Volume, connected
with this subject that there is a wide
range of training programme and
that covers training of crafts, techni-
cians under the network of the insti-
tutes, like, about 356 Industrial
Training Institutes with the seating
capacity of 1.54 lakhs, the Advanced
Training Institute, Madras, for train-
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ing high-skilled workers with the
UNDP assistance, the Foremen Train-

ing Institute, the Central Staff
Training and Research Institute at
Calcutta, the Central ° Training
Institute for Instructors, the Ad-

venced Training “institute for Elec-
tronic and Process Instrumentation
and Similar other institutes that have
been set up.

Now, if we see to the problem of
employment that has been tackled,
we will find that the employment in
the organised sector increased from
196.71 lakhs as on 31st Maroh, 1875 to
202.07 1lakhs at the end of March,
1976. The number of people employ=
ed in the public sector are 128.68
lakhs and 68.4 lakhs in the private
sector. As far as the people who are
today on the employment register,
the Report says that a total number
of work seekers on the live register of
employment exchanges showed a rise
of 5.2 per cent from 93.26 lakhs in
December, 1975 to 98.13 lakhs in De-
cember, 1976. The total number of
placements effected during 1976 were
oiny 491 lakhs. This will show that
as fo; as the educated unemployed
are concerned, that is, those who are
of matriculation standard and above,
their number was 49.34 lakhs at the
end of June, 1976 as against 43.42
lakhs in June, 1975. No break-up
has been given of placements found
for the educated unemployed.

13.50 hrs,
[SERI SOoNU SINGH PATIL in the Chair]

As far as Scheduled Castes are con-
cerned, out of about 13.3 lakh per-
sons, only 38508 have found place-
ment., This shows that we have not
touched even the fringe of the pro-
blem of finding employment. If we
find employment only for the addi-
tional job seekers, which has been
done, that is, about 5 lakh persons,
then you still have on your hand a-
backlog of over 93 lakh persons, You
can understand the magnitude of the
problem of unemployment in this
country.
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If this problem is to be really
tackled, then it is obviaus that we
will have to find employmeni not in
the organised sector, which has re-
ached more or less a saturation point,
but in the rural sector, The Minister
of Industry himself is a great trade
unionist. It is heartening to hear
from him that he is planning the in-
crease of employment in the rural
sector, in the small scale industries.
If this is coordinated with the Minis-
try of Labour and both the Minis-
tries work together along with other
Ministries concerned, particularly the
Ministry of Finance, I have no doubt
that this is not an impossible task.

The man-power and the labour
force that we have in this country
is so great, as you know, that the
real wealth is always our goods. In
basic economic term, wealth is what
labour creates by its work on land
and the land means all the resources.
‘When I say labour, it includesevery-
thing like artisans, artistes, skilled
and unskilled. Therefore, if this
wealth is to be created, it has to be
in terms of creating more goods, and
when we talk of goods, let us think
in terms of essential consumer goods.
If we comproduce in the rural areas
basic consumer goods, it is good. We
have the resources. It is not that
there is any dearth of resources in
this country. In the rura] areas, you
can produce agricultural commodi-
ties. Agro-industries can be brought
up. Essential things like poultry, food
stock, vegetable, handicrafts for
necessity of life like furniture, other
things, like other goods, can be pro-
duced there. There is no dearth of
raw-material,

The only question today is, as 1
said once here, that you always think
in terms of economlc market. In the
urban areas, as far as market is con-
cerned, the purchasing power is

-~-hardly restricted to two crores of
population; the remaining 60 crores
is not the market in economic term,
and therefore, they have no purchas-
ing power. and you do not have any
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goods to produce for them, even
these goods that may be produced in
the small scale sector, We find that
they depend on the urban market
and if they cannot sell their goods
in the urban market in competition
with the capital intensive advertise-
ment based industries, large scale
industries, then their goods would
not be sold. That is the real problem.
The crux of the matter is the market-
ing of these goods.

I have something to do with the
small scale industries and I can tell
the hon. Minister that the main pro-
blem of these industries, of the self-
employed people in the rural areas
or small towns is: (a) raw-material
assurance and (b) marketing of the
goods.

These are the two major con-
straints. If you can control the total
national market of essential com-
modities, if you can regulate it and
stop this competition with the Lever
Brothers, with the multinationals,
with even the monopolists in the
country, it will be good. The other
day some hon. Member was asking:
‘Why do you need competition in the
area of soap or tooth-powder or
tooth-paste or some such small things
which can be produced by any matri-
culate knowing a little bit of che-
mistry and technology? ' Don't you
know that, in your public sector, in
Your government gepartments, you
do not purchase a bucket or a shovel
or a pick-axe produced by a small-
scale manufacturer? Why? They say
that it must have he stamp of Tay-
yabji or Tatas or some much thing.
Your own officers do not encourage
the small-scale producers, Government
is one of the biggest buyers in the
country. You should encourage the
small-scale people. Your Ministry,
while formulating the entire national
plan, will have to think in terms of
this basic thing, how you are going
to market the produce. There
should be no fear of that. If they
produce, then they get the pur-
chasing power in the rural area.
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Immediately there is a market there
also.

My friend was talking about khadi.
I have my reservation there. Let
that not be a fad. When you think
of khadi, let us think of handloom,
that is, what can be produced on a
larger scale; and a good cloth can
be produced if your spinning mills
can give yarn to the handloom
weavers. But you have to protect
them from competition with the
large scale sector. Here lies the
whole total panorama of the employ-
ment problem. It is no use merely
paying a lip sympathy; Ministries
after Ministries, Government after
Government, have been doing it, but
they have not been able to tackle
the problem because they leave it to
the people to market their goods
which the poor people, in competition
with the large houses, cannot do.
Therefore, marketing is the essence
of providing employment on a
large scale and relief to the pro-
ducers of essential consumer goods.

Then 1 would also like to submit
that, if you really want to give em-
ployment, then you must reserve
areas relating to consumer goods tc¢
the small scale and village industries.
Today what is happening in our
country? Whereas in the public sector
you produce the infra-structure
base, the raw materials required
like the steel, coal, cement, fertilisers
power and all other things, produc-
ing the entire profit-making goods,
consumer goods, is in the hands of
the private sector. That private
sector, basically, is the large scale
sector. Who, as I said, produce
only for that class where there is
purchasing power and make all the
profits, and those profits are accumu-
lated in the hands of a few in the
private sector who get richer. The
gap ,between the rich and the poor
is, thereby growing; the number of
the people living below the voverty-
line has grown; they are about 60
per cenl in the country today. How
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ace Wé going to fill this gap? Unless.
you deliberajely make a plan .. ....

MR. CHAIRMAN: The hon. Mem--
ber may address the Chair.

SHRI VASANT SATHE: I am add-
ressing them through you, Sir. You
can always take this for granted.
If I do not look at you always, please
forgive me, Sir,

14.00 hrs.

I would like to submit that the
main thing is to regulate the pro-
ductive aclivity in the country, parti-
cularly the production of essential
commeodities.

Who is going to produce these
essential commodities? Unless you
determine this, you will not be able
to solve the problem of unemploy-
ment in this country. Imagine what
tremendous resources we¢ have—80
crores of population of whom at
least 30 crores are work-worthy.
If their 60 crore hands can just pro-
duce goods, we can flood the world
market and not only fulfil the nece-
ssities within our own country, espe-
cially with the cheap labour that we:
have. See what Japan does. A
country with only 4 crore people,
it brings iron-ore and other raw mate-
rials from other countries of the
world and produces 110 million tons
of steel and steel goods and sells
them to different countries of the
world. While that country can do
this, we, with so much iron ore in
the country, produce hardly 8 million
tons saleable steel—and then we start
perspiring and ask what we are go-
ing to do with the surplus stocks—
surplus stocks of steal surplus stocks
of coal, surplus stocks of cement,
etc. How can we have a surplus
of these things with so many people
needing these goods in the country?
This is only because, as I have said,
to begin with your whole gconomy is
the economy of a mini-India 'with 2
crore people and not of a 60 crore
India. If you want to solve the
problem of unemployment, you will
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have to think in terms of a 60 crore
India, the total India. Then alone
will you be able to mobilise and
utilise the resources properly.

Talking of employment, you have
the National Service Act. I was
surprised to see frgn this Report
that National Service is defined to
mean only that service which has
something to do with defence of the
country. I do not understand why
there is such a restriction on the
definition of National Service. Any
developmental activity of a nation
building character should be a Na-
tional Service. We can employ lakhs
and lakhs of persons in nation build-
ing projects like, for instance, the
completion of the Rajasthan Canal
or any other big river-valley project.
Irrigation is such an important thing
and if we can cut across our party
barriers we can make a 'worthwhile
effort. You, with such tremendous
popularity, can mobilise the motiva-
tion of the people of this country
and we, on our side, will cooperate
with you in any such effort—because
this is not a Party matter but a na-
tional matter. Under the National
Service programme, let us enthuse
our youth and involve them in such
projects of nation-building character
as the river-valley projects—the com-
pletion of the Rajasthan Canal, which
I mentioned earlier, the Chambal
Valley scheme or any other such
programme. You will be able to em-
ploy lakhs and lakhs of young men
there by rotation and, when the pro-
grammes are completed. you can give
employment to these people there.

You have the Apprenticeship
schemes; but see the tragedy of these
schemes. You have trained so many
yYoung men. They come to us and
they must be coming to other Hon.
Members also with the complaint that
they have been trained but there is
no employment for them after com-
Pletion of the training, In the Employ-
ment Exchange registers there are

ASADHA 20, 1899 (SAKA)

D.G., 1977-78 2 3%

lakhs and lakhs of people. Ninety-
three lakh people are on the live
registers, but this does not give a
true picture of how many people are
actually unemployed as this covers
only those industries which employ
more than ten persons, while self-
employed people and agricultural
labour etc. are excluded from its
purview. The picture is therefore
incomplete. And yet, even for these
9 lekh people we cannot provide
employment. Why js this so? It is
because there is no co-relationship
between the availability of Jobs and
the persons for whom placements are
to be found.

I would beg of you to consider in
this context the increasing age of
those who are on your live registers.
As long as they remain on your live
registers, the age limit should be
calculated taking into @ccount the
years they have been on your live
registers. After gne has attained 25
years of age, it is said that he is not
fit or considered not fit for any job
in Government, semi-Government or
other offices. This is one suggestion
that I would like to make.

While talking of these employees
categories, I find from your Report
that out of 13 lakh women job seekers,
hardly 58,000 women were able to
find placement. We know that our
capacity to find placement for them
and other in this country is very
limited, but you will have to open
very wide range of self-employment
jobs in the rural and also urban areas
to accommodate specially women,
weaker sections of our society,
scheduled castes and scheduled tribes
etc.

My second point is regarding the
labour laws of our coumtry. This is
another subject which concerns this
Ministry. I have had to do some-
thing with labour legislation as
a person who has worked in the trade
union field for more than twenty-five
years and as one who has been fight-
ing Iabour cases from labour courts
right upto the Supreme Court. I can
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tell you from my personal experience
that it is high time that we have one
comprehensive labour code. This has
been talked of and thought of, but
nothing has been done so far. There
is such a plethora of labour laws
overlapping each other like Minimum
Wages Act, Payment of Wages Act,
Industrial Disputes Act, so many
other laws for the welfare of the
workers; every State has its own In-
dustrial Relations Act; the Provident
Fund Act, Maternity Act etc. and so
many other laws meant for the benefit
of the employees. But whal happens
now? A large section of the
employees are out of the purview of
the Industrial Act, because the courts
have declared that they do not come
within the definition of workmen.

For example, medical salesmen were.

not considered as workmen; hospital
employees were not considered 1as
workmen. One Supreme Court judge-
ment said that they were workmen,
later another decision of the Supreme
Court said, they were not workmen.
Therefore, I say, that there must be
a comprehensive code concerning the
labour and the benefits which should
be given to them. If you prepare a
comprehensive code, you will be able
to solve many problems. The
employer-employee relationship should
also be covered by that code. I find
that in the Industries Development
Regulations Act, many of these indus-
tries are out of the purview. Even
if they go sick or are mismanaged
there is no method of taking them
over and on this point, I would like
1o ask: why do you think in terms of
allowing amalgamation etc? We talk
of labour participation in manage-
ment. Has the time not come to allow
the workers to become share-holders
and run the industry which has
become sick? I know of an instance
of Model Mills, which was the first to
be taken over at my instance under
the Industries Development and Re-
gulation Act at Nagpur. The mill
was closed and within six months the
employees ate away Rs. sixty lakhs
of their provident fund. Why don't
you allow them to utilise their pro-
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vident fund as share capital and run
that unit as an industrial unit of the
workers. And, wherever the workers
have participated, whether in the
puklic. sector like Steel industiry, or
private sector like Geep Fiash l.ight
Industries, or other wnits in Maha-
rashtra, they have created wonders.

Therefore, let us not distrust our
workers that they do not have the
capacity. Once they feel, ‘Now it is
our job, it is our stake' then they
will give the results and they will
work for their own jnterests. There-
fore, instead of allowing amalgama-
tion, when public funds are involved,
the private industries get money from
wyou, from your public financial institu-
tions—80 per cent of their money is
from the public financial institutions—
why not the workers get it? Why
should you not penalise and put a
cess on those industries who made
these units sick, siphoned of all the
money from there and put it in some
other profit-making units? Why not
you levy some cess and take the funds
and make it available to the sick units?
If there is a will, there is a way.

Workers of this country to-day must
get a feeling of belonging and that
feeling of belonging can be given by
participation at all levels. Here, 1
would only like to say, as a trade
unionist, that a stage has come when
we should end this trade union
rivalry. If you make workeis in every
industry as partners and shareholders,
then why should there be any trade
union rivalry? Let the workers elect
their own representatives from among
themselves on the Board of Manage-
ment. Let that not be a show only.
We must have their real participation.
At least one-third of the Board of
Management must be the elected re-
presentatives of the workers. One-
third should be from the financing in-
stitutions. You give 80 er cent of
the money to these private industries.
Why should you not tell them that
they must take at least one-third on
trhe Board of Management from you,
directly from the Government who are
the representatives of the people, one-
third from the workers and one-third
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will be from the private management.
Thus, you will be able to regulate and
control the productive activity and the
mischief that is done to-day in the
industries of hiding the real profits.
Then, they will not be able to hide the
profits and, then, waen  the
workers are partners, you can corelate
their interests, their wages, their bonus
with productivity. That is the real
way of doing jt.

As a trade-unionist, I beg to submit
that I am not in favour-of saying,
although it may sound unpopular.
that...

MR. CHAIRMAN: The hon. Mem-
ber’s time ‘is over. You have already
taken 30 minutes. Please conclude.

SHRI VASANT SATHE:
cluding.

I am con-

You may consider this. Bonus
unrelated to productivity or produc-
tion is not a happy phenomenon. It
is all right to say that it is considered
a deferred wage and, therefore, we
must now give 8.33 per cent as honus,
whether it is loss or profit. But some
day, you will have to corelate it. But
that cannot be done as long us
employees are only employees and
they have no voice in production or
management. But once you give that
voice by real participation, then you
will be able to corelate the produc-
tion to wages.

One last sentence. Your Bureau of
Employment Statistics, index prepar-
ing and all that is in Simla. It has
been so long there because they have
been saying that They do not find any
place either in Delhi or anywhere in
the whole country. They are on the
sylvan heights of Simla. Is it not high
time that you think of bringing them
down to earth? If you do not have
any place, then come to Nagpur, a

centrally situated place or Hydera-
bad...

SHRI VAYALAR RAVI: Or Akola.

SHRT VASANT SATHE: Yes, for
that matter, Akole.
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Therefore, I would submit that this
thing also should be considered.

Thus, in totality 1 will end by say-
ing your Labour Ministry js a very
important Ministry. There is a study
group, a Sub-committee and the infra-
structure is there. Let us get down
to the task of mass employment in
producivity. That must be the slogan,
maximum number of people in this
country, a work force getting produc-
tive work in their houses, in their
homes, in their cottages. If this ig the
slogan and control marketing, dont
leave it, the entire marketing activity
in this country must come under the
regulation, under the umbrella of
some National Marketing Corporation
or whatever you may call it, and bring
even the private traders into the dis-
cipline,. Without this, we will not be
able lo solve the problem of unesmploy-
ment in this country.

Thank you, Sir, for giving me this
opportunity to speak ‘

PROF. SHIBBAN LAL SAKSENA
(Maharajganj): I bg to move:

“That the demand under the hcad
‘Ministry of Labour’ be reducad to
Re. 1.”

[Failure to implement the as-
surance of the former Minister
late Shri Kumaramangalam that
the Gorakhpur Labour Depot will
continue to provide labour to coal
mines and other undertakings

1.]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1.

[Failure to review the prnposal to
give away two hospital wards of
the Gorakhpur Labour Depot to
U.P. Government when the lahour
depot badly needs them for se-
rious patients (2).]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1."
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[Prof. Shibban Lal Saksena]
[Failure to bear 50 per cent of
the expenditure on running the
six medical centres for welfare
of ex-coal miners and their fami-

lies in Gorakhpur Depot (3).]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100."

[Failure to reinstate one ihou-
sand dismissed labourers of Maha-
bir Jute Mills Sahjanwa, District
Gorakhpur (5).]

SHRI P. RAJAGOPAL NAIDU
(Chittoor): I beg to move:

“That the demand under the hcad
‘Labour and Employment' be re-
duced by Rs. 100."

[Failure in enforcing labour
laws (14).]

“That the demand under the hcad
‘Labour and Employment’' he re-
duced by Rs. 100.”

[Failure to prevent the Mana-
gement of Indian Express in Delhj
from closing its concern (15).]

“That the demand under the head
‘Labour and Employment’ be re-
duced by Rs. 100."

[Long delays occuring in set-
tling industrial disputes (16).]

“That the demand under the head
‘Labour and Employment’ be re-
duced by” Rs. 100.”

[Need to implement the mini-
mum wages for agricultural labour

in rural areas (17).]

“That the demand under the head
‘Labour and Employment' be re-
duced by Rs. 100.”

[Need to prevent accidents in
mines (18).]

“That the demand under the head
‘Labour and Employment’' pe re-
duced by Rs. 100.”
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[Need to modernise the mines.
rescue services (19).]

“That the demand under the head
‘Labour and Employment’ he re-
duced by Rs. 100.”

[Need to spend more money for
labour welfare (20).]

“That the demand under the head
‘Labour and Employment’ be re-
duced by Rs. 100.”

[Need to appoint labour officers
in industrial institutions as per
the provisions of the Act (21).]

“That the demand under the head
‘Labour and Employment’ be re-
duced by Rs. 100,”

[Need to implement the Emplo-
yees Provident Fund Act correct-
ly (22).]

“That the demand under the head
‘Labour and Employment’ be re-
duced by Rs. 100.”

[Need to spend Central Coal
Mines Rescue Station Funds pro-
fitably (23).]

“That the demand under the head
‘Labour and Employment’ he re-
duced by Rs. 100.”

[Need to register artisans and
skilled workers like masons in
Employment Exch;l.nzes (24).]

“That the demand under the head
‘Labour and Employment’ be re-
duced by Rs. 100.” o

[Need to provide houses to all
factory labourers (25).]

SHR] K. A. RAJAN (Trichur): I
beg to move:

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1. il

[Failure to clear al] dues of
workers of the money deducted

from them under the CDS (26).]

“That the demand under the ihead
‘Ministry of Labour’ be reduced to
Re. 1.”
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[Delay in setting up the Com-
mittee to go into the question of
a new industrial relationg law
for the country (27).]

“That the demand under the head
‘Ministry of Labour’ be rediced to
Re. 1.

[Failure to ensure payment of
minimum bonus at 833 per cenrt
(28).]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1.

[Failure to extend the right of
bonus to all employees of the
public sector undertakings and
the railways (29).]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100.”

[Need to revamp the ESIS and
to check the malpractices of the
administration and the medical
personne] (30).]

“That the demand under the head
‘Ministry of Labour’ be reducad by
Rs. 100."

[Need to associate labour at
all stages of the discussion of the
Sixth Plan (31).]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs, 100.”

[Need to end the delays in
clearance of provident fund dues

(32).]

“That the demand under the nead
‘Ministry of Labour’ be reduced by

Rs, 100.”

[Need to undertake measures %o
clear lobour disputes by toning
- up the conciliation and indus-
trial relations machinery at all
levels (33).]
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“That the demand under the head
‘Ministry of Labour’' be reduced by
Rs, 100.” *

[Need to evolve a method of
recognition of unions by means
of secret ballot (34).]

“That the demand under the head
‘Labour and Employment’ be re-
duced to Re. 1.”

[Failure to take steps to re-
open the unitg which have been
under closure ,look-out or partial
closure and ensure protection of
employment to the workers (36).]

“That the dermrand under the head
‘Labour and Employment’ be re--
duced to Re. 1.” -

[Failure to take penal action
against all employers who have
closed down or locked out their
concerns thereby affecting em-
ployment and production (37).]"

“That the demand under the head
‘Labour and Employment' be re-.
duced by Rs. 100.”

[Need to check widespread mal-
practices in the Labour Exchanges
throughout the country (42).]1

“That the demand under the head.
‘Ministry of Labour’ be reduced Llo
Re. 1.7

[Delay in evoloving a national
wage policy and ensuring a na-
tional need based minimum wage-

(94).1

“That the demand under the nead
‘Ministry of Labour’ be reduced to
Re. 1.

[Failure to ensure minimum 8.33
per cent bonus in both private
and public sectors (85).]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1"

.



247 D.G. 1977-78

[Shri K. A. Rajan]

. [Failure to honour the agree-
ment signed between management
and employees of the LIC (96).]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1.

[Failure to evlove a scheme (o
provide employment tp the bonded
labour who have been released
97M).] _.

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100."

[Need to speed up implementa-
tion of the Bonded Labour Systam
AAbolition) Act (98).]

“That the demand under the head
“‘Ministry of Labour’ be reduced by
Rs. 100.” ~

[Failure to settle the issues fac-
ing the employces of Jaipur Ddyoz
Limited (99).]

“That the demand under the head
‘Ministry of Labour’ be reduced Ly
Rs. 100.”

[Failure to resolve the problems
facing the employees of Punjab
National Bank regarding the pro-
motion policy settlement of clerks

- - and Special Assistants (100).]

“That the demand under the head
“Ministry of Labour’ be reduced by
Rs. 190.”

[Need to establish and set wup
fair price shops for essential com-
modities at lower prices in wll
industria] enterprises for the wel-
fare of workers (101).]

“That the demand under the head
“Ministry of Labour’ be reduced by
Rs. 100.”

[Need to take more stringent
action against employeegs who de-
fault in payment of E.SI, and
E.P.F. dues (102).]
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SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): I beg to move:

“That the demand under the head
‘Ministry of Labour’' be reduced by
Rs, 100.” -

[Need to settle demands of the
workers of the Glaxo Limited,
Bombay and to order reinstate-
ment of the victimised workers

(35).] .

SHRI N. SREEKANTAN NAIR
(Quilon): I beg to move:

“That the demand under the head
‘Ministry of Labour' be reduced to
Re. 1.” !

[Discrimination against the em-
ployees of the public sector in
referring industrial disputes for
adjudication (92).]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1.”

[Giving full veto power to the
employing Ministries and Depart-
ments to refer industrial disputes
which the Labour Ministry con-
siders just and fair (93).]

SHRI VAYALAR RAVI (Chirayin-
kil): I beg to move:

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100.”

[Discrimination against the em-
ployees of the public sector in
referring industrial disputes for
adjudication (103).]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100.”

[Giving full power to the cun-
cerned Ministries of the public
sector undertakings to veto any
decision to refer the industrial
disputes for adjudication as aund
when the Labour Ministry feel
it right (104).]
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[Failure to enact comprehensive
legislation on labour disputes .

(112).] A

. “That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100.”

[Failure to declare 8 1|3 per cent
Bonus to all workers (105).]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100.”

[Failure to declare Bonus &8s a
deferred wage (106).]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100.”

[Failure to make ESI scheme
acceptable to workers (107).]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100.” s .

[Failure to give better medical
benefits as compared to ESI sche-
me (108).] . .

“That the demand under the head
‘Ministry of Labour’ be red_uced by

Rs. 100.”

[Functioning of ESI Schenie
and its failure to provide better
medical facilities to workers

(109).]

“That the demand under the head
‘Ministry of Labour’' be reduced by
Rs. 100.” -

[Failure to accept the demand
of workers of Instrumentation
Ltd., Palghat for exemption from
ESI Scheme (110).]

“That the demand under the head
‘Ministry of Labour’' be reduced by
Rs. 100.”

[Failure to check the growing
unrest among workers (111).]

“That the demand under the head
*Ministry of Labour' be reduced by
Rs. 100.”
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Janata Party's economic program-
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& e S50 & soam A feramer
Tgt wa—afs a9 w1 @ § e frar
W A qg weAT qgT Savar &1 F 1@h
TR ¥ IO GATT AT F FHA T@AT
TR § | A3 AR 7 S ) o &
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oma; AT R afana 3 fE s gw
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FIEA ITW FAF F AT F@ I
F T f1 gWgE oAt
afem & wwmar g fF e s gz oy
AT A g@Q, 1w, HT NGy Froaw
¥ g@ wweat 1 AT frar v dErv A
f& ag wwear wT gy F AW AR
Qg #Eva o T § o
g aF A wwem few fema ¥
T @ &) A o A A B

me envisages deletion of property as L -
‘& Fundamental Right. wiEE ¥ ¢ 3@ fag g feoag
AT FEl AF 9GT 75 §

2. Affirmation of the right to work
and full employment strategy.
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FL @ N THG HTH I ATA[ AG &
W9 I% I 99 IV N a9 aF aF
®Y F9ET ¥AA9T q8 gt v o awe
¥ 79 guaT 9¥ freelt wwre fagaor



253 D.G. 1977-78

‘i ¥
AET 97 Y, SEY THFT ¥ TW AWK
¥ e WY g8 FRET 9T F19 9T AT
coaTwg g1 e | feT o @rea
YW AT FRN

AraT gWr 3 W fead warE
€ 9% S mIHY FIH 9T AT gy g,
foa - &t % WA A wgT & A
frd TN FAwEH T, v i
ST TIFE Iq I OTH IFT § —
@O &T W Al X 0F w0s
34 W@ 20 9T G AT-ATHI g T
F FLATT {67 AT 19 AT AR F17
o AT g & | A AT AT H A WA
qIgeT M9 g 9g A9 faFT 31 T
¥ g9 sarar § 1 e faqt sam 54y
S & ot wqve frar & 5 gt agn
IR FY AT I FOE ¥ FA TEY L,
AT FHAT ¥ Sqrar A | ATIET IF
F FFF A (A F 344 A wEen F
gaa & fao war geone frar oy
|qEar &1

¥ g ¥ WY gEAT way ot
FEAT AGAT g 6 FI AT 79007 § 17
qAN A AL & 1 T A TE-TT FA-
FREI g, o q I qATH FATX T,
I FIT WY WIRT ZTT AT GIAT |
TH 19 & HWT BB IAF
fasfaa #3) AMT giaad 0¥ ¥
IEE ST HOH OF FH AQL F
AT FIAT 937 7 7% } FF wrearr F
FH & w9l F F47 | Tmh faam 5w
W FT FHIE AT 7T F1 W F1E Aeg-

mT A

fegeam # wre w2 ot afvw 3 €,
" JEHT GETHT HTIH! 6 HE HT (5 € HCAT
GET | A ATHE §F THEGT FT TR &
- FRT | T I TEF @t qhal g, WA

ASADHA 20, 1899 (SAKA)

D.G., 1977-78 254

T 9T B faarz Jor o § v wd
FRE AIE TISFAT ¢ JTCAT | T FHav
t f& gerg dar FEE  WTE FIEFNA
@ W FFFT FgAT g€ T & fog
qg waveT g g1 | & war o ¥ e
H 5T M ¥ 9T 7 gfagra T Snear
£ | 99% 93 1908 ¥ Wq BT AT
FAAT §51 A ATAT F1 TH @ FT A=
F gk fF @ aaA H oF afew 13 ¥
15 92 M 9T 4T § | IW IHEA K
Fifwa ¥ g fowfor 1 fF 12 w2
w1 Fre foat ¥ gam fFarAri 1 1911
# ag FAIT qHT @ | FH Fr3fee ¥
IeIreT ®) gtz &, gy gfeeat & ag
TATT A6 T | JaFaE 1922 ¥ o
AT AT | 1922 | A5 52 i a=1g
FW ¥ frq 70| ITH WY IR A
# afg g€ *rf wer 4 gw ) Ay
WA & QT 7 fopre /1 F=xat e |
1929 § UF AV 31 fowa so=y
feald 1931 & &1 "2 & 9X Igwr
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HIA AT & W7 9 I9A ag Fawfar
Bl —

“But there can be little doubt that
following the change on the average,
the efficiency of the operation has
risen substantially.”

g% are 994 #ic fawrfor #n—

“The existing weekly and daily
limits be reduced to 48 and 8 res-
pectively and that provision be
made for adequate rest period
ete....”

Jad TE AIAY T ArfgT A

“They believe that, within a rea-
sonable period of time, it would re-
sult in increased efficiency and
would be a sound economic propos‘-
tion.l' B
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TS FHWT HT AT F1 T o g
ag 1931 F &7 97 | IEFT TF T AT
FIA Q FAY T 1934 ¥ fggam
H BT QI FAT| Iq% T 1948 F
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¥ gaq 9@y fegeam & st ¥
us W2 w1 & fraifea g0 1 % O
wag afraat & wreaw ¥ ag A w=dr
W 1 1966 H IS FHTIT g FAL
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F ART FFR F1 qafFHz 7 =71
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“In the first stage, the working
hours should be brought down to
45 a week and, in the second, 40 a
week.”
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“The State is a machinery in the

hands of richer to oppress the poor-
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“From 54 per cent in January
1876 ,the percentage of time-losg re-
lating to lockouts ijincreased to a
staggering figure of 90 per cent in
May, 1976. During January-Dec-
ember 1876, lockouts accounetd for
79 per cent as compared to only 17
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per cent and 24 per cent durmg the
calendiir yeats of 1874 and 1975
respectively.” '
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8, wg wmvEr e § 8 ¥ emw
Wl aF W1 HH 1 ], qg ATH qGY
3 7. &= W gut - § 6T W\ w
FUT T W IR

oY i A FLoEe ¥ w
T qE I AT_ATT AT | Wew wIW
# g A 9T 25 3 wegd W@ &
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[Nt wfgesT Yo GTAER]
g, AfwT 75 TRW FHT A TF §FA<
frrmae 7@ fF ag w17 wE F
fog @y A8 & 1 g gfEe & e
fearddz & 9@ @ GLFELT F FET WO
8 ) W16 W gl @ G, AH T q®
THE AT § FT FEA

I F AR F WG @ &
99 § g FIA AR AT R AT &
qﬁm%t{a:ammﬁﬁaﬂglwzﬁm
# fag v 9T =@ F—-T=-1 W
F-I1 | wfgersi & faa g= 1 ~mr fear
21 o & 7 ¢ few wfgeamit & fag
sgaE de-]1 @, faad gardr = fg-
AMT FT oad  qAA ST FH g
qg 7 s§ SGRT I}[AT  AET @
T A FE TR § sEiAe ghq qw
#r g w7 W@ ¥ qfF afgEr
aggdl 1 #efrer dfafee T gear @
I IAF T=H1 & f9Q N7 AT syaeqr
FTAT qgdT @ FAfIC FTLA § T97 F fag
afgert ®Y A0 F I8 @ ST
TH 297 | 9T UF 6T FT ATHT 9T, a9 A
T g9 @ g& | w9 3@ feafa &1 ag«
T =TfET | OF ATET FT S g §, IAR!
'{mﬂ#\‘ﬂ'@l

——— . -y s

'mmﬂm%mﬁr FT TF FIO7 '

7z & fF gard sFdw 7] wfwfay
¥ orenve @Y T & | To mTo Ao
¥ mrYAu fRar T & 1 SET A
Sqmreree faeii 1 aa-w @, W@t 98y
4 ¥ 89X A, wT A 32 ¥ 32 /N
M FT @Y 1 o THo #Yo FT T feare
¥ qamar T § fr gwry Aw H www w9
magdt Frerdt 3—uw fre #1 g
¥ 15 Tqm, AT F 11 €0 WX IO
% 4 @ faed &, Sfes o&@r &
%i‘wqugmnﬁ%asr 85 & fag
o 2\ whfr a@ a@ s
fegam ¥ sow SO @ STEd
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€1 & a0F ¥ gurk wwgd W g
T QRACATISE &Y @7 & | Tgi Aqra<
YL WA ¥ §, qgT AEWeA ®1 &5
F@T  wfgy s fAqEx #+v
TEAATT FTAT 71T |

TS & IRTT Faghl O I A
T N Fhe A feg T, I A
FaT Tfgw | fogq &% H g@ swCET
TF gHa< aaw ¥ foaar wav ¢, Ffe
TTo HTXo o 7 QAT 7 fFar T &)
TTo TS Ho ¥ Y FyAq wirdz fHar
T 97, I¥ @ F fear M@ g ) v I
oaud ¥ 9T I8 |

SHRI] G. NARSIMHA REDDY
(Adilabad): Mr. Chairman, Sir, we
know that for any developing country
like ours, the most important thing
would be the relationship between
the labour and the management of an
industry. Unfortunately, for some
reason or the other, in thig country,
the relationship between the labour
and the management has not always
been in a proper way. That is the
only reason here why the labourers
go on a strike with the result thwat
the production in the country falls.

So, the main aim of any govern-
ment would be to maintajn the best
relationship between the labour and
the management. Have we achieved
that? With the present policy of the
Government, I am very much doubtful
whether we can achieve it. For ex-
ample, it is all right in the private
indusiry where the owner of a [ac-
tory is not prepared to give the due
share to the labourers and they go
on strikes. But in the public sector
where the proprietorship falls in the
hands of Government, even there the
labourers go on a strike for demand-
ing their due share. It is a miserable
thing and it is shameful, because even
there we are not in a position to give
the due share to the labourers,
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Therefore, there is basically some-
thing wrong with our labour policy.
That ijs what I feel. And when we
go down to the agricultura] sectar,
this is the gector which is not orga-
nised. Unfortunately, in our country,
any labour union which is well yrza-
nised, if they go on a strike withwa pro-
per notice or any othr type of notice,
they only get their due share; and
the unions who have no power or
who have no capacity to organise
themselves for demanding their due
shares, are not talked about; they
are left away. As far as agricultural
labour is concerned, who are enga-
ged in agricultural operation, they
are not organised properly. It js one
of the biggest labour forces. But,
unfortunately, God forbids, if that
union is organised and if they zo on
a strike, then what would be the fate
of this nation.

I would request the hon. Minisier
to see that tA% country does not face
such a situation. Once the agricul-
tural labourer says that he will not
hold the plough in his hands, say, in
this season, then what will be the fate
of our country? Unfortunately in this
country, as I said earlier, whoever
puts up a demand, whoever gives a
notice of strike, whoever says that
unless he js given such and such a
thing, he will not work, it is they
who get their share.

In my own constituency there is
one paper mill, the Sirpur Paper Mill.
There are three or four mills of this
type, one in my own State and one
in Maharashtra. I shall quote the
minimum wages fixed there: in the
cage of Sirpur Mill in Kakaznagar, an
unskilled labourer gets a minimum of
Rs. 193 and a maximum of Rs. 238;
in the same type of industry, in our
own State, at Rajahmundry, the mini=
mum js Rs. 302 and the maximum is
Rs. 342; the same unskilled worker
working in the same industry, in
Ballarpur Paper Mills in Maharash-
tra, gets a minimum of Rs. 407 and
a maximum of Rs. 460. This is Jjust
an example that I have quoted. In
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the same industry, in the different
paper mills, the minimum wages vary
so much. What do you expect from
these labourers who are getting the
lowest wages? I would request the-
Minister to see that the game wages
are fixed, so that the labourers work-
ing in the same type of industry do
not feel that, because they are not
in a position to organize themselves,
they are getting lesser wages.

Taking the example of anotmer in--
dustry, the bidi industry, thig is a
very peculiar type of industry; it is
an industry which, today, has given
work to 20 lakh families in the coun-
try. As an hon. Member said, this
is an industry where the maximum
number of ladies work. This jg an
industry which does not require any
machinery, which does not require
any import or collaboration. This s
also an industry which is giving you
an income of Rs. 150 crores by way
of excise duty. And what are you-
giving them? In your budget you
have provided for only Rs. 7 lakhs
for an industry which is supposed to:
be a cottage industry and which is
giving a revenue of Rs. 150 crores to
this Government. And you have pro-
vided just Rs. 7 lakhs for your own
administration; that is all. Recently,
a labour cesgs has also been levied.
That alone is giving an income of
about Rs. 5 crores. So, I would like
to submit humbly to the hon. Minis-
ter through the Chairman that this ig
an industry which does not have a.
factory aurea. For them, there has
been no question of giving housing
facilities. These people are today,
in all the big cities and in all the vil-
lages, sitting on the footpath or in:
their small huts and are manufactur-
ing bidis. I would request that, with
the amount which is going to se col-
lected by way of cess, that is, about
Rs. 5 crores, Government should also
contribute manother Rs. 5 crores and
create a revolving fund so that with
this revolving fund, like any other
housing colonies which are coming
up, housing colonies for the bidi manu-.
facturers in their area can be provid-
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ed: on a hire-purchase system, ¢

houses could be given to them. This

is the only way by which we can
help the bidi mapufacturers. Similar-
ly, medical facilities, education und

otner iacilities may also be given to
them.

Lastly, T would like to submit this,
There are big ccahmnes, ag the ‘\rl:'m-
bers know. Btu unfortunately in syme
-0f  the coalmines the cess which is
collected for the welfare of the la-
bourers—I would- like to draw  the
attention of the hon. Minister to FT5 —
is used for constructing very big
school buildings. But whom are they
admitting? 1t is only the officers’
children that are admitted into these
schools. I will give you an example
from my own district where big colo-
nies are there. Thousands of crorss
have been collected by way of cess and
big school-buildings have been cons-
tructed where the ordinary labour-
ers’ children are not being admitied.
The only reason given is that they
will be admitted on the basis >f me-
rit, but what is the meaning of this
‘merit’? It is only fluency in English.
You cannot expect a small labourer’s
child, well acquainted with the Eng-
lish language, to appear for the in-
terview. I would therefore request
that in all such places where civil po-
pulation does not exist and whnere
only colonies gre there, education
given through these funds should be
given to the labourers' children alsu

and not only to the officers’ child-
ren.

Lastly, I would like to make an-
other suggestion. If you want in-
dustries and other things to be deve-
loped in our country without any
labour problem, then, in my humble
opinion, wherever you fix the mini-
mum wages category-wise, you rhould
also fix the pricegs of esjzntial »>m-
modities. We see that whenever there
is drought, the prices of essential com-
modities go up and, when these prices
go up, it is but natural that the la-
“bourers should want more Wwages
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and, they go on strike. Therefore,
you, should fix the prices of essen-
tia] commoditieg, wl'uch are usua'[ly
reguired by the labourers and once
these are fixed, if by any <chance,
due,to some, natura]. calamity 1n the
country the prices of essential com-
modities go up, it would be the gury |
of the, Goverpment or the duty of
the concerned factory to supply these
essential commoditieg at the rateg fix-
ed, so that good-relations beiween
the Management and Labour can be
maintained and peace can be main-
tained and our development pro-
grammes can be continued without
interruption.

sitwat TemAa (fwary) : sa@
JqTaT 9TEE, AT ATAA S AV FY
feamea & 97 TaT A ¥ @ gl § |
FY g AALA 1A FAJ & A Fr@m
FY, T ARIAEITHT T AHA | AT
& | fr| 2w & 75 Frady a1 IEF WY AT
STEHT g9 ¥ A FIA g, A § &
¥ s Fq g ar & fefewa a7
w7 gi et Fre@TA § 987 g9 3§ T19
#1 SEToAr S w2 g A & gy
% 2a & (g AAT @WWIEH & | TF
qrEEr F Q@ oTA AfXT 7 FAL FT
AFT Grar § A AL F H TF FAL
wara grn ar fee ag o T g
mm{%’{iﬂ’ﬁlﬁﬁ'@*ﬂﬁﬁ%@ﬁ
# TRt TAe IaA & arar wwit & el
¥ SRt | WIS FE AALL AR FTATA
¥ 9 FIAT &, TS T FH FLATE AT
T TR F FAF@ ¢ w FF
I | FALT Y FAT TF F@TE )
Y FoIgL FATL AHMAT 7 FTY T &
qT GFF TT FH FI@ § ITH. AT AAZL
o wr€ 7 A A A & IAH WA
#f wrw gfga v § frewy g &
I Aiewd WL SqvET ) T § 1 W
g & I FAGT § AT AN WSt F A
D § 7 WS TH Hg T D FAGEQ
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T ¥ ) ¥ OF GrATINY
* Fara-rPr faary & 1| 7 & A% a=at A
forert /&t #YE qam DNar § W T IAH
T & FARCT T FE TG grar &
wTT IAH AYE T AT E A Iawy
AFE F gar faar AT @ | ofewts daeT
F 1T A F Ff v A wgAT
AFTTCH 45 T §F S4TQT I FT HE W0
AAGL ATHT 7Y faerar | agigw 759
¥ grerg G2 w7 @ o & v Al
¥ FIrAT AT ®/F | Ay ANfwg Ag S
AFT T AMAT ], I B FFAT  ATI(H T
g, 9a g ¥ aT9q wrar § a7 Iq A v
arar g fe gw Arae e ¥ S AR Iw
ag & 34 ¥ fegdt AFd aw w7 &
Y & 1| AT B SATITAT ATIAE JFLT W
45 AT & FYTIT I FF HIIHT FH Q@
Fdt fadT | oF Fz7 fama-afes 97 &
TEIL AT FAT {, 5 IT F 98t @A A&

Aqr

g7 fAazw § ag &<ar |med §—
faq 9T AAY qge SAFT I GAF
FFATHT A | A ST F—FTI@ET
H St 1T AAAT 9T FTH FG F, ;AT
IAF FUAIT FT FA F AT q@ TS
JEATE DI IFID I E ) A AT
o1 foas &7 F17 w2 &, A IAF AT
#1§ TH TG T gEET qTET g TH
ar e A ¥ ger famr omar @,
T T FH ITRT AG femT smAr
F9 & TR uF s faem, o fey
STEAT & ¥ o7 | JEEY TF Frg A
gt 7 wE, g I FE W FW FA
aaF @ & 7R 39 Fr@E F gaw;
Fr T fear s owgr @—aaerEd,
g I AT L, F@7 AT | gD AT
¥ g |rsar Tnfedr

g TF AT F1EF FT AT §—
gt oY Q¥ 7 43 gu gy § N AAorde
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FT HAT F & | W gEr i Ao
FEq # Iy RN wY dzTAT ATAT AR _
St T g1 1 g A I € fe e
giFw grt ¢, dfew SEx gt
# oY gu @ v S9F g AR
g o A § W wog-&F FT d4v
W 9T aF g WAy WA
HTATAT HT, TTEEATE FT WA A7 A&
FH, FIH TE T | TH 997 gAY
AW A 1 %I 100 FT AU §, Ifew
@Y W B SaTaT fF g | @ oy
qaF! a7 &r grm fF oag wqer
1 51T 4 § 5q7aT 7 &Y WX 7 fas aveATgt
¥ afer @A-wEA, WHH A gEA TAH
WSt A FH WA FT FTAT FAT g0,
et W WIS AT FI AT T HRA |
&9 T T 6 ¢ [0 (e ATHT & qUe
UF AT TF ¥ SN FT A% @l
ghm, 99 OX AR e sy

_omE 9| ® @T & fag ow we

fagm, faad aa #1 ©F ¥ faq o
foaer g% | o7 oF g9 R AL F HrE
WS FTAA TG AER, qT TF ARG A
FEY @, T I Y AT T FI
Y & |

& oF WX A A9F qTHA T@AT
ATEAT § —T AR A H W B
WX T FT FFH M AT § | T TF
gATY WraT # AT, qF AW J W’ AT
gHT E—aq aF qg TF HA @G |

gt agr T AT F——wrar JL 1T

ATH, 9Ig, TIET, TEAR | qq TE
g %% ST AT ¥ TUW §, a9 aF
T gratfos s, oy qfeer
2 | FTREW H FTH FIA AT q9 AAGL
g—afFT A9 g T FT TG
I #) 747 &% & fov ag g g FL AN |
wfe gart wagdi & fen & FOE,
IARY 99 ¥ § T/ TG A forwr &
STt @ fF IR W4T FOm ¢, wife
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I froma & & Sur frmr g AT
T8 T& @ o frewa Wi o+ foa

gfr & fas sopdr & fad @ dargo
€| YWdW e, o afeq § F
T AT A g F oS e
&, 378 T F1 F9T IS F, ITHY
AR & geaoTw 3% ¥ fEr ami

TR TEH AN FAE E—FT &),
arsfes @), gifoee @), ¥ a9 99 wx
oY TS I qHAT § WA ZH HAGL B
woo! gt | wre @y I A
§ AT &, MR AT AT §, TRT qrAT
AT § | gAfET g9 w8 IS wye
R H WX WIIAH F9AT wEA & a7 qH
TAZ & G F1 AT FLATERN | fomy
TFR ATfers w1gan g fF sSreswT ag vt
@ WAz WY =mEaT § fE Sewww ag
qg ST qWT aF ®FAT § WA qH

FAZL &1 T &I FT | FH a2 F@AT

g fF ag w=8 qramEr ¥ qar @,
qg T A<E ¥ ATATAT W GaT A g,
fom ag ¥ ammeor § @y qErEwT g
T TF AAZL FT LS FAT AGHERT aw
T SrewE W ohtfrde w geer

TEY & FHAT | WX FT AT AT

Tl # AT § | 9% wewr ararEoy
fasrar wfew

TS ®g #rg & mfesiw #) &
WY % foaor 9 w FF | = afeww
F1 9 OF) (29 AT g | wW sfeee
T WO GIT § | MG AT F oy v
FH FLX q0ET g, TR FTHAT T WA
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T | 912 B ¥R &g ArewwA FW
Ffg Ia% TE AfFe FE T M IE
AT AT FIEEETA &7 AT g€t
& | IAaY sregE T I oA AT
fermrr fge, Ia( I A faerar € 1
qg a0 qATH &3 FTETETAN &
< e & safeg & = tF s
W 57T T TR T A q@l IR
HqrafeT T O FFAAH FL |

AT IO W Y g W@ 4 =
fagre % way varar a€) e € AT
agi waq  SarRT T § ) sEiE g
ok o % T @ fr gfamon & a2
JUT A | TS ZH BIE JART Grerw AT
@ a1 gi wagdl @ wark ¥ fag o
T IETA g | W1 gETq fewew AT
¢ a7 wAferes FAT § IAHT aAEAE
AAITd ® g4 Jab fag gfeurd e
qFf | Fx sl g, fEawa @
7z T FY, TN FoAaar SR F §
Iy fgama ¥ samEr "Egd W'?_vﬁ
& 1 g% aferg gawT gfaard & o3,
gH IAF |rea w7 W s @
g foad ag vaver "wgil & §9
AT STEao w3k 3 gaAT qgEAfaar b
FE FrearaT ATSrFe Q@Y S A& @
forg % qr@ arE F THA @E T FL



289 D.G., 1977-78

ok @) ot eww Qe wifge w
TE FY GBI § | AT A X OF Dy
BT A BEY A | T@E 15-20 AHS
¥ X faedY | I7% ¥ g g 3 fod 7,
AA FATE T | IT gAY ¥ N ¥@
feper 7 ) Ia% q@ & T N gEW
dr | AxTdHT Y AF ¥ WO A7
T fFrarmar Har AT F O w2
AT 93 AX AV e & w=er ar
T IAFT GA7 7 w7 2} 77E FY (A
# e 7 F @ g Jrar g 1 & =z
g 5 wrTeY a5t e IaF Ay WA
wifgd a9y ga¥ f§ a® & gFW
TTX FY qTT TATHT & | THY TATH WY
ot A IAET A wam g

TS FC@TA § TgH FW FH 9T
TIFL FT AT FGA AA! GOA Y
AT T FAX ®E & FGTAT g, HE
Fr F | T I ArAATAT F AT 9T
arfs Fag AT AT OT T F AL
wya 7@t fvar T | & Tga e
o Yo F Yqz & H § | TH AT
1Y ST A QY gRam & fqg IR
GIE FTAY ST 3 1 & g g o mrw
HIT T TC FL 4T AT F&ETU &
FfCY FT ATTHRY TE TAT AMOAT AT(EA
e iz F ar =% F sreaml § a1 @
wr@rAl & feay wd # Fa A AR
fr AT wfqma ax &1 o o wife
Armfear gy w0t & F Arrex Hrama
ITY arT weawy Tfgdy fF @@t oo
g9 41T %7 Tea9TH wOu faed
AIZ AMAET A7 AT T &7 a8
gl Freariard #1 w2 fF & wagd
F FifR3q § «, ITHRr AT ST A
vaTET AY A7 wfww wT A IR
WrEsmwT oY 73 A gEdy off wesy
I A

g7 & & w7y fAdqT s
T[Ty oY
1421 LS—10
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SHRI P. THIAGARAJAN (Siva-
ganga): So far as this subject of
labour is concerned there are s0 many
categories of labourers—agricultural,
mijll workers, etc.

So far as agricultural workers are
concerned, there are two special Acts.
But the workers are not properly
paid. Even the bond system is still
existing in various parts of Tamilnadu.
The agricultural labourers are not
given protection by the Government.
They are not employed throughout the
year. They are employed only for
three or four months a year. The
remaining eight months are wasted
and they remain unemployed.

In Tamilnadu there are two Acts—
Cultivating Tenants Protection Acf
and Tanjore Pannyal Protection Act.
No doubt these are meant to protect
the labourers and farm workers but
they do not get proper protection.

The agricultural labourers do not
get protection at all. They are paid
only Rs. four or five per day. They
cannot maintain their family which
comprises of six or seven children.
They cannot educate their children.
They cannot meet their necessities of
life.

When we take into account the
conditions of labourers, they must be
given protection. There must be an
office to look into the welfare of the
labourers.

As far as the agricultiiral labourers
in our parts of the area are concerned,
there are so many persons who have
been repatriated from Burma and
Ceylon. They are settled in Tamilnadu
in various parts of the districts and
they are unemployed throughout the
year: they are hard-working and
capable persons. Unfortunately they
are not absorbed in either agricul-
tural operations or in the mills. They
are wasting their time. The country
is not utilising the labour of these
persons who have done so much for
Burma and Ceylon and who have now
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come to'India. Their services are not
properly utilised by Government.

The workers employed in spinning
mills and weaving mills are not given
proper protéction; as far as medical

_ facilities are concerned, there are no
such medical facilities and employers
are pot bothered about it. As far as
management is concerned they want
to squeeze the workers. They are
not given residential quarters; they
are not given medical facilifies; they
are not even paid their minimum

wages. Even the badli workers mre
thrown out of employment by the
management without any proper

notice or proper legal action. Most
of the workers in our part are com-
pelled to work more than the prescrib-
ed time. They are not even paid the
proper amount for the additional work.
Absolutely there is no facility for
their residential accommodation. They
will have to come from far off places
to attend to the mill work. So far as
these workers employed in the textile
mills are concerned, nov encouragement
is being given either by the labour
Officer or by The Management. If they
meet with any difficulties from the
management, they will have to geek
remedy from the Labour Officers who
are supposed to be agents of the
management. The Labour Officers
themselves consider themselves as
agents of the management. The welfare
of the workers is not at all considered
by the Labour Officer. Indusirial

disputes which are to be considered
and reconciled by the Labour Officers
are not settled smoothly and quickly.

Sir, when a worker is thrown out
of employment naturally he has to
seek remedy from the Labour Officer
who is the proper person to look into
the matter, The poor worker has to
wait for = number of months. He is
not given the remedy quickly.

So, he has to incur so much of ex-
penses. He is not getting employment,
And ultimately he has to seek the
remedy in the court of law. Even in
the Labour Tribunals they have got.a

.number of cases of labour disputes
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which they are not able to dispose of
quickly.

In order to dispose of the labour
disputes quickly, I suggest that the
Government may appoint Bpecial
category of judges to deal with only
the industrial dispute cases. For this
purpose, the district level officers may
be appointed. Apart from that, the
labour dispute cases may be dealt
with by the high court or by some
-other appellate courts.

As far as various acts which protect
the welfare of the labourers mre con-
cerned, I say that no act will help the
labourers. Take cven the Indusirial
Disputes Act, Workmen's Compensa-
tion Act, the Minimum Wages Act and
other acts. They are not helpful to
the labourers. Op the contrary, these
acts are helpful to the management.
If you take into account various re-
commendations, like the Wage Board
Recommendations, they are not bind-
ing upon the management. If we
simply say that the Wage Board
recommendations should be jmple-
mented, the management may refuse
to implement those recommendations.
In that event, the labourers have no
other alternative except to resort to
strikes. There is no remedy and
they are not bound to abide by the
wage board's recommendations. For
example, a Committee was formed
under the chairmanship of Shri Rama-
nujam by the previous Lok Sabha
which was mainly constituted to go
into and evaluate the impact of the
scheme of workers, trade unions and
the employers and to suggest some
modifications. But, these have no
effect and these recommendations have
not been implemented.

When we take all these factors into
account, I feel that the Labour Minis-
try of the Government of India should
give protection. The hon, Lahour
Minister must be able fo enact g law
so as tc bring all categories of labo-
urers under the Union Act to deal
with this.
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kot arfo dYo wrresit (JraT) i HMA-
o gumfa #gRT, A9 ww™d &1
=T &1 & T wrow W favam & a0
T FX W g f5 Wl F afa
AT I & gfewio & wfa-
F afadq wrar g 1 fawst a=re
#1 3 feewior Faw wogel F sfa wifas
T 2aa FTAT 4T, ATEAR ¥ I
Arfe &Y wrfamt gTa wogRd FT wwor
FIA FT FAAL G217 FH 51 4Y |

frew faAi 9 3 g7 @y &, SN
fege gz ¢ 7o F afq ox v
gfezs ST qrEf & aw e ¥ "e-
ATAT F | AAZLA A qEA AW H AL
T g Arfa &1 awaw fear § A1)
IAF god W aga AT IEE § W
T § T-TE Jromd IART E |

-

fae=t awwT 7 g7 & &7 w7
@ Fga TAA 4, AAGL ¥ ATH G,
a1 ag ¥z e fafaaw ada o @),
wig =feaw fmw ose & ar
wfgm feegze oz &, wfe
¥ AR FA Faw s aw & difwa
W | A H 5Aq Ag 7Y foer a7 0
T FHA Ty formd Y W AEge
w9+ fgal F71 §7A0 AgT FI qFT, JAH
|Tq g TEY g1 AR

¥ wmear § f gwry srfawie ww
WY Taas §, § ¥ A @@« A
afchen & 3@ X oF wfasrd af-
TATITAS H WG| T AT A
TIAT A qgT TE Arawsar § | K
9 & gWg ¥ gE WE-AET ad a.q
¥ MW @Y FT AW FC @E |
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fafer & 1 =X woge gEaT w
qifeq W &, O ww fawrr & wfgsrd
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[ fr arfo dro wredt]

AT WY AT | WA Aifeww gl
® T KT WRRC FE A wgwgar
WHE FI@T §, A wfrad € F gEE
wrfaiwa @A wifgy, s gEw
Fron mifes Wik ol 9T & fao
Farsrd "W A= @ 1 o wagd
®Y arq faq qwar § | WA aw W&
quTell §, &g W ¥ fgai o ©n
FE TN gorely Agl, afew e,
suafaaY & fgal &1 "3y s@
ey Tarrelt & 1 WA W gfEdm e
Tifgr 1+ & I=hT Fwar § fF e
qrét ®Y aETT g AT § &pre Ao
|IM wx Wl AgEm IWT W wWE
e ® & W w41 & FAfafao-
AT # faem §@ ame
HqoTS WATE ®C &Y AGAY, arfEw
AHE A e /& qey aedt
& 941 foig @ @& A o+ =T fa=
%, W wage awm @F ff gewmw
oI ITE! T gAY ATwHIC §,
faxr gaF feai & famar &0

fresr avFre FAwagdi ¥ A
g aeT WA fRavqr, g -
FCOT AFTA AT ATET | ATATARTA
#1, 9T FT AR wfgF w9=T {9
qw & wfaw =t quoer av 1 SEwr
8.33 sfrma @mw, M SFY agA
¥ 99 & are Wi fRar 41, €
faar mar |\ gamw %z fear T fE
nT @ F19 4 AU qw @W
o Fad FE FOEE, FE GTGE
FA S FATET FATT § | WA FATH
FATA FT A ATAAT FAAT a=nar g R
THFY FE 9 g & A aEAr |
®1§ T @97 Sunfa w9 g8 TEY
wE fr €% ge g & 1 aw A
EHET 91T @ Samar §, Jg ar 9w
999 99, ¥ow Pag W Aq =W
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3T 93w | gafae 3z e W g
AATHT qaT AL FHAT AT AL Y
A o wfy awar ) o I A i
Fark w1 dar & aw e AR faw
#&ar | ag fa ia wra foar mar oy s
g NI I wagd §, THE a9 &
g ¥ oA & S ow oW &
warg w1 & 7 wf it wAfAT 12 WY
FH OFEA & AT F WA &
379 8.33 gfowa & =7 & = feav
arg | wora foafa & ag aww &%
fear mar  Afe7 & ag fAamw w7
A ARTE F wwr &1 wogx IWE
far wa v "wfaxs a9 F7 *
fag &arT 7 & 1 AT TIw oIS
¢ AMIT EHT AT F0hT ¢ |
gafao w4 it W ar ¥ Fq Har-
G FY AT FT AGTT X AT AT WY
ggor & %% f& 3g 8. 33 wlaww
N wfEds:. @ mogd w
fraam

AW WY TEA 9@g A w2 fF
#r§ ag Fam {5 378 gredfa a5
Frafy | g8 a1d & Tga gAar § "W
aR agy 3@ v 3 fw qaw fv oo
Am waaT T4 5 wEn-ehfa #F
FET & q W THAST ATT WA @
fe aft goar @1 ol AWK SER
7gTe WYX q5 AN | qg T F
FT TOFT & ™ § | FrE gEET G-
g A A wrar wg f& wErenfa
Tr w4 g IuF ofermw F wgmd
Faaer § ) mEr-eRfa Ty &
WIHAT o) a< gIar § 99 qIuT gl
& §Ug & ®7 H @y AT AT IAHT
Igarr wias ¥ wfas st &1 a3
X ¥ fparsmg | SER W@
X 39 & w1 I sfan § wiew
AT ®7 gHesT w& @A ¥ fwar
Fra qq AF-eRfq qor § WX IS
qfcrmeaes wgmd apft € 1 @fe
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RAG & ARY F AV W4T Hag FH
WY FT qarew § AL Fav gar 1 T2
@ 3T T WET W@AT & | wW T
WIar &, @r wrar § | gy dav 2
¥ qo-eRifa &1 @aT Fgi AT § 7
Fg AT IqFT qAT T AT IEwr faear
Tfgd, I AIgr & a8 | Ig IFHT
WAE AL FL AT | I IHY AADF
*QT 0T FL ITHT HIF FIF IS
wEE@Y F TE F gwar | ag 99
aY daq IF @A ¥ fHg AT«
IART GATH AEAWFAE g I
¥ fag oy qofq A & 1 77 Aww
N Wy T A ITAT GTAEFAT T
gfa & faqg & qaf =& g/ 1 ar
IAH qET-TRIfT TG A At §

38Q MT ag Traq faasy faa,
Iq¥T FEafas qagd Iger  faRrdy
W IqFT  FAE TF AR JAQ AL
o} wfgs ST FO0M 1 97 I
T FFAT AT IEN HRAT-TRIT g |
&1 TR AFT FT @H FTOR THT
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FAT T JOZT AT & | G arfa
g mar & 5 wogdl #T q&@r FTET
A, I &T @Y ¥ AT IART A
T 7w, qfew T9F W19 AT FIE,

fearfor &w &t wwoqa€§ 2
91 Wi I qrfadz we d e fEmr
T, fagsh ax wx g gFTw smar
qraw Wt F4 guwF fag w7 oar W)

qagdt & ® @ f& aqar ardf A
AFT AW AT gHH waw § a
v aug faw smom 0 ¥fFw T
Fa* qifass wT ¥ I X FT N
frotg foar mar & @ 99% &g agw
aer s fvar @ g1 ow v
wgg war I af @ g A fawar
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[+ ar§o o mil]

war I3 78 fAmar | 9t wgmE Gy
g Jawl F@AGY IEHr FggemRe
F@ gy A fAwar @, S&FT "AraT Y
foear & | few 9@ wEgmg W W
W wrA IEd oW faar | 9@ #
AR T O I9% 919 | FT OATA
wqrg fear & 91 1| I Fager
A& Feraqd feqrfaz = § STamHT
faar wTmrsafeE g @ wHEW-
FAT TS 91, HIAT HAS GAA &
faq, ®vgr @deq & foq, woq T==A1
1 zar ] ¥ faq 1 I 98w fows
X 7 wiqag A7 gioar § §r
w¢ fegr ar, sasr Wwam ger
<Tfgd 97 WX 97 A G897 A& W
¥ WA ATAT T AT WY HEAF 0T
FT fear fF guwr 9% Wifase wv
¥ 9mr waar fear srm ) 9w fao
g far @&t 3 ST oweomr #7Y
IqFT gH @A For wmgr fE
sifagz T # WY sy W I 9@
WM M Fqaad feqrfae &mw &
91, IgF FA T v Afww saTw
qz wwar AT wA wr g fema 9q

17131714,
%’ E-
qiy443-73
7 éé‘;a' g
a8 s 2
iﬂii%)ﬂéa};ﬁg
CEEETNOEET,

13
3
3
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T @6y g 1 foodr e F av
I7% fag zo fFar aff ¥fF s
B GG ¥ gw Ik @ g R
I fAg & FW | I TAGD
# AT AT GAT q AT T AT |
g ITA FH Y wAgh Far &
I ar ghrar sasr gasT @
gAR wex wam # @re faafor faamw
4 oF wags &1 gfa fa & g9gd
2 TIT 40 ¥ T 1 ST FFeTS ¥
qIFL § IAFT 1947 HST 30 ww4T
g fawar a1 I ww W far
W & | aER & IAF arfas AW
fravas & 1 A% ooimfe ST fad-
aF A€ § 1 AT 30 TIAT HEA A
Tazdt gfrat ¥ et 7 g @R ?
W AIFT FEF AT A AW K A
FLA 2 IAFT 2 AT 40 Fur wfq fer
foear 1 foos g 7 I S
& farw drer ar f5 afmge woge
FY ATH AAGN AT FT TG & | FaY
19§47, FET q1¢ AT MTFE T AT
YT AW aT A AL | TF 9T FeA
¥ =gt fe wa Frama & wg & fr afo-
TR AAGL HT 9 ¥ F7 a7 3y fwq
ot =g gk "ag & faaw g
@ w0 A4 § 7 foad w7 F qod
ft 8 T afew 12-14 TR T &,
ﬂ"f‘ﬁo!'it'-go!’ro ﬁmmzm
FT 2 vOAT 40 FuT Wiy faw w0y famr
v @ ? 4w wanfa F @ wArw
1 W FH W FT AIH AAT
woft ar 78 ?  Fwar 9@l ¥ e
oot g # arar fear v @ fE e
3w ¥ wfas & ufur s w7 & 59
HTRSAT $T A= TF A 9 § qvaw
T g faar S 9T iR @1 gmwy
TF B 37 F A< I FT 127 |
T T qa & §F foF oF aF 30
A B Tgd & S qEd
¥ ¥ IuUNmfaEi M wraEr § AR
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g wedE da ¥ weefa wERT
FT 10 FATT IC FEA FT qI64TE AT
g & oW g ® wre o w1 ST
oL @AT § A F7 § A FY AT
g a8 500 To HIfgF F &9 TG gHT
arfgd | wft T af qF Iw F aqEr
Y AT, A qA9EA A, @I Aorgd
F " FreEET 7R ¥ du9 fear
fe Az Jee fafamw o &Y =nfe
Y THAE TEFL FT wegeAar F g9 A
FHWTY 1974 ¥ = fgaa s,
o & fomr &1 Faw wogd oz
IAEIT F AT T, ATAEHAT & HTHTT
qT ATHY I, a7 Iq AT 1974 F
314 597 & F7 TE¥ gnir ) W@ F AT
wgME FTHr Agr @, W o mw oy
=T vareT g Srfew, ¥ 314 w90
¥ a1 fFdt wage # fa=ar & &
JIfge—TAT IT FHT AT TTHT FHAA
F forar a7 | AfF ST aE A FHwWE
#r 3« fawrfor &7 48 771 F AT
argaT g fF g gard v 39 vy
# w7 o Y R | & =rear g e st
AP O ¥ 9@y Ioa-YrqHFar 39
AT A R, Wi g ]I FT FA_A
# gaw faa=n qaw T )

ARG FT T FATR THH Hell AT
A Tegafa ot & s qT swarfaa
FANAT TEATT & IO F Fgl 47 | TH &V
w=EE T AW HIA qATHA T@AT §,
AT & g, afaw fefa & @i
FEICAT AR E? gL AW F
afqge waogy, fo w0 o, 7Y,
g qo, A & 9w @A & g
T 7Y &, fom & qrr fa g ¥ fag
g AT §—3Ig Fw § o A AT
FAT SATH ST ATFEQ | WIRT & WA T
¥, S aut #Y wdy FfY el §—I 7 wHA
s w1 Sfage woge oF v @a § ¥

ASADHA 20, 1899 (SAKA)
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FIA A 4T, @ 7g 727 fea 9w Ay
IHP AT A fTFTer FT IR FTRATE )
I ITA-T=AT, THT FT FHF I WY
F 50 T F 7 F A 97 F F3av
§—3g T § 9@ g aqmr A |
WY ey fet agw feara drer
for avus worg<l 1 g s farmar g,
dfe areafarar ag @ & 9 A E
¥ qa T fear T & aer s,
IO Faw A fagre & and § o g,
g TF THF AAEA FT 99T g | @r
W-FATHT AT $O GIST A7 F9l 2 W &
s s afarewe & S
F FTUTAAZL T FT @A E
g T FW FHA T AW, FTA
¥ 7 AFL T FH FA ¥ THC T
ar ITET IAF 70 ¥ frer wC amgR
& faar omaT & 1 A aw @A g
o 37 FY wIw T Ay € g v o
FT R ITFT A AATEAT S, SO &
99 H1 T fawren Smgm—aE g
& wor x| 2w & TS Y AT

Fgr T § fF 98 FTE W Iwe
& give THETEHT TRES ¥
aray & smare o< faw g & 1 & awwar
g % & wiws 79 €, TaAaAe T
¥ A & FOA ATy A FW AT
gfs wia-mia w1 qEeror fFaT g At w9
#1 wrow g fn ag dear a0
¥ FW ALY & | AT AT CAATIHE TR
¥ ATy T FOA §, I I F¥ AVFY T
fererefy, ITT-ATX, TIA-ATX WA AT ST
¢ g% gree] aw & forg wrertex Y
freara fee wo @ & fog w7
TE o | TR T qEATIEE
o # g | TR sifer—aga &
Y fa ¢, form w1 e e
F AT o AT €Y & | THTR TR T dw
g—agi o1 FT gfed, 97w q@T AEY
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: ¥ omemgRz gwmEw W S 9
2 i A0 ¥ fe ATw T FTAT
g

T AW § A #) feafd @€
waTAg A AT Y | g/ &7 AT
= 7 foam &Y aga a1 faemiz g
@ & fag aga fedl o swdfer @
o1 gt | & oo R ¥ 97 fEw
FEAT TEAT F-—FR A
qa # St aray faar v @ fs g Q-
AT FT WIEFTL, FTH G4 FT FgFH T
mifas afast F =7 § 79 20 & s
F TIA FO—FGF A FIA FT
WHT A4 W1 AT | N« gH qg TGl
g a%a ¢ & dfqam & ofe #0 &
qfgFTT FT GRTHTT TTETHW H ASA
@ g usg faaqT sAl § qE A
g, wife sotHe wfew # afz
§® ST § A q@ avg w0 AwEA
FI AF 9T H QTR FTAT @Y qatey
A& grm, ag wa ¥ wiaw  fawmw
'ﬁa”rmq‘m =fgd | wTor EW
AT ¥ g8 wawT vIm &1 frar
oF ZW TN F) fagr Amwmi § A
dFA AFA £ TH FIH H wH
foea 7@ F wifed g8 Tw &

%-T!l:i

W g w1 & ford s wrvaTh dfgat
w1 & o9 S=aT g #7 ae @i |
TOFT A9 FAA AT 7 g, afew
Y ZT T T TEET AT FT qRA
o 3% A & faawm g Enir
£& AWM FT AUITE ag AE aww fF
TAET TATT q@ AHT | I @
fawara gr f @) #1% z@ 3w & dar
IO, TEHT 18 AW FT IW F q1T WIAT
wreIfawT s &0 1 wfawr o)
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wAT & Ag e @ S wr
wmfuﬁmaﬁawaﬂiﬁlﬁ
g Flaami &!ﬁﬂwt&,gaﬁqq
frar smavas @ 5 &w goa dfaam
# WA T | THT FIT Aqa7 ¥ foreR-
Ty Tt & ) FW gTA §IA ¥ wer
7g @A ST Sifew | ¥W §wEA
w1 aoifee &3 & wo¥ T wv g
F3AT T1fee |

e ag & wodr goRC @
Fga1 TE fF afaw Ga & gH awfaa
®q ¥ oF Afa arar arfew | foed fami
W gEET FY i @, 9 7@ qfww
& g, ST I FT & g, IR WK
F1E da @), 37 @t § ug 7§ fF wod
fogemal &1 oF fadg & e
o AT gArR fag ¥ ar s F fas
¥ AR AT A g W AT o JEw
Hg IATY ATAT EY | IW & FIX FT@EL
¥, ITEA F ¥ ¥ TH AW F /WS
ug foq 77 | o TH s ¥ W @
IART AAFLT IC F1§ AW TEN 9T 1
Fafawl afrr o o fom wia &
faq &R # aTw ¥ sWTw FAr €
f& wi AT &Y, 9 wiw A Afes S
I% ATeAW § wFTCFT A F | AT
Aagdt & i ¥ oy g F@ ™
&nT 7, 9 IR fow SER TTer ¥ SAwr
IATAT ATAT 47 | T FT G0 T
ST FY WIS 9T | IFF AW F GASAL,
T7TH F1, ATOAAT &Y AT Y | TEF ®
T AT F A A, ATZL FT IR
favare s @Y 9T 1 AfEE TEw ¥
v &Y gl & wrew faarat @ wagd
& forg awmlar 3T &1 wigw I
#1 et gur 91, =@ I F1€ swTw
AR H g ar 7 gY | Faaw w7 Az
IA® qrE o ¥ | AfFT wa ag o
T Ty & oo, ww Ay w7 frdE-
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LTS FY, TH TG FT  ATAFATA gTHAT
#1 W qgie@ AgY fHar srqar | @@y
FraA} # A @rare vzt w1 gfaffuer
F@Y &, 78 F1 wregar fwadr arfge
ST T FIAT AAGL F I9TT @A E,
qIgA ® FW 574 &, IF 1 ArgAT
& s 3 rfgn

gmEe  frafa & Stoa ow
ares =1 w1 fv dga afafaar @a
g qArE FATOAY | wT9 9F/IT WY oo
AT 9 wAFU FY wpEiET) # fow &
afafaar 7€ smaT | g g @
wagdl W sy F woiid 3 & few
7 afufaar I sm @Y & | F & vz
gfafagt & fos o% & armmg) &
fogwTr @ | IA& WA FI@ET H
1§ J|r-Tar a1 fgara 73 @ I
o1 | wx 7 faspe agy ar arfagy
g a<g #Y A1 afafagt § I77 A9
% agy wfafafa @ =fgd | oo a7
ay a7 & fF s wraat ¥ 9 wwgdn
sfafafucs w37 g & § g7 afafoat &
e | Y ATEAT # AIFLT K woORTLT
A oAy | WYy w1 od ag § fw
aaglt & wfr sfafafg 398 wriare
g1 wagd ¥ wdy sfafafust & fag
#9 AT FAT | qrAAYAT wlgearare
o & w37 fF mwgd & wfr wfafafa
¥ F@ ¥ fag qeq F@rT FY yUE &
A7 g AT T 7 WA fF sha
dear &Y ATAAT F WAl ST AL
sfafafucs st &1 woc wfafafac
g1 g At @Y wrga # ufafafucy arsh
Wt afqgs § vawr sfafafucs faaa
wfgd | aHT F Aog w1 A fowErw
mmﬁt,aﬂrmt.ﬁmﬂm
favrre & sa¥ wfafafe 1% =fed
< saxy afafaa §, v € N gfqfy
Y IAN AREF AT WA g AT
T[T wrfed WY wUgA w Frown §
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qare # WY feear g wfew, avt ag
@ AT g ) 9 5% A sreaE
A RATEr gy § IAN IEer fgew
grr Jfgy | FT@EE F1 A femre
fraTa worgt ®1 ATw grAT Arfegd | @
UFSEH § I aF IR 9T gl
wrfgd | f&T ot §& Wt qATE g IaN
Iawr fgear @r =fedr, aHr =
AR R | TS faaT wrierd
1§ wawT @ g |

o1 @ gag fas fasw Y s=f @
@ ot | fow faew 8 qaehr g2
A TR FL LAWY d7 qF q=TAn
ST & | AT AATH &T I1q § wrfers
AP, @9 G AT TS § W SHR
ATz AuTaar oW & foy faw faw oway
a1 @ ¢ | faw fosw &1 somy
foreirardl a7 X T & o &
g fos 7w g1 a1 gadr awg #1 &
qAGIE FT 9T FGT FT @7 ardr & )
aq@ g% f& g gwgr aw7
frdt faer &1 I=C  I@ far & WO
IqET FLATE, fora & FaT Tor F7
IoTeA a3y #mr foedmrr &, foras
FIC AW A TEADF T[T AT FA
Fr et g% gt & 9w fawr w0t
2 ZAT =iy 1 Y oA agry €, IAET
earfara 3a faer 9x g7 =Infgdr 1 § &Y
IGFH IS | Z ATITF § AT W F7
sy foE FAIT ATHTT A LW a19 FT ITewr
FTAT &1

TT o5k & e ¥ 99 qqraq H
HIAT FT griaE FHAT FC@T E

SHRI VAYALAR RAVI (Chiray-
inkil): Pirst of all, I would like to
congratulaie my old friend and colle-
ague, Mr. Ravindra Varma, who is
shouldering the responsibility for one
of the vital Ministries of government.
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[Shri Vayalar Ravi]

I was patiently hearing Mrs. Rangne-
kar, the Marxist Member. She was
taking objection to some points in the
20-Point Programme, 1 do not know
why she is objecting to these points
which deal with bonded labour,
minimum wages for agricultural
workers and workers' participation in
management.

I can understand her agony and
anger. Her party had occasion to rule
twice in two States, viz., West Bengal
and Kerala. Unfortunately during ijts
regime, her party had failed to look
into any of the points—neither the
bonded labour problem, nor the
question of minimum wages for agri-
cultural workers. My State, Kerala,
can take credit for introducing
minimum wages for agricultural
workers for the first time in this
country. Naturally, the Marxist Party
will be angry, because we introduced
these reforms and it was not done
by any one of the governments run
by her party.

In regard to workers’' participation
in management, Mr. Jyoti Bosu's gov-
.ernment in West Bengal did not give
any right of participation to workers
jn managemernt in their own State
government industries. Under the
'20-point programme, 99,000 persons
i.e.,, bonded labourers were set free.
Unfortunately, the lady Member has
objected to this. I am sorry mbout her
remarks ] wish she apcreciates these
points. I can understand the anger of
her party-men in regard to the
Emergency; But she should nol get
angry with the economic programme.

16,28 hrs,
[M1ss ApHA MAITI in the chair]

Now about the role of the workers
in the country to-day. (Interrup-
tions). The Janata party is in the
government. The Janata party Mem-
bers should place before the country
what the facts are. The question is
whether the governments in Kerala
and West Bengal when they were run
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by Namboodiripad wund Jyoti Bosu
respectively, made any study, with
any sincerity, to ascertain whether
there was bonded labour in their
States. Have they done anything?
They have dong nothing. My only
request to them is to please rule West
Bengal properly as they got another
chance.

The workers in this country are the
most-blackmailed. They are more
responsible than others in this country,
The working class in this country
behaved in a responsible way during
the emergency. They played an im-
portant role in the economic life of
the country. Yet, unfortunately, they
are blackmailed by the monopoly press
and the employers. If we look at the
whole class—I am not defending
everything that has happened even
in 1976—the workers have not resort-
ed to strike, in spite of the fact that
there are elements in the trade unions
who used to say that they would
rather see the nations starve to die
and not allow the steel mills to func-
tion. The workers have played an
very important role. But, I am sorry
to say that the industrialists and
employers behaved in a very irres-
ponsible way and even he previous
Government could not control them.

According to this Report the man-
days lost is 21.9 million. The man-
days lost due to locK-out ranged from
54 per cent to 90 per cent. During
the last one year of emergency the
employers made Tt a point to create
hardship for the workers. Even
though the workers behaved very well
and in a responsible way, the
employers and the monopolists always
blackmailed them through the mass
media.

To take one example there is one
Mr. Dalmia who has two factories in
Kerala. Something happened to the
works and they protested 1o the
management. The entire press, includ-
ing the Indian Express, came out with"
four-column headlines thaet an indus-
trialist wag man-handled. What was
the result? He closed down the paper
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mill and another factory. He declared
lock-out and went away. Tlere is no
law in the country either to prosecute
him or to make him cpen the factory.
Yet, the entire newspapers supported
this industrialist. They are not looking
at the plight of the poor workers who
are starving today. Even though the
schools are opened, the workers could
not send their children to schools
because they have no money to pay
the school fee. When this js the condi-
tion of the workers, the newspapers
are supporting the industrialists. So,
I would say that the Minister should
have a fresh look at the Industrial
Disputes Act, which needs compre-
hensive change.

There is a provision in that Aect
for domestic ~enquiry, which means
ihe workers lose their job. The
employers appoint their own ‘lawyers,
have an enquiry and then dismiss the
workers. Another locuna in the Act 1s
that is not mandatory for the emp-
loyers to go in for conciliation. 1
would say that conciliation must be
made mandatory.

In 1976 we amended the Industrial
Disputes Act to the effect that if there
are more than 300 workers in a fac-
tory, the management cannot resort to
lockout or lay oil without the per-
mission of the Government. At the
same time jt was provided that if they
give 90 days’' notice, it can be done.
So, there is no meaning for this pro-
vision. Government have to come for-
ward with a law which will prevent
the employers from resorting to lock-
out or lay off, retrenchment or other
hardship to the workers.

Another bad feature is police in-
tervention in strikes. Shri Jyoti Bosu
said that he will use the police against
the workers.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Did he
say so?
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SHRI VAYALAR RAVI: Yes. he
said it. He said that illegal strike
would be prevented and there will be
police intervention against it. The
police will come into the picture on
the pretext of law anc order. There
is a past history behind every labour
agitation. The police cannot simply
say that it is a law and order prob-
lem and intervene. There should .be
some report before them to that eflect.
I am saying this because Shri Charan
Singh wants to enforce  discipline.
Take, for instance, the strike in Mo-
dern Bakeries, Ernakulam. I am also
President of one of the unions. The
police intervened, I asked why. They
said they had instructions from Delhi
that the public sector must be pro-
tected. Instead of being an exemplary
employer, the public sector, unfortu-
nately, has become a privileged em-
ployer today, and the Labour Minister
is helpless because he has no power
to refer to adjudication any dispute
in a public sector undertaking, He
has ‘o wait for the permission of the
Under Secretary frem the Ministry
concerned who can veto it. What I am
saying is past history. Definitely I
share part of the responsibility, I am
not escaping, but I am only appealing
to the hon. Minister to reconsider it.
This privilege given to the public sec-
tor enterprises is a very important
point. You have to assert your rights.
You should not wait for the Under
Secretary of the concerned Ministry to
give permission. You should guide the
public sector management to be an
example to all, including Jyoti Bosu’s
Government.

The Prime Minister said that they
are not going to reduce the strength
of Government servants hy 10 per cent,
but only they are not going to fill up
the vacancies up to 10 per cent. Tt
means practically they are reducing
the strength by 10 per cent. What is
the philosophy behind it? It is the
same as that of the Congress Govern-
ment.

The CDS was introduced by the
Congress Government because of eco-
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nomic and financial constraints, to cut
the money supply in the organised
sector, Now, the Finance Minister,
Shri H. M. Patel, has said the same
thing and the scheme is being ex-
tended. Practically it has becn made
permanent, Why? Because they do
nut want the money to go to the wor-
kers. Under the law the scheme
continues only up to June and in
Juiy they have to return one-fifth of
the deposits with interest, but Gov-
ernment say thay are not paying. The
reason is the same philosophy of
financiall constraint, monecy supply
having to be cut. So, what aiflerence
does it make between the Congress
and the Janata Governments when
there is a 10 per cent reduction in the
staff, the CDS money is not relurned
and there is no bLonus?

I am not blaming them about bonus.

I know he will say that it was our

law, but I will remind him that he

is sitting there because he has made

a promise that tThe Bonus Act will be

. amended. He hus assured the wor-
kers that he will repeal it, Both of
us come from the same State. He
knows that in Kerala bonus has been
: cagtomary from the time of Sir, C. P.
Ramaswamy Aiyar's regime. ]I am

proud that the Coalition Government

of Kerala during the emergency for-

r ced every management to pay a mini-
mum bonus of 4 per cent during

Onam, but today the Kerala Govern-

ment seems to be helpless, they cannot

compel the industries to give bonus.
So, we are going to face serious

agitations in industries, including the
public sector. So, I appeal to the

hon. Minister ta introduce a Bil] to

repeal the Bonus Act and see that

bonus of 8 1/3 per cent is given to

all workers.

Regarding workers' participation
in management, I know he is very
eager to introduce it and may ex-
pedite it.

The ESI scheme now covers 5.2
million workers, but now it applies
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only to factories employing more than
20 employees. Statictics show that the
total number of workers is 19.6 million_
Out of 19.6 inillioa workers, you
are covering opnly 5 million. A
majority of the wirkers who are in
the establishments which employ
less than 20 workers, are not cover-
ed under this shceme. I know for
a fact that the organised workers do
not want this scheme at all, be-
cause they can get better medical
facilities through the agreements with
the employers. If the workers do
not want it, please do not impose
this scheme on them. If they can
get better medical facilities through
agreements, let them have it. I
know, the ITI workers, Palghat re-
presented to the Government that
they shoulg be given exemption from
this ESI scheme. Moreover, the hos-
pital facilities are not good. I know
a hospital where cattles are in Erna-
kulam, Then ESI gives Rs. 100/- for
funeral. ES] is not for funeral or
killing people but to keep them me-
dically fit. Many of the Unions which
I represent, have requested the Minis-
ter to exempt them from this scheme.
I request the Minister to extend this
scheme to those establishments whicn
employ less than 20 persons Lecause.
there, the workers do not get any
medical facility from the employers
and do not impose the scheme on
those organised workers who de not
want it.

About EPF scheme, I know the
employees are very responsible and
they are trying to clear the arrears
of accounts. During the last two or
three years, the EPF arrears have
come down from Rs. 20 crores to
Rs. 18 crores. Still, it is a huge
amount. The Government has also
launched prosecutions. But I feel
the Govermment Is not providing
enough staf to the PF Com-
missioner and Regional offices.
On the floor of this House, on
many a occasion, I demanded that
the Provident Fund Office should be
made an autonomous body. If you
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make it an autonomous body, they
will get more powers and more
authority. Now the EPF officers go
up and down for getting a small thing
done from the Ministry, So, 1
would appea] to the Minister to con-
sider converting this into an auto-
nomous body and give them more
powers and staff.

There are 11 million unemployed
youth in this country, but you have
no provision to give them employ-
ment. May I request you to start
an unemployed insurance scheme for
these youth? There is lot of corrup-
tion in the employment exchanges
and I would request the Minister to
take scme effective steps to eradicate
corruption in the employment ex-
- changes,

There is heavy indebtedness among
the industrial workers. The money-
lenders are exploiting these persons.
There has been some attempt by the
previous Governmnent to eradicale
rural indebtedness. I would request
the Minister to take some steps lo
eradicate indebtedness among indus-
trial workers.

The Port employees have threaten-
ed to go on strike. I appcal to the
hon, Minister to see that this strike
is averted so that our economy doecs
not suffer in any way.

In conclusion, I have only one re-
quest to make to the hon. Minister.
He has given great hopes 40 the wor-
kers that their grievances will be
looked into and their lot will be im-
proved. But the workers are always
exploited by the ruling class. I have
no doubt that the exploitation may
continue because the ruling class is
always on the winning side. They
will try to exploit the workers. The
entire machinery, the entire mass
media, is controlled by the ruling
class. That does not mean that you
alone are a part of the ruling class.
They are omnipotent and omnipre-
sent. They always try to exploit the
workers. An hon, Member on the
Jother side was talking about the
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INTUC affairs because of his igno-
rance of the working of the INTUC.
1 say with great pride that I am a
worker of the INTUC in my State
and I can say that it stands for the
cause of workers. It champions the
cause of the workers. But we are
being blamed by the Chairman of
the Janata Party in Kerala who- said
in Kerala that the INTUC workers
and the leaders are exploiting tne
workers creating agitations to tarnish
the image of the Janata Government
He issued a statement last week.
The strike is going on in some fac-
tories with unity of all trade Unions
including CITU. We are being blamed
that the strike is being organised to
black-mail the Janata Party. I cam
assure you that we have no intention
to make the labour as u political war
weapon to fight with as many mem-
bers of the Janata Party may think.
We will see that the INTUC and the
Congress Party will do their best ta
safeguard the interests of the wor-
kers. ’

With these words, T can assure the
hon. Minister that we will support
him when he brings forward a legis-
lation for the betterment of the
workers. Once again, I congratulate
him,

siYo farem arat &t (WA )
FarIfT Agar, & sy welY o #Y I7
& gre §17 9T & FTIFTT 9 aurg
Zar g | AR Aag gfamAl 10
gT 58 ATAEY AC | §F 1920 F &7
wfy anwr wF faaredf A FFqaa &
A g ™ uF fwar 9v | 99 Wy gt
FTAIL & A9gC &WT wmaw g 4 fow
F 7 750 T M & @ w7 wfade
AFT a1 | F F [l worgd § W
d w781 fAe) & Awge gt IR v
¥ FTCaEl ¥ TG G AT TETEN &
qAZT &Y, st F & farar, § A waw
TH = AW F A 9T ¥ a7 F
Twar § fr ag @@ it wEW w7 S
FTARTT IT &7 AT § a7 Tgq &
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WTART 0 | oY grer fF § I
fega wwmia w1 W1 ferge dfew
fear @ 9 & fog & 97 &1 qug v
7 1 g ifeue camiy g@arT Ma=sT
w1 frod g@r ¥ fag g
wWWwe frag Fawad 137 &
g & & forg faest aw@wre & &
7Y fFar 39 F wEard 9T W fFar,
I # WrTaT wTE 9T A T, 9
# Ferwa w1 9z faw w1 wfwae
foraT AT gL A% ¥ 99 FT F@E FH
Frafowsr ) FAEI ITRI A
TreAT ¥1gA 9 | gafew feqw geasw
Foqg gram g A IT F A gy ¥
T 4 3 ag gw gq 5 @, w=wr
gaT gTare g ¥ | Afew o o
% A uw A=A M 7 zw feege
# afzs frar o1 forw avg & Mo
ST F I F JIGT FT ATAT IWY W q@A
qa% &1 AR a9 s§war ¢ fF ag w1
IR s @l ¥ fear

ua & gat S F7 eqrT wUA IW AR
# "o femmr I@ar # 9 & § IF
JqT T, M@YT F FEEw { R
qr | MTEyT # uF FA< fedr @
1940 Y 1T ¥ 7F® T 97 HIT &9
1973 a¥F ag qgA A & Ja7 1 faed
34 @9 ¥ T AT TH S« fear ¥
TAWA 30 TATT AIZL qIA Ffeqa 7
7 ¥ fog FgeT g=T & A gEd
TRl 9T 9y @ | o w1 F g
ARG A FLEFA G | A FW G
AIZT F@ § | TG 9T JEFT q€ 9T
fr oF oo & fao w9gx @@ A Fw
FAFE TG AT ATH 7
9T T ord 4 91T fRT oF & qr "7
WEIFIE R g ) wae
¥ TN dgEedt @TT AE g 9Y
farie ag aax % f5 o wygeT
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¥ W faeeA 4 ag gEl woga
T gaT ¥ A7 grav 91 | ag foew
aga & wesT 9T AP 1973 H wa
FIM AT AwAaTEA H A € Ay
oft FETEHTEH  NE IEF WA 9
I8 f wgrfs (@ 9 F1 A9 59T
fifoq, ag aga wmEA= § WX O%
AT &T QAT TgT A=8T E1aT § F411%
IAN FAFT  Agerdr wOE A v
g afss s=iv #g1 fv gardd Aoy
2 fF ®re wrevw & WAL FY qATAS
fear o afew S fRe e
frar ar fr @ a7 feq A Faw @@
ST FT ATEa ®1 3W fear ¥ [A@I
T @ AfE guia ) aa § fr ag
feaqt @Y Fraw g AfFT HT AT ST WY
@Y J AT FgAE TIF | Tg BT
ATEH & ATFAR T SITHIHICHT ATIATEY
g FaTE ¥ fermTdme
a%ET e @A § w7 37 SRy
T ¥ Ja< foqt & wwg<i A wadt
Y od A &R Fax <7 feur ¥ 74X
TS FQAT AT A @ AT qFA § |
fred & qrat # Mgy dwT fedy
¥ §17 TW W9 HAG FAAT @I
# g § 1 gy, @@ s g
®T %1€ QT i AEF & 9g 10—-12
frfe  #T OF 4 oF wTEHr @EAT
¥ T war g

A FAFTT GT F qRg w7 A
FAFAE THT a9 ATQT 9T qg SHT ravT
uT | I gAT 94T go dYo ¥ oAt &
6T I Aa TR AU § 1| oF fam
# TF @ ¥ UF AT AIEY STRIHT
frar sz o 2 Sestam fa=
Fraari I I § 1 S Efem Wz
grr g ST MEex & fafaer wegamer
§ g & A€t ¥ A a7 § et g
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‘mm‘am‘mmgl gux & fiT

A ¥ AqT FATE T7T Y AN ¥ FIH
FS FAFT ) 14T § KT gATY I AWy
arst #Y go dlo ATHTTHT X #T AT
I @ g1 A Y ard W aiw
g ’9E F J 4, T gure foq aga
TE § WX ITFr AT 9ifge At
IEH TIMT  FA S w
T FT % | & gqran F7@ § 5 gqwm
FTAR T@T AAAT WX To dYo FHIT
# 3¢ A8 faar 9@ 1 gErt 9w
AT ANHIY BT ¥ I AT w9Q 4,
9IS T g F IS § R IT qw
awy g, & w1gw fe wiRg aOETC AT
W FIT ATEAN ARG B & I GE
q gart @9 #1 wmay @9 f #z fear @
Y qraT W qMEd | AN qIET F
ordar & s 99 wT § g7wTC oAt @S|
e w arfr w8 w0 W wda & 4@
FAY @ AT qF G K ATEA
T A% qf@ ¥ a1 am
qgqTAT AT TH )

# s £ fafect amge @R W
e Y 9T TF A R A 3T e

oA wuT ®W frar § WY s v @
& vEEY @ w7 mmar @A @t

aed WA gew ¥ faay wag
e ¥, 9T g9 T F67 9T A
forar 1| afe @ & Fo FEL F@E
g vt gzare ¥ ax W feferma
TR a7 | S wgrA e facw, wgaTar
2, gl oF gare wwge fase far
9, qgt q¢ Ww wrIe F< fear w4r 9 |
S wwar qEefedw & fa¥r dar war
A FHw R T IAOE TG Fg
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mﬁﬁfnm&mn*ﬂ'@mﬁf*
¥ fray feforaea gu &, 3@ wagal
FY forx & agrer fopar or 1 W% s
¥ g Yax foemz w1 Gesfeaw
Feaeradr £ fegr smo  Gar & wewET
3T e fasr #r &, 770 300 wAFA
#Y frrerr wav v, 28 AwF w7 A
war, It gfgat dw & 4, 9w wx
Tl =t | faw wifes w1 SfF T
9% ZEE 97, IHA WAAGU F1 TE@E
FH F TS IaT A T@T | ITH.FAT
3TET g fag #1. A1 AAFL & wh-
Fra e ¥, IT*T owe fomT MWET |
# =g fr ey SvT R, ATeE,
T, RN, Fgwaar, AFIYT T
froags & wre AT e faei & Frarer
i § Iy g Fear ot | wEefeww
T & 9T § 1 WY T T AT HYL
ST T FTAATEY FT | I FTTATEY
TF W FER gR st sl ®
=T gr fiF AT SR T feemn

g

TS WX § AT TEEH ¥ AR A
*EI EAT §—1930 ¥ ¥ TF
qaTeEs il frer wrgT FF Tk @,
# SuwT wfedez od ¥ qOEC @
Wk FaE s gfeear A e fe
# gfad € | A" § IEET AW A
mWﬁﬁm@mWIIS—&'
1950 1 ardy I faeli & 82 T
w@ﬁwmﬂgiﬁ‘rﬁrﬁ@l‘&
FFUT A 79 TWe A WW W
ATRoTA o oFoFT T AT BENT
ﬁzlmﬂzﬁ%qlﬂmi
a1 |§1ﬁmm T I A ITA
300 T wTET AMET WS A
graw &—wmw wq SEm  afar-
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1ger guEl ¥ 430 v fafram @
2, =gy, @¥fe vt Fawerew qEnfe Iuw
F oY wrrr gy f wrT At wedr g
T §, A e S ¥ ww wgEew
FTT 260 TIY §, qg fead Wi &
T[T {1 e B W A qi wdw
TRt & 1 260 T F atw  wdA
T FTH 12 WX AF TF AW B
fFrag =@ svar 3 7 mrCIoEEN
uF  GreAawess Wt goeed
% 2w 3 f oy wga wrlns ag
977wl §—% wrgar g T woweed
¥ Wygd & arg ot s fear o
st Iy fafraw & | ft w@r w7
a7 & wry wfew frar 9w )

frot ™3 =zw § wAEN
W ¥ oF " & @ fF oqEmw W
Al # 7 A fax O w19
Toseh a1 gadr goeey w4 Sy § 0
mF gfaerd a9 gIET v Arfex,
AfT TTFTT 7 I AT F1 aF A /AT )
oI & wgm 5 o7 gy § ow AwAH
§ 1 aifrdy a€ s, Foas |@a goesiiw
T IF OF @7 g7 WX §F T[T AT
aegferer fagra @Y, St fadT @ %7,
fooem fepes @), 99 & fogra & =TT
averg fa | ag wmasas § AT H
mw F7aT g fE WAt o sEay 3

17.00 hrs

HAER W TEIEET SAId WTE
S 2 WEN &Y dez fw g A
ard 92 ¢, 9 wd aF /& af w%
% | | @Y W wAr wifgg foan
Fagd # AW ;1 S @A AT @
g FT, A

| R Tt # wsr“"riﬂ
w@ﬁmﬁ fedl 7 7% 7d e

JULY 11, 1977

D.G., 1977-78 320

& ¥ Wt A &\ wagdh € ag ooy
feames ot § s 3F wrs @ &
50 wxdz  Ax frawr  wfgrh
# e w2 § s wAged #7 7w feams
1 g fear g s IR W
o ¥ 50 gz &% frar smEm 0

T A ¥ Aw F qiw F A d
# wgar wgar g fs 7w W w7 fwar
g ¥ 1 I A amy W 8} wfrwa
fear a7 1 7z Q@ ® R ww
frqr war & | & Ao T Bear s
e |

L ) wIEH ¥ waAga  wr
A AT & Ag v AN WY qrva foerar
afga \ # woom Far § fe WA ofr g
9T faare & S gagd € ITww
sar Mz |

T TET T AwAA Hoew A
u'r'rrwﬁz-ﬁ%'ﬁv’t% | btwT oY
AF TIHR( ATAACIROTA A WO 0
frax 10 =t § Qe feq-wfast ¥
gidr AT & IgT TS LrAdT ATACY
farra &7 3= fgar 1 fudi Y fawe
FTAT 737 AT w7 & gAfAq @
arﬂrrﬁs & T faal wr agAAI I
e frar s s faar wmrrd
# frar 9T g9 A% Ay A drelar
AR ® awrT FAAex oA GrAt wr
g afqei w1 Mfadr agrdr Tfer | oF
aﬁaaﬁ 800 A FT gaAr ¢ =T
ITR & AR A T AT fear A
A TTA AT ¥ @S agA w4 g
ﬂh%fﬁﬁfﬁ#ﬁtﬂﬁgﬁﬁﬁaﬂm.
afay & wwar g grT KA A
IyaarzAma wfxara fFar s i
3 A wafadr w0 ¥ w7 f gARX =T
F ST | TT FH KA AT AfET

g waxt & am # dac fulfes &
feamogn & W T § 1 o

5
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&Y WEE™ WTE (WEERETE)
a8 qgY § €7 A ) FEAT g
g fr A = welt ot o AYerama wreeh
g IR AN i go frar & sad
W & A F1oAre Juh § sy
afafedi # aog ¥ woEd N FTE

T wFA § | OOy wEdl W g Wi
qMA gu dWTIEY | A F o A
F A I AW TR T AHC
e wrR gu Far g fadiv wY
TIF T A AE TATAT | HAFL
qa § fFa Ta wagd st A w<ar
WY1 9 FH! FgA TS ATATE AT IA®
TR o, JAHT ATET IA AW & TLATH
oz feenfat # awg g= om § fredir
v g ovE, o @ A g
@ WY | 7 Fgr oA FT wAA A
oime § 0

adr g waE # g | § €
H‘t!;uitn‘lwﬁu' i @A § 9 war
forzefy frerd & Afew ged & fo
CF vgw @® w2 & o gEd A feg
TH aomA § IA% a9 @ q AEEH
A E 1 ot gEd ¥ fag wege FE
1421 LS—11

ASADHA 20, 1899 (SAKA)

DG, 1977-78 322

TR § IT F Tl HY JGT ITH! FIET
TR Y AT A grar @ 1 A grewa
¥ 3T ¥ % ag Iofig s owa § fF
FIMA TR GIEAT FT K & | 7T
T AL & 1 I g ®) STy gETe
=g |

3w O AT AN § I fora Prfor
o aq A& Y wE § 1 Q¥ W FT agA
SqTET CANCETAEMA @ Wr §,  A|®T

fiffraer &t aawY a7 s T TTlES
wfc a8 I IAAT (A TERT  IgEEdr
o ®Y & AT =wwfEgd )

fo ¥ S wagd v arw w4 T
g & wagd # sar wagd fudr
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forar w31 frw gfaae & e ome
i & o e e & froamar oot 3 g # afew S e
R e Haawegd v @ &

w@ﬁalwgﬂfwﬁmﬂiﬂ
g foo aa $T D € § AN AW
& fau o= ag wmar § O gawr fawre
age w3 fear omar § A e R
qT AT ¥ WEH B A mrEr S @
gk g€ & F™ Fa1 fogr smar § 0
THEY  SASTY W Wl ® qAT A
77 3 fawfed & a1 ST AwEY §
ag # 97 A STAAT AEAT F T A
qIFA W AIGA  FT AES  HAT
I @ & T wded ¥ faers ag
Far FTEAE T, TAFT qE gH AT |

37 FAE wAgd F faq S @
T Fgema § o faa A fgem
# fufrw 89 & faadt & s@% fag
g ¥qT X A1 @ & ag #Y ag FIa
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[t wgmia swd]

¥ v # a@ Famr § 0 oq@
AFETIT WK AqTHETST A W W G
ATH & AT AN AT AT AAGT E
o9 [OTa H g, w@gr & gEr yue
HAT AT 8,  FETHIST, TATAEFIST F
STEF qgT AT g F9T W W o
@1 W @ AR AT A g
¥ @y § 1 I fe s F 200,
400 To FHIRR ¥ fa7 gu &, A am
Q¥ WWY & Avr AN § w@r 9¢ o9
qagd ¥ w1 @ fr frly o F guy
met faag & fod oAy oy, sowy
15, 20 9 q9X 17 § ¥feT oo @
I+ A § g §F, N To A FY Hag
FAT 9FAT @, IHH ToE) @Y W AT
FTAT TEAT & W IAHY T B qedyET
FGCH T FEAT 92T & 1 7 ¥AT
| T F A= AR & Vgl ¥ qure
wet ot wa § 1 afww Foe & wr
g aftsdmram o g

featé ¥ O HWolla v Fay T g AT
T quw § T AT | T 9 AA WRIRT
A T | I 20 9T WG Fifes
Fr Ffs o g s s g e
fggem & 19 TG # ¥ W Al
ﬁ&lmmﬁ m;ﬁmnmn
I6Er, A WaW, FLH, WA,
afga-meg, Sux w2w AW faerer # v
A forar & | S9F 9K AT O T &

ﬁm%&ﬁiﬁfomowo
@ #r ara 5@ 7 & feay we
3T ¥ gg AU &Y JAT FT G &0
& FTOET A AT FT ACH G
wgar § 1 I H fo UHo urde
AR AW E 3@ 11 7@ &
09 g, 9= f g9t 7 7@ & #0=

T 8 | TWE AT GTERAT, WEIT

“Remaining States and Union
Territories have reported non-exis-

tence of bonded labour system.”

TH |a9 & THIH HIAAIG 958 qg A
e wra & o femll § WY S
FHie § @@t ax aifes @< arf o
? | XE® W= IT Ul w1 AT A

VEASTEIE gL & FAT AT OF AT
o AT AvEg I F E A
FET A WY §o THe WTEo &AW AT
TN TR I TITa § 14 TR H &
9 F < fadh gage i< 38 AR
F1 T fFgr snar @ o I & o
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}

7 § M W, T, @,
e o o ¥ qwgT 1 & T
g , TuAr Sfel 7 g T v
# 1 raa ¥ 4 W 90 F AAZL
fo uw@o wWife W ¥ FET
R &1 oFA qmaa ¥ 11
wadw mfeat § €0 wWo We ¥
qIE | FEIET, WA, 4@, HFHEEE
# 11 g 2 @ T E, I F IR
# w1 e 7§ 7IgA B FTH
TAAE g g |

. ae & o AT A § o
M FH T T2 o Ffay o
T ww fod ¥ qarar v g fr
fraw feY & formr o & B feage
F dav A § | foR #3531 TT ™I
w7aTe ¥ a9t & fF ow dEe ¥ A
w9 § F9 3, 4 99 A § | AL
F TF WIS FT BAAT 4 AT A graT & |
TG qAGL BT HIE@E § fAwe @
WTET § W IEH @ F T 97 T
% O g ¥ WX 3, 4 97 ¥ W<
TAZL F ATE  HT Do grar g ar
AT FAT GG AT R EHHT w2
YT & SATIT AT FFAT § | IF &1
N Fed ¥ ol o Fac AR &
AT A for @0 ¥ T wEw =y
& 9 wifar afads o a3 )
W Gar 7Y frar @Y wagR A gred
TR Pt ok oF TH TR 9T g
IV T3 gy st wifs o
& &N | gy a<s & ATIwr @
frermay Sge i firer P v sgan
2, AT W w1y ¥ v 3T E 0 TR
e W I @ o §, €
g s @ ?ﬁgzx% g &
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¥ Frred g AIgA § w9 A 7 50
ﬁw&%iﬁguﬁﬁémmaﬁf

firraT @ W 3a4 Y F 419 99 7@
FE F oot g wTh @ | 99 a9
& FL & A1 AT A F FTAA F FATAT
A 38 Adl | o faw wfes wagd
#T fbrer a1 } 91X 3, 4 TR AL
¥ ATAT TGAT & | T T I I R
Y JART grAT qgT A g ATAT A
AT AT o 1T @ A1 IqE 3,4 AR
T AFTC T A9 § | IR I,
grer F1€ 7@ T | 77 qadNT F wr
# wa qdY T AGY, gri A6t gw IEAE
T E N

g ATE q AN FES WA §
fe& ag vamT gHfaadr ¥ sW *1,
afer  Ias sarwn gfagwg =feq,
g FT Af @ | fegma F wgd
¥ ogr 943-9¢ wE@™ a3 gQ § S
Ft gaRd e g, ag A foraeAr
AT dr wf & oA & o f@ar
gt wer € & 1| T Q@ T § gr
KR AT AAAL A AG G qF5T § |
g wgwae & et afeat fas,
ST gAH ¥ WY T § | ST WAy
WY T aT mTeT 3 Y ag WY wfirear
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@ 5 & o 7% T § @@ N W
SUTAT ST AGY & | BT A< WISHY &
WA & 1% 99 ALY afedl # Aug)
# faurx @7 qEar ¢ fe feely &
® WION ¥ AR FX ¥ ST I )
WEHIETR A 18 WTE # Ay ¥ ¥
5 9T TG WIS AT AT A q@d
g ow fad gy & sEe g,
A FT T TS FT | AP TG F qOHY
W AT g | Td WL AWGL 48 @A
& |t 7 a9 faw & @ qoEr @
AR I fE T 9T AT qwaT @ )
& g W SEd @ wQ
f& ag samaT Fm FON, saer T
sam ?

¥ deft wgem ¥ wgr Wvim fs
WA A W T FA & fom ard
Tt W@ 1 S Aol foid ¥ ow
STE 9 HIE QAT FaTs § W S9N
FgT #Y Fiforw £ & 5 g7 @A 7w
T § 1 fege ¥ ogi 4 #0w dA
w § wfwdi § fe § @t sy
g ¥ 1-1-76 & 31-12-76
¥ WU 66 FIATT AFTT T4 WX 13
TER T A &) afy @i
¥ o @ oY Far g fegew ¥ @
gl # wdy afeml ¥ @ A #),
SRH A A9 gq A9RL R, I A
10 R g §, g Qe ¥ wwa
TH @Y & fod v ¥ awx &

Y T & A wogd ¥ faw
Ao 7T | g@ ¥ @ ot w@ E
Tt gL FAgeT F WFHT F A
&3 gu § fr o Wy § agi ¥ GuTw
AN A AT A A 2
HE TH0T F AFTAT & qTHA a0
ﬁ\ﬁlimﬁﬁmmﬁzl
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WX ¥ WGl & ¥ aml w1 e
HET AG & 6 §, WU T WUA A
§ @ & a o ag are fay w@ g oy
¥ &0 TR TFE ¥ 77 v Y g
FY §3TATT F FIHT FT qHA § 1| TG
¥ 59 a@ ¥ WG F @A W qew
& 1T & | & Imie w5 § i g
FrE qET TATH ST F g ¥
RAGA F GTY ATERT TH qG@ I gHS
LT

¥ #=t wgrm ¥ faadr T
wrgaT § fF aagd & wweE g oaw,
FH FE FT gH, faar I | wWTr
fegam # wew wew famar #
WS HAT AT FIA I g & | IAAC
STg TX AR qeF & fa¢ uF wifewse
¥ FqA FATAT w17 ) fgmETT &
FHTX #Y war faar oy 1 qw A FaErEe
® FgA ¥ fag gwe A W wEw
Iy, I fgrgeam F AwgR FRAA
IgFT a9 I, A aga fgem & Fa

fegmm A o w1 ag & fog w7
g |

7@ Iufir ¢ f& w=lt wgiew
Tagdl A firdr g€ g Y AT ¥
fag 7% goATE FAET W OF AqAS
fafram ao aifad dare w6t | & qawg
waat g fF fegem & aagd 7 w1
wgea ¥ | AT ITHIE ATERET FY
g 3 qgirgh

L&t wAYge | (FTYL) : FwwfT
agizg, ¥ 5y Faed F ALEAT F
qaGT #T F g T gan g |

Gar s & 5 2w & wfy W) ¥©
¥ o §, iR T@ A ¥ A g9
gt dvar § i was siga A e
¥ qraoe fggeam ®T T § AOAT
wR ey g G Wi d@9d-
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frig ® woq & Y w7 w1 faam,
HAG G & TwET # faar @<
At yiEl Y G AN FT HqTGC
faar 1+ & ww W=t ¥ wEAT WA g
fr ag = fawmr & aw afusifay
FTEFT AW &, T F IR & fegem
* wafasl T ag ww aron § 5 F
Y oy gagd F ot A ® &
afes gawm aifasl & qeadt ® €,
T @ | F ufasrd oz aawy § fw
fegmam & for afsl & oo @Yfas
stgar WX ggE w1 9fEd [ T
gfre Tt Y wAT F1 qwrar #T faan
M JAET Ef A g I49TE, T
freqgra, AmfaT s AeEw
3= wfuwfa@l #1 ag aaa a7 =1fey
fe fegeam &t s7ar, WX fege™
¥ wfas, wagy, AR 9 ATErET
T &1 7 quw 0% § 5 ogaF e A
Frag FqT g | WL gfaaw § Ry 07
I7 & gfas # T8 # 9, @
F 39 wfawrd #1 S FI AT qA
wraT ¢ fF A=t wgieT 9 AR 9=
& uy fawrit & a7 afustar 1 aw
(1= & |

fext ¥ w77 § fr {fem g aQdn
fa mEw w1 g2 e 2 IR g
fr w8 ww Aax e | 9 faege
@ & fr o T ) g &
A wfawl & feal ox germwm
fear T Wi o wfusrd w1 W
o w1 IR ¥ fag, o qmeR
g & mwfaw 1 G oy wa,
Fowad  fenfar = anp & @,
1974 ¥ UFo WTEo HYo HIT I *F
gfraa & e go @A Y argT T,
wifz | @@y wrow g 5 Swar arEl Ay
TCHTT 7T & A2 7E AEA ¥ wew A%
A1 A gy A gEATH AY | qE FICT v
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g ¥y # foaad sror g
2 A FAZL JAarT IEF BT AHL
T & FIATT T I AT | THEF FAC
gH & X & = [T g

| 918 WTET ¥4 &wq § A, Wt ag_
T g afear & wig agr @ A0
qg&ww%aoxﬁ!mﬁﬂ'ﬁﬂ
FLRAN w%sovﬁaw«@ﬁ'
ATHE § 9 TFT FC W@ q AT AR
ATE AT AT FT AW HIHET F
®Y ) 7g QA fgeam & w=x
WA I 60 FUT AT #Y aTh AT
HAZ HT AHE Ig ST AT AMEY |
T 78 @ ¥ 5 sowe &Y sar aef
F gETX F A AAfaE q®@ Faw 2
FAT AAGU T VIMC 34 T 1
Fae I9 A FAT AT QA A T a1
F oA ¥ @ FT T afedt a @
g | afwT & 9% quT TTgan g o wrw
st o W feafa @ e fag fwdeme
F19 g 7 AT ST qTET A FRC @
AT AT FIGAT NH qeT § AT 8 T7A
FT GO WX IGF WA qAT F Ay-
Frdr & fgi™ 30 1 o 3= wfuw
9T gaTaETE fFar | gaF fag fere
TATATEY AT ATE w4 e fewT
Y | Far qiéf g IE
fag fovaare adY & 1 @ vt foredare §
fagT 2w & FQId e & |

T TF T FT AT § IR
FRAgI AT A g & Fow H
T gug wia®s T ST FIT1976 FT
IETELT qTHA TEAT AEAT E | QA
wiwEY ¥ WAL, qUT ¥ wiwS AN
A AT e A s AT s F
wgar g, wa< ¥ fewm< 1976 aw
56 M@ 15 FATT &AWl ¥ Twm
T ¥ W9¥ wqx Amw faeme ik
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G feaa o et 7 Al
faw 4 W@ 90 FoTT & W et
QT 918 WIS T FRI ®1 AW
fast | sggeaag 1976 Mo
qASEl AT g q[F 47 Wk §E @0
TR A fr amwsmr A gl @ |
AT &1 AT AW qg g 5 grE=
7 FOT A1 e & W=} AT
FHT @€ F ATT & S AL 9 &
TEF A ¢ | X 59 a9y 99 & W]
SaTRT AEY AT Sgar § g fF oS«
T G HW A 4 W g & ay
ag g wg g fr fwaw aom
AfEE | # oaweR e @
frest g ¥ SH ag ¥ Sar Ry
F g W FET A ¥ IE F w9
Fgar g f5 e @ 1 o 76 S
arelt 7€ & 1 Fow axg & swar A WAy
Fagar &1 ofcag fagr § = faow
qmEt ¥ w0 a7 g w1 e
arg fear § 9y aXg & WX oFar
qrET #T §IEHIC ¥ WY IT &I qE A
& fear, it aF o feafe ==t =
W 4 39 ¥ gur T fFar at oear
qrEf Y W AT A6 AEY FGi |

g aF NI GAWE FT A9 E W
Fr aF & T # 99 qATFE FEAT
w= ¥ qgw ¥ ag Fg Agar g v ww
90T SR FeTE AT Fror 3w wY A
# fog oedy Ot & 1 g7 AT & wfvg
gY 2w & aTAT & awa ) WX
gfasl & g w8 g, W9 # "yAr
w=dt § WX IATEA WIS FhT § WK
W & §9 q9 QAT WA FRTATRIC
T ¢, GO FT FTATT 3 T § graw
g @ 2w avewt & aFaT § 1 fegem
& wRC dwrw ar gwig & oewfer
F Y § 1 gyt odwr ¥ SewfeEr
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6 W @ W wror oY ST 1 39
IR T FZIAT FT & g7 AE @
AW T I FT GHY & AfeT g
arae & 5 faedr dv el & w=<
Iq FA-whT Y TE, 9 TawlE f
FE-GFHAT FT AE, AT IT F ] FA
FIA R TEE § IT B ATE AN @Y
fear mam A 3§ & wTOT AT AW
ar Ag FT v gfrar & mR
T § G AGA IS TG T | WIS HATHT
W W g7 § dgT W g 1 gAIR
fegmm & 97 & ag sYafw wif<
wE gt q@ ¥ g F worgd ¥ A<
sarr e fwar & qar IRET ",
FATY ATAT QITAT, FEA ATAT ATCAT |
% a@ I Far § R g wel
wgYT o T Fr e ¥ zgan
T IGTAT I W AT §H 98 Fgy &
w1 71 & o s A oraTAT W
2| FUF FT AR KT /T F A
T I FY TAG TAqAT TN F¥ 1T X
Oy & AT A AYT AHAT AT AT F
F9 ¥ FF WG o) AW ¥ e A &
ITEY FAT AT W@ S FA ATy §
ITw @y ¥ fag frerar Tmfeq ) sw 3w
¥ o FATY ATy § TR AT VY AR
aw faam—adr e @ A A
SHaT HTET § | WAL FATA A WISH
F O QT ol mgw A faear
¢ @ frx gw wwma § ag o AT g—
AT THTAT HTIAT, FATA qTAT QTIAT
T qEA AT AAAT-qg QAT AT
g ok Iud A a@ I & R ww
AR F A T wfgg ) AfET qR
g mmar & fF g ara s T @Y
R 7T THUT Ifed &9 & sare fEar
sy & grar w7 § fF A= e
. # IF 4 W ge IF Frdhr w

gonrafaat oz, fogiw €& 2w &1 g
T 9T EHEET wT @ § wpw waa
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o o W A 3 e A &
W & g w9 5y araw Wik W
W & fag ww daw femr s
arfe worge welt gHTX & goAr Afawr-
qe FT S |

aogdl § #1€ e T Qe @,
T 7 feg @R T gEew g
2, 7 fow g § s A Swr gt
JEFT TF Y g F-AgAa & |
¥ feafa & gard) @i @ for o worg<l
FTOF g7 A 5 I+ aw w10 &
foe g Faw w@Y 9@ faear @0
WS T W ¥ Augl ¥ daw § WY
SHHTAAT § SHT & FTI0U HFI WARLS
2| TH ¥AT wAwE ¥ AR o g
FIOT F 1| HIW GEAT FICU § OO
wfen aw ferazw | goa 0T §
i grEdw | AT FO § e
™ | Srar Freor § fafrmredv e
THE | qrEAT FIOT § WIeS AL AT |
T i FTION &7 a9g § A W H
wefis sy @1 afy sowre &
amal § gure FT AT A7 qH IET §
f& arer o W ¥ FIT wAE F AT
gk & ag www & oy wfew
guifsa #HT"@ g 9T A
INET W T NI JEF FAEEY
aETeRifa WY w9 grlr) A frdew @
fF g 57 giw aml w® 9) fany
oI X)) T Al ¥ oga¥ gsg Wy
wi @fen d feegza & et aTw
fomw & 37 # srAwmEaT &) FWE
F1v ¥ fore av 39 fggr ST =fEw )

gt a% TEfaET STEAw ¥ I g,
Fg1 < @ v waeed fenfae ofte
*Y aga oY dar wworgY #Y firerar § W
ag 2 faar o Ay Rw ¥ qETedf
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agft | Frwat # ol qEvewfa § ag
fre aeg Fr Qe @, ag a@ AL aww ¥
T T | 3g A FF 4w G g IR
Awx & forg sredr & i geares &Y agrar
a1 | wfus I TN F fag el
2 wrnfirs araew w8 g1 | W qARY
AT arfaswi § srifs a=w 9=
TE @ T Y WY ST 3 A g
wifeg win & wf f5 s wror o
AT §, avd  wadw § o gftee
@ F wogd N gwEEl
gawT § awd @ @ art @ gEfew
worg<t #t g ® feew femr o,
TR W WTRTC 9T 9Ty arfe &
aud & bR ¥ et ot fgmmr &)
T gFX ¥ IW F IJAqTET HY FJ@M@T AT
gFEar & |

dreT dE aTaT g W agad gRe
21 928 8,33 T T T@T TET
a1 5t fFr 4 @z w3 fear T A%
T § ag oft o feaar mam ¥
argar § fF ae & 1| & welt oY
T T okt qT FLT & |

oY freer faat gaTR it Wgea 7
Fe T fa¥r d—ag § qEAT AR
IR 20 whw B fear ar oY wEaTd
H gTaT gHT YT | IW { I Fgr ar—

g AT F §F TTIw WX A,

o fgar  axzrer A w0
TEU AT I 24 AIT B FAH
¥ faar ar— forw & I w77 aT—

‘v Aifa ¥ g g afeadw
fordy srrifit 1" e T SRR 6 WE WY
fear @t 1— Fu F TP wEr qT—"qwtd
® dfra R g st wy frerer
T 97, 9T @9 B A qA9G AA &
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oy ooq a@ # 9w 2 Ry T
g

AWTIf AEITAT, T HIRW & Ara9E
ot Wt T qETA ¥ I qOAgA B
FTH 9 A9 g forar § fom w1 Qe
% fawren T 9r ) o & 6l @)
Wﬁﬁiﬂﬂfﬂﬁﬁﬁoﬂomo
o ftaqr & I fFar mar 9 I A5y
arqq "gt foar m@m &)

"9 &' AT AT Few AT 8§ §,
I H hET AE G W 1 1975 W
63 FITT ATHS FTT 1T & 9 WA
™y, T 16 T FAT F A
Y| FEX FT HAAT T8 @ 6 TT A/
F1Z@ F1 TAfad qAmaT W@ g fF Fax
#: am fos, dfFT da & &
&1 &Y a7 gl & favram 1 fae-arfest
¥ qrE 49T §, T THEN FT @ A a®
T A6 g, AfHT wogT F 9w ar Qv
T WY TRIATH AET §, T FET TF HIAT
wgwT | gafar & sgan g 5 s sgaear
¥ gur fFar @ w\T qET waew [frar
s fF gEeEl F qeEeieay g

& qu3 weAY 92T F, Y |FATIAIIEY
frarearr & ], w71 =gar §—afa
g Y aT FE0 @) swfawt Y
AATTHT T 99 ¥ T8 E4T 397 g, I
N QAA-AE & TTF AW AT F0T
IT FT HFE] FT FHEQTHI, IT FY @A
ferpat #Y gfe & ww@d gy form wmamw
X faware & arq sfawt & o
Y GO T SqIAT FT &, I {TATHIT
favara ® #=ir wgRw §Y QO FE@T
LA
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SHRI K. A. RAJAN (Trichur):
Respected Madam, I shall -be precise
to the point and short because the
time at my disposal is very short. We
are dealing with a concerning the
subject I.abour Ministry which is very
sensitive in its area, which is very
strategic and is very vital to the eco-
nomy. Before going into the perfor-
mance and the working of your Mi-
nistry, I would like to bring to the
notice of the hon. Minister one rele-
levant point. ‘This Ministry cannot
think in terms of dealing any labour
policy without looking into the state
of the economy of the country, and
the share of the workers in the value
of wealth. It ig a relevant point which
has got a bearing on the overall po-
licy. Even if you think in terms of a
national industrjal policy or even if
you think in terms of an integrated
income and wage price policy or in
terms of mnational mininum wage
policy, it has got a bearing on the
overall economic activity and the
workers' share in the overall economy
The'hon. Minister has shown his
mettle in the past few months in un-
derstanding the various problems. So,
here would like to draw the atten-
tion of the hon. Minister to the Re-
serve Bank of India Bulletin of Sep-
tember 1975. In that Bulletin, Sir,
you will find that the rate of growth
per annum of 1650 companies in the
Corporate private sector. A survey
was made by the Reserve Bank of
India in 1975. According to the sur-
vey, the value of production in 1972-
73 was 9.00; for the period 1973-74, it
was 11.00. The Gross profit in 1972-
73 was 5.4; in 1973-74, it was 19.9.
Operating profits in 1972-73 was
5.3; in 1973-74, it was 27.0. Profit be-
fore tax in 1972-73 was 6-3; in 1973-74,
it was 25.2, Profit after tax in 1972.73
was 5.1; In 1973-74, it was 25.0. The
hon. Minister may kindly see how the
corporate sector has taken advantage
of inflation while the growth rate of
net sales hag slowed down, the pro-
fits have surged forward. Here I need
not narrate the whole statistics because
sometimeg statistics become incon-
venient, ' )
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Within the limited time at my dis-
posal, I shall give you another amazing
picture depicting the fate of the workers
who contributed their sweated blood
and labour, and what share they got.
Thig is what the report says:

It is a table which is very valuable
to understand the machanics of the
economic activities of capitalism in
relation to production, the value added
by labour and how much share the
workers get out of the surplus created
by their activity in the form of wages,
Salaries and bonus. If we look at the
share of workers in the form of wages,
D.A and Bonus in the value added by
their labour, the share of salaries,
wages and bonus in value added (per
cent) at the time of the first Plan (1952)
stood at 63.6. In 1970-71 it came down
to 38.0 per cent. Then it went up to
59.3 per cent in 1971-72. And again
came down to 3B8.1 per cent in 1972-73
and 38.2 per cent in 1973-74. So the
workers share in the wealth created by
them has been going down. The sud-
den spurt to 59.3 per cent in 1971-72
the political crise year not due to any
big increase in wages or D.A. It was
due to the manupulation by the big
capitalists acting in collusion with the
landlords and big traders to raise the
prices and value of raw materials con-
sumed. This value is suddenly shown
to have risen from Rs. 4361.60 crores
in 1970-71 to 5920.91 crores. And then
it fell to 5280.87 crores in 1972-73 and
again rose to Rs. 5820.55 crores in
1973-74. But for the manipulated rise
in prices of raw materials, the workers
share in value added remained more
or less the same. And in spite of this
share of the workers not showing any
rise but rather a fall, the workers
were blamed for the rise in prices and
crisis of production. And when their
real wages began to suffer due to the
rise in prices, they had to go into action
to protect the falling real value of their
earnings. I want to impress upon the
Minister the direction to which the
economy has taken and the share that
the workers got in the wealth that they
produce. If you are thinking of evolv-
ing a policy, on an integrated wage
income price policy, or a policy on
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national minimum wage, You
have to take into consideration the
share of the workers which they con-
tribute by their sweated labour for
production, whether it is public sector
or private sector. I am glad that the
hon. Minister has resurrected the
Indian Labour Conference and he is
thinking of constituting a committee to
go into the anomalies of price index. I
also appreciate the magnanimous job
you have done in bringing down Goenka
from Express Towers and reaching an
agreement on working journalists. You
are dealing with a very sensitive area
of the economy, the wages question,
the bonus question, the question of
prices while doing so, the performance
of the workers, the share of the workers
contribution should be taken into con-
sideration in evolving the policy.

Regarding the wage policy
mechanism on an All India basis, I
may say that there had been so many
wage boards, commissions, committees
and other tripartite machineries. No
more of wage boards or tripartite
machineries or arbitration or com-
missions for wage negotiations. It
should be settled industrywise, through
bipartite negotiations, around a table
between the management and the em-
ployees and they should settle the mat-
ter taking into consideration the nature
of the industry, and the capacity of the
particular industry. On the question
of wages your party is committed. You
have stated that you would aim at a
fair wage. 1 do not know what is
meant by that. Fair wage is the aspira-
tion of the worker in this country. But
we cannot achieve even the national
minimum wage according to the 1957
Indian labour conference norms. I
request at least the national minimum
wage need based minimum wage ac-
cording 1957 ILC norms in the organi-
sed sector, be implemented. In the
unorganised sector we cap be satisfied
with Rs. 300 as minimum wage for the
time being.

Then coming to the problem
of workers participation in man-
agement, you had the twenty point
economic programme which stated:
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workerg participation in industry.
Workers' participation in industry and
participation in management has been
found to be different in practice. There
participation was to increased pro-
duction and productivity. For real
participation in management the whole
structure has to be changed; the
machinery has to be restructured;
workers should not participate only to
increase production. They should also
participate in management right from
floor level to the board of directors
level. For instance, in six companies in
Kerala, government owned companies
workerg representatives are elected by
secret ballot and they have shown that
they can do the job; they have shown
by convincing arguments the right
policy to be adopted, whether it is at
the shop level or the director level
Workers should have an access to the
inventories, price policy, sales policy,
purchase policy and should have the
right to look into the deals of contract
They should not be mere onlookers
and watchers. They should have a
voice in running the whole show.

I come to the other point regarding
the Industrial Relations Policy which
you are going to evolve. So much is
said in the papers that you ave
going to bring up a comprehensive In-
dustrial Relations policy. We welcome
it. But the only point I should like to
mention to the hon. Minister is that a
sound Industrial relations machinery
could stand only on three edifices, viz.,
right for organisation, right for col-
lective bargaining and the right for
strike. Unfortunately these rights were
denied to the workers when the nagtive
aspects of the Emergency emerged.
The working class was the first victim
of the Emergency. The first shot was
fired against the working class by the
caucus-oriented and the caucus-driven
then Government. At that time itsell
we gave the warning that it is going
to be the doom. So Industrial Relation
Machinery should be built up on these
edifices because these are vital. The
right to strike is a right which the
workers feaght for and got. We can see
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that this right to strike exists even in
the capitalistic countries. And then on
the multiplicity of unions and so much
of inter-union rivalry. It affects the
workers class as well as the industry.
But in that aspect I just urge upon
you that while giving :=cognition, you
should take a  stand, without any
vascilation, that it will be by secret
ballot system and that the recognised
union should come up as the sole
bargaining agency of that industry.

You know Sir, that there is now
unrest among he working class. If you
travel all over the couniry in every
State capital, you see demonstrations,
satygrahas, strikes, lock-outs, closures
and victimisation. In our State the
Modern Bakery workers are on strike,
HMT workers are on strike. Punalur
Papers or Dalmias have closed down.
There are so many things going on
like this, Bilateral agreements are
violated. An agreement on promotion
is being violated by Punjab National
Bank. It was also reported in the Press
that Pfizer is going to be closed down.
This unrest, suppressed feeling, sup-
pressed discontentment and the sup-
pressed protest on the workers should
be tackled. You should not attribute
any political motive behind it. The
dynamic Labour Minister has shown
his mettle already by settling dis-
putes of all-India nature. He is a good
and capable conciliator at the same
time a hard bargainer. I hope he will
not allow these things to continue and
will not allow the workers to be ex-
ploited by these monopolists, big in-
dustrialists, and the greedy few who
take institutional finances as and when
they like, who plunder the people’s
money and who make fraud of the con-
tributions to the Provident Fund. Our
economy should not go to shambles at
the will and pleasure of the capi-
talists and the big monopolists.

So, I humbly request you, Sir, to
evolve a sound Industrial Relations
Policy and evolve need based National
Minimum Wage Policy on the lines of
the 1. L. C. norms of 1957 and restruc-
ture the workers participating machin-
ery, and also see that the workers are
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gwen thel.r due share. It is the work-

ing class, Sir, that has stood behind
the natmn at the time of national
crisis. At the time of test, this class has
never faultered. This class has never
betrayed. But the other eclass, the
capitalist class which seeks protection
even from this Government, are those
who have never proved their matter at
the time of any nalional crisis. So, I
request you, Sir, to think in terms of a
broad policy in evolving a sound In-
dustrial Relations Policy, National
Wage Policy and Bonus Policy which
you have already agreed to in principle,
and of deferred wage protecting the
provisions for bilateral negotiations for
coming to a settlement by opting out
of the Act and also to have the right
to go into the Audits.

SHRI CHITTA BASU (Barasat):
Madam, I rise to support the demands
for Grants under the control of the
Ministry of Labour. While I extend my
support to the demands for grants, I
would request the hon. Minister to
kindly take note of the serious develop-
ments in the Jabour scene of our
country today.

You would agree that the labour,
particularly organised labour of our
country bore the rigours of the emer-
gency during the last 20 months.
During the emergency, the entire in-
dustrial relationg were designeq in
such a way that the objective of the
emergency could be fulfilled. The
objective of the emergency in indus-
trial relations was to maximige pro-
duction and productivity. There ig no
reason to say that the working class
does not want increased production
and productivity, but the question is
whether they wil]l be entitled to their
rightful share of the fruits of increas-
ed praduction and productivity, Here
I accuse those who are now sitting on
the opposition that they had denied
the just and rightful share of the
working class, although the working
clagg contributed the most for increas-
ed reproduction ang ptoductivity I
want to urge on the hon. Minister
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that even today that sense of denial
is pervading among the working class.
They are still smarting under the
sense of denial of their rightful ghare
of the increased production and pro-
ductivity. So, when the Labour Min-
ister announces higs new labour rela-
tions policy, I woulg request him to
remember thig quintessence of the
labour gituation, because this sense of
denial today occupies the focus of the
labour situation.

The previoug government had no
labour policy as such. If they had
any labour policy, it was merely the
policy of wage freeze. This concept
of wage freeze has been borrowed
from the western developed capitalist
countries. The predecessor of the
hon. Minister in the previoug govern=
ment pursued a policy of wages which
wag for all practical purposes a policy
of wage freeze. You would agree that
in those developed western capitalist
countries, while they pursue a policy
of wage freeze, they also follow a
policy of price freeze. But here when
there js wage freeze, prices are not
frozen. That has been the continuous
policy of the erstwhile government.
This wage freeze policy was built up
on an erroneous theory, viz., in order
to fight inflation, it is the wage which
is to be frozen. That was the most
preposterous and sinister policy that
was foisteq upon the working class of
this country. I have png time to
explain the wage freeze policy in
detail, but I would quote one or two
expert gpiniong about this.

+

A study of the Research Bureau of
the Ecomomic Times of July B8, 1974
states:

“Looking at the trends jn the in-
dustria]l raw materials ang manu-
factures, one findg that it is mainly
the prices of raw materialg and costs
.of capital equipment, anq machinery
which have gone up. Thus it 1s a
‘materiul push® or ‘capital push’ in-
flation, but not ‘wage-push’ as s
commonly understood.”
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The entire concept of wage freeze
was baseq on the so-calleq erroneous
theory of wage-goods-inflation. That
Ias been completely repudiated and
that has been completely rebutted.
‘On the basis of that false theory, the
entire working class of our country
have been victims of the preposterous
position taking by the predecessor
‘Government,

Again, 1 may mention that the share
©of the wages has steadily declined. 1
-only want to mention the latest figure
given by the Reserve Bank of India
Bulletin. And I quote:

“The share of the remuneration to
employees declined marginally from
15.5 per cent in 1973-74 tp 14.8 per
cent in the current year, i.e. 1975-
76.’!

“That jg the latest figure available.
Madam, you will agree with me that
the inflation that we have got today is
baseq on the wage-goods-inflation
theory. It i the Government which
has to fight this inflation from -another
angle. But it jg the workers whg have
been made victimg of this erroneous
theory of wage-goods-inflation.

Madam, during all these years the
workers have suffered a lot. “The
real wage has fallen down. I have got
some figures to show that in 1972 the
ree] income index or the index of
money earnings was 199. It has come
down to 103. Therefore, there has
been a fall in real wages, there has
been wage freeze and the result Is
very much alarming. Who was res-
ponsible for this wage freeze policy?
It was the employer, jt was the capi-
talist, it was the monopolis: and it was
the multinational who had made huge
profits. Madam, you will see that the
share of operating profits jn the total
value of production moved up from
5.7 per cent in 1973-74 to 6.2 per cent

‘in 1874-75. Again, I qoute from ‘Fin-
ances of Medium_ and- Large Public
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Limited Companies”: Study Report of
1650 Companies—RBI bulletin, July
1976;

“Profits before tax crossed
Rs. 1,000 croreg mark in 1974-75 re-
cording a phenomena® 36.8 per cent
increase over the previous year
which was also a year, of good per-
formances with g 23.7 per cent
growth in profits before tax.”

Therefore, it is quite clear that the
working class of the country has
suffered ang is deprived of their legi-
timate rights. While I want to draw
the attention of the hon. Minister to
this, I want to humbly ask him: Is he
in a position to reverse the entire
process of wage freeze policy? 1 hope
that the Government will gtart the
process of reversing. If they are in-
terested in the procesg of reversing,
then the question of scrapping the
CDS comes, the enactment of a new
Bonus Act comes and also the ques-
tion of peutralising cent per cent in-
crease in dearness allowace comes and
only by that method the wrong, pre-
posteroug anti-working class policy
pursued by the erstwhile Government
can be corrected. And I hope the
hon. Minister will initiate the process
nf a new labour policy which will in-
clude among other things, the follow-
ing: (1) Immediate serapping of the
CDS and return of all accumulated
money to the workers in a single ins-
talment; (2) Repeal of the amended
Bonus Act ang the passing of a bill
to ensure the payment of the statutory
bonus of 8.33 per cent—to workers in-
cluding those in the public sector
undertakings and (3) Progressive in-
troduction of need-baseq minimum
wages, in a phased manner. If the
government is really interested in
initlating a new labour policy, thia
ig the 3-point programme which it
shoulg take up immediately ang ini-
tiate a new process,

18.00 hrs.
The hon. Minister

was eloquent

dbout re-structuring of industrial re-
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lations. I have got no time to dis-
cuss all the points involveg in it. I
would merely tell him that he should
really take proper care to see that
the Government of India takes a full
and final decision on these basic pro-
blems facing the country ang the
working classes today, viz., (a) Fair
compensation for labour for increased
production and productivity; (b) right
to collective bargaining; (c) limita-
tions on the regulatory role of the
State and (d) determination and re-
cognition of the bargaining gge.*, on
the side of the workers. These are
the 4 major and fundamental problems,
on the basis of which you can really
re-structure industrial relationship.

I have listened to him and I have
read his speeches also. Here he
harbours an idea of industria] truce.
We on the side of the working classes
are for truce; we are for cooperation;
and we are ready to extend coopera-
tion. But unless the major issues 1
have mentioneq are solved, unless a
new labour policy ig there and, un-
less you reverse the dark process,
there is no question of truce. Let me
be very frank angd fair. If you want
this truce in the prevailing circums-
tances, it is merely a surrender on
the part of the working classes; it
means capitulation to the monopolists,
Therefore, if you really mean an in-
dustrial truce, if you really mean in-
dustria] stability, if you really mean
to have a new working class with
new ideags which will continue to do
its mite for the growth of the coun-
try, you will have to revise your de-
cision, you will have to revise and re-
orient your entire outlook; and then
only can you ensure cooperation and
industrial truce,

Look at the state of things in the
incdustrial sphere. Workers know how
to get their demands realized. They
will be on the roads ang will seize
the opportunity to wrest their just
rights and gemands from the em-
ployers and the unwilling government
which supports the multi-nationals
and big houses,
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MR. CHAIRMAN; We will git up to
6.40 p.M.

SHRI RAVINDRA VARMA: On
Saturady, it was agreed by the House
—when the time for the debate on the
Ministry of Industry was extended—
that if necessary, we will git for a few
more minutes or hours after G O'clock.
on Monday, to dispose of the debate
on Labour; and that the Labour Min-
ister will reply the next day, i.e.,
tomorrow. It is only a question of 40
minutes. I would request the Mem-
bers on the opposite side to cooperate.-

st vw waw feg (frewwier)
avnfa wgiem, ¥ wanew N w0 w7
gRdT F33 & foau @e gt § 1 AW
et ARIRT F AT S farderd arf @
ag faoe g & forderfar & faw
2 Y A gwwa F ww Al dEw
R FQ F AT AT FT FHTC & Telt
Faw AR} TG FA § afew TR w®Y
T @

9z 9 WAy Gur Wam @
fores) gofiafaal & 4R, el &
¥z, aredl & €% H/IX wfasl & oy
& @9 § aeRg WX @gET s
T 9LAT & | Tg HW Ay v 79t
% qorafadl & gwid & Y @ @
71X Aol & afg-mgg F s
GET T | WTIHT H(T9d gl AT FT
FTAT & qgre o fer w2 ) 1047 ¥
aT ¥ 99 waT™g & AfCC av I wF
fr v s & o 5 o afaw
FTT TATC 7T | 1947 ¥ 1957 ¥
AT v ¥ FX N T9GT FTF TN AfHT
I FTAT AT qUg ¥ FAFA W A
wga 7 fadft afew ora I3 gro
F1 a3 At war ¢ fs wopw ¥ g ™A
wfaet & frg @t & 1 & =fast w5y
T el § TiT F WO A | TF AG
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sfas N s F AR gEET #
FTH FIA § WX FAX 7 A dar F w1
FW@ § | SAE NN AN AWQEd
g

g7 qEifaat & G T AW T@@r
g T WAF FEAIRAW  FRT
dwe, 2% afvaw Twe, fefegma feaqew
qFE, yTfase e OFe, Tt Q9
FTHAT qHe FOT FAT 70 a&© & AT
zdq HFT T faq wq AfFT @a @
FAAT T 1 A FTA AT AL DA
A sefgae feegem @ Y g
31 93 va% faar g & = gofiafa
FA H1 AL AAAT AT ITR! TF FoMTC
9T AT 4T 6 WEN T gy |
T a%g ¥ FRIW TR A AN A
TEY AMT, AAAT &0 7 AT FJaT A
sax foq wew gar faely g€ 2
sifadz sz Gwe & g=T o NfgaT §
IF A AT, w9gd & faemE
FH FOM A1 99 F AT wEa W)
qar faat g€ & 1 Afew sax oY oF
wer ‘m’ ——faww wqw gfevaaie
‘ST I7 qISAS BIEA, FTAH WX W
& T TR QU WK g1 97 fF ©: wd
FT AT AT WG T FIT F T q1H
AT WY A7 9T qT ¥ Nfaww
g @y § A A ¥ 33
it gsfeae feeqew O #1 & ga
weY § Ig FT @A § sdrfegwd
wrfeE I9 WY & a2 o & gz
a7 AT AT F 72T a7 AAT B

& we< wfeww a9 o § ok IR

TwY g W T G Y FH & Forwrer
wd & ) xEe TId ¥ w=qv grw ?
6 W # T gHft 4T OF @R
AT ERIT | @Y T TF AT W T
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W FW—2 CF Arg Wy T A, IA¥
wﬁﬁfqiﬁalmnﬂtﬂz
NTT a1 7 fiF 7 A frr & forg o
R & T o7 9F | Gonafaat w1 aw ¥
%7 =TT I grar & for o fam o oY
aaT 7 & 9y 1 gefwy ooy F @
TR ¥ QFF § I qg SHAeAT T
aifg? fF ¥Faq a9 grit wifs 2=-
qi9 I 4T UHAY qr@ JAe faq
€ wge g Tw@ar & | 9w far
qTT FIT TAT FY TTEA FLF 6 TEA
Y @aT griT qT 3 FET F w947 A0

O T g ¥ 7 Gefgaw
feecgem g @t o=, AfFw o= aF
wvemw foamw Qv aff J41 )
IreaT ¥ TR A fowew dae addr
afgy ar 5 fifg a@ & aFw O
arferst & A § =3 FEaew FA4T )
T at ag & f wac fer gz grmr @t
IAHT T F & 7 qra-wm &9 §,
Ay FEd FA), FEfogwm i,
FIFAUAT TE, JGT FIE, FLE ATH
T, frsgas X A fsgaer
T gTa ©AT HT 9T F@ FQ 9T
&1 #1 < feege @agr gar g, 57 F7
BT F< gad 7% anad g€ g Jr
§ o 5@ aw ¥ wage AR oYy F )
afag s war o § {0 AT HA
¢ fF st & g s & faa o=
¢ wrem &Y sygear Ay g fear wrw
R IFFr g Az w7 fEar
a1 9g @ frar sx fF 99 e
wr afs #¢ qofafr AP S g

gar & Sy
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W gwE, 3% afme o, e | d@fe
1947 IE M FT T, 9 TREAT
feeqze qwe awmar mar, & @nwan g
f& Sa® % gu ¥ T g dw
gfraa oae Wt ¥aw gfraw w1 g
FAFORY, Faa (Fgww a7 3[7H
& A9g Y guETd gAw ) 'war g
WaezwT aY Fao oF wiwaT & | w9
Ia e | adf Fr° TH
wEqe & AT 9 AT g @
aifsl & X ag fAd< Fxar §
AT FTCETA FT HIfAF A1 §1 T SEY
& gfran A, fagwr gw wde-afraa
FgY g, IJaF! e T g%ar §
WX sgage & qar gar W § fF daw
a9 afqaT & F19 FTE & @R AW
¥ =% #r 9z gfrawor §, ITAY Jme-
fora g Hradt a1 39 wradr ¥ wfys
& 1Y 1 oo gwAd ¥ @y ¥ &
ragl &1 fegddma s o9

ua & #eat o F7 4 QiFHeaT
qqT T W famer wgar g—-faad
AC ST FEFT QT | AT ZF AW A
TIX TIIX g B AAgd F HY
Fq afasl ®T gerT FETAT F oo
gya & g, AfFT ITq Y sarar @
5 g 1 A% fufrew 39 & w3
fawrar 2Y &Y, £& 9T 3 w777 O, FEY
9T OF ¥94T O A AT faer ¥ oav
1970 % 8 I HEA qT F  qaTAT
ST a1 | & wgrae A& & qer
TE® Y AT FE @R | 39 =Y H
Y FovrET ya AT s g
T FY g WY foar 9r fF a9
ww @ | 7T 9% faar dgaw fyaw
T 7aT &, gF 8 ¥IX WX 9T T
TATAT AT 9T 4T 3§ A< wgwr fan
AT 97 | YAy aga< feafq s S
FY oY |
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@Y w7 fefa &, se9 @
g dfifod 1| oF @ & § o "7
O T=17 T § WX FE Wi WA
Foar St §—3H T feafa 9
afigT wagd #1 ¢ 1 far W g Som
& I 9 I WA HT g WTQT § WK
Iq AW g @ 6 IwEr av=r S
AT §, A I A H I AT
Fora® fad ag g wmar & 6 3 <=
A 98 T §, AW @1 ¥ A7 &
2 &fsd 1 @Y o arc ar ag IFFT ger
AT &, 9% 3T & a1 25, 30 WX 40
sfama g3 9 I9F! G4T a1 F—FAA
aza< gea & | agi 9 fafaaw q9w
&R I a9 F& A g, F A F
ary Far g A2 fe« wgrag 7 79 F:
afgy, frast #a wiegr Agare F&r
sraT g—faesdt @R 7 9 o
F1 w-ufar gifyg w7 faar 4, 3@
THaEE of@r @, 980 AeaeEe
Fax § | TR ag W s afag}
AAGL qEST-ANEH g, T & g §,
TG 987 &7 AT ¢, 9 afe FEav
o T Aoy foar @, g9 w1 ad wegdY
I HI wE 10-20 AW ¥ fae FT
TR & 99 W07 @Y, @Y @ 9,
foar ogw gofqw a=x &, *&7 & ¥
TRAATEEE 8, T MAT-aTET AR AFE
AT §—3F%T AT ag grav & &
ITHI 9T ¥ TFT FT AT /I & 1T
g s arar & 5 ¥ gfew & &y
TSR ¥ AR U | ot fae®r faay
gaR oy fa=famr swe g, fomd
11 5T AR w1y, oA garr AT AV
ot wifeer & | g6 a3 F7 FI0E MW7 H
gOT | 7 g FFATH I AgW EENY, AT
g @ T #Y A fw agr ax e
G T qEAE g WY & | gt v o
gdET AIAgy wWodr Twwa & fa),
A & o, oot IO N wuw F Ty
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AT 1A §, ITHI ARAATEE Fgl
wraT &, e Fgr AT §, SEw! T
e faramar g

W AAG FrE@E A FIH 7@ &
ITH1 2T gfraea & | 9E-a8 W IR
T § afes o @ & w1 w7 &,
fort arg-3aTe g oA &, W SAEr
feafa aga saems &, @ga W
g T @ & ww A=l ot & WAy
FT =g f fage & wierge-dgam
faor % feafa &1 geggw T o AR
gfomt & amg, 8 anfa #2 o arér
SR & AT Y g @I, I
TFT AT | WA TAT TG gR ar
aawat § f aga ¥ R oy ol &
TF @ g AT wgar § fF fowe
TEAT § OF aIF @A W qHAT awg
areT afes 7 97 97 g a7 99
93X 9EY AT HfqF a9 97 | @7 gw
& g A dq9Y @Y ¥ gl ag
o gfeT A F G 9T 9WY ¥ | T
FIOT F qEAT T AT X oo A
FFT dMS aF FA9 » faci w8 H
IATE $F WG HE F) 39 FT T8
qT @eT X faar | g g7 oY sfaw w5
a7 foemr ar fex ag fadm e
TGN T GHaAT & |

*SHRI K. RAMAMURTHY (Dharma
puri): Madam Chairman, wilren the
House is exhausted after a long dis-
cussion on the problems of labour in
the country, I rise to say a few words
on the Demands for Grants of the
Ministry of Labour. Many hon. Mem-
bers who precededq me pointed out
poignantly the pitiable plight of lab-
our prevailing throughout the coun-
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try at the moment. They also spoke
in great detail how far the existing
labour lawg have not proved bene-
ficial to the labour. There was also
no difference of opinion in the view-
point expressed by several hon, Mem-
berg that the labour laws which are
in force now have become outdated
and outmoded. The hon. Members
from the Ruling Party decrieg the de-
ficiencies of the previous Government
in the implementation such Ilabour
legislations and they were sanguine in
expressing that their Government
would do well with the labour, I join
myself unreservedly in their ejacula-
tiong and hope that their faith in the
Government jg not belied.

The Janata Party has delineateq is
its labour policy unequivocally during
the recent Elections ang it received
universal acclaim. Sir, as pointed out
by my hon, friend, Shri Vayalar Ravi,
the labour in Tami] Nadu and other
southern gtates is confronted with the
fast approaching festival season. It js
but natural that they hope to get
their legitimate dues the borus which
has been denied to them so far. I
appeal to the hon. Minister of Labour
that he should expeditiously bring
forward the Bonus Amendment Bill
giving Bonus to the workers much
aheag of the festivals. I have to
regretfully say that the bonus is not
decided either by the Administration
or by the Labour. As it is said that
the marriage ig fixedq in Heaven, the
bonus is fixed by the Chartered Ac-
countant. The perfidious role of the
Chartered Accountant in cooking up
the accounts wag made public during
the Emergency by the voluntary dis-
closure of taxable income of about
Rs. 1,500 crores by the industrialists,
which would otherwise have been
window—dressed by these Chartered
Accountants. The capitalists were
benefitted by suchr bounties of black -
money bestowed upon them by the
niercy of the Chartered Accountants

*The original speech wag delivered in Tamil,
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#nd the Labour was being denieq of
konus. If this pernicious gystem is
alloweqg to perpetuate, then the labaur
will never get bonus. I would like to
tequest the hon, Minister of Labour
that he should find out statutory ways
sznd means for ensuring that the
Trade Unions get the right of re-
ouditing the accounts auditeq by the
Chartered Accounts. As we are de-
manding the right of participation for
the labour on the management of in-
dustries, which is being implemented
progressively, I urge upon the Labour
Mi:nister tha: the Labour should get
the right of re-auditing the accounts
once audited by the Chartered Acz-
countants. The Trade Uniong must te
empowered to do this job,

Coming now to the Jabour legisla-
tions, whether it js the Industrial
Disputes Act or any other labour jaw,
I bave no hesitation in saying that 1]
of them do not ensure justice to the
labour; in fact, they are the source of
inordinate delay in getting justice and
{airplay for the labour. I may also
say that the industrialists have a frae-
Elay with the built-in ldopholes 1n
these laws. For example, after th2
judgment of Andhra Fraidesh High
Court, under the Gratuity Act of 1972,
15 days’ or half month’s salary has to
be given as gratuity. But, somehow,
the Textile Mill-owners in Tamil
Nadu have manoeuvered to pay only 13
days’ salary ag gratuity, and not 15
days’ salary. Inspite of varying judg-
ments from other High Courts, I do
now know why the Labour Ministry
has not yet come forward with any
clearcut idea about gratuity. The
Trade Unions have made many re-
presentations in this regard and their
appeals have so far fallen on deaf
ears :

The Janata Party members ad
naseum referred to the excesses com-
mifted during the Emergency, and
ikey also pointed out the atrocities
perpetrated on labour. But I have
cersona] experience to narrate th2
benefits that came out of Emergenc.
In my constituency, the Defence of
India rules came to the rescue of
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labour who were denied their wages
by the industrialists and factory own-
ers. The magnesite workers number-
ing 10,000 were on strike for 11 days
cturing the emergency. I gee in the
officia] gallery many Labour Officials
who were interceding in this strike
then. At that Lime, with the help of
Defence of India rules their wages
were fixed without the wusual delay.
Now, what do we find? The monthly
paid staff’'s wage has not yet been
fixed even after two and a half years
of bargaining.

As was pointed out by my friend,
3hri Vayalar Ravi, the labour in the
public sector is being deprived of
their right to approach a Court for
settling a dispute under the Industrial
Disputes Act. A petty bureaucrat like
un Under Secretary in the Ministry
uuder whose charge such a public
sector undertaking falls decides that
the issue should not be taken to a
Court ang the Labour has to remain
silent. Whether jt js the public gector
or the private sector, the labour has
the statutory right t> gn to a Court for
settling a dispute. They should not
be deprived of this right by an offi-
cial in a Ministry. This situation
must change.

Sir, I nead not narrate the tale of
woe of the agricultural workers in
the country. Some States have fixed
their wages statutorily with different
rates. I request the hon. Minister of
Labour that he should take personal
interest jn the matter of fixing their
wages on an All-India basis so that
they get uniform wages throughout
the country. The present implemen-
tation machinery js not enough to
implement this Minimum Wages Act.
I suggest that a competent and power-
ful administrative unit must be set up
in each State for implementing this
Agricultural Minimum Wages Act.
There should be no delay in doing
this.

In Tamil Nadu, millions of workers
engaged in Beedi industry, matches
manufacturing industry and in fire-
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works manufacturing industry do not
come under the purview of any lab-
our laws like the Factories Act, :ihe
Minimum Wages Act, elc. Consequ-
ently, they do not get even basic
minimum wage. The hon. Minister of
Labour shoulg look into the genuine
grievances of these millions of work-
ers in Beedi industry, matches manu-
facturing industry and fire-works
manufacturing industry in Tamil Nadu
and give them statutory protection at-
least for minimum wages,

The hon. Members on the Treasury
Benches said that the Congress Party
was a tool in the handsg of the capita-
lists. 1 would like o quote from last
week’'s Illustrated Weekly a few lines
about our Health Minister, Shri kaj
Narain, who questioned the parentage
f people speaking ia lgnglish recently
on the floor of this House.

I quote:

“For several years, Mr. Raj
Narain has been acting as an agent
or vested interests. To wreck the
socialist movement in the country,
he has been unabashedly corrupting
the dedicateq party workers with
money taken from the capitalists.”

That was why he was expelleg from
the Socialist Party by the U.P. Wing.
Whether the previous Government
was inclined towards the capitalists or
nor, it is clear from the above that
the Janata Party Government seems
to favour the capitalists only.

In conclusion, T demand that the
Labour Laws must be amendeq so
that the genuine grievances of the
labour can be redressed. I zlso ap-
peal to the Labour Minister that the
Bonug Amendment Bill must be
brought up expeditiously so that the
Labour is enable to get their bonus
much before the festivals begin.

st gfoen R (M)
yfasTaY HgIEar, gATE 3w ¥ W1 &hr

JULY 11,

1977 D.G., 1977-78 356

T & Sraw faqx § w9 s
g oa faaa & sad sfasi v
qST WEEAYW € § | IAEr saw
Tga & s Wl @ F dear
g var 5 aaw  gmAT @I T
gy X NFW oI Y@ 3 1 & aq®
arq Famr wgar g f& oww g
W F AFA F1 WU FEANT ¥ g
afeat gra fear smT & 1 FATR 99
a8 Iam wee W fAe dat F § 9
F17 FIA X aarw wfawt w1 gANT
WIS EHAT AT @ WIT 39 9% HA-
ax f6d wma g\ wEwfAw Ga §
d1 HAGT FH FIA  q@ 9T W
F AEEY ITHR0 WEU FET R,

o oa FdY qreqz GFRT & FAH
gagd & arifgs amy gae AW
# wfawfat & g sy § 7w &
fag ot agr v WY ag F@r weAT &
fe daer 78 ARy oofafaal &
qe7 H ¥ @ AW wogdl ¥ @ §
qfeFr w1 FEr & 1 sEfew o
Hdl oY FT eard WTHOE FHEAT AT@aAv
g &F a3=3 Suvmfaal & @y
FT TEAFIOT FAT qgA A€ §
o o faae a9 wrg & 20
FAT TIT F goit HIX 50 FAT &Y
# g A Ar F wfawEl woFr
g far fawrw gredwr wgw wfed,
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ﬂ L
T ®l @@ [¥ INfw gfreEr

w1 usfiaFcw fear smr =gy
& ag @@ wwfeq sgar g fF Qar
XA @ AWEL A ) a1 A7 g wfgs
gifrg a1 FFd g, ¢ F oF €
Wt qX aEwAE  fAadew oofee s<
F5d & | geiafaal F IO A I
arawfas fAgaw & ¥ foagr war ar
gW WEA H1 geiaat & gwE @
A3T @ awq & foay wagd & faai
& T ® wgrgar faerdy ) & qwmar
g & gurdt saar ot A gvER @
qFF 9T BT W, FAfE IEA AT
TR 7 § ag a1ad @ FaEw

¥ atqq & T T zaar § sgar
TR FogwR AWM ¥ magi At
gAY §IFTT F Y TG RA FT FEaAm
fear ar IaFT gErE FT fear g
g ey 9 gF: fa=re s@r =fgm
" §FR A Awgd ¥ @iy gy
wfgsR & qoE T =gy, Ig
afa faerar sfgy

qaifaes & ar & Jw fAd=w
g fF gat 9o waw, fage & aga
@t oet fad @ fomer 6 omsor
gHT aga s g, wifs o@ &%
faqd & foa% e & Y wa wely
# e wige fear ot | faE faw
fasr feaax FWA ® I IG F 94
FT WIF ®F ¥ wigo fear qgr )
13, 14 A@A TF IAF! TG gl
& wf | g few a@ & woAT WA
ferrd @, = ard Tt F a6 ¥
HTAAIT 7 Hd & O HIF<
fear ar | wror Y 7@ fAew @, oy
feafs 3 & &, wogd &1 www
LU OB S U LI SO
¥ Ao ® qag ¥ BE )
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¥ uqm gt § fazw s&m fF
gUX WRW & St =+ fAd g, F
IR ITT g F T AR Fagwww
TrAAT wrgaT g f 99 <t fasiww
TFTn F ey | ag Amr
F T I3 qFT ¢, Afew ofr aw
1§ oo adf gom & 1 za¥ wiew
frdr faar = =fegy 1w asha-
#Tor foar omr § @ T A9EH &
fea & grmr o

g9 FET WG F AT H gEAr
& FET e § 5 e g &
FMCETY T FT I TG § qga sGTET
swifaq g @ "1 wegd # feafa
Fd @ua g & | aWW Wege Al
g ¥ fremer g oy @ 0 ww W
afe 3¢ gfaerd ] & fog v =
FC g6 ar dF grm | gEE faw
BH §A FT AW WIET ERIT |

fawdt woge gffgw o AQeawr
gfias & I § 99 WY agt F Aeg<
wad gfgFwd & faqg  smEw e
g @ 9 aw-aw ¥ T fear
AT 8, S8 e Wy fawfEa
frar SmaT 8 1 & wer weRT ¥ fAa-
A F&r f5 3g STy sfeare

-

s &+ T |

T F7E ¥ WF A wHo wrie
#o ¥ FsE@e JIT FW FA &, I
AN ¥ qEl aF ST I9W 9T FH
FaT ST &, Afew fe o g
W A& fEmr wm g, geife
fraw & myac 32 3B fm aw
JraT #T T AfET

W AR wlearewe FHReA ¥
cifeds Fa ¥ 73 gaTer Js@T AT |
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[ gfcdw g

s Gfaaw dat ¥ w7 ar R @
faqq 9T ¥3 9 HET FT oA AT
a1 | o fegfy 7z & o &0 =Y
gifrzawr #r 3fqn & @z oy fear
srar & B F FHC 9T WF § )
Ig TATd FIA AN STATAT  FAT
=g ar Faw gax avi FT wEfea
A I TR wer, frd
fFar s &%

o gH AMASA JS qrierat & @
frotg =i «F § &t wagd N agw
gfr AT e | i 7agd F arH
g § AWArG wxedl A wgr g 5
I feafq aga &= &, 3= 1, 2
oy ufy fev fawar &, ey =g
qIA SEw w1 Ffewd ¥ faam

g

wa # % ag Fer wgar g &
#§ grfefadwT 7 FATAT F1 sggeqn
raft & @1 g% wA =Tfgy
W9 A FIMET @ @wa fear @,
9% fqU gegarz #ar § |

SHR] N. SREEKANTAN NAIR
(Quilon): I am happy as we¢ll as
sorry that my young friend Shri
Ravindra Varma is in charge of the
Minister of Labour which I call the
Ministry of ‘Babaldom’. He inherited
two curses: one is the Compulsory
Deposit Scheme and the other ig the
Bonus. The Congress _Government
played ducks and drakes with the
working class. First the 4 per cent
bonus was enlarged to 3-1/3 per cent
Aand, during the Emergency, they cut
it down to zero. As my friend who
spoke in Tamil hag said, then entire
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working class js at the mercy of the
monstroug employers ang the cheat-
ing auditors, i

Kerala is now going to face, even
earlier than Tamil Nadu the question
of Bonus. Last year, in spite of the
terror infused by Smt Indira Gandhi
and her Governmeant, the United Front
Government jn Kerala decided to pay
4 per cent of the total wages as
‘Customary Bonus’. Some of the
other States also attempteg to pay
customary bonus. But this year the
position ig not only bad but impossible,
Last year the Government had the
Police to compe] the employers to
pay 4 per cent. But this time the
police is not happy with the Govern-
ment because of stringent action taken
against them in the Rajan case. The
employers are up in arms and the
labour iz in a fighting mood. So. the
bonus policy has got to be spelt out
very clearly. Otherwise, in August
Kerala goes up in flames! Then,
Madras, Karnataka, West Bengal and
others woulg join the fray. There-
fore. the bonus policy has got to be
decided clearly and that too ag early
as possible.

Then there is the question of the
public sector and my two cut inotirns
are based on that, Shri Vayalar Ravi
just mentioneq about the system of
reference. Even the right of reference
is denieq to one-thirq of the entire
organized working class in the public
sector, and all the troubles arise be-
cause of that. The judicial proncunce-
ments in the capitalist systemr .are
alwayg favouring the employers. Yet,
the public sector i onposed to reler-
ence to tribunals. Some of the Depart-
ments are worse than the empolyers
of bonded labour. They have found
a way to shirk responsibility by in-
troducing contract labour. The Ato-
mic Energy Denartment, a much

" lauded Department, which has been

praised al] over the world, is the

.worst employer. They do not give

provident fund, they do not give
gratuity to the workers and when the
labour offices report of the failure of
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the conciliation proceedings, the
Labour Ministry is helpless. They
have to wait for sixty days to get a
reply from the Ministry and if the
reply is ‘No’, the whole question is
placed in the cold storage. The dis-
puteg in the public sector in most of
the cases were mainly due to the ac-
cumulation of the grievances of the
workers. This is a matter which has
got to be immediately settled and the
Labour Ministry must have the right,
when they feel that the workers cause
is right to refer the dispute to the
Tribunal and not cow down to the
decision of an Under Secretary or a
Joint Secretary or a Secretary in the
Ministry. This is a matter which must

L
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be considered ip all its seriousness and
something must be done irnmediately.
The workers who are denied gtatutory
rights to provident fund and gratuity
should get them; may it be in any
Ministry, Atomic Energy Department,
Home Ministry or Foreign Affairs
Ministry.
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MR. CHAIRMAN: The hop, Minis-
ter will reply tomorrow.

18.43 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, July
12, 1977/Asadha 21, 1896 (Saka).
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